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Compliance Report on Hon'ble NGT order dated 28.03.2019 and 04.07.2019
in O.A. No. 67/2019 and O.A. No. 138/2019

(Fourth Compliance Status Report)

I. Salient orders passed by Supreme Court in Writ Petition (C) 13029/1985 about i) banning
the use of pet coke and FO in NCR states and subsequently permitting the use of pet
coke in certain processes / industrial sectors in NCR states, and ii) permitting the use of
imported pet coke only in certain processes / industrial sectors all over the country are
listed below in chronological order and annexed at Annexure-1.

Orders to ban / permit use of pet coke in certain processes / industrial sectors
(in NCR states)
--------------------------------------------------------------------------------------------------------
• Order dated 24.10.2017 (banning use ofpet coke and FO)
• Order dated 17. I 1.2017 (requesting other States/UT to consider taking similar measures)
• Order dated 13.12.2017 (permitting use of pet coke in cement kilns and lime kilns and

allowing one year time to power plants to switch over from FO to LDO)
• Order dated 05.02.2018 (permitting use pet coke in calcium carbide units)

Orders to permit use of imported pet coke only in certain processes / industrial
sectors (in India)

---------------------------------------------------------------------------------------------------------
• Order dated 26.07.2018 (permitting use of imported Pet Coke only in Cement Kilns, Lime

Kilns, Calcium Carbide and Gasification (in Oil Refinery))
• Order dated 06.09.2018 (permitting import of Needle Pet Coke in Graphite Electrode

Industry)
• Order dated 09.10.2018 (permitting use of imported Calcined Pet Coke in Aluminium

Industry and use of imported anode grade Raw Pet Coke in CPC manufacturing units)

In view of above orders of Hon'ble Supreme Court, Central Government has following
notifications regarding monitoring of use of pet coke in NCR states and regarding import
ofpet coke which are annexed at Annexure-JI

• Notification G.S.R.45(E) dt.-19.01.201 8 and its Amendment G.S.R.492(E) dt.-25.05.2018
about regulation and monitoring of use of pet coke in lime kilns in NCR states (further
amended from time to time in respect ofaddition of!isted lime kilns)

• Notification G.S.R.46(E) dt.-19.01.2018 and its Amendment G.S.R.493(E) dt.-25.05.2018
about regulation and monitoring of use of pet coke in cement kilns in NCR states

• Notification G.S.R.494(E) dt.-25.05.2018 about regulation and monitoring of use of pet
coke in calcium carbide units in NCR states

• O.M. dt.-10.09.2018 about Guidelines for regulation and monitoring of imported pet
coke in India

2. In compliance of Hon'ble NGT order dated 28.03.2019 and 04.07.2019 in 0.A. Nos.
67/2019 and 138/2019, CPCB issued directions under Section 5 of the Environment
(Protection) Act, 1986 to the Chief Secretaries/Administrators of States Governments
/Union Territory Administrations vide letter dated 23.08.2019 (Annexure-II) as below:
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State Government/Union Territory Administration shall formulate and enforcefuel
policy regarding use ofpet coke and FO in the State/UT in light of various orders
passed by Supreme Court regarding use ofpet coke and FO in Writ Petition (C)

13029/1985.
• State Government/Union Territory Administration through respective SPCB/PCC

shall take strict action against any industry iffound violating thefuel policy on use
of pet coke and FO that will be enforced as above, using the powers conferred

under environmental laws.

3. State Governments/UT Administrations were asked to submit action taken report on above
to CPCB through their SPCBs/PCCs within one month. After expiry of one month period
given in the directions, reminder emails were sent to SPCBs/PCCs on O 1.10.2019,
l l.10.2019 and 23.10.2019. Based on the first set of ATRs received from I4
SPCBs/PCCs, CPCB submitted first compliance status report dated-04.11.2019 to NGT.

4. CPCB sent reminder e-mails to SPCBs/PCCs on 08.11.2019, 20.11.2019 and 27.12.2019,
and based on further ATRs received from SPCBs/PCCs, CPCB submitted second
compliance status report dated-03.01.2020 to NGT, covering ATRs of 19 SPCBs/PCCs.
Hon 'ble NGT considered the report on 07.01.2020, directing as below:

"9. After hearing the learned counselsfor the parties and considering the matter, we

direct asfollows:
i. 13 States which have still not furnished their respective ATRs in pursuance of
direction of the CPCB dated 23.08.2019 may do so positively within one month .."

5. CPCB sent further reminder e-mails/letters dt- 14.01.2020, 06.03.2020 and 20.03.2020.
Eight more SPCBs/PCCs submitted ATRs. Therefore, CPCB submitted third compliance
status report dated-14.07.2020 to NGT, covering ATRs of 27 SPCBs/PCC. A number of
states were in the process of finalising their draft fuel According to the said updated status,
a number of States were still in the process of finalising their draft fuel policy in the
context of this matter. Hon 'ble NGT considered the report on 16.07.2020, directing as

below:

"4.In view of above, compliance report has beenfiled by the CPCB on 14.07.2020 with
summary of action taken reports from 27 States/UTs. Some of the reports of the
States/UTs are contrary to the orders of the Tribunal referred to above. Reports which
are non-compliant with the orders of this Tribunal based on order of the Hon'ble
Supreme Court will stand rejected to that extent. Orders of the Tribunal be given effect
and CPCB may ensure compliance by issuing such further direction as may be
necessary in exercise of its statutorypower."
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6. It is submitted that as highlighted above, in compliance of orders dated 28.03.2019
04.07.2019 of Hon 'ble Tribunal, CPCB has already issued necessary directions regarding
formulation and enforcement of fuel policy regarding use of pet coke and FO in the
States/UTs vide letter dated 23.08.2019

7. Taking cognizance of the latest order dated 16.07.2020 of Hon'ble Tribunal, two more
SPCBs namely Assam and Odisha provided ATR, and two SPCBs namely Goa and
Uttarakhand provided updated ATRs, whereas two other SPCBs namely Sikkim and
Lakshadweep have provided updated ATRs after a draft status report was circulated by
CPCB to SPCBs/PCCs on 21.12.2020 for updating (Annexure IV). Thus, ATRs have
been submitted by total twenty nine States/UTs on CPCB's direction dt.-23.08.2019. A
summary of the ATRs of twenty nine States/UTs, along with copies of ATRs is annexed at
Annexure-V.

The ATRs from 29 States/UTs reveal that:

Twelve States/UTs have informed about use ofboth pet coke and FO not allowed
(Goa, Manipur, Mizoram, Nagaland, Sikkim, Tripura, Uttarakhand, Andaman &
Nicobar, Chandigarh, Daman & Diu, Dadra & Nagar Haveli, Lakshadweep

Five States/UTs have informed about use ofpet coke allowed only in certain processes
/ industrial sectors, and use ofFO allowed with conditions
(Bihar, Chhattisgarh, Gujarat, Maharashtra, Tamil Nadu)

Four States/ UTs have informed about allowing use ofpet coke/ FO with conditions
(Andhra Pradesh., Kerala, Madhya Pradesh, Telangana)

Eight States/ UTs are in the process of finalising their draft fuel policies
(Assam, H.P. J&K, Karnataka, , Meghalaya, Odisha, Punjab, Puducherry)

8. ATR is still awaited from the remaining three States/UTs, namely, Arnnachal Pradesh,
Jharkhand and West Bengal.

***
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SPEED POST

B-33014/07/2019/1PC-I/ 5747-5748 August23, 2010

To,

Sub:

The Chief Secr~dministrators,
Governrn01 f States/ Union Territories
(As per st enclosed -1)

Directions under Section 5 of the Environment (Protection) Act, 1986 regarding
preparing a policy on use of Pet col<e & Furnace oil.

WHEREAS, rising pollution is a matter of serious concern, especially high levels ol
particulate matter exceeding National ambient air quality standards, 2009; and

WHEREAS, pet coke and furnace oil/ fuel oil (FO) emit more SO, as compared to other
conventional fuels due to high sulphur content and also contribute lo forming of finer St'Cl)lld,1r\'

particulate matter in ambient air, which form a significant lrndions of PM (PM & I'M ): and

WHEREAS, Hon'ble Supreme Court of India passed vide dated 24.10.2017 in Wril l\ !liliun
(Civil) 13029 / 1985, banned use of Pet coke and furnace oil in indnstries in Lhe NCR :,l,1tv pf
Harvana, UttarPradesh and Rajasthan. Accordingly, Central Pollution Control Board at the behest
oi vr', et.to Hi,+ stied Ger ims ,der tin ! th,o ±;ro:pt l'; it. es ¥
1986 to NCR state; and

WHEREAS, subsequently, Supreme Court passed Order dated 17.11.2017 in the above
mentioned writ petition, noting that pollution caused by pet coke and furnace oil is not a problem
confined only to the NCR but appears to be a problem faced by almost all the States and (Union
Territories in the country. Hon'ble Supreme Court requested all the State Governments and Inion
Territories to consider taking similar measures as have been taken by the Government ot India
and the Chairman of the Central Pollution Control Boar! (there!y referring to the above
mentioned Directions issued by CPCB to state governments of NCR states for compliance of
Supteme Comt order dated 24.10.2017); and

WHEREAS, Hon'hle Supreme Courl passed subsequent orders dated 13,122017,
05.02.2018, 26.07.20Hl, 09.10.2018 in the above writ petition; and

\.VHEREAS, Hon'ble Supreme Court in above mentioned order dated 09.10.2018 noted
CPCB's report regarding use of pet coke as feed stock in CPC units wherein it was recommended
that due to emission ofSO2 in high concentrations the emissions need to be treated in FGD systems
having removal efficiency more than 90% and also noted that the views expressed by CPCB have
been considered by MoEF&-CC which is in agreement with the CPCB; and

WHEREAS, for filling response in cases O.A. No. 67 ol 2019 sumit Kumar Vs state ol
IIimachal Pradesh & Ors. and O.A. No. 138 ol 10'!9 Am.irjL'Cl Kumar Vs Union of India d Ors in
Hon'ble National Green Tribunal, CPCB requested all stdh:s governments vide email dated
01.02,2019 to provide details ot measures taken for banning use of pet coke and furn,Ke oi I in their
state as suggested by the Hon'ble Supreme Court .vide its order dated 17.11.2017; and
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\VJ lEREJ\S, l·fon'lik! Natiun,il Cn:en I ribunal passt'd (1rdt•r dated 2i:LO:'l.2il l 9 in U.\ N(l.
{,7nf 2U19 ,ind 0.A No. 138 of 2.lll9, noting the brief un llw above SllJ'l'tinie Court orders
regarding pet coke nnd furnace oil provi(kd hy CPCB, ,rnd dJrecling Cl'CI'> to issue appropriate
dirt•d1uns in this regard tu lhc• cor11.::ernt:·d States and l!nio11 Territories indi(,1ti11f; l'.0t•n·in·
measures againsl those who foil to cumply wilh lhe diredions; ,md

\VHEREAS, Hon'ble National Green Tribim,11 passed further Order dated 0cl.07 2()1CJ in
dbove cnses, directing CPCB ag,1in to proct.::t'.d to t,1kc furtht•r .iclion in lhe matlt:r (as ,1lre.idy
din•cled bv Order dabl 28.03 '..'.O l 9); and

\.\'l!EREAS, the maller wc1s disdtss,·d by CPCB w; lh uil reiinery rvpn:s1·lll,1 l.i \ ,. · ll!l
20.05.2019 wlwrt:in it \Vas infonm•d that it is kd1.nically posc,ibk to produce low -;ulphur oil hke
slurry oil, LSI-IS, LDO by refinl:!rics and that it den.and of HJ is reduced, the rdint.!ries vvill lw\·c
to convert it either into pet coke by installing cocker, or intu bitumen by enhancing rnpd, ity ,ii
VBU which may require minimum one-year tirne, or will have to export it; dnd

\VJ IU<EAS, as per notific.ition nu. S.O. 844 (F) d<1tcd 19th November 191:>b unth'l' ::ul,
rult.: :1 of rule J, the sli:rndards for c1nission ur disch,Hg,~ of L'nvironmentc1l p,Jllut.rnls sp,•t it'i,•d
under sub-rule (1) or sub-rule (2) shall be complied with b an industry, operation or {rvc" ,,
\\·ithin ,., period of one year of being so specified; and

WHEREAS, tvlinistry of Environment<~ Forests, Covernmenl of Indid, vide Notiliations
No. S. 0. 157 (E) of 27.02.1996 and S. 0. 7'.\() (E) ,fated 10.07.2002, has delegated the powers
vested under Section 5 of the Fnvirunmcnt (Prnkctinn) Act, 198b ('..:9 of 1986) 11) the 1..·h.,11m.111
Cvntr,il l\Jllutiun C(intrul LhMrd, tu issu...: dir,:diun:; 1<., <111\· indw,lry or ,rny k11._\1l b<.J,h· ur -111\

other authority for violations of the standards and rules notified under the Envirorurent

NOW, THEREFORE, in view the above and in excrcisL'. of tht• powPrs Vl'sl·pd undvr
S,!cliun 5 of the Environment (Protcclion) Act, 1986, following directions arc issued:

I. Sldic (;overnment / Union i erritory Adminislration shc1ll lonnulalc <1nd L!nlur1·v i m:1
policy regarding use of pet coke and FO in the State/UT in light ol various orders passed
by Supreme Court rcgt1rding us,' ol pel, nke ;md F() in Writ f\•lition ,C) L-\!l2'Jj'll/8'~.

7 state Government / Union Territory Administration through respective SPCB/P hall
li1ke strict action ,,gains! any industry if found violating the fuel policy on use of pet coke
and F that will be enforced as above, using the powers conferred under environmental
ld\\'S.

Action taken report shall be submitted thni!lf,h SPCB/PC bv State/ UT within one month i.(' .
by 2'.\,(Jll.201()

(6.P5. Parihar)
Ch.iirm,ll'l»
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Copy to:

1. The Chairman
SPCBs / PCCs
(As per list enclosed - 2)

2. The Joint Secretary (CP Division)
Ministry of Environment, Forests and Cli1note Cha?lf\P
Prithvi Wing, 2nd Floor, Room No. 216
Indira Pr1rya VMan Bha wan,
Aliganj, Jor Bagh Road, New Delhi - 110003

3. The Regional Directors
Central Pollution Control Board
(As per list enclosed - 3)

/The Divisional Head - IT, CPCB

p
(Prashant Gary,aa)
Member Secretary
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I.ist-1

I.isl of Chief Se-:rd<1rks/ Admini1;trators of States/U'fs

S. No. State Design,1 lion A<l,dress

And hr,1 Pr.idt:sh Chief Sccn.,lary Governmentof Andhra Pradesh
lst Billl'k I st Floor
A.P Secretariat Office, Velagapudi - 522503

Arunachal Pradesh Chief Secret.1ry Cowrnmenl of Arunachal Pradesh
Civil Secret<11iat
ll,rnavr - 791111

3 Assam Chief Secret.Hy Governnwnt of Assam Bluck- C, '',rd l·lnn1.
Ass.irn ~i,1chivalay,1
Dispur -78I006, Guwahati

:j BihM Chief Secretary Government of Bihar
\fain '.~l:'uel.iriat, Patna - 80l1U15

5 Chllatlisgt1rh Chief Secret.uy Gov<:rnnwnt of Chhattisgarh Mahanadi
Bhawan, Mantralaya Naya Raipur- 19200.2

(Government of Goa, Secretariat, P'orvro,
Bardez, Goa - ,1Q7,52 I

Chief :ienel.1ryCu,,b
1-----,1------------+----------+---·-----------------

7 Gujarat Chief Secrd;uy Government of Gujarat 1st Block, :'>th Floor
Sachivalaya,
Gandhitrngar - 38201()

8 Hlimachal Pradesh Government of Himachal Pradesh
l l J' ::-ccrdari,it, Shim la -·
171002

J,-rnrnrn & 1'.,1shmir Chiel Secreta n·
···--·· ··-----·- ···- ---·- -

Government ot Jam & Kashmir
R N1). :./7, 2nd, Floor Main Guild int;
CJyiJ '.;l'Cft'l,Hi<lt, jal111llll - 18[)1](H

K Ne. :107, '.\rd Flom
Civil ~,ccrdariat, Srinaf;ar - ·tCJOOU'I

JO Iharkhand C:h id Secrct,1 ry Government of [harkhand It Floor, Project
BuildiHg:I)hurwa, R,Hichi .. 83,1004

n Karnataka Chief Secrd,uy Governement of Karanataka Room No. 320.
3rd Floor Vidhana Soudha, lengaluru- 0tiU
001

Chief Secret.t1\'Kerala
1-----+------------1---------+-------::-c-:--:-----:-- .,_,,,__....

Govert«anent of kerala Secretariat.
lhirn\'<1!lJ11th,1pur<1111 - hCJ:iOlll

7
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13 Madhya Pradesh Chief Secretary Government of Mnclhya Pradesh a

MP Mantualaya, Vallabh Bhavan Bhopal
462004

14 Maharasthra Chief Secretary Government of Maharashtra CS OJ Ii(,. l'd<1m
Building, Mantralaya
6th Floor, lvladamc Cama Road, Mumbai -
400032

15 Manipur Chief Secretary Government of Manipur,
South Fllock, Old Secretariat Imphal-795001

--16 Meghalaya Chid Secret<1ry Government of Meghalaya t-.-l.1in Svu·t..·l,tric1t
Uuilding Rilang 13ui!ding, Rc,01n No. 321
Meghalaya Secretariat, Shillong - 793001

17 Mizoram Chief Secretary Government ofMizorMn
I New Secretariat Complex,
' Aizwal - 796001

-18 Nagaland Chief S,:-crei.-i1-v Government of Naaland
Civil Secretariat, Kohima-
797004

19 Odisha Chief Secretary Government of Odisha General
Administration Deprtm·n'
disha secretariat Bhubaneswar ­ il00

20 Punjab Chief Secretary CovC'rnment of Punjab
Ch,11h!ig.irli - 1600(r!·--- --21 Sikkim Chief Secretary CovP.rnment of Sikkim
New Sccrt'IMiat,

Gangtok - 737101
I22 Tamil Nadu Chief Secrcl<11'y' Government of Tamil Nadu
Secretariat, Chennai -
600009

23 Telangana Chief Secretary Government ofTelangana Uluck C, i\rd Fk,or,
Telangana Secretariat
Khairatabad, Hyderabad, Tela11g:t11<1

..
24 Tripura Chief Secretay Governrnen t- of Tripura New StXll'lana l

Complex
Secretariat-799010, Agartala West Trpura

-
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'.25 Unr,1kl1,rnd Chief Secret+ts Government of Littara!hand
ubh.ash Road, Ut,o,·,1 khand '::il'Cl'I •[;11'1,ll

Dchrndun - 248001

'.!_(, West lleng,tl ( 'hief Secn:l,1rv Ccwen1nwnt of West Bengal N.ih,_\lilld, i ',!Ii

Fino,, .\2:i, sarat Chatterjee Road. r.·l,rndirt,ll t1

6hibvpr, Howrah -1110?

27 Union Tenitory Andaman Chief Secrctarv Andamt1n and Nicobar Aciministr,1tion

and Nicobar Secretariat, Port Blair - 744Hll

~--·~ -··-
28 Union Territory of l)adra /\dminis'.1\ilt,: Secretariat, Moti, Silvasa, Daman- .',<lb::'.211

and
Nagar Haveli

19 Uniou Territory of Daman d Adn,ini-;tralor Sccrel.1ri,1l, Moti,

Diu Laman - 396 220

30 Union Tenitnry Administrator Lakshadweep, Kav,u;1tti -

uf L.,1ks!1.idwcep 682555

-------
_'.\l Union TL•nitory of Chiet "icnct.irv Chi,:t Secrct.Hiat, Ce>t1 bcrt i\vcntH:',

l'uduchcrry
l 'ud ucherry • 60500 l

A-•----~-••••,~---...-. ... A--~~ •••
10 l l 11 ion Torritorv of \dmini!«h' 1'1111iab R,11 Hhavan, S,•ctor 6,
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List 2: List of Sl'CBs/PCCs

1. The Member Secretary 9.
Andhra Pradesh Pollution Control Board
D. No. 33-26-14 0/2, Near Sunrise
Hospital, Pushpn Hotel Centre,
Chalamalavari Street,
Kasturibaipet, Vijayawada - 520 010

•-· -
The lvlem ber Seere tary
Gujarat Pollution Control Board
Paryavaran Bhavan, Sector 10-A,
Gandhi Nagar 382 010, Gujarat

2. The Member Secretary 10.
Arunachal Pradesh State Pollution Control
Board Govt. of Arunachal Pradesh,
Department of Environment & Forests,
Paryavaran Bhawan, Yupia Road, Papu
Nalah, Naharlagun • 791 110

The tvlernber Secretary
llimachal Pradesh State P<.)llulion
Control Board Him Parivesh, Phase­
III,
New Shimla - 171 009

I I!dg .Hi± t O

Dhurwa, Ranchi-834 004 (lhMkh,111d) '

12. The Member Secretary
Jharkhand State Pollution Control
Board

The Member Secretary
Pollution Control Board- Assam,
Bamunimaidarn, Guwahati - 781 021,
Assam

The Member Secretary Bihar
Bihar State Pollution Control Board
Parivesh Bhawan, Plot No. NS-B/2,
F'alipstra iiusttiai Irea, !'atlputra,
Patna - 800 023

3

4.

l---+----------------·------11--- 1-·····
11. The Mem be r Sec re t a ry ( ;\ p r i l -

October)
J&·K State Pollution Control Board
Parivesh Bhawan, Shiekh-ul- Campu:..
Behind Govt. Silk Factory,
Raj Bagb, Srinagar (J&K)

5.

6.

The Member Secretary 13.
Chhattisgarh State Environment
Conservation Board, Paryavas Bhawan,
North Block Sector-19, r'\tal Nagar, Rilipur
- 492 002, Chhattisgarh

The Member Secretary 14.
Chandigarh Pollution Control' Committee
Paryavaran Bhawan, Ground Floor,
Sector-19 B, Madhya Marg,
Chandigarh - 160 019

The Member Secretary
Karnataka State Pollution Control
Board
"Parisara Bhava", #49,4th 5th
Floor,
Churcl Street, Bangalore 560 001
The Member Secretary
Kerala State Pollution Conlrol Board
Head Office, Pc1llom. l'. 0
Thiruvananthapuram - 695 004Kerala

7. The Member Secretary 15.
Pollution Control Committee,
UTs of Daman, Oiu and Dadra & Nagar
Haveli Fort Are<1, Coun Compound,
Moti Daman - 396 220

The Member Secretary
Madhya Pradesh Pollution Conlrol
Board
Paryavaran Parisar, E-5, Arera Colon
Bhopal - 462 016, Madhya Pradesh

----·-- ·-·~-1-- ----- -~ .

16. The Member Secretary
Maharashtra Pollution Control board,
Kalpataru Points,rd & th Floor,
ion Matunga Scheme Road No.Opp. Cine
Planet, Sion Circle, Sion (F), Mu rnbai-400 022

Nr. Pilerne Industrial Estate, Opp. Saligao
Seminary, Saligao-Bardez Goa - 403.5H

8,!---+------------· --
The Jv1ember Secretary,
Goa State Pollution Control Board
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17 The Member Secretary
Man ipu r Poluti on Co n trol Board
Lamphalpat, Imphal - 795 004,
Manipur

18. The Member Secretary
Meghalaya State Pollution Control Board,
"ARDEN", Lumpyngngad,
Shillong - 793 014,
rvleghalaya

•¥-····--···--r··•··-· ---•··-··-•··••-··- --···•· .. ··---
25. 'llw Member Senelnrvl

Trip u ra St ate Po 11 u ti on C tl n l r o I Bo ,1 rd
Parivesh Bhawan, Pandit Nehru
Complex, P.O. Kunjaban, Gorkhabasti.
Agartala - 799 006, Tripura

---\----- ----------
26. The Member Secretary,

Uttarakhand Environment l'rult'cli,lli
& Pollution Control Board,
Gaul'/\ Devi Bhr1wan, 46 B IT Park
Sahastradhara, Dehradu n - 248 001,
Uttarakhand

19 The Member Secretary
Mizoram Pollution Control Board
New Secretariat Complex,
Khatla, Aizawl - 796 001, Mizoram

···•- .. --•······ _._ ......
27. The tvlember Secretary

Telangan1 State Pollution Control Board
'aryavarana Bhavan,
!\-Ill, lncinstrial Estate, S,1n.ilbn,1).'1ar,
Hyderabad - 500 018

20. The Member Secretary
N cl g ,11 a n cl Po l1 u ti on Con tr o 1 BoMd
Signal Point, Dimapur
N ,1 s a I ,1 n d

28. The ivlember Secretary
West Bengal Pollution Control Board
Faribesh Bhavan, 10-A, Blod. LA,
Sector Ill, Salt Lake City,
Kolkata-700 091

'B' Block, Cround Floor,
Chief Secretariat,
l'uduchcrry-605 001

Io ]The Member Secretarv

____ .. ,

,,., The Member Secretary
, Punjab Pollution Control Board
}Vatavaran Bhawan, Nabha Road
' Patiala 147 001, l'unjab

---·· ------
The !V1cmber Secretary
Andaman &: Nicobar lsl:rnds l'ollnlion C,intn,l

I Cnmrniltc,:, Deparlrnent of Scie11t·p &
i technology, Doily;unj an Sadan, Ha&do
PO, Port Blair - 744102

·---1----------------------·---· --··-----·23. The Member Secretary 31 The Member Secretary
Sikkim State Pollution Control Board La ks had weep Pollution Con Lro I
State Land Use &- Environm.ent Cell Committee, Department of Science,
Govt. of Sikkim, Deorali Technology & Environment, Kavarati­

Gangtok - 737102, SikUm 682555

.---+---------------------
1 ' Tb,o N,·ho+ Goretrv

Oisa bate i'olution ottoi ioati
Paribesh Bhawan, A-118, Nilakantha Nagar
Uni.t Vlll Bhubancswar - 751012,
Odisha

~-->.••·__,,,. -.--•-···· -----

24. The Member Secretary
Tamil Nadu Pollution Control Hoard
No. 76, Mount Salai, Guindy
Chennai- 600 032 Tamilnadu

L .....-L-----------··--- -----
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List 3. List of RD's

1. The Regional Director
Central Pollution Control Board
1st & 2nd Floors, Nisarga Bhavan, A-Block,
Thimmaiah Main Road, 7th D Cross,
Shivanagar, Bengaluru -560 079

2. The Regional Director
Central Pollution Control Board
Southend Conclave, Block 502, 5th & 6th Floor
1582, Rajdanga Main Road
Kolkata - 700 107

3. The Regional Director
Central Pollution Control Board
4th Floor, Sahkar Bhawan,
North TT Nagar,
Bhopal - 462 003

4. The Regional Director
Central Pollution Control Board
Parivesh Bhawan, Opp. VMC Ward Office No. 10
Subhanpura, Vadodara - 390 023

r Tho Ro0ion] Director
Central I'oiluton Control Board
PICUP Bhawan, Ground Floor
Vibhuti Khand, Gomti Nagar
Lucknow-226010

6. The Regional Director
Central Pollution Control Board
'TUM-SlR", Lower Motinagar
Near Fire Brigade lf.Q.,
Shillong - 793 014

12
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ITEM NO.2 COURT NO.4 SECTION PIL-W

S U PR E M E C O U R T O F I N D I A
RECORD OF PROCEEDINGS

Writ Petition(s) (Civil) No(s).13029/1985

M.C. MEHTA
IN RE REPORT NO. 72 FILED BY EPCA AND
ALLOCATION OF NATURAL GAS TO IGL Petitioner(s)

VERSUS

UNION OF INDIA &G ORS. Respondent(s)

( 1) IN RE: REPORT NO. 72 SUBMITTED BY EPCA REGARDING BAN ON SALES
AND USE OF FURNACE OIL & PET-COKE IN NCR

2) IN RE: ALLOCATION OF NATURAL GAS TO M/S INDRAPRASTHA GAS LIMITED
IA NO. 104664/2017 (APPLICATION FOR DIRECTIONS ON BEHALF OF
INDRAPRASTHA GAS LIMITED)

Date : 24-10-2017 This petition was called on for hearing today.

CORAM:
HON 'BLE MR. JUSTICE MADAN B. LOKUR
HON 'BLE MR. JUSTICE DEEPAK GUPTA

For Petitioner(s) Mr. Harish N. Salve, Sr. Adv. (A.C.) (NP)

Ms. Aparajita Singh, Adv. (A.C.)

Mr. A.D.N. Rao, Adv. (A.C.) (NP)

Mr. Siddhartha Chowdhury, Adv. (A.C.) (NP)

Petitioner-In-Person

For Respondent(s) Mr. Maninder Singh, ASG
Mr. A.K. Panda, Sr. Adv.
Ms. V.A. Mohna, Sr. Adv.
Mr. Rajesh K. Singh, Adv.
Mr. Amit Sharma, Adv.
Mr. Vibhu Shanker Mishra, Adv.
Mr. Raj Bahadur, Adv.
Mr. Sanjai Kumar Pathak, Adv.
Mr. S.W.A. Qadri, Adv.
Mr. Zaid Ali, Adv.
Ms. Anil Katiyar, Adv.

%13



CPCB

2

Mr. B.V. Balaram Das, Adv.
Mr. Gurmeet Singh Makker, AOR

Mr. Vijay Panjwani, AOR

Mr. Abhishek Choudhary, AOR (NP)

Mr. Anil Grover, AAG Haryana
Dr. Monika Gusain, Adv.
Mr. Satish Kumar, Adv.
Mr. Sanjay Kr. Visen, AOR

Ms. Ruchi Kohli, AOR (NP)

Mr. Neeraj Kishan Kaul, Sr. Adv.
Mr. Gourab Banerji, Sr. Adv.
Mr. Saurav Agrawal, Adv.
Mr. Bimal Roy Jad, AOR
Mr. Satyawan Shekhawat, Adv.

Mr. Kapil Sibal, Sr. Adv.
Mrs. Neelima Tripathi, Adv.
Mr. K.V. Mohan, Adv.
Mr. Shikhar Khare, Adv.

UPON hearing the counsel the Court made the following
0 R D E R

REPORT NO. 72 SUBMITTED BY EPCA REGARDING BAN ON SALES
AND USE OF FURNACE OIL &G PET-COKE IN NCR

We have considered the above Report filed by EPCA.

On 2° May, 2017, learned amicus curiae had briefed us

on the Report. It was pointed out on that day that use

of Furnace Oil and Pet-Coke is prohibited in Delhi. It

was further stated that the States of U.P., Haryana and

Rajasthan had no objection if the ban is placed on the

use of Furnace Oil and Pet-Coke. These State Governments

were, therefore, permitted to place such a ban.

14
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Almost four months have gone by and we are told that

none of these three State Governments have taken any

action in this matter. To make the situation worse,

there is no representation on behalf of the State of U.P.

nor is there any representation from the State of

Rajasthan. Learned counsel appearing for the State of

Haryana wants us to wait for two minutes so that he can

get instructions from the State Government. We are not

inclined to wait for two minutes so as to enable learned

counsel to get instructions. Instructions should have

been obtained well before the date of hearing.

Since the State Governments of U.P., Haryana and

Rajasthan have no objection and they have not taken any

positive action, keeping the pollution level in NCR and

particularly in Delhi, we have no option but to place a

ban on use of Furnace Oil and Pet-Coke in the States of

U.P., Haryana and Rajasthan.

effect from 1" November, 2017.

The ban will come into

We expect the State

Governments to issue appropriate notification

immediately. Even if they do not issue such notification

then in compliance with the order of this Court, the ban

will take effect from 1" November, 2017 in any case.

The issue for our consideration today is fixing

standards for 34 industries with regard to the S02, NOX

and SOX emissions.

On 2° May, 2017, we had directed the Union of India

as well as the Central Pollution Control Board (CPCB) to

15
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fix the standards for the 34 industries mentioned in the

order dated 2 May, 2017.

We had further directed that the standards should be

(

fixed on or before 30" June, 2017. We had given

opportunity to the CPCB and the Union of India to move an

application for reasonable extension of time. We had

also cautioned the above industries, as submitted by

learned amicus curiae, and agreed to by the learned

Additional Solicitor General, that necessary steps would

have to be taken by these industries to ensure that the

pollution standards that are fixed by the CPCB are

adhered to by 31.12.2017 as far as possible. The above

industries should, therefore, start making their plans

with immediate effect since sufficient notice is being

given to them in this regard.

The matter was again taken up by us on 20 July,

2017.

On that date, we had noted the submissions of learned

Solicitor General that some more time is required to fix

the standards of NOX and SOX and perhaps some other

emissions and effluents. Learned Solicitor General had

6

stated that he will file an affidavit during the course

of the day.

Several applications were also listed before us on

that day and learned counsel for the applicant(s) had

stated that they did not press these applications since

they have instructions to assure this Court that the

16
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industry would abide by whatever standards are fixed by

the CPCB by 31° December, 2017.

on record.

The assurance was taken

Today, learned Additional Solicitor General has

brought to our notice that an affidavit was in fact filed

by learned Solicitor General on behalf of the Ministry of

Environment, Forest and Climate Change on 20 July, 2017.

In that affidavit, it was stated that insofar as 9

industries are concerned, SO2, NOX and SOX standards had

already been fixed.

curiae.

This is confirmed by learned amicus

It is also brought to our notice that emission

standards for SO2, NOX and SOX are not required to be

fixed in respect of two industries, viz., electroplating

industries and stone crushing units since there is no

emission of SO2, NOX and SOX.

We have been told by learned counsel appearing on

behalf of the CPCB that draft standards were fixed by the

CPCB in respect of 16 industries and these were

communicated to the Ministry of Environment, Forest and

Climate Change on 27.06.2017.

We are told by learned counsel that in respect of

these 16 industries , the standards were communicated to

the Ministry of Environment, Forest and Climate Change on

27.06.2017.

We are told by learned Additional Solicitor General

that with regard to 5 more industries, the draft

17
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standards were sent subsequently.

We are quite distressed that the Ministry of

Environment, Forest and Climate Change has been sitting

over 16 recommendations at least since 27.06.2017, that

is, almost about three months without apparently showing

any concern whatsoever for the pollution in Delhi and in

NCR.

Learned Additional Solicitor General further informs

us that the draft notification with regard to these

industries was issued on 23° October, 2017 inviting

objections and in terms of Section 5 of the Environment

Protection Rules, 60 days' time is required to be given

for inviting objections. This period would expire on or

about 23r° December, 2017 when hopefully notifications

would be issued.

In any event, since the draft notifications have been

issued and since the industry had assured us on

20.07.2017 that they would abide by the standards fixed

by the CPCB, we expect the industries to live up to the

assurance given to us by the industry even though the

Ministry of Environment, Forest and Climate Change does

not seem to be concerned about the entire issue.

With regard to two remaining industries, i.e., nitric

acid industry and fertilizer industry, we are told that

the standards in this regard were sent to the Ministry of

Environment, Forest and Climate Change by the CPCB on 14"

February, 2014. Three and half years have gone by, but

18



( 7

the Ministry of Environment, Forest and Climate Change

has not done anything about it.

This is a completely disgusting state of affairs and

this is hardly the way in which the Ministry ought to

function if it is expected to perform its duties

sincerely, honestly and with dedication.

Learned Additional Solicitor General informs us that

necessary steps will be taken (after a lapse of three and

half years) to issue a draft notification and needful

will be done within one month from today, meaning

thereby, the deadline of 31° December, 2017 will be

crossed by the Ministry of Environment,

Climate Change.

We record our unhappiness at the attitude of the

Ministry of Environment, Forest and Climate Change, but

we expect the industry to abide by the assurance that has

already been given to us and particularly since they are

aware of the standards proposed by the CPCB, maybe for

the last couple of years at least.

We make it clear that the Ministry of Environment,

Forest and Climate Change is bound by the statement made

by learned Additional Solicitor General that the draft

notification for the two industries would be issued

within one month from today.

Forest and

Seeing the totally insensitive attitude of the

Ministry, We are inclined and we do impose costs of

Rs.2,00,000/- (Rupees two lakhs only) on the Ministry of

19
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Environment, Forest and Climate Change so that at least

they now wake up to the problem relating to environment.

The amount be deposited in the Supreme Court Legal

Services Committee within four weeks from today for

utilization of juvenile justice issues.

List the Report No.72 on 11 December, 2017.

Liberty is granted to the Union of India to file

additional affidavit.

IA NO. 104664/2017 (APPLICATION FOR DIRECTIONS ON BEHALF
OF INDRAPRASTHA GAS LIMITED)

Issue notice.

Mr. K.V. Mohan, learned counsel accepts notice and

seeks some time to file reply.

List the application on 16 November, 2017 with other

connected applications.

In the meanwhile, learned counsel for the petitioner

has placed before us a letter dated 12 October, 2017

which has been issued by the State of Haryana through the

office of the Executive Engineer, HUDA, Division No .1

Gurugram pursuant to the minutes of the meeting held on

8 September, 2017.

The letter has seriously been objected to not only by

learned counsel for the petitioner, but also by learned

Additional Solicitor General appearing on behalf of the

Union of India.

(
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In view of the above, until then, the letter dated

12 October, 2017 and the minutes of the meeting dated 8

September, 2017 will be kept in abeyance only as far as

M/s. Indraprastha Gas Limited is concerned.

We had already directed that the I .As. on different

subjects should be listed separately. We see no reason

why the Registry has listed the matter relating to

allocation of natural gas to M/s. IGL with Report No.72.

Similarly, in other matters also, all the I.As in the

same matter are being listed together, even though they

pertain to different subject matters.

A copy of this direction be communicated to the

Secretary General of the Registry for compliance.

( SANJAY KUMAR-I)
AR-CUM-PS

(KAILASH CHANDER)
COURT MASTER
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( ITEM NO.47 COURT NO.4 SECTION PIL-W

S U PR E M E C O U R T OF I N D I A
RECORD OF PROCEEDINGS

Writ Petition(s) (Civil) No(s). 13029/1985

M.C. MEHTA

UNION OF INDIA &G ORS.

VERSUS

Petitioner(s)

Respondent(s)

(1) In Re: REPORT NO. 71 AND 78 FILED BY EPCA
(REGARDING COMPREHENSIVE ACTION PLAN FOR AIR POLLUTION CONTROL AND
SUPPLEMENTARY REPORT ON THE COMPREHENSIVE ACTION PLAN WITH
TIMELINES)

2) IN Re: REPORT NO. 73 AND 75 FILED BY EPCA (ON THE ASSESSMENT OF
POLLUTION UNDER CONTROL (PUC) PROGRAMME IN DELHI AND NCR)

Date : 17-11-2017

CORAM

For Petitioner(s)

For Respondent(S)

Vali~own
D ta
ii&iu"ti« «
Date 2 1
1452
Reason

These applications were called on for hearing
today.

HON'BLE MR. JUSTICE MADAN B. LOKUR
HON 'BLE MR. JUSTICE DEEPAK GUPTA

Mr. Harish N. Salve, Sr. Advocate (A.C.)

Ms. Aparajita Singh, Advocate (A.C.)

Mr. A.D.N. Rao, Advocate (A.C.) [Np]

Mr. Siddhartha Chowdhury, Advocate (A.C.) [Np]

Petitioner-In-Person

Mr. A.N.S. Nadkarni, ASG
Mr. S.Wasim A. Qadri, Adv.
Mr. D.L. Chidanand, Adv.
Mr. Ritesh Kumar, Adv.
Mr. Zaid Ali, Adv.
Mr. Saeed Qadri, Adv.
Mr. S.S. Rebello, Adv.
Ms. Nivedita Nair, Adv.
Mr. Abhisehk Bharadwaj, Adv.
Mr. Jai Dehadrai, Adv.
Ms. Divya Prakash Pandey, Adv.
Mr. Ajit Yadav, Adv.
Ms. Saudamini Sharma, Adv.
Ms. Pallavi Chopra, Adv.
Mr. G.S. Makker, Advocate.
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CPCB

U.P.

Haryana

Rajasthan

NCT

Mercedes Benz

Mr. Ajit Yadav, Adv.

Mr. Vijay Panjwani, Advocate

Ms. Aishwarya Bhati, AAG
Ms. Rachna Gupta, Adv.
Mr. Siddhant S. Malik, Adv.

Mr. Anil Grover, AAG
Ms. Noopur Singhal, Adv.
Mr. Satish Kumar, Adv.
Mr. Ajay Bansal, Adv.
Mr. Gaurav Yadav, Adv.
Mr. Sanjay Kr. Visen, Advocate

Mr. Samir Ali Khan, Advocate

Mr. S.S. Shamshery, AAG
Mr. Amit Sharma, Adv.
Mr. Ankit Raj, Adv.
Ms. Indira Bhakar, Adv.
Ms. Ruchi Kohli, Advocate

Mr. Chirag M. Shroff, Adv.
Ms. Neha Sangwan, Adv.

Mr. B.K. Prasad, Advocate.

M/S S Narain

Mr. Gopal Subramanium, Sr. Adv.
Mr. Akshat Hansaria, Adv.
Mr. Amit K. Mishra, Adv.
Mr. Pavan Bhushan, Adv.
Mr. Ritesh Bajaj, Adv.

(

UPON hearing the counsel the Court made the following

0 R D E R

Report Nos. 72 and 76

On 13.11.2017, we had reserved orders on various applications

filed for recall of the order dated 24.10.2017 regarding the ban on

use of furnace oil and pet coke in the States of U.P., Haryana and

Rajasthan.

Today, the learned ASG has placed before us a decision taken

2
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by the Ministry of Environment, Forests and Climate Change of the

Government of India on 15.11.2017 requiring the Central Pollution

Control Board to issue a direction under Section 5 of the

Environment (Protection) Act 1986 to the States of U. P. , Haryana

and Rajasthan prohibiting any industry, operation or processes

using pet coke and furnace oil as fuel with immediate effect until

further orders. It is clarified by the learned ASG that this is

with respect to entire State and not only NCR region.

Pursuant to the communication dated 15. 11.2017, a direction

has been issued on the same date i.e. 15.11.2017 by the Chairman,

CPCB under Section 5 of the Environment (Protection) Act, 1986.

The direction is to the effect that there will be a prohibition on

the use of pet coke and furnace oil by any industry, operation or

processes within the the States of U.P., Haryana and Rajasthan with

immediate effect until further orders.

It is submitted by the learned Amicus that a prohibition on

the use of pet coke and furnace oil will solve only a part of the

problem. A direction should also be issued to the effect there is
)

a ban on the sale of pet coke and furnace oil in all these three

States for being used as fuel.

The learned ASG says that he will look into the matter and

will get back to us within a week or so.

We may note that pollution caused by pet coke and furnace oil

is not a problem confined only to the NCR region but appears to be

a problem faced by almost all the States and Union Territories in

the country.

For the present, we do not propose to give any direction to

3
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any other State and Union Territory but we request all the Stat

Governments and Union Territories to consider taking similar

measures as have been taken by the Government of India and the

Chairman of the Central Pollution Control Board under Section 5 of

the Environment (Protection) Act, 1986.

List on 4 December, 2017.

Report Nos. 71 and 78 (REGARDING COMPREHENSIVE ACTION PLAN FOR AIR
POLLUTION CONTROL AND SUPPLEMENTARY REPORT ON THE COMPREHENSIVE
ACTION PLAN WITH TIMELINES)

List on 4 December, 2017 for final orders.

Report Nos.73 and 75 (ON THE ASSESSMENT OF POLLUTION UNDER CONTROL
(PUC) PROGRAMME IN DELHI AND NCR)

List on 4 December, 2017 for final orders.

Application for Direction by the Amicus Curiae

Learned Amicus has moved an application in which it is prayed

as follows:

a) Direct the collection of a compensatory sum on petrol and

diesel in NCR to be used for measures to deal with pollution in the

NCR region.

b) Direct that the charge so collected should be utilized by the

Union of India to procure the requisite agricultural equipments for

the farmers of Punjab and Haryana.

c) Further direct that the Ministry of Petroleum and Natural Gas

examine the feasibility of existing technologies and present a

workable scheme on the use and disposal of the crop stubble to this

4
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( Hon'ble Court.

It is our impression that a prayer similar to prayer (c) has

already been made in a writ petition filed and is perhaps pending

before Hon'ble the Chief Justice.

On the request of the learned Amicus , we take the application

on record but do not pass any orders since the learned Amicus says

that he will move Hon'ble the Chief Justice.

Application for Direction by the Amicus Curiae

The learned Amicus has moved another application in which it

is prayed as follows:

a) Direct that sufficeint gas supply be made available so that

all power generation in the NCR region is from power plants using

gas as their principal fuel.

b) Direct a ban on import of pet coke and furnace oil and confine

the use of domestic pet coke for the sole purpose of feedstock.

c) Direct the implementation of the 2015 emission standards for

power plants as per schedule i.e. by December 2017

d) Direct the review of the status of existing coal based power

plants and a timebound switch over to natural gas.

e) Direct the Union to oversee measures to strengthen the

distribution of electricity in the NCR region to ensure that there

is no shortfall in availability of electricity on 24/7 basis.

Issue notice returnable on 04.12.2017.

Mr. Qadri, learned counsel accepts notice.

Learned ASG seeks some time to have instructions and file a

response, if necessary.

5
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Writ Petition(s) (Civil) No (s) . 13029/1985 (,

Several amounts running into hundreds if not thousand crores

have been collected under various heads/accounts pursuant to

various orders passed by this Court from time to time. We request

the learned ASG appearing for the Union of India, Mr. Vijay

Panjwani, learned counsel for CPCB and Ms. Aprajita Singh, the

learned Amicus before us to sit together and identify all the heads

and the amounts lying under those heads / accounts so that there

can be proper utilization of these funds. The Registry is directed

to give access to the relevant records, if necessary.

The learned ASG, Mr. Vijay Panjwani and Ms. Aprajita Singh,

the learned Amicus may take the assistance of any other person that

they feel necessary.

(MEENAKSHI KOHLI)
COURT MASTER

6

(KAILASH CHANDER)
COURT MASTER
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ITEM NO.10+12 COURT NO.4 SECTION PIL-W

S U P R E M E C O U R T OF I N D I A
RECORD OF PROCEEDINGS

Writ Petition (s) (Civil) No (s) . 13029/1985

M.C. MEHTA Petitioner(s)

VERSUS

UNION OF INDIA &G ORS. Respondent(s)

(1) IN RE: REPORT NOS. 72 AND 76 SUBMITTED BY EPCA (REGARDING BAN
ON SALES AND USE OF FURNACE OIL AND PET-COKE IN NCR)

2)

COMPREHENSIVE
SUPPLEMENTARY
TIMELINES)

ACTION
REPORT

(REGARDING
PLAN FOR AIR POLLUTION CONTROL AND

ON THE COMPREHENSIVE ACTION PLAN WITH

IN RE: REPORT NO. 71 AND 78 SUBMITTED BY EPCA

3) IA NO. 127792/2017 (APPLN. FOR DIRECTIONS FILED BY AMICUS
CURIAE)

4) IA NO. 128349/2017 (APPLN. FOR DIRECTIONS FILED BY AMICUS
CURIAE)

WITH

W.P. (C) No. 1109/2017 (PIL-W)

(FOR PERMISSION TO APPEAR AND ARGUE IN PERSON ON IA 119376/2017)

W.P. (C) No.1175/2017 (X)
(With appln. for stay)

W.P.(C) No.1174/2017 (PIL-W)
(With appln. for stay)

W.P.(C) No.1212/2017

Date : 13-12-2017 These matters were called on for hearing today.

HON'BLE MR. JUSTICE MADAN B. LOKUR
HON 'BLE MR. JUSTICE DEEPAK GUPTA

Mr. Harish N. Salve, Sr. Adv. (A.C.) (NP)
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For Petitioner(s)

For Respondent(s)
UOI

CPCB

Haryana

2

Ms. Aparajita Singh, Adv. (A.C.)

Mr. A.D.N. Rao, Adv. (A.C.)

Mr. Siddhartha Chowdhury, Adv. (A.C.) (NP)

Petitioner-In-Person

Mr. R.K. Kapoor, In-person

Mr. Gopal Subramaniam, Sr. Adv.

Mr. Jayant Bhushan, Sr. Adv.

Mr. Dhruv Mehta, Sr. Adv.

Mr. Gaurav Juneja, Adv.

Mr. Nawneet Vibhaw, Adv.

Mr. Sanjeev K. Kapoor, Adv.

for Khaitan & Co.

Mr. Kapil Sibal, Sr. Adv.
Mr. Basava Prabhu Patil, Sr. Adv.
Mr. Ajay Bhargava, Adv.
Ms. Vanita Bhargava, Adv.
Ms. Richa Bhargava, Adv.
Ms. Shweta Kabra, Adv.
for Khaitan & Co.

Mr. A.N.S. Nadkarni, ASG

Mr. Amit Sharma, Adv.

Mr. Raj Bahadur, Adv.

Mr. S.W.A. Qadri, Adv.

Mr. D.L. Chidanand, Adv.

Mr. Ritesh Kumar, Adv.

Mr. Zaid Ali, Adv.

Mr. Saeed Qadri, Adv.

Mr. Ankit Sharma, Adv.

Mr. D.P. Pandey, Adv.

Mr. Gurmeet Singh Makker, AOR

Mr. Vijay Panjwani, AOR

Mr. Bikash Chandra, Adv.

Mr. Anil Grover, AAG Haryana
I

Dr. Monika Gusain, Adv.
Ms. Noopur Singhal, Adv.
Mr. Satish Kumar, Adv.
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Rajas than

U.P.

3

Mr. Sanjay Kr. Visen, AOR

Mr. Tushar Mehta, ASG
Mr. Shiv Mangal Sharma, AAG Rajasthan
Mr. S.S. Shamshery, AAG Rajasthan
Mr. Amit Sharma, Adv.
Mr. Sandeep Singh, Adv.
Mr. Ankit Raj, Adv.
Ms. Indira Bhakar, Adv.
Ms. Ruchi Kohli, AOR

Ms. Rachna Gupta, AOR
Mr. Anil Kumar Sinha, Adv.
Mr. Siddhant S. Malik, Adv.

Mr. Gopal Subramaniam, Sr. Adv.
Mr. Akhat Hansaria, Adv.
Mr. Amit K. Mishra, Adv.
Mr. Mohit Singh, Adv.
Mr. Pavan Bhushan, Adv.
Mr. Ritesh Bajaj, Adv.

Dr. A.M. Singhvi, Sr. Adv.
Mrs. Nandini Gore, Adv.
Mr. Sandeep Narain, Adv.
Mr. Aakarshan Sahay, Adv.
Ms. Khushboo Bari, Adv.

Mr. Mukul Rohatgi, Sr. Adv.
Mr. Sandeep Narain, Adv.
Ms. Anjali Agarwal, Adv.
for M/s. S. Narain & Co.

Mr. Aman Lekhi, Sr. Adv.
Mr. Vijay K. Sondhi, Adv.
Ms. Amrita Singh, Adv.
Mr. Arnav Sanyal, Adv.
Mr. Himanshu Sharma, Adv.

Mr. Mohan Parasaran, Sr. Adv.
Ms. Divya Swami, Adv.
Ms. Prabha Swami, Adv.
Mr. Nikhil Swami, Adv.

Ms. Uttara Babbar, Adv.
Ms. Akanksha Choudhary, Adv.
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Md. Bhavana Duhoon, Adv.

NOS.

UPON hearing the counsel the Court made the following
0 RD ER
72 AND 76 SUBMITTED BY EPCAIN RE: REPORT

(REGARDING BAN ON SALES AND USE OF FURNACE OIL AND
PET-COKE IN NCR)

We have been taken through the affidavit filed by the

Ministry of Environment, Forests and Climate Change

(MOEF) through Mr. Ritesh Kumar Singh, Joint Secretary in

the MOEF as well as another affidavit filed in IA NO.

128349/2017 in compliance of the orders dated 17.11.2017

and 04.12.2017.

We have heard Mr. A.N.S. Nadkarni, learned Additional

Solicitor General appearing for the Union of India and

Mr. Tushar Mehta, learned Additional Solicitor General

appearing for the State of Rajasthan and we have also

heard learned amicus curiae.

(1) Use of Pet Coke in Cement Industries

The view expressed by learned amicus curiae is that

the cement industry uses pet coke in its kiln where

limestone is ground and burnt till it forms clinker. In

this process of calcination, limestone absorbs sulphur

and, therefore, emissions are minimized. MOEF has

notified emission standards for SO2 and NOx for cement

industry. Consequently, permission can be given for use

of pet coke in the cement industry.

This is acceptable to learned Additional Solicitor

General appearing for the Union of India.
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It is further submitted on behalf of the Union of

India that pet coke should be utilized only in industries

where sulphur is absorbed in the manufacturing process,

for example, cement industry, gasification plants.

This is not objected to by learned amicus curiae.

However, it is suggested by learned amicus curiae

that there is a need to set up a system to regulate the

sale and use of pet coke to ensure that there is complete

accountability and traceability with no opportunity for

leakage.

This suggestion is accepted by the learned Additional

Solicitor General appearing for the Union of India who

says that a system of regulation for the sale and use of

pet coke will be brought into force within four weeks on

the outside.

(2) Use of pet coke in lime industry

It is submitted by learned amicus curiae that the

limestone industry bakes the limestone to make chuna or

slaked lime and pet coke is burnt in a kiln with

limestone which absorbs the sulphur.

It is further submitted that most of the limestone

industries are in the small scale sector and their

operations are not regulated. It is also submitted that

the final product is not regulated and, therefore, unlike

cement its kiln temperature and manufacturing process

cannot be guaranteed.

On 24 October, 2017, we had directed emission

3'
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standards with respect to five industries be finalized

within a month.

It is stated by learned Additional Solicitor General

(

appearing for the Union of India that preliminary

standards have already been finalized with regard to four

of these industries. With regard to the lime industry,

the standards may be notified within a period of three

months, i.e., on or before 31° March, 2018. Necessary

field studies, etc. may be conducted on priority basis by

the Central Pollution Control Board.

Learned Additional Solicitor General appearing for

the Union of India has no objection to provide

information to EPCA about the number of industries

dealing with lime and the location and system proposed to

be set up to strictly regulate the use of pet coke so

that there is no leakage or misuse.

We expect the State Governments/Union Territories to

cooperate and coordinate with the MOEF in this regard.

The compilation of information and framing of regulations

may be concluded within a period of four weeks from today

and in any case before 31° January, 2018.

(3) Use of furnace oil should be permitted in thermal
power plants

It is submitted by learned amicus curiae that the

Ministry of Power and Natural Gas has requested the use

of furnace oil for a period of one year till the power

plants switch to using light diesel oil.
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Since this is also stated on affidavit by MOEF, we

accept the time line given by the MOEF and direct that

the switchover may be completed within a period of one

year from today and in any case before 31° December,

2018.

(4) Implementation of
thermal power plants,
December, 2017.

the December 2015 standards for
which were to be implemented by

We propose to take up this issue on the adjourned

date.

We request Mr. Ritwik Dutta, learned counsel. to be

present on the next date of hearing and assist us.

List the matter for this issue on 1" February, 2018.

(5) Natural. gas to be made available to power pl.ants in

(6) Natural. gas to be made available for power pl.ants and

industries

(7) Measures to strengthen distribution of electricity in

NCR region

The MOEF has requested for some time to l.ook into

Issue Nos. (5), (6) and (7) and get back to this Court.

Learned amicus curiae has no objection if six weeks

time is given for this purpose.

List Issue Nos.

2018.

(5) , (6) and (7) on 1° February,

Ban on Import of Pet Coke

We may note that the MOEF has stated on affidavit

that a ban on the import of pet coke is under
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consideration in view of the environmental hazards due to

(

its use. It appears that some discussions are taking

place with the Ministry of Petroleum and Natural Gas as

well as the Director General of Foreign Trade.

We expect the MOEF to expeditiously take a final

decision after consulting the stakeholders as well as

EPCA in this regard.

List the matter on this issue on 1" February, 2018.

In view of the orders passed above, nothing further

survives in Report Nos. 72 and 76 and they stand disposed

of.

IA NO. 128349/2017 (APPLN. FOR DIRECTIONS FILED BY AMICUS
CURIAE)

In view of the above orders, nothing further survives

in this application, which is accordingly disposed of as

infructuous.

W.P.(C) No.1175/2017. WP(C) No.1174/2017 and W.P(C)
No.1212/2017

In view of the above orders, nothing further survives

in these petitions, which are accordingly disposed of as

infructuous.

Affidavit filed by MOEF

In paragraph 15 of the affidavit filed by MOEF, an

impression is sought to be created that this Court passed

the order dated 24.10.2017 without any prior notice.

This is not borne out from the record of the case.

However, learned counsel appearing for the States of

Rajasthan, Uttar Pradesh and Haryana have volunteered to
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file an affidavit of the Chief Secretary withdrawing the

suggestion sought to be made that the order dated

24.10.2017 passed by this Court was without prior notice

to these States.

The affidavits be filed within two weeks.

IN RE: REPORT NO. 71 AND 78 SUBMITTED BY EPCA
(REGARDING COMPREHENSIVE ACTION PLAN FOR AIR POLLUTION
CONTROL AND SUPPLEMENTARY REPORT ON THE COMPREHENSIVE
ACTION PLAN WITH TIMELINES)

As far as Report Nos.71 and 78 filed by EPCA are

concerned, the MOEF has no objection to notifying the

recommendations made therein.

However, the Society of Indian Automobile

Manufacturers (SIAM) has objection to Point Nos.2.2.1 and

2.2.2.

hearing.

This will be considered on the next date of

There are certain time lines which have been

mentioned in the reports. These may be discussed by the

MOEF with EPCA within two weeks . Since the MOEF has no

objections to the recommendations made (except as regards

the time lines) , the recommendations made in these two

reports may be notified, publicized and implemented by

the MOEF at the earliest.

kept open for consideration.

The objections of SIAM are

List these reports on 25 January, 2018.

We make it clear that the directions that we have

given should not be understood as limited only to NCR

Region. Since air pollution is apparently a nation-wide
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problem, the MOEF will look into the matter and necessary

steps taken and notifications issued will be made

applicable to the entire country.

IA NO. 127792/2017 (APPLN. FOR DIRECTIONS FILED BY AMICUS
CURIAE) and W.P. (C) No. 1109/2017

Learned Additional Solicitor General has taken us

through the affidavit filed on behalf of MOEF in response

to the interlocutory application filed by learned amicus

curiae.

It is stated in the affidavit that a High Level Task

Force has been set up to look into the issue of stubble

burning and actions to discourage crop residue burning.

Some technological options have also been discussed and

it is expected that the Sub-Committee of the Task Force

will submit its report to the Task Force by 15 December,

2017.

We find from reading of the affidavit that no one

concerned with health issues such as medical doctors or

other professionals from medical institutions has been

involved in the discussions. It is a matter of common

knowledge that air pollution can cause serious health

hazards apart from adverse health effects . As a result

of these health hazards and adverse health effects, there

is bound to be an economic loss so far as the affected

persons are concerned and the entire country due to

hospitalization and other attendant expenses including

loss of man-hours of work. Economic activity and health
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are interlinked.

In our opinion, it would be appropriate if the High

Level Task Force also takes the assistance of

professionals, particularly from the medical profession

as well as agricultural scientists and also those who are

well-versed with issues pertaining to the economic impact

of adverse heal th effects due to air pollution. It is

better to have a comprehensive and holistic view of the

problem caused by air pollution rather than a half-baked

response.

Learned Additional Solicitor General says that this

view will be placed before the Chairperson of the High

Level Task Force so that the involvement of civil society

can be seriously considered since it is not only an issue

which affects some people, but it affects the entire city

and the NCR Region apart from other parts of the country.

List the matters on 24 January, 2018.

W.P. (C) No. 13029/1985

With regard to the status of funds available due to

various orders passed by this Court, list the matter on

15 December, 2017. We expect the authorities in CAMPA

to render all assistance to learned amicus curiae in this

regard.

(SANJAY KUMAR-I)
AR-CUM-PS

(KAILASH CHANDER)
COURT MASTER
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UPON hearing the counsel the Court made the following

0 RD ER

REPORT NO. 71 AND 78 (REGARDING COMPREHENSIVE ACTION PLAN FOR AIR
POLLUTION CONTROL} IN THE NCR REGION INCLUDING HARYANA, RAJASTHAN
AND U.P.

The learned Amicus has brought to our notice a press release

dated 15 .11.2017 issued by the Press Information Bureau of the

Government of India through the Ministry of Petroleum and Natural

Gas.

The Press Release reads as follows:

Pre-ponement of introduction of BS -VI grade auto fuels in NCT Delhi

The Government of India has been making concerted
efforts in line with Prime Minister Shri Narendra
Modi's Commitment at COP 21, to reduce vehicular
emissions and improve fuel efficiency with an aim to
reduce the carbon footprints and keep a healthy
environment. India has followed the regulatory pathway
for fuel quality and vehicle emissions standards termed
as Bharat Stage (BS).

The Ministry of Petroleum and natural Gas has
successfully introduced the BS-IV grade transportation

fuels across the country w.e.f April 1s 2017. With the
launch of BS-IV grade fuel, a new era of clean
transportation fuels has begun which will benefit all
citizens of our country by substantially reducing
pollution levels. Migration to BS-IV grade fuels shows
India's resolve to cut down emissions.

As a next step in this direction, Government in
consultation with stakeholders has decided to meet
international best practices by leapfrogging directly

from BS-IV to BS-VI grade by 1° April, 2020, skipping
BS-V altogether. Oil refining companies are making huge
investments in fuel up gradation projects to produce

3
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the BS-VI grade fuels.

Taking into account the serious pollution levels in
Delhi and adjoining areas, Petroleum Ministry in
consultation with Public Oil Marketing Companies has
decided for preponement of BS-VI grade auto fuels in
NCT of Delhi w.e.f 01.04.2018 instead of 01.04.2020.
OMCs have also been asked to examine the possibility of
introduction of BS-VI auto fuels in the whole of NCR
area w.e.f 01.04.2019.

This measure is expected to help mitigate the problem
of air pollution in NCT of Delhi and surrounding
areas."

r

69

It is quite clear from the penultimate paragraph of the Press

Release that taking into account the serious pollution levels in

Delhi as well as in adjoining areas, the Petroleum Ministry in

consultation with Public Oil Marketing Companies has decided to

make available BS VI grade auto fuels in NCT of Delhi with effect

from 01.04.2018.

Learned counsel appearing for SIAM says that his instructions

are that this BS VI fuel will not be available in every petrol

station in Delhi but in few selected petrol stations.

In view of the categorical statement made by the Press

Information Bureau which we take it as the statement on behalf of

the Ministry of Petroleum and Natural Gas, we would like to know

the correct position on an affidavit to be filed by the Secretary

in the Ministry of Petroleum and Natural Gas.

The Ministry of Petroleum and Natural Gas is impleaded as a

respondent.

Issue notice to the Ministry of Petroleum and Natural Gas.

4
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( Learned standing counsel for the Union of India accepts notice

on behalf of the said Ministry.

The learned ASG says that he will convey the contents of this

order to the Secretary in the Ministry of Petroleum and Natural

Gas.

Affidavit be filed within two weeks.

List the matter on 21.02.2018.

I.A. No. 2733/2018

The prayer in this application is for a direction for the

procurement of disabled friendly transport buses.

It is stated that a tender has been floated for the

procurement of 10,000 standard floor buses.

to be pending before the Delhi High Court.

This issue is stated

Under the circumstances, we decline to entertain this

application and leave it to the Delhi High Court to pass

appropriate directions.

The application is disposed of.

(MEENAKSHI KOHLI)
COURT MASTER

5

(KAILASH CHANDER)
COURT MASTER
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UPON hearing the counsel the Court made the following

0 R D E R

REPORT NOs. 72 and 76 [BAN ON SALES AND USE OF FURNACE OIL AND PET

COKE IN NCR] AND REPORT NO. 80

The Ministry of Environment, Forests and Climate Change has

filed an affidavit in compliance of the order dated 13.12.2017. In

response to the affidavit, EPCA has filed Report No.80.

The issues raised are as follows:

(1) Setting emission standards for SO,, NO and SQ for 23

industries.

It is stated by the learned ASG that SO,, NO standards for 5

industries limekiln, glass, ceramic, foundries, re-heating furnaces

will be finalized by 31° March, 2018 latest.

(2) Ban on import of Pet Coke

It is stated by the learned ASG that there is some expected

deficit with regard to availability of domestic pet coke. A final

decision is yet to be taken in the matter and consultations on

shortage from domestic production are going on with the Ministry of

Petroleum and Natural Gas and a decision will be taken within two

weeks.

8
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( (3) Permitted use of pet coke in certain industries

It is stated by the learned ASG that the use of pet coke in

Calcium Carbide based industries may be permitted on the basis of

recommendations made by the CPCB. This is acceptable to EPCA.

However , EPCA has suggested that the recommendations need to

be implemented constructively and the CPCB should compile all the

data with the assistance of all the State Pollution Control Boards

(SPCB) of all the industries using Calcium Carbide within a period

of four weeks from today. Thereafter, the source of pet coke and

its utilization should be monitored on a monthly basis for the

first one year with all the details being put up on the website of

the CPCB and thereafter monitoring may be carried out on quarterly

basis.

Mr. Gopal Subramanium, learned senior counsel appearing for

DCM Shriram Ltd. in Writ Petition (C) No. 60/2018 says that he has

no objection to these directions being issued and that all the

directions will be complied with.

In view of the above, learned senior counsel does not press

the writ petition.

The writ petition (bearing No. WP (C) 60/2018) is disposed of

as not pressed.

As far as Aluminium industries are concerned, it is stated by

Mr. Jayant Bhushan, learned senior counsel appearing on behalf of

Aluminium industries that a representation has been made to the

Ministry of Environment, Forests and Climate Change.

The learned ASG says that he is not aware of this.

9
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representation is made, it will be considered.

(4) Natural gas to be made available to power plants in NCR

(

For the time being, we are confining the orders today to the

Bawana Plant Unit I in Delhi. The other issues will be considered

on the next date of hearing i.e. 16.02.2018.

It is stated by the learned ASG that MoEF will have detailed

discussions with the Ministry of Petroleum and Natural Gas,

Petroleum and Natural Gas Regulatory Board, Gas Authority of India

Ltd., Pragati Power Corporation Limited and EPCA sometime next week

and arrive at a final decision.

As far as Bawana Plant Unit I is concerned, it is stated by

the learned ASG that it will start working at its full capacity by

01.03.2018 and necessary steps have already been taken in this

regard.

We make the statement of the learned ASG a direction of this

Court.

(5) Natural Gas to be made available for power plants and industry

List this issue on 16.02.2018.

(6) Measures to be taken to strengthen distribution of electricity

in NCR

It is stated by the learned ASG that communications have been

sent to the Ministry of Power and to the three States in the NCR

region - Haryana, Rajasthan and U.P.

10
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later as and when responses are received by the MoEF.

List this issue on 16.02.2018.

(7) Comprehensive Action Plan for Air Pollution Control for Delhi

It is stated by the learned ASG that the entire plan has not

yet been notified. The learned Amicus has handed over a note of

items on which the Comprehensive Action Plan has not been notified.

The learned ASG will take necessary instructions in this regard so

that the notification of the plan can be expedited.

He says that discussions will be held with the Ministry of

Road, Transport and Highways and other Ministries, if so required.

The notification of the Comprehensive Action Plan should be

concluded within a period of three weeks.

This is not applicable to para 2.2.1 to 2.2.2 of the

Comprehensive Action Plan.

(8) Comprehensive Plan for other cities with high pollution.

It is stated by the learned ASG that the National Clean Air

Programme has been formulated for 100 non-attainment cities. This

is up. for discussion with EPCA and necessary steps will be taken in

due course of time and the National Plan will be notified at the

earliest.

List the matter on 08.03.2018.

In the meanwhile, liberty to file affidavits.

(MEENAKSHI KOHLI)
COURT MASTER
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(KAILASH CHANDER)
COURT MASTER
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UPON hearing the counsel the Court made the following

0 RD ER

REPORT NO. 73 (REPORT ON THE ASSESSMENT OF POLLUTION UNDER CONTROL
(PUC) PROGRAMME IN DELHI AND NCR ) and AND REPORT N0.75
(SUPPLEMENTARY REPORT TO REPORT N0.73)

A Report has been received from ARAI .
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considered by EPCA and it is recommended that the failure rate o(

PUC Centres in Delhi is mere 2%. Accordingly, the concerned State

Government of Delhi, the National Capital Region and the Ministry

of Road Transport and Highways be directed to ensure correct

testing of vehicles at the PUC Centres. Accepting the

recommendation of EPCA, we direct that the Ministry of Road,

Transport and Highways to implement the recommendations of EPCA

forthwith.

Report Nos. 73 and 75 are disposed of.

However, a separate note on the issue on On-Board Diagnostics

may be furnished by the learned counsel.

Response be given by the Union of India for consideration.

List the matter on 07.03.2018 with regard to On-Board

Diagnostics.

(MEENAKSHI KOHLI)
COURT MASTER
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(KAILASH CHANDER)
COURT MASTER
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Writ Petition(s) (Civil) No (s). 13029/1985

M.C. MEHTA

VERSUS

UNION OF INDIA & ORS.

(1) REPORT NO. 79, 8AND 87 SUBMITTED BY EPCA

Petitioner (s)

Respondent(s)

Date

CORAM

26-07-2018 These matters were called on for hearing today.

HON'BLE MR. JUSTICE MADAN B. LOKUR
HON 'BLE MR. JUSTICE DEEPAK GUPTA

For Petitioner(s)

For Respondent(s)

Delhi

Mr. Harish N. Salve, Sr. Advocate (A.C.) [NP]

Ms. Aparajita Singh, Advocate (A.C.)

Mr. A.D.N. Rao, Advocate (A.C.)

Mr. Siddhartha Chowdhury, Advocate (A.C.)

Petitioner-In-Person

Mr. A.N.S. Nadk.arni, ASG
Mr. S. Wasim A. Qadri, Adv.
Mr. D.L. Chidanand, Adv.
Mr. Ritesh Kumar, Adv.
Mr. Devasis Bharuka, aDv.
Ms. Subhasni Sen, Adv.
Mr. Amit Sharma, Adv.
Mr. Rajesh Kumar Singh, Adv.
Mr. Raj Bahadur, Adv.
Mr. G.S. Makker, Advocate.
Mr. D.N. Goburdhun, Adv.
Ms. Pallavi Chopra, Adv.

Mr. Anil Grover, AAG
Mr. Shivam Kumar, Adv.
Mr. Satish Kumar, Adv.
Mr. Sanjay Kr. Visen, Advocate
Dr. Monika Gusain, Adv.
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Rajasthan

Aluminium

Steel

Ms. Manpreet Kaur Bhalla, Adv.

Mrs. Rachana Gupta, Advocate
Mr. Jitendra Kumar Tripathi, Adv.

Mr. S.S. Shamshery, AAG
Mr. Amit Sharma, Adv.
Mr. Sandeep Singh, Adv.
Mr. Ankit Raj, Adv.
Ms. Nidhi Jaiswal, Adv.
Ms. Indira Bhakar, Adv.
Ms. Ruchi Kohli, Advocate

Ms. Snidha Mehra, Adv.
Mr. B.V. Balramdas, Advocate.

Mr. Yash Pal Dhingra, Advocate

Mr. Jayant Bhushan, Sr. Adv.
Mr. Ajay Bhargava, Adv.
Ms. Vanita Bhargava, Adv.
Ms. Shweta Kabra, Adv.
For M/S Khaitan And Co., Advocates

Mr. Shyam Divan, Sr. Adv.
Mr. Sanjeev K. Kapoor, Adv.
Mr. Nawneet Vibhaw, Adv.
Mr. Gaurav Juneja, Adv.
For M/S Khaitan And Co., Advocates

M/S S. Narain And Co., Advocates

(

UPON hearing the counsel the Court made the following

0 RD ER

REPORT NO. 79, 80 AND 87 SUBMITTED BY EPCA

On 10.05.2018, we had passed the following order with regard

to ban on import of pet coke:

Ban on import of Pet Coke

The learned ASG assures us that the exercise of
receiving inputs from Ministry of Petroleum and Natural
Gas and DGFT with regard to ban on import of pet coke
and the State Governments is under way and will be
completed within six weeks.
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r
We expect and direct that a decision will be taken in

this regard on or before 30 June, 2018 failing which
we may have to deal with the matter.

The targeted dated of 30 June, 2018 is over.

Notwithstanding that the targeted date was over, we passed an

order on 16.07.2018 to the following effect:

Ban on import of pet coke

Learned Additional Solicitor General stated before us
that the Report of the Technical Expert Committee to
evaluate the pollution load of pet coke versus possible
al ternatives is ready. A copy of it has been handed
over to learned amicus curiae.

Learned Additional Solicitor General says that the
matter will be discussed by the officers of the
Ministry of Environment, Forest and Climate Change with
EPCA during the course of this week and final decision
taken and communicated to this Court next week.

List the matter for this purpose on 26 July, 2018.

Today, the learned ASG has placed before us an affidavit of

the Ministry of Environment, Forest and Climate Change in

compliance of order dated 16.07.2018.

On a reading of the affidavit, it is clear that a meeting was

held by the Ministry of Environment, Forest and Climate Change

along with officers of the Ministry of Petroleum and Natural Gas

and EPCA and discussions were also held with the Directorate

General of Foreign Trade.

In the Minutes of the meeting dated 18.07.2018, it is recorded

in paras 1.10 and 1.11 as follows:

1.10 EPCA stated that based on extensive discussion
between MoEFCC, MoPNG and DGFT, a regime for regulating
import of pet coke had been suggested by DGFT, which is
also compliant with WTO norms. EPCA stressed that this
regulatory framework should be immediately implemented

3
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and import of pet coke should be permitted only in (
those industries where pet coke is used as a feedstock
or in the manufacturing process and not as a fuel.
These industries, which have been permitted to us pet
coke in NCR states and accepted by the Hon'ble Supreme
Court are the following cement, lime kiln, calcium
carbide and gasification. Import should be allowed
only for these industries in the country, which will
make the regime compatible with WTO requirements. EPCA
also said that it would prefer an arrangement, which
priortises the use of domestic pet coke as against
imported pet coke.

1.11 The Ministry officials responded to this by
stating that the views of EPCA in the matter have been
noted and that a suitable decision would be taken in
the Ministry.

From a reading of the above decisions, it is quite clear that

a consensus decision has been taken that the use of imported pet

coke all over the country may be permitted only in the following

industries cement, lime kiln, calcium carbide and gasification.

It is stated that this would be in compliance with the WTO norms

and these industries may be permitted to import pet coke for use

as a feedstock or in the manufacturing process and not as a fuel.

EPCA has also stated that it will prefer an arrangement, which

prioritizes the use of domestic pet coke as against imported pet

coke.

The learned ASG says that a suitable decision is required to

be taken by the Ministry. The Ministry concerned has not been

mentioned. We take it that the Ministry concerned is relatable

only to EPCA preferring an arrangement of prioritizing the use of

domestic pet coke as against imported pet coke.

EPCA deserves serious consideration.

The preference of

@

Since the decision to permit limited import of pet coke has

4
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t been taken by consensus by all the authorities mentioned above and

since the time already fixed by us expired on 30.06.2018, we direct

that the decision taken in para 1.10 in terms of the Minutes dated

18.07.2018 be notified and implemented with immediate effect.

Report Nos. 79 stands disposed of.

(MEENAKSHI KOHLI)
COURT MASTER

5

(KAILASH CHANDER)
COURT MASTER
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ITEM NO.16 COURT NO.3 SECTION PIL-W (

S U PR E ME C O U R T OF I ND I A
RECORD OF PROCEEDINGS

Writ Petition(s) (Civil) No(s). 13029/1985

M.C. MEHTA

UNION OF INDIA & ORS.

VERSUS

Petitioner(s)

Respondent(s)

IA NOS. 15338 AND 15739/2018
(APPLNS. FOR IMPLEADMENT AND DIRECTIONS ON B/O ALUMINIUM
ASSOCIATION OF INDIA) ALONGWITH REPORT NO. 82 SUBMITTED BY EPCA)

IA NOS. 100194 AND 102169/2018 (APPLNS. FOR INTERVENTION AND
PERMISSION/DIRECTIONS ON BEHALF OF INDIAN STEEL ASSOCIATION)

Date : 26-07-2018

CORAM:

For Petitioner(s)

For Respondent(s)

Delhi

Haryana

These matters were called on for hearing today.

HON 'BLE MR. JUSTICE MADAN B. LOKUR
HON'BLE MR. JUSTICE DEEPAK GUPTA

Mr. Harish N. Salve, Sr. Advocate (A.C.) [NP]

Ms. Aparajita Singh, Advocate (A.C.)

Mr. A.D.N. Rao, Advocate (A.C.)

Mr. Siddhartha Chowdhury, Advocate (A.C.)

Petitioner-In-Person

Mr. A.N.S. Nadkarni, ASG
Mr. S. Wasim A. Qadri, Adv.
Mr. D.L. Chidanand, Adv.
Mr. Ritesh Kumar, Adv.
Mr. Devasis Bharuka, aDv.
Ms. Subhasni Sen, Adv.
Mr. Amit Sharma, Adv.
Mr. Rajesh Kumar Singh, Adv.
Mr. Raj Bahadur, Adv.
Mr. G.S. Makker, Advocate.
Mr. D.N. Goburdhun, Adv.
Ms. Pallavi Chopra, Adv.

Mr. Anil Grover, AAG
Mr. Shivam Kumar, Adv.
Mr. Satish Kumar, Adv.
Mr. Sanjay Kr. Visen, Advocate
Dr. Monika Gusain, Adv.

6
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Rajas than

Aluminium

Steel

Ms. Manpreet Kaur Bhalla, Adv.

Mrs. Rachana Gupta, Advocate
Mr. Jitendra Kumar Tripathi, Adv.

Mr. S.S. Shamshery, AAG
Mr. Amit Sharma, Adv.
Mr. Sandeep Singh, Adv.
Mr. Ankit Raj, Adv.
Ms. Nidhi Jaiswal, Adv.
Ms. Indira Bhakar, Adv.
Ms. Ruchi Kohli, Advocate

Ms. Snidha Mehra, Adv.
Mr. B.V. Balramdas, Advocate.

Mr. Yash Pal Dhingra, Advocate

Mr. Jayant Bhushan, Sr. Adv.
Mr. Ajay Bhargava, Adv.
Ms. Vanita Bhargava, Adv.
Ms. Shweta Kabra, Adv.
For M/S Khaitan And Co., Advocates

Mr. Shyam Divan, Sr. Adv.
Mr. Sanjeev K. Kapoor, Adv.
Mr. Nawneet Vibhaw, Adv.
Mr. Gaurav Juneja, Adv.
For M/S Khaitan And Co., Advocates

M/S S. Narain And Co., Advocates

UPON hearing the counsel the Court made the following

0 R D E R

IA NOS. 15338 AND 15739/2018 (APPLNS. FOR IMPLEADMENT AND
DIRECTIONS ON B/O ALUMINIUM ASSOCIATION OF INDIA) ALONGWITH REPORT
NO. 82 SUBMITTED BY EPCA and IA NOS. 100194 AND 102169/2018
(APPLNS. FOR INTERVENTION AND PERMISSION/DIRECTIONS ON BEHALF OF
INDIAN STEEL ASSOCIATION)

The decision on the use of imported pet coke in the steel

industry and aluminium industry is still under consideration. We

are informed by the learned ASG that studies will have to be

conducted and BIS standards will have to be fixed in the case of

aluminium industry.

7
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The entire exercise may take about eight weeks. W

accordingly grant time till 1° October, 2018 for a decision to be

taken in the matter.

List the applications on 09" October, 2018.

(MEENAKSHI KOHLI)
COURT MASTER

8

(KAILASH CHANDER)
COURT MASTER
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ITEM NO.16 COURT NO.3 SECTION PIL-W

S U P R E M E C O U R T OF I N D I A
RECORD OF PROCEEDINGS

Writ Petition(s) (Civil) No(s). 13029/1985

M.C. MEHTA

VERSUS

UNION OF INDIA & ORS.

IA NOS. 31988/2018

Petitioner(s)

Respondent(s)

(APPLN. FOR DIRECTIONS ON B/O PAPER MANUFACTURING ASSOCIATION)

Date : 26-07-2018

CORAM:

For Petitioner(s)

For Respondent(s)

Delhi

Haryana

These matters were called on for hearing today.

HON'BLE MR. JUSTICE MADAN B. LOKUR
HON'BLE MR. JUSTICE DEEPAK GUPTA

Mr. Harish N. Salve, Sr. Advocate (A.C.) [NP]

Ms. Aparajita Singh, Advocate (A.C.)

Mr. A.D.N. Rao, Advocate (A.C.)

Mr. Siddhartha Chowdhury, Advocate (A.C.)

Petitioner-In-Person

Mr. A.N.S. Nadkarni, ASG
Mr. S. Wasim A. Qadri, Adv.
Mr. D.L. Chidanand, Adv.
Mr. Ritesh Kumar, Adv.
Mr. Devasis Bharuka, aDv.
Ms. Subhasni Sen, Adv.
Mr. Amit Sharma, Adv.
Mr. Rajesh Kumar Singh, Adv.
Mr. Raj Bahadur, Adv.
Mr. G.S. Makker, Advocate.
Mr. D.N. Goburdhun, Adv.
Ms. Pallavi Chopra, Adv.

Mr. Anil Grover, AAG
Mr. Shivam Kumar, Adv.
Mr. Satish Kumar, Adv.
Mr. Sanjay Kr. Visen, Advocate
Dr. Monika Gusain, Adv.
Ms. Manpreet Kaur Bhalla, Adv.

Mrs. Rachana Gupta, Advocate

9
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Rajas than

Aluminium

Mr. Jitendra Kumar Tripathi, Adv.

Mr. S.S. Shamshery, AAG
Mr. Amit Sharma, Adv.
Mr. Sandeep Singh, Adv.
Mr. Ankit Raj, Adv.
Ms. Nidhi Jaiswal, Adv.
Ms. Indira Bhakar, Adv.
Ms. Ruchi Kohli, Advocate

Ms. Snidha Mehra, Adv.
Mr. B.V. Balramdas, Advocate.

Mr. Deepesh Sharma, Adv.
Ms. Ananya Panday, Adv.
Mr. Yash Pal Dhingra, Advocate

Mr. Jayant Bhushan, Sr. Adv.
Mr. Ajay Bhargava, Adv.
Ms. Vanita Bhargava, Adv.
Ms. Shweta Kabra, Adv.
For M/S Khaitan And Co., Advocates

(
d

Steel Mr. Shyam Divan, Sr. Adv.
Mr. Sanjeev K. Kapoor, Adv.
Mr. Nawneet Vibhaw, Adv.
Mr. Gaurav Juneja, Adv.
For M/S Khaitan And Co., Advocates

M/S S. Narain And Co., Advocates

UPON hearing the counsel the Court made the following

0 R D E R

IA NOS. 31988/2018

(APPLN. FOR DIRECTIONS ON B/O PAPER MANUFACTURING ASSOCIATION)

Before we take up the application for consideration, 38

members of the Paper Manufacturing Association as mentioned on page

95 of the application should file an affidavit indicating the steps

they have taken.

(MEENAKSHI KOHLI)
COURT MASTER

IO

(KAILASH CHANDER)
COURT MASTER
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ITEM NO.11 COURT N0.3 SECTION PIL-W

S U P R E M E C O U R T O F I N D I A
RECORD OF PROCEEDINGS

writ Petition(s)(Civil) No(s). 13029/1985

M.C. MEHTA Petitioner(s)

VERSUS

UNION OF INDIA & ORS. Respondent(s)

(1) IA NO. 112633/2018
(APPLN: FOR DIRECTIONS ON BEHALF OF GRAPHITE INDIA LTD.)

•·
(2) IA NO. 117302 AND 117304/2018
(APPLN FOR INTERVENTION AND DIRECTIONS ON BEHALF OF MOOKNAYAK)

Date: 06-09-2018 These applications were called on for hearing- .

today.

CORAM· HON'BLE MR. JUSTICE MADAN B. LOKUR
HON'BLE MR. JUSTICES. ABDUL NAZEER
HON'BLE MR. JUSTICE DEEPAK GUPTA

For Petitioner(s) Mr. Harish N. Salve, Sr. Advocate (A.C.)[NP]

' Ms. Aparajita Singh, Advocate (A.C.)

Mr. A.D.N. Rao, Advocate (A.C.)

Mr. Siddhartha Chowdhury, Advocate (A.C.)

Petitioner-In-Person

Mr. A.N.S. Nadkarni, ASG
Mr. S. Wasim A. Qadri, Adv.
Mr. D.L. Chidanand, Adv.
Mr. Ritesh Kumar, Adv.
Mr. Amit Sharma, Adv.
Mr. Devasis Bharuka, Adv.
Mrs. Suhasini Sen, Adv.-
Mr. Rajesh Kumar Singh, Adv.
Mr. Raj Bahadur, Adv.
Ms. Anil Katiyar, Advocate
Mr. G.S. Makker, Advocate

For Respondent(s)

Vali~. own
Digitally •
SANJA
Date 21 0 •

~:~NO. 112633/2018 and· I.A. No. 112813/2018
Mr. Shyam Divan, Sr. Adv.
Mr. Navneet Vibhaw, Adv.

1··.­'..'
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¢ ¢

For M/S Khaitan And Co.

IA NO. 117302 AND 117304/2018
Mr. Sanjay R. Hegde, Sr. Adv.
Mr. Namit Saxena, Adv.
Ms. Taruna Ardhendumauli Prasad, Advocate

Ms. Pinky Anand, ASG
Mr. S. wasim A. Qadri, Adv.
Ms. Snidha Mehra, Adv.
Mr. B.V. Balramdas, Advocate

Mr. Ajay Bansal, Adv.
Mr. Praveen Swarup, AOR

Mr. Chirag M. Shroff, Adv.

Mr. D.N. Goburdhun, Adv.
Ms. Pallavi Chopra, Adv.

Mr. Anil Grover, AAG
Dr. Monika Gusain, Adv.

Mr. Sanjay Kr. Visen, Advocate

Mr. Abhishek, Advocate

Mr. S.S. Shamshery, AAG
Mr. Amit Sharma, Adv.
Mr. Sandeep Singh, Adv.
Mr. Ankit Raj, Adv.
Ms. Nidhi Jaswal, Adv.
Ms. Indira Bhakar, Adv.
Ms. Ruchi Kohli, Advocate

Ms. Sandhya Raghav, Adv.
Ms. Gurpreet Kaur Oberoi, Adv.
Mr. Rohitash Kumar Sharma, Adv.

M/S S Narain And Co.

(

(

UPON hearing the counsel the Court made the following

0 R D E R

IA NO. 112633/2018 and I.A. No. 112813/2018
(APPLN. FOR DIRECTIONS ON BEHALF OF GRAPHITE INDIA LTD. And HEG
LTD.)

I.A. No. 112813/2018 is taken on Board.

The prayer made in these applications is for permission to

2
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import needle pet coke.

It is stated that imported needle pet coke will be used as

feed stock for manufacture of Graphite Electrodes which in turn are

used in the Steel Industry.

We had issued notice on these applications. It is stated on

behalf of EPCA that given the specialized nature of feed stock and

the specialized nature of the industry, there is no objection if

the applications are allowed in so far as the import is concerned.

The Ministry of Environment, Forests and Climate Change has

also filed an affidavit of Mr. Ritesh Kumar Singh, Joint Secretary,

Government of India in which it is stated in Para 8 as follows:­

8. Use of Needle grade Pet Coke in Graphite
Electrode Industry
( IA Nos. 112633 and 112633/2018 of Graphite India
Ltd. And IA Nos. 112806 and 112813/2018 of HEG Ltd)

That the Ministry has received representation from
the Graphite India Ltd and HEG Ltd regarding the use
of needle pet coke for graphite electrode industry.
Technical Inputs from CPCB were obtained in this l
regard vide letter dated 31.08.2018 and the same is
annexed herewith and marked as Annexure R-4. CPCB
has recommended the use of needle pet coke for
graphite electrode industry as sulphur content in
needle pet coke is reported to be 0.5% to 0.8% which
is comparable to Indian coal. The view of CPCB have
been examined in this Ministry and we are in
agreement with the same. In view of the existing
orders of the Hon'ble Court, this conclusion is
presented for consideration and appropriate orders
of the Hon'ble Court."

Under the circumstances, the prayer for import is allowed and

the applications stand disposed of.

In so far as the guidelines are concerned (the second prayer

in the applications), it is stated by the learned, ASG that the

matter is being considered by the Director General of Foreign Trade

3
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(DGFT} in consultation with the Ministry of Environment, Forest

and Climate Change. No orders are required to be passed in this

regard.

IA NO. 117302 AND 117304/2018

(APPLN FOR INTERVENTION AND DIRECTIONS ON BEHALF OF MOOKNAYAK}

Learned counsel for the applicant seeks leave to withdraw the

. I

applications.

High Court.

He says that he will approach the jurisdictional

The applications are dismissed as withdrawn.

(MEENAKSHI KOHLI}
COURT MASTER

4

(KAILASH CHANDER}
ASSISTANT REGISTRAR
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ITEM NO.1

1

COURT NO.2 SECTION PIL-W

S U P R E M E C O U R T O F I N D I A
RECORD OF PROCEEDINGS

Writ Petition(s)(Civil) No(s).13029/1985

M.C. MEHTA Petitioner(s)

VERSUS

UNION OF INDIA & ORS.

(IN RE: PET COKE)

Respondent(s)

Vali

(i) IA NOS. 15338 AND 15739/2018 (APPLNS. FOR IMPLEADMENT AND
DIRECTIONS ON B/O ALUMINIUM ASSOCIATION OF INDIA) ALONGWITH REPORT
NO. 82 SUBMITTED BY EPCA)

(ix) IA NO. 117497/2018 (APPLN FOR CLARIFICATION ON BEHALF OF
ALUMINIUM ASSOCIATION OF INDIA)

(ii) IA NOS. 100194 AND 102169/2018 (APPLNS. FOR INTERVENTION AND
PERMISSION/DIRECTIONS ON BEHALF OF INDIAN STEEL ASSOCIATION)

(iii) IA NO. 108253/2018 ( APPLN. FOR CLARIFICATION OF ORDER DT.
26.7.2018 ON BEHALF OF INDIAN STEEL ASSOCIATION)

(iv) IA NO. 109181/2018 (APPLN. FOR DIRECTIONS ON BEHALF OF RAIN
CII CARBON (VIZAG) LTD.)

(v) IA NO. 109742/2018 (APPLNS. FOR DIRECTIONS ON BEHALF OF GOA
CARBON LTD.)

(vi) IA NO. 109783/2018 (APPLNS. FOR DIRECTIONS ON BEHALF OF
SANVIRA INDUSTRIES LTD.)

(vii) IA NO. 109791/2018 (APPLNS. FOR DIRECTIONS ON BEHALF OF
KALINGA CALCINER LTD.)

(viii) IA NO. 109784/2018 (APPLNS. FOR DIRECTIONS ON BEHALF OF
PETRO CARBON AND CHEMICALS PVT. LTD.)

(x) IA NOS. 125492 AND 125493/2018 (APPLNS. FOR IMPLEADMENT AND
DIRECTIONS ON B/O INDIA CARBON LTD.)

em: 09-10-2018 This petition was called on for hearing today.

HON'BLE MR. JUSTICE MADAN B. LOKUR
HON'BLE MR. JUSTICE DEEPAK GUPTA

Mr. Harish N. Salve, Sr. Adv.(A.C.)(NP)
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For Petitioner(s)

For Respondent(s)

2

Ms. Aparajita Singh, Adv. (A.C.)

Mr. A.D.N. Rao, Adv. (A.C.)

Mr. Siddhartha Chowdhury, Adv. (A.C.)

Petitioner-in-person

Ms. Pinky Anand, ASG
Mr. Amit Sharma, Adv.
MS. Suhasini Sen, Adv.
Mr . D. L. Chidanand, Adv.
Mr . Raj Bahadur, Adv.
Mr . G.S. Makker, Advocate
Mr . B.K. Prasad, Advocate
Ms. Rachna Gupta, Adv.
Mr . Vikas Chaudhary, Adv.
Mr . s. Wasim A. Qadri, Adv.
Mr . Ritesh Kumar, Adv.
Mr . Amit Sharma, Adv.
Mr . Devasis Bharuka, Adv.
Ms. Snidha Mehra, Adv.
Mr . Shiv Kumar, Adv.

Mr. Anil Grover, AAG
Mr. Shivam Kumar, Adv.
Dr. Monika Gusain, Adv.
Mr. Sanjay Kr. Visen, Advocate

Mr. Abhishek, Advocate

Mr. S.S. Shamshery, AAG
Mr. Amit Sharma, Adv.
Mr. Sandeep Singh, Adv.
Mr. Ankit Raj, Adv.
Ms. Nidhi Jaswal, Adv.
Ms. Indira Bhakar, Adv.
Ms. Ruchi Kohli, Advocate

Mr. B.V. Balramdas, Advocate.

Ms. Anil Katiyar, Advocate

MISS Narain And Co. , Advocates

Mr. P. Chidambram, Sr. Adv.
Mr. Basava Prabhu Patil, Sr. Adv.
Mr. Ajay Bhargava, Adv.
Ms. Shweta Kabra, Adv.
for M/s Khaitan & Co.

(
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( 3

Mr. Shyam Divan, Sr. Adv.
Mr. Nawneet Vibhaw, Adv.
for MS Khaitan And Co.

Mr. Jayant Bhushan, Sr. Adv.
Mr. Manu Nair, Adv.
Mr. Kuber Dewan, Adv.
Ms. Suverna Kashyap, Adv.
Mr. Shardul S. Shroff, Advocate

Mr. Kapil Sibal, Sr. Adv.
Mr. Jaideep Gupta, Sr. Adv.
Mr. Ashish Prasad, Adv.
Ms. Mukta Dutta, Adv.
Mr. Avinash Tripathi, Adv.
Mr. Rohan Roy, Adv.
Mr. M.P. Devanath, Advocate

Mr. Gaurav Kejriwal, Advocate
Mr. Sujit Kumar Keshri, Adv.

UPON hearing the counsel the Court made the following
0 R D E R

In the aforesaid interlocutory applications, the

Union of India through the Ministry of Environment,

Forests and Climate Change has filed an affidavit dated

8" October, 2018.

follows:

In the affidavit, it is stated as

1. Regarding use of Calcined Pet Coke (CPC) in Aluminium

Industry

[IA Nos. 15338 And 15739/2018 (APPLNS. For Impleadment
And Directions On B/O Aluminium Association Of India)
Alongwith Report No. 82 Submitted By Epca), IA No.
117497/2018 (APPLN For Clarification On Behalf Of
Aluminium Association Of India)

The issue in these applications arise out of an

application filed by the Aluminium Association of India.

The Central Pollution Control Board (CPCB) has looked

into the matter and has submitted a report dated 3rd
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October, 2018. In the report, it is stated as follows:

"with the change in technology from Soderberg to

Prebake anode, CPC of higher Sulphur is used for

(

anode baking worldwide. The revised BIS

specifications (IS 17049:2018) specify Sulphur

content in CPC used for anode making in Aluminium

industry as 3.5% (Max.)."

The views expressed by the CPCB have been considered

by the Ministry of Environment, Forest and Climate Change

which is in agreement with the CPCB.

It is stated by learned amicus curiae that the views

expressed by the CPCB are also acceptable to EPCA.

Consequently, Calcined Pet Coke (CPC) (domestic as

well as imported) can be used as raw-material for anode

making in the Aluminium industry with the revised BIS

specifications.

we make it clear that the imported raw-material

cannot exceed 0.5 MT per annum in total.

Applications stand disposed of.

2. Use of anode grade pet coke in CPC manufacturing

units

[IA NO. 109181/2018 (APPLN. FOR DIRECTIONS ON BEHALF OF
RAIN CII CARBON (VIZAG) LTD.), IA NO. 109742/2018
( APPLNS. FOR DIRECTIONS ON BEHALF OF GOA CARBON LTD. ) ,
IA NO. 109783/2018 (APPLNS. FOR DIRECTIONS ON BEHALF OF
SANVIRA INDUSTRIES LTD.), IA NO. 109791/2018 (APPLNS. FOR
DIRECTIONS ON BEHALF OF KALINGA CALCINER LTD. ) , IA NO.
109784/2018 ( APPLNS. FOR DIRECTIONS ON BEHALF OF PETRO
CARBON AND CHEMICALS PVT. LTD.), IA NOS. 125492 AND
125493/2018 ( APPLNS. FOR IMPLEADMENT AND DIRECTIONS ON
B/O INDIA CARBON LTD.)]
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These applications have been filed by several

entities and the CPCB has given a Report dated 4th

October, 2018 in which it is stated as follows:

"i. Raw Petroleum Coke is feed stock for

producing calcinated petroleum coke which is a

raw material for anode making in aluminium

industries. Therefore, calcination of Raw

Petroleum Coke is a pre-requisite to produce

anode grade calcined pet coke having sulphur

content less than 3.5%.

ii. As per BIS guidelines, calcine rs are

permitted to use high sulphur containing raw

petroleum coke for making CPC having sulphur

content less than 3.5%. There sill be emission

of S02 in high concentration {para 1 of results)

which needs to be treated in Flue gas

desulphurisation system having efficiency of

sulphur removal more than 90%."

The views expressed by the CPCB have been considered

by the Ministry of Environment, Forest and Climate Change

which is in agreement with the CPCB.

It is stated by learned amicus curiae that the views

expressed by the CPCB are also acceptable to EPCA.

Consequently, raw pet coke { domestic and imported)

can be used as a feedstock for producing calcined pet

coke.
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We make it clear that the imported raw pet coke for

this purpose cannot exceed 1.4 MT per annum in total.

Applications stand disposed of.

IA NO. 109181/2018 (APPLN. FOR DIRECTIONS ON BEHALF OF
RAIN CII CARBON (VIZAG) LTD.)

Rain CII Carbon (Vizag) Ltd. has filed an affidavit

pursuant to our order dated 23"° August, 2018.

In the affidavit, it is stated that 11 contracts have

been entered into on or before 26 July, 2018 for the

import of Anode grade raw pet coke.

Vessels pertaining to these 11 contracts have already

arrived some time in August, 2018.

In view of the orders passed above today, the

consignment may be cleared, subject to the overall limit

which is 1.4 MT per annum, as mentioned above.

Application stands disposed of.

3. Regarding use of Pet coke in Blast Furnace in the

Steel Industry

[IA Nos. 100194 And 102169/2018 (APPLNS. For Intervention
And Permission/Directions On Behalf Of Indian Steel
Association) and IA No. 108253/2018 (APPLN. For
Clarification Of Order Dt. 26.7.2018 on Behalf Of Indian
Steel Association)]

These are the applications filed by the Indian Steel

Association.

The CPCB has given its report on 3" October, 2018

which has also been shared with EPCA for its comments on

4" October, 2018.

t
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The Ministry of Environment, Forest and Climate

Change would like to examine the report before taking a

final view in this matter.

It is submitted that three weeks' time is required

for this purpose.

Applications filed by the Indian Steel Association be

listed on 14 November, 2018.

EPCA Report No.91

It has been pointed out in the Report of EPCA that

Graphite India's Plant in Whitefield, Bengaluru has

utilized domestic pet coke which is causing a huge amount

of pollution and black dust. Complaints in this regard

have been made by the community which feels that their

health is being endangered.

Issue notice to Graphite India through learned

counsel returnable on 12" October, 2018 to explain why

the use of needle pet coke should not be stopped with

immediate effect since it is causing tremendous pollution

and damage to the health of the community in Bengaluru.

Notice be also issued to Graphite India by email.

The Registry will ensure that the notice is served

upon learned counsel and Graphite India along with a copy

of the Report of EPCA.

(SANJAY KUMAR-I)
AR-CUM-PS

{KAILASH CHANDER)
ASSISTANT REGISTRAR
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"B. 36]

No. 36]
~~.~.~ 19, 2018/1lT'!il 29, 1939

NEW DELHI, FRIDAY, JANUARY 19, 2018/PAUSHA 29, 1939

4'lfct(UI, q;rofR~ qf{qd,i~
sf@rqan

-.,u~-~. 19~. 2018

m.ifiT.f.t 45(~).-<N: ~ D""f1:ITTT ITT (~3ITT") ~ if q,irc1i.:0A,r~ ifi" fh:a,ur am~*~~ t~. f.hri-ur am '3"Cf~p:r,:r ifi"~~-,i- -?r i:;;,ITT3lR~ if tfcffi ofil" aft an suit # +iia
it~~ ;,rf.?r# 3Wf~1l'RTT t
3Rf:, 3'l<f~~~~(fh:a,ur)~. 1986 (1986 <fiT 29) ofil" mu 3 ofil" '3"CT"ITTU (1) *
~ (2) filU~ ~TT$lTT efiT >f"lTTlT ffi" glJ;, f.1.:i-1 RI f© a fer aft 2, sfa:-
a{hr ant tr (ua4tar) auit iimargt it±ala Rt f0RtMau:­
( 1 J i:;;,m3ITT"~if~m¥ 'l'.!If~ t~ t ~ if tfcffi efiT~~;,mrr i.~~~

faiiaat ft+ufma fan fa# 3++ +Tr ·sr±tar a+pt faar a1f a$ja?a

(2J ~~if;"~~m iIT7l" ;,n+t ofil" <Tm~ if, m 111q*fl~~~# l'.fP-IT

ofil" "¥J'TI iffl 111q*,;mt~ {'tf'TT ofil"~ l'.fP-IT ~ fqlSc~if Fol f.-lR"c ~~1

(3) ~~ "ifil", ~cft-;,- '11q ofil"~if 3ITTTifi"~efiT 'l=fsRUT~ ofil"~~~I

(4) ~3ITT"~if~ ?f; "ff'>1T '3c9 raaj a 9 fl tSifil fulli1, ~~ o4c1€fl f)_li'i aw~3TT efiT~

·1rr 7au faira± ii+fa#ta+w fan arm
( 5J ~3ITT"~if qfl,"ifi' fil14 i al: 5++ 1fr4a nraat +ii~la n1st # 1aw faiiau at± z·rm ofil" <1{
~it 3'f~ lfP-IT ifi" 4++ +aa +fa-arat ·+fs+ft4a #zif@ta zarzvii #t ft in#ta ft 00
a#ii

425 Gl/2018 (I)
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(

(6) 3r'11C:cf;i 3fTT qfl,hifi{fol,.:i'i ~ ~ ~ ~~ -ci'\- ~ -i't- "(ITlTT, qfl•-ifilOA--i't--~ 3f?..jcff

qfl 1,,p oA-if-~~-B"-~I

(7) ~3l"P:~~mWlffi't >ITCd'" l'P.TT ·fr+3ta~~ cfil" ~~ cfiT mm 3jp.ffif <t>B ~
~cA-~*~ 1ll<1 '.f001~~if; "iffl'T if~mm t~t ful:!;~1

(8) ~3ITT:~it olTT9TT if;~t fuT!; itc:ffl if; 3jp.ffif cfil" 3fjID~ cA°~I

(9) ~ <TT qf)::t,if,1,fo14i 3fTT 3+ 1fr4a araaft in1a + in1a 3nfea #tr ifar pitaar stan1fta
~cfil" ~ iiir~ 3fR 31R'll*~ RTcfi if; o,i'n~ 3TT&TT o/~~~f.nhuT
mcfil"~ifiTTrl

(10) w1 qfl"ifi'-fotii'f$.:rm~ '.fffiT ~ if'I ~~ mir-?t->ITCd'"~ (+a-3nfea, a4rnfaa,
q fl Gcfi (f0it a 1fr4a czra q I fl, .q'f if~ inT), ~ if, cfRR~ llTTI, 3fR 3:rR'l'f 3fTT~RTcfi if, ~
~ 3TT&TT o/~~~~m cfil" >IT¥~I

(11) ~3f]",: ~ t ~ f.nhuT i\t, ~ &,'17 ~ fct><TT lf<TT t I-P-J.1f847, ,J~f{lcfi1UI, ~
afra+fit n1 f7t fafaiiat #ten1fta zazvii anr fa +trmun +iifr aafq#a #t aauatz art#
Rn; ~ ~<~ if<;:IRifi~~ cfil"~ ifiTTr *~ Af~ '>1 Ir! cfil fl cfil"~ 3TTUR q-i_:~

~ f.nhuT Af if; mqmm~1

(12J ~3ITT: ~ it ffq('J~~~ cfil" ~~ ,n qaisifi1..fo14"f *m~
0'l9qlfl,4'f it 'TTCd" (m.T) ~ * ~ ~~ cfil" fctim ~ f.l-ajf"<14 it 'TTCd" ~~, ~~~3ITT:
·t5iiatr 4a~@a zit

(13) 1a+ftaz tzar·5iiisari a Bra+fiin3+r 7fr4f@a ran?ii at, sit n+frat ·tit j
~~cfil" ~ ~ ~ t,~ITT!/T (4) t~~~t~~ f.nhuT Mir
1M1:-~ct•'-"I ~ qTlTT, ~~~ 'Q 7% t 3fTT ~ ~ cffcf cfil"~~ fcf;~~ (5)
3fTT (6) it ITT iiir ITT!/TT if'I ~ ~ 3fTT ~~ ITT!/T (9) # 4az 2nf@taitzn ·15r# ·15a

7au f@iawate #r azaaii, sziifpitaa ·za 2
(14) z4fa+r ii, air +mii+ia+a +4Rt ii sf0afar stzitf?ta zarzai# ft re#ta fr faft ftaft* 3+a 4ft ii le faaara +iifqa +sr +·a+ ft +iaf #r ir uuw Rianat a 4qntaa

fct;,n ;,nT1:fT I

2. 4fr+yaar ·Tara ii qafra fast ft afrat raa~ft

[1:fiT. ~. ~-16017/4/2018-~]

far gar fie, +it+a+a
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306 715711 +T+ zH an=T • 1787/1 lITTfrr&,~. 3 1800 3780 360
a+fta aat+T

.:. I "1 ':! IJ f%a alz3zRl vrraaft 2er #+ ma+T,307 2 1200 2520 240
rig fa+ fsa sRraT
men ?tif?tif>,.,ti niaii, aa+fa i+a ,at308 3 1800 3780 360

(+1.)

309 ·73izlz riz ~' R<TT' ;;Jl"'l:f!I{ 2 900 1890 180
i:fif?tcf>l'"ti~

310 qr arz 3zit ~' R<TT, ;;Jl"'l:f!I{ 2 1200 2520 240
offqf~ ifif?t i!wti nia fa2a, in+a fat , fa,a311 2 1200 2520 240
rig far+
iaaz jzaz+ 608/3/2, {rH]llicl,~~312 2 1250 2625 250

313 +i7friararzzz+fir ~. R<TT' ;;Jl"'l:f!I{ 1 600 1260 120

314 qr lz its+z -;;n-1<ft q;nf if; faaaatiar, fat, 1 600 1260 120
Rrea

o.freft~~ at5sra, f?aarar, azfa315 3 1800 3780 360
faa, run

316 pr arzRz# lfTq ofr<R, lTTcTT rott, ~rfrlltt 1 600 1200 120

317 o_;ft-~~~ +7ia Raza, i+a fa#, far, +tr 1 600 1200 120

318 fl arzzarziz+ts "1T-'<ft q;nf if; f.:tcR"~' ftr;rr' 2 1200 2400 240
RraT+

~ ifq I Pl [l~ ql- ;:j- 43Rfaf# faazair,319 3 1800 3780 360
riz razz#zrzm far, Rrear7

320 +Talzizrz aniarmz a= viz +rzz fiz 1 600 1260 120
ar gr, aia, far Rra

321 anrn,:r~~ +ia fa2a, in7a fat , far, mt 3 1800 4200 400

322 araft arz iz+en lITTfi,m.~.~ rfrlltt 1 600 1500 110

cf'1lim fanaaa riz lfT9 {1>1l.llcll<11,~323 2 600 1260 120
afar zz+fir "11>1cl{>111r,,, ~~

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION

New Delhi, the 19th January, 2018

G.S.R.45(E).-Whereas with a view to protecting and improving the quality of environment and
preventing, controlling and abating environmental pollution in the National Capital Region (NCR) States,
there is a need to take measures relating to sale and use of pet coke in the NCR States;

Now, therefore, in exercise of the powers confeITed by sub-sections ( 1) and (2) of section 3 of the
Environment (Protection) Act, 1986 (29 of 1986), the Central Government hereby issues the following
directions, namely:-

Sale and use of pet coke in Lime Kiln in NCR States:

(1) No lime kiln consuming pet coke as a fuel shall operate in NCR States without obtaining the consent of
and registration with the concerned State Pollution Control Board.

(2) Consent issued by the concerned State Pollution Control Board shall clearly specify the quantity of fuels
permitted per month and per annum vis-a-vis products produced per month and per annum.
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(

(3) Industrial unit shall not be permitted to store pet coke for more than its three months consumption.

(4) All producers or refineries, their authorised dealers and users of pct coke in NCR States, shall be
registered with the concerned State Pollution Control Board.

(5) Refineries and their authorised dealers shall sell pet coke to only consented and registered industrial units
in the NCR States according to the quantity permitted in the consent issued by the concerned State
Pollution Control Board.

(6) Sale of pet coke by producers or refineries shall be in maximum two steps, from refinery-to-industry or
from refinery-to-authorised dealer-to-industry.

(7) Only consented and registered industrial units of NCR States shall be permitted to directly import pet coke
and consignment shall be in the name of user industrial units for their own use only.

(8) Import of pet coke for purposes of trading shall not be permitted in NCR States.

(9) Producers or refineries, their authorised dealers shall submit details of pet coke produced and sold to end
user industrial units during the month, and opening and closing stock to the concerned State Pollution
Control Board on quarterly basis.

( I 0) All end user industrial units, including oil refineries, shall submit details of pet coke from different
sources during the month (self produced, imported, purchased from refineries or authorised dealers),
quantity consumed during the month, and opening and closing stock to the concerned State Pollution
Control Board on quarterly basis.

( 11) The NCR States Pollution Control Boards shall develop an electronic record system for uploading of
consents, registration, record of sales by oil refineries, and record of use by industrial units, as mentioned
above and the said Boards shall share this data on a quarterly basis with the Central Pollution Control
Board.

(12) Industrial units in NCR States shall source pet coke only from producers or refineries and their authorised
dealers and they shall not source these products from any other intermediaries even when they are located
outside the NCR States.

( 13) For producers or refineries and their authorised dealers in non NCR States who are making sales to user
industries in NCR States, such producers or refineries, their authorised dealers shall have to be registered
with the State Pollution Control Board of the States where the end users reside in accordance with
direction (4) above and they shall ensure that the sales are as per the directions () and (6) above and they
shall file quarterly reports to the State Pollution Control Board of the State where the end users reside, in
accordance with direction (9) above.

(14) Sale of pet coke shall be made only to the industrial units mentioned in the list annexed to this notification
as Annexure, and any change in the said list shall be made on the recommendation of the concerned State
Government and with the approval of the Central Pollution Control Board.

2. The notification shall come into force on the date of publication in the Official Gazette.

[F.No. Q-160 l 7/4/20 I 8-CPA]

RITESH KUMAR SINGH, Jt. Secy.
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vrfucm it~
PUBLISHED BY ALTHORITY

"fi. 349]
No. 349]

r{ fact, vaar, r£ 25, 2018/%1g 4 , 1940

NEWDELI-II,FRIDAY, \IAY 25, 2018/JYAISTHA 4, 1940

r!f R,-,.\1, 25 .:rt, 2018

m.'!iT.f.r._,,(or).-~ -n::;r!TRt ah (ir.r,:lt3TTT) nm it ~ # T'f'RIT ~ mwrr n:cr 'J'ffi -dt,

afar7a.r far, friaurrat 3ma a 32or i, ·rufra ·Rafrnit ii tz#taf ff? aa ,zit n +iisq

it ~-!'C[Tlf fcl;it 3fR # 3119~~ fr,;

3!1-,~ 1f':"'f.TT i'r~ (1Tl:1fUT)~. 1986 (1986 'ITT 29) 'Fl° m->T 3 'Fl° "3"9"IDU (1) 3i)-.- (2) l,ffi~ srfit",ir

'f.T~ ffi grr, ~ ~.TT.ft ITT 'at;~ it¥ 'lfP it~ >f.l- f"m 3i't,: ~ t. fm!:~ 19 7aa, 2018
~~lTT.'fiT.f.t 45 (6'") (ITT~vft i:rs~ Tf<f~~ Tf'TT t) ~# iftt

* "3'ffi~ ii ~ 'f7,l * '1TT lflITT1:1Tf , er,; sit saarrnufaar+ina (fa gr zm# vnq +iaar+ Tf'TT

fr.) it ;;r~~ gTi; % fl;~ r;rr.fr.r it TTTlTTTT if ·ifr.~ arr~ ;;n:r 3!T<fRf 'TTff fP-rr ::ifT UTT ~ oiil:~
'TT'<~JT 'TT:f'TTW 'if; lTT>-1fl1 ir rF'TT ,rr~ t,
.;fr, "37fa W•<WP.rlT 1TT fir<TT,- 'f7,l ~"-ITT"~'loT «r- ':jf.=~-i'\lflct ·rt aft 3+ f+4a+r # ;i-\lt., >l"'TT'fc1T <Fl"~'ITT 'f7
far 3a, 3+fr+pan# 7anairsrfra , +fana ii #ma i aaa a=a fr safra+afre
s# 1eta +rsnf? ra (ua+ta) #nri if tzars fr fa#r sir ,r;n.r ii; lfPTTTT if~i'f :;i-:,m- 3i1"l: F,r.r,-r ;fl- ~
4za=aaa fr fr mar+ar a;
* 3ra, +£r +arr, qzianw (ivr) af!fan, 1986 (1986 'f>T 29) 'liT m->T 3 'Ff" "3"1:f'!TTU (1) -?.fn- "3"1:fUTTT (2) ~

~ ~ITTPTT 'nT rn-r m g11: ITTff. 19 Jfrfcfit. 201 a -aj;1- 3rr ff#+aar +in m. 'nT. r.r. 45 ( ::.r J it. ~~.
fa.+nfaa rRssa.ta, srai.­

TH 3IT'ITRf if , -

2'>55 Gr/201 R ti)
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(i) fuor ( 1) it, '~tR ii; 'SY it ' o~ '!iT <'IT'< m-r ,rnnn;

(ii) [zr (8) ii, ff»a+ r++4+ sir: P.:rrrtcr fP-rr ,nmrr, eT<ITTJ::

it zafz +ti i#a.a#zit za; suf sir tzars a arar a=a 4ffra= # fara+ ark fr z,a?z
ir ;i z+fr a.4nft sr +rafr2,aorf fi1, -

('fi) ~ cft.:nJ r.rcftTT a::hifircr UJl1"~UT~~ it ,r~ if ,

(a) fr qraz an fa s# ara 4ra=, fr2or (2) ir 2ffaanr sizifa zal? ft a+fa
<,jfcf~~:fi.p "1tfur ir ,ih: '1q fp:fr ~ 'TP.1'fi1?: 'f.T Rtfr ir, R1'. ,f F,T:

('T) ~ cfhrn 'TITT>TTTef5 (i) 3il7: (ii)iait fur oar qt+.wi at zn ra #rRa aamr sr
an

(iii) fuoq 11) t P-TT-f97, f.1 j.,j f"1fij '1 w.or TI 'Aft,:mf'q-,r ff;,rr "ffTTTTT . i>f>Tq:

'(11)eta ·tsnfr ta +=ii ±qr friar are, 3u= fr «tu -aa 4 aaz, +nfrii, ifan., a it4.7
+r·a1ii gr ft t fait # fai± ·i #zinf?a zarzi er far .a zit # ftafrt TI~~ ir. AT'. mi;
z#±ifaa far£ [newaaiir iirz+rang ea aiaii st ugaua a;ran1fa qnrr: gr#arz #mfra a4I=
Tz #=hr ram fir at #mr +zr a?it sit n=ii #7a7 fia :irif if 'TTt:?f #t# # az za ai+ii ai infra
7qr friar ire ftaaumzz rzraarr

['fiT, "f. <Pl:-16017/4/2018-.frtfm,J

fr;ror '.'f'1T7 1'/'tF,, ~~

feurut: 47 +f+yaa7 +a # nsua ii f+i+ 19 5aaf, 2018 ft 34fr+aa 1,m.a1f 45 (r) # narzarfr+ fr
,rt,.fn

MINISTRY OF ENVIRO\l\lE\T, FOREST A\D CLIMATE CHANGE

MHIFICATIO\

New Delhi. the 25th May. :CO I 8

G.S.R. 492E).-Whereas. with a view lll protecting and irnpro,·ing the quality uf environment and preve,,ting.
controll,ng and abating environmental pollution in the National CapitJI Region (NCR) States. there is a need to take
rneasures relating to sale and use of pet coke in the NCR State:;:

And Whcrca,. in exercise of the powers rnnkrred by sub-sections I I) and (2) of scion 3 of the L:n,·ironment
(Prutcdion) AL'I. 1986 (29 of 1986). the Central Govemment issued notilication. published ,·idc number G. S. R. 45 (El,
dated he I9 January, 2018. for sale and use ol pet coke in lime kiln in \'CR States (hcreinaCier referred to as the said
notification):

And Whereas. subsequent 10 issuance of the said notil'ication, the Minisuy of Environment, l'orc<;t and Climate Change
(hcreinat·1er referred to as the Ministry) has received representations that even in cases of pcnniued use, lmports are nol
undertaken hy the user agencies and are w;nally sourced through import facilitators:

And Whereas. the Ministrv after considering the ,aid rcpresentalion, is of the con,idercd opinion that in order to
facilitate the user under the said notification. thev can be permitted to suurcc through import facilitators subject to
provisions of the said notification:

And Whereas. there is further need for enhancing transparency and better monimring with reference to sale and use or pet
coke in the NCR States:

Now. therefore. m exercise of the powers conferred by sub-section, (II and (2) of section 3 of the Environment
(Protection I Act. 1986 (29 of 1986). the Central Government hereby mah.es the following amendments in the said
nuti!,cati,in number G. S. R. -l5(El. dated the l 9th January.2018. name!,: -
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['<flTT II-~ J(i)]

In the said no1if'ic11io11, -

'iffi(! q,] 1}Jf!f:! : 3TTTTmi:uT J

(i) in direction (I). the won.ls "as a fuel" shall be omitted;
(ii) in d11t:ction (8), tile following proviso shall be inserted, namely: -

""Provided that in case. a registered industrial unit desire, to engage a third party to import pct coke on its behalf.
the same may be permitted. if-

(a) such third party registt:rs \\'ith the concerned State Pollution Comrol Board:
ihl the import by the 1h11 d pany is limited to the actual requirement of the industrial unit as

specified in direction (2) and not for sak to any other party:
(c) such third pany furnishes declaration with respect to clauses (i ) and (ii) ro the custom

authorities.":

(iii) for directic1n (11 ), the following direction shall be substituted, namc:Iy:-

··( 11) The NCR States Pollution Control Boards shall develop an ekctronic record ,ystt:m for uploading of
consents. r<.:gistration. n:cord of sales by oil refineries, and record of use by imlustrial units. as mentioned above
and the said Boards shall share this data with the Cemral Pollution Control Board on a monthly basis for the first
one year and therealkr on quarterly basis. and this data shall he published on the Central Pollution Cammi
Board website on receipt from the State~ Pollution Contrnl Boards ...

[F. No. Q-16017/4/2018-CPAJ

RITESII KCMAR SINGH. JI. S~cy.

Note: the print:ipal notification wa, publisheu vide numhcr G.S.R 45 (E), dated the 19" January. 2018 .

+£ fl#, 25$, 2018

mr.mn.fr. j498().+;ta ·arr rr (tsar) z1sit iifar fr zara ± +irarr ri +nz sir rria·
7au # fan, friar aar3na32ya m, "fl$ 7T-if•.lT..ft ITT U"J<f1 i:f~ <f.l- fir.fl <f"-TT 'ffl<T ,\; "l'R'9" ?i° "J'ITT"
fat #a ft aaas.ar 2;

:,fi-,-~ '1f'f,TT '1"~ (W?if'Jf)~. 1986 (1986 <FT 29) ,f,r mn 3 ,f.r "3"9"!1TTT (1) w. (2) '.ITTT'iPR'f -~

ar ;it a7az, zfrazn1ft taa zit # +fit= iii if nz#ta fr faft siritr #f fair 19aft, 2018
3ITT~~ lTT <FT f.:t 46 (sl") (fuxr z7ii z# roar3+ qfaa+zma2) aft ,f;t >.TT I

3llT "3"'Rf 3TT~ it ;,rrft aiT.'t 'Ii ara afamr , a+ jz saarq a[aa iaar (fs zuni zr rat iiaazr a= 7fllT

rt) it sr74aa mag?far it 'fl "!TTITTTT ij- ·.fr' T-TT'RTT ;,;~ ;ITU 3!flTTcr ;,ff mT JfT -cy %. i,ft,: mm,
ma +far varazii ±mmi faa7zr2
3117: 34a n14zj u far a4narz iarau qr 1z nfa=a f<a +Ta 2 fa 3ar afrnaa # ,nfr-, "l!<TT'RTT TI"~ITT if:
iT-\Tr~. ~~'fl 'TT'a9"ffi#aft , +far 7arai #ma if 37n1a aa # rafftm+aft 2
m-~ ,nr•mr ITT (11a+tsar ) # rat it 4zra fr mft aih:~ 'li" "flT'TT'!T it~ir of?[R oilT~ 'fr
agar aa fr fr aravaar 2;
3llT ra, +rt +var, qafazu (iraru) sf)fa, 1986 (1986 'FT 29) 'Fl" YTn 3 'Fl" ::3'1mD (1) 3llT "3"9"ITTTT (2) ~

~ ,rfu;l:ft 'Fl" ,;p.n.r '!>CTt gn:, ~ 19~. 2018 -fl- "3""'F:f ~ ~ lTT.'f.T.R. 46 (01) if, ~.
fa.rffaa iruraft2, aria.­
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TI a I5lva
([he <5a-:t.ette of Jndia

~
EXTRAORDINARY

'iTTTT Il-(91ls 3-~-(91ls (i)

PART II-Section 3-Sub-section (i)

,;nf~~~
PUBLISHED BY AUTHORITY

~- 37]
No. 37]

~~.~.~19, 2018~ 29, 1939
NEW DELHI, FRIDAY, JANUARY 19, 2018/PAUSHA 29, 1939

qafaur, aa st sraarzr uRafr inraa
srf@rqaa

{ facft, 19 7aat, 2018
m.'tif.f.t 46(31"). --<TTr: ~ wij"m,=ft- ITT (~an-::) ~ if 9 '-1 f ,H ofl '-1 lJ:UJcffiTT 'if; me.-rur am

RcfTT7lT ::.m: 9'-11 cw1 ~ 'if; f.rcm:ur,~ am '3""9"~p:r;, 'if; ~~<Tit~an,::~if~#~ am
~'if;~u if~~~# 3Tfcf~<l<ficfT t
1a:, 37a+tr +zar rzrfa=w (+irr) 4f4fan, 1986 (1986 cfiT 29) #mu 3#'3""9"'Ur<T (1) ::.m: (2) IDU
~~mfi<IT cfiT~~~. f.-11-.::i R-1 f© a Rrct~r ;;rrfl-~t 3t"~ :-

u$ (I\Jfl'.U.fl l$f (uaftsr) husii i fa iiai ta#ta Rt fr sit a7tr:
(1) ~an-::~if~mmm rn- faila# ?I" if i'tc:ffl cfiT~ fcfi<TT "1TdT~.~
~~~mt# wlITTt mi:a- fcfi~ f.GTT ::.m:~m~ d1n-?) c{,(01 cgrir f.GTTm-;,@
cfiWI

(2) ~ w,<f 'if;~~mt KRT ;;rrfl-# 1T<fr "ffl-1-fra if, m~ ::.m:m cf!'1 ;;i,91Ra~
#~#~ifm~ ::.m:m cfif {&ri'tcfil"~~cfil"~: ?Tit Rlf.-lfa'152. fcfi<TT
51art

(3) stzinfra zare #t, z+ft fama fr a1a iafa re#ta a izrzwr a+ #r a+nr ff ztf
(4) ~an,::~if~ 'if;~ '3,91c;if>I <TT 9f{1Sc{>(fu1<1T, 3+ 1fer4a arazf?ii an 7it+ar3ii

cfiT~w,<f~~oi'rt -q <Rlf;};)c{,(01 Rl><rr~ I

(5) 9 f{tS,-fi< ful ll i 2'ITT: ~ 'TTmfcf 0'-1 cl QI .fl e;;,man,::~ if~w,<f 'if;~~mt IDU
;;rrfl-# ~ m+rfct if {ear+rat # 4+tr +aa +Rana ::.m: +fs+fig #zifa z+zit
#t ft re#ta fra# a+in

426Gl/2018 (I)
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(

(6) -3,9l i.;if~i *- qf),1Scp(fu1,.i'i m-u i:rzm #~~ "c;"T~ it itifr, q~Gcfil oA it -3"WlT <TT
q [1::Gcp,(OA A" mfu¥r~ it~I

(7) T?:TTfi3m: ~ #~ w+rra mi:cr a<TT -cRlt-4,ifia~~ cfi'r w it2:ffl <fir mm
31l<lTTf # 3r,Jm cft- ~ *-~ BT<1 >flnc@T~~ it rfP'f ir ~ mm~
rim a frzt

(8) 1J:,m3ITT:~ if olTT'ITI: it~ t Al:!; itc:ffl t 3TT<!Ta#~ .,-gr cft-~1

(9) ~ m qf)_1Scp(fu1lli am- m~ o49q_1n ~ t WR~ aft.: 3f@+l" ~
~~cFI" tt <Tit i'rc:ffi 3ll7 3lft<i:r *-~ Rl"cfi 9'iT G<1ttf~ 3JTITT"( ~~

·rvr 7auwfiatal± at uqa aiin
(10) 4a nT?a=fii +fea mt zifa Timar mm # t= fafaa itai aft mtz#ta (a­

-a,q1Ra, a1fa, T?a+fwrai a 7fr4a naaf?ii iaz mr), mt zit=r r# mar,
*-~ ::.ft.:~RTifi 9'iT~~3TTITTT "9T TT-.m.lcf "(Flf~mi cfi'r~m1

( 11 ) 1J:,m3ITT:~ t~~ci'ti, dtm Ri~~Ri<fPP:rr t w1-1 R'l lll ,Rn=4h,_ 01, ~
q f)_ccp,_fu14'i 1Im # n¢ fafrat #tr #tzntf c/i ~~ITTTT # <T{ ITT<ft ~~ cfi'r 3f1TTTTs"
a7# farm zar@ f.-l a 34fr#amfr r fa+fa air 3#tr z+a at±zn I '1 <hi D cfi'r~
rat· Tr#di Taufia at±# +rr 9ra= ffll

(12) raft= ·tit i faa sizinfta zalzai z #ta #r +aa 3Tari za qf1::cif,(fu14'i *-m
mfu¥r 0llq fll f1::41 it m1:cf (Bhf) cfi't.rr #tr az3=nai #t fa#fra fcl-,,{l fi:1 ll I ma" it m,:a-~
#ifa a nfraz +=iiare= aaf@aa zi

(13) TJ:,m3TTT it~ <FllT if 3,9l';<h'i <TT qf)c-f,lfullll <'PTT m~ ollc@f)ll'i cff, ::JTT

1afar ·r=ii ii 1it+at zziii at fafr a= +z, zrjar fzo (4) # ran= za +Tin15r
~~M if (G,l 1-i;h l a I 'fiTTrll i\'I • IT, szi zifar pit+at ·z ·zz#tr azr ala cfi'r
,rf.w~m Ri firnf;m~ (5) aft.: (6) if ITT <Tit W!ITT 'if;~~ aft.:~~w>1r
(9) sq? nf@ta fit± z ·15r # ·Irr Tu fir iti #r #Tza aii, szi <ifa
aaa zza

2. ·fr+qaa ·rs+a ii 7+ror fr ar+ta r 7aa ztf
[1:fif . .t.~-16017/4/2018-~]

forpr fiz, +iam nfaa

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION

New Delhi. the 19th January, 2018

G.S.R. 46(E).-Whereas with a view to protecting and improving the quality of environment and
preventing. controlling and abating environmental pollution in the National Capital Region (NCR) States.
there is a need to take measures relating to sale and use of pet coke in the NCR States;

Now. therefore. in exercise of the powers confe,,-ed by sub-sections (I) and (2) of section 3 of the
Environment (Protection) Act. 1986 (29 of 1986), the Central Government hereby issues the following
directions, namely :-

Sale and use of pet coke in Cement Plant in NCR States:-

( I) No cement plant consuming pet coke as a fuel shall operate in NCR States without obtaining the
consent of and registration with the respective concerned State Pollution Control Board.
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(2) Consent issued by the concerned State Pollution Control Board shall clearly specify the quantity of
fuels permitted per month and per annum vis-a-vis products produced per month and per annum.

(3) Industrial unit shall not be permitted to store pet coke for more than its three months consumption.

(4) All producers or refineries. their authorised dealers and users of pet coke in NCR States, shall be
registered with the concerned State Pollution Control Board.

(5) Refineries and their authorised dealers shall sell pet coke to only consented and registered
industrial units in the NCR States according to the quantity permitted in the consent issued by the
concerned State Pollution Control Board.

(6) Sale of pet coke by producers or refineries shall be in maximum two steps, from refinery-to­
industry or from refinery-to-authorised dealer-to-industry.

(7) Only consented and registered industrial units of NCR States shall he permitted to directly import
pet coke and consignment shall be in the name of user industrial units for their own use only.

(8) Import of pet coke for purposes of trading shall not be permitted in NCR States.

(9) Producers or refineries and their authorised dealers shall submit details of pet coke produced and
sold to end user industrial units during the month, and opening and closing stock to the concerned
State Pollution Control Board on quarterly basis.

(I0) AII end user industrial units, including oil refineries, shall suhmit details of pet coke purchased
from different sources during the month (self-produced. imported, purchased from refineries or
authorised dealers), quantity consumed during the month, and opening and closing stock to the
concerned State Pollution Control Board on quarterly basis.

( 11) The NCR States Pollution Control Boards shall develop an electronic record system for uploading
of consents, registration, record of sales by oil refineries, and record of use by industrial units. as
mentioned above and the said Boards shall share this data on a quarterly basis with the Central
Pollution Control Board.

( 12) Industrial units in NCR States shall source pet coke only from producers or refineries and their
authorised dealers and they shall not source these products from any other intermediaries even
when they are located outside the NCR States.

(13) For producers or refineries and their authorised dealers in non-NCR States who are making sales lo
user industries in NCR States, such producers or refineries shall have to be registered with State
Pollution Control Board of the States where the end users reside in accordance with direction (4)
above and they shall ensure that the sales are as per the directions (5) & (6) above and they shall
file quarterly reports to the State Pollution Control Board of the State where the end users reside in
accordance with direction (9) above.

2. This notification shall come into force on the date of its publication in the Official Gazette.

[F. No. Q-16017/4/20 I 8-CPA]

RITESH KUMAR SINGH. I. Secy.

RAKESH
SUKUL

Digitally signed by RAKESH
SUKUL
Date 201801 1923024
+0530'

Uploaded by Dte. of Printing al Government of India Press. Ring Road. Mayapuri, New Delhi- I I 0064
and Published by the Controller of Publications, Delhi-110054.
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In thc said no1if"icalio11, -

(i) in direction (I). the words "as a fuel'' shall b.: omim,d;
(ii) in direction (8), the following proviso shall be insened, namely: -

·•Pm\·idcd 1hm in case. a registered industrial unit desire, to engage a third party to imrort pet coke on its behalf.
the same may be permilled. if-

(a) such third rany regist<.:rs \\'ith the concerned State Pollution Control Board:
{h) the impon by the llmcJ pany ,s limited to the acLual requirement of the industrial unit as

specified in direction (2) and 1101 for ,ale to any other party:
(c) such third pany furnishes declaration with respect LO clauses (i) and (ii) to the custom

authori Lies.";

(iii) for direct",nn (11 ), the following direction 5hdll be subs1i1u1ed, namdy:-

"( I I) The NCR Stales Pollution Control Boards shall develop an electronic record ,ystcm for uploading of
consents. registration. n.:cord of sales by oil refineries, ·Jnd record of use by imlustrial uoits. as mentioned above
and the said Boards shall share this data with the Central Pollution Control Board on a monthly basis for the first
one year ancJ thereafter on quan.erly ba,is. and this data shall he published on the Central Pollution Control
Board website on receipt from the Stale, Pollution Control Boards"

[F. No. Q-16017/4/2018-CPAI

RITESH KL'MAR SINGH. Jt. s~cy
Notr: the principal nmificarion wa, published vide numh<!r G.S.R -is (I::.), dared the 19" January. 2018.

;,i ft;m, 25 i:ii' , 2018

mar.m.R. 493().+r3tr ·snf rr raftsa +rsit it 1:f<ITTDJr ,fi TP-l'TTIT 'i!ima:rcrr i-M"-qm ,m: i:nITT71Tr
7au #fa, friar rat3ma3zo #, m3a ztqfWf U"RIT i:f~cf.l- f.tiT ':PTT ,;ri:n.r 'ii ,Tiif'!f tr '3"ITT
fait #a ft saaoaaar 2;

;,fi,~1-lTf.TT al' i:nmrnrT (1P'1iM)~. 1986 ( 1986 'FT 29) -af.i- "InT 3 ,fi '31l"ITTTT ( 1) ;n. (2) WT~9rfi=rit

+rzitaz, ·ta 1srn1ft ta# n=ii # ifiz riiat if tz#ta £ fa#tuatr # fa fai# 19aft, 2018
sf4=aat +an m1.at.f. 46 (7) (£sn zmi# zmaroar 3++ af+anrnma2 mar 4r4,

;ii, 3# sir+pan atstat# aa ma[arr, ar al: saarq qfaa iaar (fs znuii zn# sarq 1inar az <T<n'

2)irm4a« mag? ft raa zit #mat i; ·.fr, qiraar s+fan.iizt smrna a7 f# sr zar2 s# >!J1TT'f
mzr. nfaur zara zii ±mn i faazzr 2
~Tf(T arnazj r faar a4 #anz jar«a <f;T <T% ':\1"4-i! 1 fo-1 mar 2f4 3an sfaar in afia Jiran ft 1ffi" rn- 'f;
fara, 7a= rfm4mar # nan#i # raft=, +fan 7arasii # ma i a1aa ft a+f ft m+af2
:,rn-~ n,r 'qj.fr m (11:f'TTan-) 'f. u,m it~ ,ft Rrtt zit 7in #+ai ii zafiar #t az# sir fa1fr it
4eaan fr fr qar4ar a;
>!iT ra, #frr+vat, qufazw (i=arr ffuu, 1986 (1986 'FT 29) ,fi "InT 3 ,fi ;,t,m-CT ( 1 ) :,fJl" '31l"ITTU (2) ~

,RT<!' ~ITTB<TT cf>T ,;r,rm ffl g!T, ~19~. 2018 ,ft Na off~ imm lTT.Rf.r. 46 (of) it, ~.
fn.fafaa rtura=ft±, rafr.
-:n'a~ i:r, -

(i) fro (@ii, 'za#aai arrfan nmrm,
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(ii) ft2o(8)i, fr=ffan +-r in.aft fa#ama, rat.­

'''1""71 af? #r{ if74a so#zi1ft# zm? aaf oTfT ir zit4 aT a7arr+a# RT': fir: rnaarr r far a+a #zazaaz
i zit z.#t aauf ftmwaf2,pf fa._

(a) imr ft+ra 7aarz+iify+rs qaa [via it?ii#ft4a zt.
(TeT) ~ T.f"f'f.TT :;TD fl;,.:rr -:il"R' "TT<1T rzna, for (2) i 3fuaamz 4zifra za1{ ft a+afr# sava+a =a

ff7v z s#: naa f4fr sra v+arr at fhfr#frit;
(Tf ) TnTT -fri::n:T T.fof'liTl: "I'; (i) ,il7: (ii) ij; iaf ii fra ors ufrawii #rzarr ft #nu3arr p+Tr r?

(iii) ffi9f (11) '$- ;t:>.:[f'f r, faffaafv #tufrraf7a far mrm, srrf
"(11) =14ja =1snr ta ·si # rqur favian an? 3afa;na # smn1, ma[ii, iflazu , a+ irr+
tali 4rr aft +rt fafaii r fat± iv sizinfa zarzii ar farm mint # fnrt r ?re a.=tr far ma
a'11P,Yf.?i '.f, fat±fin aariit sir 3+i an za aiazi itnz+ 'flf "fT, i:rrf.'r,r, mun: a-#tr zma. aah[a qqrz
T #=fna ram faia at± #ma mm ffl :;fr. Tfs'.!!T ~~~ msT it ';fTCcf~ 'Ii' ciR s"I' ~ TI iir.'°1'-l
qzm friar a± fr aanu+rzz nu z(far srr"

['F.T. ,:j- 'Pl:-16017/4/2018-.frqtrr J

fem: a 4fry4a 1+a #mt7a i fa+ 1g ++a, 2018 # 4fr+an1 +i. m.+1.f. 46 (a) # rzT 7a.fr Rt
lft ,.fr I

:\OTTFICATION

New Delhi. the 25th May. 2018

G.S.R. 493(EJ.-Whereas, with a view lo protecting and improving the quality of environment and prevcming.
controlling and abating environmental pollution in the National Capit~I Region (NCR) Staies. there is a need to take
nica,ure, relaung ro sale and use of pet coke in the NCR Srates;

And Whereas. in exercise of the powers confe1Tcd by sub-sections ( 1) and (2y of section 3 of the Environment
(PrmectionJ Act. 1986 (:29 of 1986). the Central Gm·em:nent issued nmification. published vide number G. S. R. 46 (t~).
dated the 19th January, 2018. for sale and use of pet coke in cement plant rn NCR St·Jtes (hereinafter referred to as the
said notification):

And Whereas. subsequent 10 issuance of the said notification, the Mini,try of Environment. Forest and Climate Change
(hereinafter referred to as the Mimsuy) has received repre,entations that even in cases of pcnnitted use, imports arc not
undertaken by the user agencies and are usually sourced through import facilitators;

And Whereas. the Ministry after considering the said rcpresentatinm is of the considered opinion that in order to
facilitate the user under the ,aid notification. they can be permitted to source through import facilitators subject to
provisions of the ,;aid notification:

And Whcrca,. there is rurthcr need r·or crthancing transparency and better monitoring with rcfrrcncc to sale and use of pd
coke in the NCR States;

Now. rherefore, in exercise of the power, conferred hy sub-,e.:tion, (I) and r2l of section 3 of lhe Et1Yironrnenr
(Prptection) /\ct. 1986 (29 of 1986). the Centrnl O\'ernrnent hereby mnke, the f'ollowing amendments in the said
notification number G. S. R. -!6(El, dated the 19 January, 20 I 8, namely: -

In the ,aid notification. -

(i) in direction (I). the words "as a rue!'· shall be: omitted:
(ii) in direction (8). the following proviso shall be inserted, oamely: -

--Provided that in case. a registered inuustrial unit desires to engage a third party to import pet coke on its behalf.
the same may be permined. if-
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(a) such lhird party registers with the concerned State Pollution Control Board:

(b) th<:: import by the third pany is limited to the actual rl'.qt1iremen1 nf the industrial unit as specified in
dircccion (1) and not for sale to any othl'.r pally;

(c) such third partv furnishes dcclararinn with respect to clau,es (iJ and (ii) to the cusrnm amhnriries.··:

(dJ for dir<.:ction ( I I). the following direction .<hall be substituted. namcly:-

··0 1 l The NCR States Pollution Control Board~ shall develop an electronic record system fur uploading of
con.1enh. registration. record of sales by oil refineries, and record of use hy industrial units. as mencioned above
and the said Board, shall share this data with the Central Pollution Control Board on a monthly basis for the first
one year and thereafter on qunrterly hasis. and this data shall be published on the Central Pollution Control
Board website on rcce1p1 from the States Pollution Contrul Board\...

IF No. Q-16017/4/2018-Ci'.-\[

RITESH KUMAR SINGH, .Joint Secretary
Note: Lhe principal notification 11as published vidc numhcr G.S.R 46(EJ. dnced tht: 19th January. 2018.

srfqaa
,r{ R,,,.f1, 2s ~. 2018

· ~--~ .r,rm;ft ITT (n:,n:\tw) ~ if ~ # 1J1'l'w.fl' 'f." "IT<:f'lT <im :rm: :.fn:
Tafafrr 7zrr fan, fair aar 3Tna7gr i n+fratuji inz#ta ft fafr aa3int # ii i 3ua
ff,TT ;,n;t ,f,t- 61R9~ t
sit+ qufar., ar sit sraaz Ta4a l=P-ffW'.f (fir zi z# rvana iiaar ++u if f.tffiz fr.IT 1T7TT t) 'ITT" 1Rffi #
f.tir, ;,qm ;,fr,~ 'fi' i:iofu if W•-~ arrm2#rut# aqm,r 37#tr ft zonfr 7irra afaa=ii a=T
aa ff fa.a -mai-%. ITT~ oJnlTcf~ 1f: i:rrt-,.i:r ir 'XfG:f ftrr -mi f,;

;;ft<:~7 3+a svmraaiiTr faa arr 4 qsara a nfaafra +a ?fz+ aft+qaar ;i-,ft;, ,ri:rt;m 'ITT" 'ff.'
q,'[H ,i; f<:rn: T-%. afl' 3TT~ 'f; -:IT<feft 'fi' 3ft1T,ft;,~ /.J 11 ,iJ <I <hi 'fi' lTT~'lfl1 iJ- 'efra rr srqsmr fa.a ;,rr J:f'licfT ~;

>TTr : 1a, +cir1mar, afazur (+irzr) affaa, 1986 ( 1986 '1iT 29) fr 1r 3 £ 5qzT (1) 3Jt. ;,,:rm-a (2) ;;m
qaa sf.if#r 7am aztz Raffafrmta.f ± srafa.­

u;tr usu1ft ta (uftar) #at it {qr ta hzta a aqtr #a arafse faffuat a?tr, fa ztg

fafmafr vfkur if zgrr farsarar ? ata fkgrif, lzata#Rtd au@tr..

(1 l 3r:rafr qf#an ii .ra ar zrnur=aaara, araiz± faff.a mm, iif@la=sr 7qr fain ire#m..fa
a fir fa.a sat 3m# ma ·f+eta=r art fan aaftaz zrsui i artaft a7a

(2) ~"IT,,'.r '-I;-~ ITTcfUTm ;;:n:r ,rm# infi "!TIITTt if , m-~ ITTm q-q ;mrfu M'1 I £i <€t m:n# ¥RT
if i1Trf '1lf, m<: '.fit cJ1'l 1fr. #.fsr mar ar qza: +u in fafaf±a faa amt

(3) #ta1fa za1{al, znu#t fa ±e fr au if 3ffilT.~ 'f,1" 'lffi7:Uf "f'.Trf#~~~I

(4) 1f',m3JR Tr,m if~'f: "1"iftmr !fT qf) C'f,l fol ii, zr# q[ya ataafii rar z7anala mml:r u-:,,:i­

~ f.r:hur m i\ ,R10 'f, ,, , , Rt.in ;;rJmllf
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NOTIFICATION

New Delhi. the 25th May. 2018

G.S.R. 494E).-Whereas. with a view to protecting and improving the quality of cn,·ironment and preventing.
controlling and abating environmental pollution in the National Capital Region (NCR) States. there is a need to take
measures relating to sale and use of pet coke in the NCR States;

And Whereas. the Ministry of Environment, Forest and Climate Change (hereinafter referred to as the Ministry) has
received representations with reference to sale. use and import of petcoke indicating the even in cases of permitted use.
imports arc not undertaken by the user agencies and are usually sourced through irnpon racilitators;

And Whereas. tile Ministry after considering the said representations i., or considered upinion that in order to facilitate
the user under this notification, they can be permitted tu» source through import facilitators subject to the provisions of
this notification:

Now, therefore. in exercise of the powers conferred by sub-sections (I) and (2) of section 3 of the Environment
(Protection) Act, 1986 (29 0f 1986). the Central Government herehy issues the following directions, nameiy:-

Sale and use of pct coke in NCR States for carbide manufacturing industry using fuel grade pet coke wherein it is
used in the manufacturing process and not as a fuel: ­

( I) The carbide manufacturing industry consuming pet coke in the process shall not operate in NCR States without
obtaining the consent of and registration with the concerned State Pollution Control Board.

(2) Consent issued by the com:crned State Pollution Control Roard shall clearly specify the quantity for the p1occss
permuted per month and per annum vis-a-vis produw, produced per month and per annum.

(3) industrial unit .shall not be permitted to store pct coke for more than its three month's consumption.

(4) All producers or refineries. their authorised dealers and users of pet coke in NCR States. shall be registered with
the concerned Stnte Poilution Control Board.

5) Refineries and their authorised dealers shall sell pc! coke Lo only cpnsented ard registered industrial units in the
NCR States according to the quantity permitted in the consent issued by the concerned State Pollution Control
Board.

(6) Sale of pet coke by producers or refinenes shall be in maximum two steps. from refinery-to-industry or from
refinery-to-authorised dealer-to-industry.

(7) Only consented and 1cgistercd industrial units of NCR States shall be permitted to directly import pet coke and
consignment shall be in the name of user industrial units for their own use only.

(X) import of pct coke for the purpose of trading shall not be permitted in NCR Stales:

Provided that in case a registered industrial unit dcsin::s to engage a third party to import pet coke on irs behalf.
the same may be permitted. if.

(a) such third patty registers with the concerned State Pollution Control Board:
{b) the import hy the thi1d party is limited to the actual requirement of the industrial unir as

specified in direction {2) and not for sale to any other party:
(c} such third party furmrshes declaration with respect to clauses (a) and (b) to the custom

authorities.

(9) Producers or refineries and their authorised dealers shall submit details of pet coke produced and sold to end
user industrial units during the month. and opening and closing stock to the concerned Sratc Pollution Control
Board on quarter!y hasis.

(UO) A!l end user industrial units. including oil refineries. shall suhmit dewil,; of pet coke from different sources
during the month (sdf-produced, imported. purchased from refineries or authorised dealers), quantity consumed
during the month. and opening and cio,ing smck to the concerned State Pollution Control Board on quanerlv
basis.

( 11) The i\CR Stares Pollution Control Boards shall develop an electronic record system for uploading of consents,
registration. record of sales by oil refineries. and record or use by industrial units. as mentioned ahove and the
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said Boards shall share this data with the Central Pollution Control Board on a monthl) basis for the first one
year and thereafter on quarterly basis. and this data shall be published on the Cenrral Pollution Control Board
website on receipt from the State Pollution Controi Board.

( 12) lnduslrial units in NCR States shall sou,ce per coke only from pmducers or refineries and their authorised
deal er, and they shall nl1t source the,e products from any other intermediaries even when they are located
outside the NCR .States.

( 13) For producers or refineries and their authorised dealers in non CR Sates who are making sales lO user
industries in NCR States. such producers nr rd1ne1ics shall han: to be registered with the State Pollution
Control Bolird of the States where the end users reside in accordance with direction (4) above and they shall
ensure that the sales arc as per the directions «o) and (6 above. and they shail file quarterly reports te the State
Pollution Control Board of the State where the end users reside ,n accordance with direction (9) above.

'.!. This notification shall come into force on the date of its publica1ion in the Official Gazelle.

[F.No. Q-!6017/4/2018-CPA]

RTTESH KU\IIAR SINGH. Jr. Secy.

Uploaded by D t e of Printing at Government o l Indra Press, Ring R o a d . M a y a r u n . New Delh-1 I 0 0 6 4

and Published by the Controlltor of Publicat,ons. Dclhi-110054. ALQK
KUMAR

Digitally signed
by ALOK KUMAR
Date: 2018.05 29
11 38:26 +05'30'
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No. O-18011/54/2018-CPA
GOVERNMENT OF INDIA

MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE
(CP Division)

2nd Floor, Vayu Wing, 1PB, Jorbagh Road
New Delhi-110003

Dated: September 10, 2018

OFFICE MEMORANDUM

Subject: W.P.(C) No. 13029 of 1985 in the matter of M.C. Mehta Vs. Union of India & Ors. before
the Hon'ble Supreme Court of India -regarding.

GUIDELINES FOR REGULATION AND MONITORING OF IMPORTED PETCOKE IN INDIA

In exercise of the powers conferred by sub-sections (1) and (2) of section 3 of the Environment
(Protection) Act, 1986 (29 0f 1986). the Central Government hereby issues the following Guidelines for
Regulation and Monitoring of Imported Petcoke in India, namely: -

1. Guidelines for Regulation and Monitoring of Imported Petcoke in India: ­
As per notification of Director General of Foreign Trade (DGFT) dated 17.8.2018, Import of Petcoke for
use as fuel is prohibited. However, import of Petcoke is allowed for the following industries namely,
cement, lime kiln, calcium carbide and gasification for use as feedstock or in the manufacturing process
only on actual user basis as per the conditions stipulated below:

(1) Petcoke importing industries namely, cement, lime kiln, calcium carbide and gasification shall
obtain the consent of and registration with the concerned State Pollution Controt Boards (SPCB}/
Pollution Control Committees (PCC).

(2) Consent issued by the concerned SPCB/ PCC shall clearly specify the quantity permitted for
import and its use on a per month and per annum basis.

{3) -, Only registered industrial units with valid consent from SPCBs/PCCs as per clause (1) shall be
permitted to directly import pet coke and consignment shall be in the name of user industrial units
for their own use only

(4) Import of pet coke for the purpose of trading shall not be permitted

(5) Authorised importers of Petcoke shall furnish opening and closing stock of imported Petcoke to
the concerned SPCB/ PCC on a quarterly basis.
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(6) -,he SPCBs/ PCCs shsll develoo ar ?lectroni1: record system for uploading of consents,
rAgistration and recom of use of imported Petcoke by industrial units, as mentioned above and
the said Boards/ Committees shall sha,~ tr:is data with the Central Pollution Control Board on a
quarterly basis. This data shall be pub'ishd on the Central Pollution Control Board website on
receiot from the SPCB/ :ice. -

\
Tnese Guidelines shall come into force from the ca e oi publication of Office Memorandum by Ministry of
Environment, Forest and Climate Change

2. This issues with the approval of Cumpetent I' u 'lorty.

A.MR..«s4,
(Dr. Murali KriGira]

Scientist 'D'/ Joint Director
E-mail:. cm.Krishna@goy.in

Tel: 011-24695414

To

(,

{1) Ghairman
Central Pollution Contmi Boani
Farivesh Bhawan, East rjun Nager
De!hi-1 l 0032

(2) Member Secretary
Central Pollution Control Board
Parivesh Bhawan, East Arjun Nagar
Delhi~110032

for circulating to SPCBs/PCCs.

i)S {ff) .. for uploading the Guidelines at ;· e Website of Ministry of Environment, Forest and
Climate Change.
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Email
I

\.
Gaurav Gehlot

In reference to compliance of Hon'ble NGT order dated-07.01.2020 in OA No.
67/2019 with OA No. 138/2019 order dt.-14.07.2020-reg.

ar

From : Gaurav Gehlot <gehlot.cpcb@gov.in>

Subject : In reference to compliance of Hon'ble NGT order
dated-07.01.2020 in QA No. 67/2019 with QA No.
138/2019 order dt.-14.07.2020-reg.

To : Member Secretary APPCB
<membersecy@appcb.gov.in>,
arunachalspcb@gmail.com,
membersecretary@pcbassam.org,
mscellbspcb@gmail.com, hocecb@gmail.com,
goapcb@gspcb.in,
membersecretarygpcb@gmail.com, ms­
gpcb@gujarat.gov.in, mspcb-hp <mspcb-hp@nic.in>,
membersecretaryjkspcb@gmail.com,
ranchijspcb@gmail.com, Member Secretary
Karnataka State Pollution Control Board
<memsecy@kspcb.gov.in>, Head office Karnataka
State Pollution Control Board <ho@kspcb.gov.in>,
Sreekala S <ms.kspcb@gov.in>, It mppcb
<It_mppcb@rediffmail.com>, ms@mpcb.gov.in,
megspcb@rediffmaiI.com,
membersecretary@ospcboard.org, Member Secretary
<msppcb@punjab.gov.in>, TNPCB Chennai <tnpcb­
chn@gov.in>, jceekg@gmail.com, ts ms
<ts_ms@pcb.ap.gov.in>, ms@wbpcb.gov.in, mspcc
dmn <mspcc_dmn@pccdaman.info>, Pondicherry
Pollution Control Committee Pondicherry
<ppcc.pon@nic.in>

Cc : Pollution Control Board <pcb-man@nic.in>,
duhawma15@yahoo.com, rusoviljohn@yahoo.co.in,
drgopalpradhan@gmail.com, spcbsikkim@gmail.com,
mukherjee manas
<mukherjee_manas@rediffmail.com>,
msukpcb@gmail.com, dstandamans@gmail.com,
Vivek Pandey <cpcc-chd@nic.in>, Director, S&T<Ik­
dst@nic.in>, Nazimuddin <nazim.cpcb@nic.in>,
Sanjeev Paliwal <sanjeevpaliwal.cpcb@nic.in>

Sir/ Ma'am,

Mon, Dec 21, 2020 06:09 PM

1 attachment

Please refer to i) the orders dated 28.03.2019 and 04.07.2019 of Hon'ble NGT-PB in O.A.
67 of 2019 and 0.A. 138 of 2019 regarding use of pet coke and FO in industries, ii) the
Directions issued by CPCB to state governments on 23.08.2019 in compliance of these
orders, iii) the status report filed by CPCB to NGT-PB on 03.01.2020 and the order dated
07.01.2020 of NGT-PG on it, expressing displeasure on non-compliance, iv) the latest
status report filed by CPCB to NGT-PB on 14.07.2020 and the order dated 16.07.2020 of
NGT-PB on it, wherein Hon'ble NGT has further directed as under: @

91



"Some of the reports of the States/UTs are contrary to the orders of the Tribunal referrer!
to above. Reports which are non-compliant with the orders of this Tribunal based on ord
of the Hon'ble Supreme Court will stand rejected to that extent. Orders of the Tribunal be
given effect and CPCB may ensure compliance by issuing such further direction as may be
necessary in exercise of its statutory power."

CPCB has already issued necessary direction dated 23.08.2019 in this matter.

The updated draft status report based on compliance received from some SPCBs is
attached.

Any action taken or proposed to be taken in the matter may be informed, preferably latest
by 24.12.2020 (the case is listed for 15.01.2021)

Yours faithfully,

(Nazimuddin)
Head - IPC-II Division

Regards

Gaurav Gehlot
Scientist - B, IPC - II Division,
Central Pollution Control Board,
Delhi

• Mail Copy.pdf
493 KB
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Annexure - V

Summary of the Action Taken by States/UTs in compliance to Directions Issued for
Preparing Policy on Use of Pet coke and Furnace Oil

SI.
No.

State/UT ATR of State/
SPCB's

ATR on CPCB's Directions

1. Andhra
Pradesh

2. Assam

3. Bihar

20.03.2020

25.11.2019

11.09.2020
25.09.2020

01.07.2020

SPCB has framed policy for use of Pet Coke & Furnace Oil as
Fuel on 13.03.2020
• State Government vide G.O. Ms. No. 71 dt.-01.11.2017 has

permitted the use of pet coke as an approved fuel subject to
installation of required air pollution control systems.

• Industries using petcoke as fuel shall install scrubbing
system or any other proven system to reduce SO2 load with
minimum efficiency of 90%.

• Industries in Critically and Severely Polluted Areas (CPAs
and SPAs) based on CEPI score shall not use pet coke and
shall switch over to clean fuels like LDO CNG etc. within I
year

• Industries in Critically Polluted Areas (CPAs) based on
CEPI score and using FO shall install scrubbing system or
any other proven system to reduce SO2 load with minimum
efficiency of 90% within 6 months

SPCB has informed CPCB vide letter dated 25.11.2019 that
SPCB has prepared a draft policy on use of pet coke and
furnace oil and forwarded the same to Govt of Assam vide
letter dated 11.10.2019

SPCB vide letter dated 11.09.2020 has provided to CPCB copy
of letters dated 13.03.2020 and 23.03.2020 written to Govt of
Assam wherein it is reminded that SPCB has already submitted
its recommendation to Govt of Assam for preparation of
policy on use of pet coke and FO

BS PCB informed vide letter dated-01.07.2020 that State Fuel
Policy on use of Pet Coke and Furnace oil is notified on
29.06.2020 by Department of Environment, Forest and Climate
Change, Govt. of Bihar.
- Pet coke (imported or domestic) not allowed as fuel in
boilers and furnaces

- Pet coke use as feed stock in some specific sectors will be
allowed under compliance of MoEF&CC notification dated
10.09.2018

- FO use will be allowed with condition of meeting emission
norms till network for LNG/PNG will be developed

- Decision about switchover from FO to cleaner fuel will be
taken by state government separately
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4. Chhattisgarh

5. Goa

6. Gujarat

15.10.2019

04.10.2019
29.10.2019
10.01.2020
08.12.2020

22.06.2020

(

Office order and notification issued on 17.07.2017 and
14.08.2017 by SPCB and State Govt., respectively banning use
of pet coke in all industries except for Cement Plants which
have been permitted subject to specific conditions formulated
by CECB.
Further, use of FO is not prohibited presently and necessary
decision will be taken this regard in future as per requirement.

State Govt also issued notification dated 18.06.2020 regarding
approved fuels (which does not include pet coke and FO) and
another notification dated 22.06.2020 to specifically ban use of
pet coke and FO and switchover by existing units before
31.12.2020

A Committee constituted by Gujarat SPCB recommended that
use of pet coke as fuel may be permitted only in glass and
cement sectors. On the basis of this the SPCB published
amended notification dated 12.12.2029 (to amend the
original notification dated 26.10.2017 as amended on
06.02.2018),
The above notification also deletes FO as approved fuel for
new projects. Also use of Pet coke and FO not allowed in non­
attainment cities
Closure directions, Notice for directions, Show-cause notices
issued to 8, 5, 1 units using FO.

7. Himachal 03.10.2019
Pradesh 05.01.2021

8. Jammu & I I. I 0.2019
Kashmir 15.05.2020

9. Karnataka 31.12.2019

10. Kerala 30.10.2019

22.11.2019

30.11.2020

Draft fuel policyhas been formulated by State Govt. and will
be finalized after Bye-Election Model Code of Conduct on
getting approval of the Council ofMinisters.

Industries & Commerce Department, Govt. of J&K, vide letter
15.05.2020 sent the Draft J&K Pet Coke and Furnace Oil
Policy to J&K PCB for necessary action.

Draft fuel policy has been formulated by State Govt. and draft
pol icy is under process of finalization/notification.

KS PCB has informed vide letter dt. 30.10.2019 that Draft fuel
policy regarding use of pet coke and FO as fuel has been
prepared and submitted to the State Govt. for issuing
notification.
Kerala State Government submitted a compliance report vide
letter dated 22.11.2019 is about to notify pet coke as an
approved fuel for use in cement kilns and in heavy and or
large industries subject to adequate control measure.
KSPCB has requested state government on 18.11.2020 for
necessary action in view ofNGT order dated 16.07.2020

11. Madhya
Pradesh

28.09.2019
03.10.2019
02.01.2021

In reference to Original Application No. 471 of 2016, State
Govt. has already issued Order on 17.07.2017to allow use of
petcoke only after obtaining Consent from MPPCB. MPPCB
can allow use of petcoke on case to case basis after proper
examination of control equipment installed for control of
emission of S02 and other pollutants. By Order dated
28.09.2019, same policy will be adopted in case of FO also.
Informed about above action again vide letter dt. 02.01.2021.

94



(

12. Maharashtra

13. Manipur

14. Meghalaya

15. Mizoram

16. Nagaland

17. Odisha

18. Punjab

19. Sikkim

20. Tamil Nadu

05.02.2020

20.09.2019

14.11.2019

18.10.2019

11.10.2019

28.08.2020

06.02.2020
19.03.2020

24.08.2020

29.09.20 I 9
17.10.2019
24.10.2019
28.12.2020
20.08.2019
20.09.2019

Fuel policy regarding use of petcoke and furnace oilhas been
framed on 05.02.2020with list of approved fuels and timelines
for compliance of fuel policy.
Petcokeis allowed 111 Cement Plant/Lime Kiln, Calcium
carbide and Gasification use.
Furnace Oil is allowed in units with conditions of 90 %
scrubbing and removal of SO3.

Manipur SPCB has informed vide letter dt. 20.09.2019 that
none of the industry is using petcoke and FO in the State and
therefore the policy regarding use of petcoke and FO may not
be required.

Meghalaya SPCB has informed vide letter dt. 14.11.2019 that
Draft fuel policy has been submitted to the Secretary, Forests
& Environment Department, Govt. of Meghalaya for necessary
action.

Mizoram SPCB has informed vide letter dt. 18.10.2019 that
neither petcoke nor FO is in use in the State. State Govt. is
considering relevant information for formulation of policy on
use of petcoke and FO.

Nagaland SPCB has informed vide letter dt. 11.10.2019 that
Nagaland does not have any plants or industries where fuel
grade pet coke is used. Further, Dept. of Industries &
Commerce, Nagaland has been asked to prepare a policy on the
same.
SPCB letter dated 28.08.2020 informs the action taken in
pursuance ofNGT order dated 16.05.2017 in OA 471/2016 i.e.
issuing of notification dated 07.11.2017 by State Government,
under which use of pet coke as fuel has been allowed, and
states that this was informed to CPCB earlier also vide letter
dated O 1.11.2019 (in the matter of matter of regulation of
import of pet coke)
SPCB informed vide letter dated-19.03.2020 that Draft
notification for regulating use of pet coke and FO is submitted
to State Government for issuance of notification. Use of pet
coke and FO and other liquid is allowed in regulated
conditions with emission standards for SO2 at 400 mg/Nm
and with CTO by SPCB.
SPCB vide letter dated 24.08.2020 has provided modified draft
notification to State Govt in view of NGT order dt. 16.07.2020
Notification issued on 22.03.2018 for prohibiting sale and use
of pet coke and FO as fuel in the State.

SPCB has informed CPCB and State Govt. vide letters dt.
20.08.2019 and 20.09.2019 that:
I. Cement Plant is only permitted to use pet coke as fuel in
their Cement Kiln after examining case by case and all other
industrial units which have used petcoke as fuel are stopped
as per TN PCB directions issued during Sept 2017.

2. There is no restriction on use of FO by the industries.
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3. Cement Industries which are using pet coke and industries
using FO should comply with prescribed standards.

21. Telangana 09.10.2019 SPCB has informed that State Govt. has decided that petcoke
as fuel does not require to be prohibited in the State subject to
installation of air pollution control system by and compliance
of emission norms. As of now, TSPCB has permitted only
Cement Plants for use of pet coke while issuing CFO & HWA.

22. Tripura 07.09.2019 Notification issued on 01.03.2018 for complete ban and
prohibition on the use of petcoke and FO.

23. Uttarakhand 23.03.2020 SPCB has informed vide e-mail dated-23.03.2020 that Draft
Fuel Policy is prepared and is under approval of Chairman,
PCB.

17.07.2020 SPCB has issued Office Order dated 17.07.2020 regarding
approved fuel and banning use of pet coke and furnace oil

24. UT of 04.10.2019 None of the industry is using petcoke and FO in the UT.
Andaman and
Nicobar

25. UT of 08.08.2019& None of the industry is using petcoke. The policy regarding FO
Chandigarh 25.10.2019 is under consideration that no industry will be allowed to use

FO after 06 months.
26. UT of Daman 14.10.2019 None of the industries permitted to use petcoke. Use of FO is

& Diu 25.10.2019 permitted subject to compliance of 30 meters stack height
27. UT of Dadra criteria and industry equipped with APCDs for control of

& Nagar em1ss1on.
1-laveli

28. UT of 22.11.2019 None of the industry is using petcoke and FO in the UT.
Lakshadweep 23.12.2020

29. UT of 02.12.2019 Puducherry PCC has informed vide letter dt. 02.12.2019 that
Puducherry Draft fuel policy has been prepared and submitted to the

Government for approval.
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ANDHRA PRADESH

.\.-+Rianqepr

File No.APPCB-11029/1/2020-TEC-CFO-APPCB

ANDHRA PRADESH POLLUTION CONTROL BOARD
D. No. 33-26-14 D/2, Near Sunrise Hospital, Pushpa Hotel Centre,

Chalamalavari Street, Kasturibaipet, Vijayawada- 520 010
Website: https ://pcb.ap.gov.in/

Lr No: APPCB/UH-IV/HO-VJA/Petcoke/2020-
To,
Sri. Nazimuddin,
Divisional Head - IPC - II,
CPCB, MoEF&CC, Govt of India,
Parivesh Bhavan, East Arjun Nagar,
Delhi - 110032.

Sir,

20/03/2020

Sub: JAPPCB HO UH:IV - Policy for use of Pet Coke and Furnace Oil as a fuel in
lthe State of Andhra Pradesh

Ref: (Orders passed by Hon'ble National Green Tribunal in Original Application
No.67/2019 filed by Sumit Kumar vs State of Himachal Pradesh.

kk

1. It is to inform that the Central Pollution Control Board vide order dt:
23.08.2019 issued the directions to all State Governments under Section 5 of
the Environment (Protection) Act, 1986 regarding preparing a policy on use
of Petcoke and Furnace Oil.

2. Further, the Hon'ble NGT heard the OA No. 67 of 2019 on 07.01.2020
pertaining to usage of Petcoke and Furnace Oil. The CPCB reported to NGT
that 13 states not yet furnished reply to the directions issued by CPCB on
23.08.2019 regarding fuel policy on use of pet coke and FO and to take
action on violating industry. The Hon'ble NGT directed the states which
have not furnished the ATRs to CPCB earlier, may submit within one
month. If there is a non compliance after 31.03.2020, the defaulting states
will be liable to pay compensation @ Rs. 1 lakh per month.

3. In this regard the following is submitted for kind perusal:

a. The Government of Andhra Pradesh vide G.O. Ms. No. 71 Dated: 01­

11-2017 has permitted the use of Pet Coke as an approved fuel under

clause (d) of section 2 of the Air (Prevention and Control of Pollution)

Act, 1981, subject to installation of required air pollution control

systems by the industries using Pet Coke, so that, emission norms

prescribed for air pollution control as specified by Andhra Pradesh

Pollution Control Board from time to time are adhered to by every
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s» VIP reference status month of November Dre/_
No. of VIP references received in month of Number of VIP references disposed off No. of VIP references pending (including backlog)
November (till date)

2 7 4

s. Received Date of Officer
No VIP Reference Through Receipt Subject Concerned Status

1 Sh. Y. Devendrappa, Hon'ble Sh. Ravi S Prasad, 20.3.2020 Change in Ballari District environment DH-IPC-II Complaint was forwarded to KSPCB on
MP, Lok Sabha IAS, MoEF&CC, weather due to mining activities by the 20.03.2020 and reminder sent on 27.04.2020

I I I private mine factories I and 06.07,2020. KSPCB informed about industryt t \ I H
premises becoming no entry zone due to Covid-
19 vide letter dated 07.07.2020. Reminder sent
to KSPCB on 01.10.2020. KSPCB has provided a
report based on inspection of two major iron
and steel plants in Ballari District vide letter
dated 04.11.2020. In view of the concerns raised
in the VIP reference mainly regarding
environmental impacts due to mining activities
in Ballary District, it is proposed to write to
KSPCB to issue necessary instructions to mines in
Ballary District, as requested by Hon'ble M.P.

2 Sh. Anumula Revanth Reddy, - 31.7.2020 Illegal demolition and construction of DH-UPC-I Complaint forwarded to Telangana SPCB on
Hon'ble MP, Malkajgiri secretariat building without environment 18.8.2020 for necessary action. Joint Committee

clearance and violation of the directions comprising of Senior Scientist / Officers from
passed by NGT in OA. No 606/2018 inspected site and communicated the inspection

report to the Advocate for filling before the
Hon'ble Tribunal

3 Sh. Arjun Singh, MP from Vice - 27.10.2020 Grave concerns regarding few environmental DH-IPC-V Complaint forward to West Bengal SPCB on' 'President-BJP, Barrackpur­ ' I issues in West Bengal and lack of action being 6.10.2020. Second letter sent td WBSPCB on
West Bengal taken therein 03.12.2020. For necessary action

4 Sh. Anshu Sharma, Hon'ble engagementsmefcc 2.11.2020 Laghu Udyog Bharati, order related to NGT DH-IPC-VI Draft letter put up to MS. File is under process.
Minister, EF&CC @gmail.com dated. 5.10.2020, All India organization inL-\ service of small scale industries

J. 1

1- "7v7 /ah !} kt -lt po ah.- / ahoiy
/ 'h mo/c.W4«tttJ ell //.w/ re Pr k7///ox iK
on- n)lJ/ h Caro +'r,fez /
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File No.APPCB-11029/1/2020-TEC-CFO-APPCB

such industry and taking adequate pollution control measures as per

the conditions of the consent granted. Copy of the same herewith

enclosed.

b. APPCB has framed policy for use of Pet Coke 8: Furnace Oil as Fuel on

13.03.2020. Copy of the same herewith enclosed.

Yours faithfully,

DR.
B.MADHUSUDHANA
RAO, JCEE(MSRB),
0/o JOINT CHIEF
ENVIRONMENTAL
ENGINEER4-APPCB

Signature Not Verified

oeo» .GGae
MADHUSUDHANA AO
Date: 2020.03.2 :34:11 1ST
Re n: Appr,
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- (25523510)

"
ii@i..°CENTRAL POLLUTION CONTROL BOARD

(MINISTRY OF ENVIRONMENT, FORESTS8 CLIMATE CHANGE, GOVT. OF INDIA)

REGIONAL. DIRECTORATE, NORTH EAST
LOWER MTINAGAR, SHILLONG7 93 014

No. RDNE/138MS/2019-20//2¢5. Date. 02-09-2019

To,
The Member Secretary
Contra! Pollution Cont,ol Board
Parivesh Bhawan. East Arjun Nagar. New Delhi

Subject: Direction to CPCB by the Independent Committee Constituted by Hon'ble NGTunder
the Chairmanship of Hon'ble Mr. Justice B.P. Katakey-Reg.

Sir,
Reference to the subject cited above the Independent Committee Constituted by Hon'ble NGT

under the Chairmanship of Hon'ble M. Justice B.P. Katakey, former Judge Guwahati High Court (The
Hon'ble NGT order dated 31-08-2018 0.A No. 110 (THc)/2012) in its Seventeenth Sitting (Minute copy
enclosed) directed/advised the CPCB as follows.

1. In Agenda Item No. 1 Para 5- the Committee directed Regional Director CPCB RONE to
obtain the decision of the competent Authority in CPCB with regard to t,ction Plan prepared by the
Committee (Whether lhe Action Plan prepared by the committee is acceptable to CPCB). (Ref. Leiter
No. RDNE/138iMSi2019-20/1012(A) dated 03-08-2019.

In case the aforesaid suggestion of the Committee is not acceptable to the CPCB, the CPCB
shall prepare a detailedAction Plan and submit the same ta the Committee within one month.

2. in Agenda Item No. 2 Para 7-the Committee advised the CPCB to transfer the said amount
(Rs 100 crore) in a separate bank account to be opened in any Nationalised Bank at Shillong who
offers highest rates of Interest. Di,cision of the Competent Authority may be intimated for transfer
of the Fund.

3. The Committee in its Sixteenth Sitting First Day, Agenda Item No. 5 Para 26 decided to
constitute Sub-Committee to scrutinize all proposa ls for restoration of Environment in areas affected by
the illegal rat hole coal mining in the state of Meghalaya with the entire amount of Rs. 100 crore placed
at the disposal of CPCB (Minute Copy enclosed) Agenda Item No. 2 Para 33 of the Seventeenth
Sitting Minute-the Committee d;rectE.>d Regional Director, CPCB. RONE Shillong to issue a formal
notification to constitute the Sub-Committee The Notification sha!l dearly state the Terms of Reference
(TOR) of the Sup-Committee. The Competent Authority my give the Term of Reference (TOR) for
the Sub-committee and consent to make formal notification to constitute the sub-Committee by
the Regional Director, CPCB, RONE Shillong.

@»

Thanking you Yours faithfully

3,,a16
z corasa»

Regional Director

,)

Tel: 0364-2522859/2520923, Fax: 0364-2520805, email: zoshillong.cpcb@nic.in

£

https://email.gov.in/service/home/-/?auth=co&loc=en&id=16484&part=2 1/1100
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ANDHRA PRADESH
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File No.APPCB-11029/1/2020-TEC-CFO-APPCB

ANDHRA PRADESH POLLUTION CONTROL BOARD
D. No. 33-26-14 D/2, Near Sunrise Hospital, Pushpa Hotel Centre,

Chalamalavari Street, Kasturibaipet, Vijayawada - 520 0 I 0
Website: https://pcb.ap.gov.in/

Circular No; APPCB/UH-IV/HO-VJA/Petcoke/2020­

Circular

13/03/2020

Sub: APPCB - HO - UH: IV - Policy for use of Pet Coke and Furnace Oil as a fuel in
the State of Andhra Pradesh

Ref: Orders passed by Hon'ble National Green Tribunal in Original Application
No.67 /2019 filed by Sumit Kumar vs State of Himachal Pradesh.

kk$

Shri M.C. Mehta had filed a Writ Petition (s) (Civil) No. 13029/1985 before the
Hon'ble Supreme Court of India against the Union of India @ Ors., regarding
prohibition on use of pet coke and Furnace oil in industries in the NCR state of
Haryana, Uttar Pradesh and Rajasthan, wherein, the Hon'ble Supreme Court of
India vide order dated 17/11/2017 directed all the State Government and Union
Territories to consider similar measures.

Subsequently, the Hon'ble Supreme Court has passed various orders dated
13/12/2017, 05/02/2018,26/07/2018,09/10/2018 and in its order dated
09/10/2018, taken on record the Report of Central Pollution Control Board
regarding use of pet coke as feed stock in Calcined Petroleum Coke (CPC) units
wherein it was recommended that due to emission of SO2 is in high concentration
the emission needs to be treated in Flue-gas desulfurization (FGD) systems having
removal efficiency more than 90%.

Sumit Kumar has filed an Original Application bearing No.67 /2019 against State of
Himachal Pradesh & Ors with clubbed matter before the Hon'ble National Green
Tribunal Principal Bench, New Delhi, for prohibition on use of pet coke and furnace
oil as a fuel.

In the aforesaid matter, the Hon'ble NGT vide order dated 28/03/2019 has
accepted Report of the Central Pollution Control Board and directed the CPCB to
issue appropriate directions in this regard to the concerned States indicating
corrective measures against those who failed to comply with the directions.

In compliance of the aforesaid directions, the Central Pollution Control Board has
sued directions u/s 5 of the Environment (Protection) Act, 1986 vide letter dated
B/08/2019 directed all States and Union Territories for preparation of policy on use
of pet Coke and Furnace Oil as follows,

i. State Government/Union Territory Administration shall formulate and
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enforce fuel policy regarding use of pet coke and furnace oil in the
State/Union Territory in light of various orders passed by Supreme Court
regarding use of pet coke and furnace oil in Writ Petition (C) No
1302911985.

ii. State Government I Union Territory Administration through respective SPCB
/ PCC shall take strict action against any industry, if found violation of the
fuel policy on use of pet coke and furnace oil that will be enforced as
above, using the powers conferred under environmental laws.

The Pet Coke is mostly used as an alternate fuel in cement plants, captive power

plants of cement plants and thermal power plants etc. The Pet Coke is having

higher calorific value (Net calorific value 7800-8400 Kcal/kg) and higher sulphur

content (4.0- 7.9 %). The SO, emissions are likely to be higher when Pet Coke is

used as a fuel requiring efficient sulphur recovery / emission control systems.

The Government of Andhra Pradesh vide G.O. Ms. No. 71 Dated: 01-11-2017 has

permitted the use of Pet Coke as an approved fuel under clause (d) of section 2 of

the Air (Prevention and Control of Pollution) Act, 1981, subject to installation of

required air pollution control systems by the industries using Pet Coke, so that,

emission norms prescribed for air pollution control as specified by Andhra Pradesh

Pollution Control Board from time to time are adhered to by every such industry

and taking adequate pollution control measures as per the conditions of the

consent granted.

Now, the Hon'ble National Green Tribunal (NGT), New Delhi vide order dt:

07.01.2020 issued an order regarding the steps to be taken for controlling the use

of Pet-coke and Furnace oil as fuel in the issue of Original Application No 67 of

2019 and Original Application No 138 /2019.

Accordingly, the following policy is framed for use of Pet Coke & Furnace Oil as
Fuel:

A. Petcoke:

I. The industries which are using petcoke as fuel shall install the scrubbing

system or any other proven system like Flue Gas Desulphurization unit (FGD)

to reduce the SO2 load with minimum efficiency of 90%, within 6 months.

(

I.

102



r
I

File No.APPCB-11029/1/2020-TEC-CFO-APPCB

II. The industries will be required to install all the requisite air pollution control

systems & take all air pollution control measures so as to achieve the

emission standards for SO2 emission and providing minimum stack height, as

prescribed in Schedule - I of the Environment (Protection) Rules, 1986,

framed under the Environment (Protection) Act, 1986, as amended from
time to time.

Ill.Large & medium scale units, which are using petcoke as fuel shall install

on line continuous emission monitoring systems within 3 months i.e., by

30.06.2020.

IV.All industries located in critically polluted area (CPA) and severely polluted

area (SPA) based on the CEPI score shall not use the petcoke as fuel and

shall switch over to the clean fuels like LDO, CNG etc., within 1 year.

v. Usage of petcoke is allowed as a feed stock or in manufacturing process in

cement, lime Kiln, Calcium carbide and gasification industries duly obtaining

consent under air act specifically for usage of petcoke.

VI.The industries which are using petcoke shall provide the minimum stack

height based on the formula H=14 (Q9° (H is the physical stack height

& Q is the SO2 emission load at generation in kg/hr).

B. Furnace Oil (FO):

a. All industries located in critically polluted area (CPA) based on the CEPI

score and using Furnace Oil shall install the scrubbing system or any other

proven system to reduce the SO2 load with minimum efficiency of 90% within

6 months.

b. Large scale units located in critically polluted area (CPA) and using Furnace

Oil as fuel shall install on line continuous emission monitoring systems within
6 months.

c. Industries using furnace oil shall provide the stack height as per the

following formula within 6 months:

H=14 (Q)0.3

Where,

H is the physical stack height;
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Q is the S02 emission load at generation in kg/hr.

In view of the above, all Regional Officers & Zonal Officers are directed to follow

this policy with immediate effect.

VIVEK YADAV IAS, MS(VY), O/o MEMBER SECRETARY-APPCB

MEMBER SECRETARY

To

All ZOs & ROs.

Copy submitted to the Special Chief Secretary to the Government, EFS&T Dept,
Govt. of Andhra Pradesh for kind information.

Copy to the Commissioner of Industries, Industries Department, Vijayawada for
information.

Copy to all divisional heads, Board Office, Vijayawada for information and
necessary action.

Signature
Digitally'
Date:
Reaso

(

r
r
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Pollution Control Board, Assam
(Department of Environment & Forests : : Government of Assam)

Tl 2rs+et fGzaaet ·fRaq
(r af<fa a fas ff4tat f<«eraf)

No. WB/T-235/19-20/30
7qo

Mr. Nazimuddin
Divisional Head-lPC-II
Central Pollution Control Board,
"Parivesh Bhawan",
C.B.D. Cum Office Complex,
East Arjun Nagar, Shahdara,
Delhi - 110032.

Dated Guwahati, the 25" Noy, 2019

To

Sub: Direction under Section 5 of the Environment (Protection) Act, 1986
regarding preparing a policy on use of Petcoke & Furnace Oil - reg.

Ref: i) Your letter No. B-33014/7/2019/IPC-I/TPP dtd. 19.09.2019.
ii) Your email dtd. 08.11.2019.

Dear Sir,

With reference to the above subject, it is to inform that this office has already prepared a

draft policy regarding preparing a policy on use of petcoke & furnace oil and forwarded the same

to Govt. of Assam, Environment & Forests Department vide this office letter No. WBIGUW/T­

235/19-20/11/1981 dtd. 11.10.2019 (photocopy enclosed).

This is for favour of your kind information.

Yours faithfully,

Enclo: As stated

Memo No. WB/T-235/19-20392
Copy to: "L--L-1 l O

1. P.A. to the Chairman, PCBA for kind appraisal of the Hon'ble Chairman.
2. The Regional Director, CPCB, North Eastern Zonal Office, "TUM SIR", Lower

Motinagar, Near Fire Brigade H.Q., Shillong-- 793014 for information.

Member Secretary (i/c)

Member Secretary (i/c)

Dated Guwahati, the 25" Noy, 2019

Head Office : Bamunimaidam, Guwahati - 781021, Assam : India.
Phone: 2652774 & 2550258 : Fax : 0361-2550259 ; Gram: POLUTIONCONTOL
E-mail: membersecretary@pcbassam.org; Website: www.pcbassam.org

RegionalOffices at : Dibrugarh, Golaghat, Sibsagar, Tezpur, Guwahati, Bongaigaon, Nagaon & Silchar.105



--.,- Pollution Control Board. Assam
b)epartment f Environment& Forests::Guernment of Ass:am)

,K,tt4li tt?tat 1l-«t«
(r <«4l«« <« rte [««at ftp)

(An JSO 9001 :200S & BS OHSAS 18001 :2007 Certified Organisation)

No. WB/T-235/19-2~±± mawazimuddin
Scientist 'E'

,1.8
%

Central Pollution Control Board,
; "Parivesh Bhawan",
C.B.D. Cum Office Complex,
East Arjun Nagar, Shahdara,
Delhi - 110032.

Dated Guwahati the 11" Sept, 2020

Sub: Status of Finalization of Fuel Policy in reference to Hon'ble NGT Order dtd.
07.01.2020 in O.A. No. 67/2019 with 0.A. No. 138/2019.

Ref: Board's earlier letter No. WB/T-235/19-20/30/2410 dtd. 25.11.2019.

Sir,

With reference to the subject cited above, it is to inform you that Board has already
prepared the draft fuel policy on use of pet coke and furnace oil in the month of October, 2019
and the same has been forwarded to Environment & Forest Department, Govt. of Assam for
finalization of the fuel policy vide letter No. as under:

i) No. WB/T-235/19-20/11/1981 dtd. 11.10.2019.
ii)
iii)
7)

v)

No. WB/T-235/19-20/22/2118 dtd. 25.10.2019.
No. WB/T-235/19-20/32/2412 dtd. 25.11.2019.

. . -
No. WB/T-235/19-20/50/3672 dtd. 13.03.2020.
No. WB/T-235/19-20/56/3836 dtd. 23.03.2020.

This is for your kind information.

Yours faithfully,

Enclo: Photocopy of the letters.

~ember Secretary (i/c)
Dated Guwahati the 11th Sept, 2020

P.A.Jo the Chairman, PCBA for-kind appraisal of the Hon'ble Chairman.
The Regional Director, CPCB, North Eastern Zonal Office, "TUM SIR", Lower Motinagar, Near
Fire Brigade H.Q., Shillong - 793014 for kind information.· ·

3. The Joint Secretary to the Govt. of Assam, Environment & Forest Deptt., Dispur, Guwahati-6
for kind information. /

Memo No. WB/T-235/19-20/68-A,
Copy to:

1.
2.

Member Secretary (i/c)

H6ad Ottice : Bamunimaidam, Guwahati - 781021, Assam : India.
Phone: 2652774 8 2550256 : Fax :0361-2550259 ; Gram : POLUTIONCONTOL
E-mail : membersecretary@pcbassam.org; Website :www.pcbassam.org

Reaional Offices at : Dibruaarh. Golaahat. Sibsacar. Tezur. Guwahati. Bonaaiaaon. Naaaon & Silchar.
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(Department of Emvironment& Forests:: Government of Assam)

r g#rt feraaet ffaq
(ra4ff ta affaar f<ti)

No. WB/GUWfT-235/19-20/11// °f 8'° /
To

The Additional Chief Secretary to the Govt. of Assam
Environment & Forests Department
Dispur; Guwahati-781006

Dated Guwahati, the 11th Oct 2019

Sub: Direction under Section 5 of the Environment (Protection) Act,1986 regarding
preparing a policy on use of pet coke and furnace oil.

Ref: Your letter No. ENG.3/2019/60 dtd. 09.10.2019.

Sir,
With reference to the above subject, I have the honour to inform you that the Board is of the

view that a high level committee be constituted including representatives from the Deptt. of Env. and

Forest, Industries Deptt. Govt. of Assam, Pollution Control Board, Assam and one expert in the field

of Petroleum Technology from Educational / Research Institution to prepare the policy and to

finalize the same.

However, I am enclosing herewith a draft policy prepared by Pollution Control Board, Assam

on use of pet coke and furnace oil in the light of various orders passed by the Hon'ble Supreme

Court of India and Hon'ble National Green Tribunal.

This is for favour of your kind information & necessary action.

Yours faithfully

Endo: As Stated.

Memo No. WBIGUWIT-235/19-20/11-A/4y
Copy to:

Member Secretary (ilc)

Dated Guwahati, the 11th Oct, 2019

· P.A. to the Chairman, PCBA for kind appraisal of the Hon'ble Chairman.

Member Secretary (ilc)

Head Office: Bamunimaidam, Guwahati - 781021, Assam : India.
Phone: 2652774 & 2550258: Fax: 0361-2550259; Gram: POLUTIONCONTOL
E-mail: membersecretary@pcbassam.org; Website: www.pcbassam.org

• ·w w • a ts re». - - - • e_- ---. .-.--ft a,a.a l»a p Ea
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Pollution Control Board, Assam
(Department of Environment & Forests: : Government of Assam)

rT gqsst faaet ffa
(Era<fa cl ta ff4tar f<«etet)

No. WB/GUW/T-235/19-20/22

re 3?
Smti N. Dutta, ACS
The Additional Secretary to the Govt of Assam

• Environment & Forests Department
Dispur, Guwahati-781006

Dated Guwahati, the 25th Oct, 2019

r

Sub: Direction under Section 5 of the Environment (Protection) Act, 1986 regarding
preparing a policy on use of pet coke and furnace oil.

Ref: Your letter No. ENG.3/2019/60 dtd. 09.10.2019.

Madam,

With reference to the above subject, it is to inform that the Board has already submitted the

draft policy prepared by Pollution Control Board, Assam on use of pet coke and furnace oil in the

light of various orders passed by the Hon'ble Supreme Court of India and Hon'ble National Green

Tribunal vide this office letter No. WB/GUW/T-235/19-20/11/1981 dtd. 11.10.2019. However, the copy

of the same again enclosed herewith.

This is for favour of your kind information & necessary action.

Yours faithfully

Enclo: As Stated (3 sheets)

Member Secretary (i/c)

Memo No. WB/GUW/T-235/19-20/22-A

copy to: 227R
P.A. to the Chairman, PCBA for kind appraisal of the Hon'ble Chairman.

, Member Secretary (ilc)

Head Office : Bamunimaidam, Guwahati - 781021, Assam : India.
Phone: 2652774 & 2550258: Fax : 0361-2550259 ; Gram: POLUTIONCONTOL
E-mail: membersecretary@pcbassam.org; Website:www.pcbassam.org

Regional Offices at : Dibrugarh, Golaghat, Sibsagar, Tezpur, Guwahati, Bongaigaon, Nagaon & Silchar.

Dated Guwahati, the 25" Qct 2019
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No. WB/T-235/19-20/32

o n
Smiti N. Dutta, ACS
Addi. Secretary to the Govt. of Assam
Environment and Forest Department
Dispur, Guwahati-781006

Dated Guwahati the 25" Nov 2019

,
Sub: Direction under Section 5 of the Environment (Protection) Act, 1986 regarding

preparing a policy on use of Petcoke & Furnace Oil -- reg.

Sir,

With reference to the above subject, I would like to inform that this office received a letter

from the Govt. of Assam, Environment & Forests department vide No. ENG.3/2019/52 dtd.

16.09.2019 regarding the above subject and again received another letter vide No. ENG.3/2019/66

dtd. 09.10.2019 on the same subject. This office has already sent the reply of the Govt. of Assam

letter No. ENG.3/2019/66 dtd. 09.10.2019 vide this office letter No. WB/GUW/T-235/19-20/11/1981
dtd. 11.10.2019.

This is for favour of your kind information & necessary action.

Yours faithfully

Enclo: As stated ».+0L
Member Secretary (i/c)

Memo No. WB/T-235/19-2~

Copy to: ~ \ V
P.A. to the Chairman, PCBA for kind appraisal of the Hon'ble Chairman.

Member Secretary (i/c)

Head Office : Bamunimaidam, Guwahati - 781021, Assam : India.
Phone: 2652774 & 2550258: Fax :0361-2550259 ; Gram: POLUTIONCONTOL
E-mail: membersecretary@pcbassam.org; Website: www.pcbassam.org

,ional Offices at : Dibrugarh, Golaghat, Sibsagar, Tezpur, Guwahati, Bongaigaon, Nagaon & Silchar.

Dated Guwahati, _the 25"Noy 2019
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9w#et fagot ff@a#
Eaafaa «a st<as ffaa fart)

No. WB/T-235/19-20/50

A7
The Principal Secretary to the Govt. of Assam
Environment & Forests Department
Dispur,_ Guwahati-781006

Dated Guwahati, the 13" March, 2020
To

Sub: Status of Finalization of Fuel Policy in reference to Hon'ble NGT Order dtd.
07.01.2020 in O.A. No. 67/2019 with O.A. No. 138/2019.

Ref: Letter received from CPCB via email dtd. 06.03.2020.

Sir,

With reference to above subject, please find herewith the copy of order of Hon'ble NGT dtd.

07.01.2020 received from CPCB via email as referred above. It has been mentioned in the order

that 13 States including Assam have not submitted fuel policy on use of petcoke & furnace oil and

directed to submit the same by 31.03.2020. It is also directed that if there is non compliance after

31.03.2020, the defaulting State will be liable to pay compensation at the rate Rs. 1 Lakh per month

from 01.04.2020 till compliance. It may be mentioned here that the Board has already submitted its

recommendation to Environment & Forests Department, Govt. of Assam for use of fuels in various

sectors for preparation of policy regarding use of petcoke and furnace oil in various sectors of the

state as per direction of the Hon'ble NGT vide this office letter No. WB/T-235/19-20/40/2493 dtd.
29.11.2019 (photocopy enclosed).---

This is for favour of your kind information & necessary action please.

With regards.

Yours faithfully

Enclo: As stated ~

1ember Secretary (i/c)

Memo No. WT-235/19-20692,,
Copy to: "'2> 6 '1-V

P.A. to the Chairman, PCBA for kind appraisal of the Hon'ble Chairman.

Dated Guwahati, the 13th March, 2020

Member Secretary (ilc)

Head Office: Bamunimaidam, Guwahati - 781021, Assam : India. ·
Phone: 2652774 & 2550258 : Fax : 0361-2550259 ; Gram: POLUTIONCONTOL
E-mail : membersecretary@pcbassam.org; Website : www.pcbassam.org

Regional Offices at : Dibrugarh, Golaghat, Sibsagar, Tezpur, Guwahati, Bongaigaon, Nagaon & Silchar.
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men & Forests: : Government of Assam)

rset fGraget ff@aw#
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No. WT-235/19-2059,,=,
ro 222

The Joint Secretary to the Govt. of Assam
Environment & Forests Department
Dispur, Guwahati-781006

Dated Guwahati_the 23" March, 2020

Sub: Status of Finalization of Fuel Policy in reference to Hon'ble NGT Order dtd.
07.01.2020 in O.A. No. 67/2019 with O.A. No. 138/2019.

Ref: i) Letter received from CPCB via email dtd. 20.03.2020.
ii) This office letter No. WBIT-235/19-20/50 dtd. 13.03.2020.

Sir,
With reference to above subject, please find herewith the copy of order of Hon'ble NGT dtd.

07.01.2020 received from CPCB via email as referred above. It has been mentioned in the order
that 13 States including Assam have not submitted fuel policy on use of petcoke & furnace oil and
directed to submit the same by 31.03.2020. It is also directed that if there is non compliance after
31.03.2020, the defaulting State will be liable to pay compensation at the rate Rs. 1 Lakh per month
from 01.04.2020 till compliance. It may be mentioned here that the Board has already submitted its
recommendation to Environment & Forests Department, Govt. of Assam for use of fuels in various
sectors for preparation of policy regarding use of petcoke and furnace oil in various sectors of the
state as per direction of the Hon'ble NGT vide this office letter No. WB!T-235/19-20/40/2493 dtd.
29.11.2019 (photocopy enclosed). It may be mentioned here that this office has already
communicated to you on the matter vide letter under reference no. (ii) (photocopy enclosed).r

This is for favour of your kind information & necessary action please.

With regards.
Yours faithfully

Enclo: As stated
..{?p/ Member Secretary (i/c}

Dated Guwahati, the 23% March, 2020Memo No. WBT-235/19-20/56-A

co»ts -373
1. The Principal Secretary to the Govt. of Assam, Environment & Forests Department,

Dispur, Guwahati-6 for kind information.
2. P.A. to the Chairman, PCBA for kind appraisal of the Hon'ble Chairman.

Member Secretary (ilc)

Head Office: Bamunimaidam, Guwahati - 781021, Assam : India.
Dina · 99774 8 2550258 : Fax : 0361-2550259 ; Gram : POLUTIONCONTOL
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GOVERNMENT OF ASSAM
ENVIRONMENT AND FOREST DEPARTMENT

DISPUR,_GUAHATI-6

No. ENG.3/2019/177
Dated Dispur, the 25" September, 2020

From

Sub

Ref

Shri I. Kalita, ACS,
Additional Secretary to the Govt. of Assam,
Environment & Forest Department.

Nazimuddin, Scientist 'E',
Central Pollution Control Board,
"Parivesh Bhawan" 'C.B.D. Cum Office Complex,
East Arjun Nagar, Shahdara,
Delhi 110032.

Status report on finalization of "draft Fuel Policy" in reference to
on'ble NGT order dated 07.01.2020 in O.A. No. 67/2019 with

O.A. No. 138/2019-reg.

Letter No. WB/T-235/19-20/68, dated 11.09.2020.

In inviting a reference to the letter on the subject cited above, I am

directed to say that in view of the order dated 07.01.2020 in O.A. No. 67/2019 with O.A.

No. 138/2019 passed by Hon'ble NGT, a draft Fuel Policy has been formulated and the

same has been endorsed to Industries & Commerce Department, Finance Department and

Judicial Department, Assam for their views on the draft policy so that it can te placed

before the Hon'ble Cabinet for approval.
This is for favour of your kind information and necessary action.

Sir,

Memo No. ENG.3/2019/177-A
Copy to:

Yoursfaiji
Additional Secretary to the Govt. of Assam,
~ Environment & Forest Department.

Dated Dispur, the 25" September, 2020

The Member Secretary (i/c), Pollution Control Board, Bamunimaidam,
Guwahati -21 for kind information.

By order etc.,

/
Additional Secretary to the Govt. of Assam,

Environment & Forest Department.
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BIHAR BI HAR STATE POLLUTION CONTROL BOARD
PariveshBhavvan, Patliputra Industrial Area, P.O.-Sadak~0l0

EPABX-061.2-2261250/226226~~:--E~~~~--;'2:6~~-~~- \

Ref. No.g.-og8 pr«« Patna,dated-t71€090
From. 1s525

, Alok Kumar, 09 JUL 207)
Member Secretary.

cent«al Polle#ion Control Boarden Eat Aijun twgar, Delhi-?
parivesh Bhavan, za

The Member Secretary,
Central Pollution Control Board,
Parivesh Bhawan, East Arjun Nagar,
Delhi-110032.

Sub:-State Fuel Policy on use of Pet Coke and Furnace Oil.
Ref: 1. Direction of CPCB under section 5 of the Environment

(Protection) Act, 1986 regarding preparation of State Policy on
use of Pet Coke and Furnace Oil vide letter no.B-33014/07/
2019/IPC-11/574 7-5778,dated-23.08.2019.

2. Order of the Hon'ble NGT dated-28.03.2019 and 07.01.2020 in
O.A. No. 138/2019 in the matter of Sumit Kumar Vs Union of
India & Ors.

To,

Sir,
Please find enclosed herewith 'State Fuel Policy on use of Pet Coke

and Furnace Oil (Fuel Oil)' notified by the State of Bihar vide Department of
Environment, Forest & Climate Change, Govt. of Bihar Resolution No.
890(E), dated-29.06.2020 in compliance with the aforesaid direction of
CPCB and order of the Hon'ble NGT in O.A. No. 138/2019 in the matter of
Sumit Kumar Vs Union of India & Ors.

Encl: As above.

lly( I
l 7 'l,,()

ok Kumar)
Member Secretary.

,!fP-;
a''.J\

0
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17 ti cf> C"Y

3.

4.

1-J 11..fl ll "fJc{rnr .-x:i 141 &ill mr -cnfur ~ cf> ~ if q <-1fci :.z a 1, cFf ~

~~ ~~ tj -5l I c1 ll, 1-rnc, ~cpR ~ 1-Jm'f if 3TTl!T@cf llc-ffl cf>
RlP!llJ.J1 10f 3fj~ ~~ 18011 / 54 / 2018 CPA R.:iicf> 10.09.2018 &Rf
Ji I cJ ~ ll 4> rnn-~ ~ ftp-<) Tf1l -& , \j q -<l cfci 3ncata ~~ cf; ~ rr
\lc-cITTcn cBT 0 q lll l r kg mnra at ufif@r [au +rznn & 61 c1 if¢ "Cfc­
alt at a±zit lg+fa a u i srera 4ft#z, gar-re:, #far adfze
3ITT i'h:n CD'(0 I ~ ~ \jdi l 11 cA fcrfrfl:rfur q Fm ll I if cnR ~ ~ c#t
3lj"q@ <ft 'Tm -g I

'34-<lcfc'I cf> 3TTC"IT4> i, fagr run I{rut frzirur fa 4rt ~rlicf>-23.01.2020

'QcT g;:r: ·~-30.03.2020 cfTT' 1:f'cTR x-rf"-qq, qmqflJT, cFf 10f Crlc1cll~ 4RcJ-ct.-J
fcriTPT, ITTTT flxcnlx mt 3TRTffiTT if ska 3ifua a aaa aafra {u c#t
Uuerrn mp¢i u aaf ava kq viif feaeuvai 6 4ca gear{ mrf
~~lJ 1 3TT<:l~ 4>1 x@tu fafreg cf> q fa ha a 3rur f)gr rst 31ITTTR'r<t>
~~ i uitr &q af 2018-19 cf> mR ~ 26,660 J.fl~cf> 0'f ~
~ cITT 3TTLJ:~ ct) -rmt, ~ mifc '31:ITTf (31 %), qfcR (24%), fir ma
(12%). eu@t (o6), ts zsnlzra (12%), pre fan di=IR zgu (FMcG)
(09%), ~ (01%) ~ 3R:f (05%) x-rfqftrcf f5 I
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s ~ 3i 4a-at ar sq#ju 3it)1fa ~t:Ff c5 ~ if ~ fclR1T vrr w
-~ I ~ 3:r'~ ~ ~ ~ ~ if ~ Q ictzRlcn W (Liquified Natural

Gas)/ ~C'cnl"~~ (Light Diesel Oil) cfiT '3qlJ'1i1 ~frrcp ~t:Ff ~ ~ 11
FP2:TT vTT ~ -g I ~ 11\ ll 1 ~ cf> I-< qH ti rf fci r12,;g (1 OCL) ~ ir ~-'lfrf-~Tl.
(LNG) cITT ~ ~ ~J fclq)R-J,1 ~ c#r qfipm if ~. ~ ~ ~
aha 3 f 3i aijtj

~- \.iq~rcffi TIVTT cITT t"lTR if ~ s~ c,W -~-11.-J .fl ;q fl cl1 i;i1 ;.:;q I ll l &Ill ~ ~ ct
3rqura=mrf rvu war heala vi #a 3ifrea # wuitr q "gr f1fa
(gf iarr-Re-ft gi 3ii)# ) fuffa #) nu{ , frr# an fg fr-rad
fj :-
Q) irc-m (311<.J1Rla m ~~ tJx 01;q1~a) ct>T '34ll7'1 TTffiR ~ if
~ ~rt ~lll&l-< <TI ~ m ~ -if)- m c#r ~ cf3r {Heating
system) if. 31~-tllf"rlcf> ~ cf> "f)q if~ fc}>m '111~4111

(ii) -q-c-cITTcf) ('311ll1Rla. m ~~ tJx '3tt11~a) 'cf>T '344141 ($)-stclcn *
"w1 if m ~ Ptfhrn ~ * 0'l!1111 if ~ !.lfmll1 <Tm-Fcktcnx
Garza &q fie wt i, qr-rzr, #fcrzm bran{s, 3hf)fag,
C! &+Jfrl ll J.J ~ if "CpfT'5 '3011 ~ .-J if 10f ~ if cri c1 '{rnp-;s -qc-ffi
'3011 G'1 cpFf crrm criR-W~'1'< ;ari),11 if, 4llfct-<0I, cpf ~ \iic1cll4 qRcrtt•i
Ji-;;4lc1ll cfi ·~ ~-Q-18011/54/2018-CPA ~.:iicn 10.09.2018 &Rf
Gc-cf>)-cp * ~zr~ ~cf 31:!~ "8g~ mn-~ cpl tffi>Fl"
ad gg fa um raa h1
fa8ht fl afua rrat kt rrar fa#l gar a niturr uRafra
~ (Existing operational industries) cf> ~ ~ if ~ 3lTlR>f 'cf>T
'34li'1,1 4llT<HOI, cpf ~ '1'lc1cll;g 4Rcl,1.--J s:i-34lc1ll, mxff xHcf>I-< mxr NOx
~ SOx cB" ~ ~ ~ GSR96 (E) ~.-iicn 29.01.2018 &Rf
~c=rm "ffl'.l<l-~ u zrnt is)?ra af-1 n I rf¢1 cf>T ~j4 I c1--1
~ ~~~ * "WT if LNG/PNG ctr ~ ~cq$ fclcnR1<1 6Fl
acp ·fcpm \JJT~ I

(iv)

{v)

~ cfi ~. j'1'!Cf4>-<gx ~ mar ha ag yvra mrai at qr
7gi aa ara gr?i (Non-attainment cities) crm tsl\Il~gx 3i'h:M11cn ITT
ha srfasre4fa ITT if ~/3T~ \.l '«i I fcl a si)ii grr aka ajfrea ct>T
Uqitr {ra a a i +gf fut ur)

a#a 3jfua 3nnfa eitii at 3Rt "fcTTU ~~ ~ ifaRaa= kg ajar fl um} a vi«a i sit Rqwr, fer rI
3rain} fufu fa ul 7#mu

o/­
(cfrqq; 'WfR ftfg)

.11.1 ... c:.:1.1 ~ nc:rr::r :r.::r~115
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$Jlqi¢-Cf<TTo /cFf (:!o) 19 / 2017- /"Qocf ovfo-Cfo, ~-14, ~1icf>- .

i.iRlfc.ifi:t- ~o "1Tvlc ¢ltji11, fc1n fcr.rn cm- ~. trc,=rr cn'r mo tl"o ~ err
Jl faR cfci ~ # arr fer tGru -51 -m· W@~ 3Tcf> 11 !,1arzra kg fra

150/-
(~ CWITT fm°)

fl '< cf> I -< * 1:f't:TR ~
$114icf>-tn:ITo /cFf (:!o) 19 / 2017- /trocf ov,oqo, ~-14, ~1icf>- .

!.lfafc.iftl- xl'-rlJqlci ~ cf> i;:f't:TR ~/1ii51i:9;(sllcf>I{ ~. ~/~

"flfcm , jc'<-P-i:fl flfrlc.Jlflll, ftIB-R. "C:fC'7T/~ ~ (YllfcJ-<01, q,=r ~ 0-lflcllg qRcJa.:i

fcri:rrr) ~ * ~ ~, fth:;R/~~ * ~ ~~- ~/~~
3rtR ~~/"ff'BT i;:r"t:TR WcfcT. ~/"B+fr ~- fih:;R/"fM) wi-sc-T14 ~­
far /rht far ua1fear?h faegr at qaaf gi snavra arar{ kq hfa

l;O/-

(41uaa fie)
flx451-< ct mlR ~

$1 l4icf>-CfllTo /"cA" (:!o) 19 / 2017- / qoqov,oqo, (fc:,TI-14, ~1icf5- .

\.l fa fc;j Rt- 'Q'£:IT-7 ~- tjfS:p:j;g C'f '{-j RI q I fl ll, ~ ~ cpl J-ff::N R tj ct ~
~~-26.06.2020 .:r ~~-1s u #j "frr'+=rfili:r "C:cT «?lcpa ~ cf>
r4qr+: a i 4frat

°60/­
(~ ~ ftm-)

rD x=1xcH1x cfi q~ x-rfucr
$114icf>-CfllTo/TT ("jo) 19/2017-15.~~~/qoqov,ollo, ~-14, ~1icf5_.: ..i.~\9..b\'2..o2...V

gfaferf- raver afra, fag zrG4 uru fir qfa, uen at qaf

As"eek
fl x cH I'< ct 1:ftf"A" x-rfucr

O 1 JUL 2020
d

-s:t I Gc7 f4-5-2:iT l_________... _
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11c: ct>) <t> ~ ~~ 3Tf~ 1R

~lu-ll <f>I" °itR ..flfft

LsIL!iUlUI
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~ 1f ~ !.l<i-tlOJcfi Plc11-zo1 ~ PJ,,:j-5101 ~ ''il'<!C1lll x=R-,i; Gm
qfRa/3rfefr4fa arg (gqsur farer ga fiav) 3rfefm, 1981 vi qufaw
(~a,ur)~. 1986 clll4cn ~ t I

arg (rzqru far vi firu) 3rf@1fr, 1981 #l arr 19 #61 Uqarr(@)
~ ~lf4:cilll. cnT ~ ~ ~ ~ ft-Zeni'<! Gm~~ !.l<i-tjOJ f.iti-5101 ~ *
4-<l'i~f ~~ "fmll1 13s FG-1icn os.03.1988 IDxT ~~~ cITT" "'cll<J
~Plti-31°1 ITT" ~~ Tf<lT t I

4lJfq-zu1, q;:f ~ "1cicll~ qRc1ff-1 'i
0

?!lc'1ll, ~ ftxcnl-< am Yllfclx01 (ma:rur)
Plll'ilclc11, 1986 * ™ ~-1icn 16.11.2009 -cnt x16s?ill qRcl~ftll cfnl ~1°1c1-a1 1,A"cn

~fcpm 1T<TT t I cfi·-sflll >l<i-tjOJ Pllj-3101 ~. ~ Gm 'l-11 ~ (~ Plc11x01
10f Plll'?l01) ~. 1981 cfi mcltlT'1l cfi c'fITT'f xl~lll qRcJ~ftll ~ :J,Olcf'cil 1,A"cn

~-iicn 18.11.2009 "cnt~ fcpm Tf<lT t I
mR ~ ~ fiarur qfa, rwu ii ufaft1 arg :J,Uicf'cil x{~ 1,A"cfj

;jij41e1'"i -tj,PIR.!ila ~ Tim ~ xNcnl-< cITT 'cll<J ~ * "P!cTRUT, Plll.?1°1 10f
'34~1'-i-i (abatement) cfi ~~4-<l'i~l ~ ~ '3'ci-<Gl~l ~ I
~ >l<i-tjOJ cfi 'iHcf>l cnT 3lj4lc'1'1 ~ ffi zj ~ (Non-attainment cities)

~~-~. :!\illflhxg-< ~ 1T<TT TI~ >1cwia ITT (g1\J11gx arJt11fT1cn ITT) it 'cll<J
~cf>T ~~~ x:f ~ cfi ~ 1f ~ TJ'~ Wctr cfff ~ ffl °6 l'i 11cf>l cITT
-qyf ~ ~ zj ~ (Non-attainment cities) 1f ~~ cfi Plc11x01 10f f14-5101
an rvfgz 3ti1fa eta i rufaufta ·ram aal vqa vi anua qzufaU rzrv
{iilcnicn (Comprehensive Environmental Pollution Index) "cnt ~ "RR tg cf>llT-41"1'11
amt ma &sititfra gar{ii arr auar, dz-aa, vu.ya.@t. w#a arfua, va.ft.
~-.~ 3TTtllRci" ~tA uffi ~ '34'1hi "0J *~ (Bagasse) 't:TR ~ ~~ cnT
'344Pl fcpm '1fTTIT t I '34~lc@ crfum cf>T<l-lf!'-'1'113TT (Action Plan) 1f 3nt11fT1cn ~
[rdru 4t if4fa ?1
~ tl~l~ll'i 'cf>Tcn (Raw Petroleum Coke): 3fR.-cfr.xfr. (~ 3fcffR "IR-ffl

%T '1fTTIT %) clcrr ffltA cnl-<~l·i1' cfi ~ ~ 3l~ 3Rl ~ (Cracking) ~
>llffilll ~ ~ ~~--p@ (Carbonaceous) o1""ft" % I ll~l~ll'i cn1cn (Pet Coke)

~ ~ cfi m'cR ~ ~~~ Wl-~ (by product) t ~ ~ ffl
qiurra a a atu aa fau sitar et aar 4phfru ala ya fqnrzrat uq
~ 3f1 V7 r'I a {er ?l zra1 3 4 '47 ·T {era u (gar tun a,ta cITT ft I 'i I rlla '41
"IR-cITTcf> %T '1fTTIT &) srra q4l dpt (dry cell), sa~is nf (git uf ar ffl)
cfi '3 01 I G '1 lf fcnm '3'ITITT % I cB1, ng gr om.fl.ft. at gits ls nta u
'1fAT '3'ITITT % I ~ tllg~cfci ~ cp1 cbc>1fll~.--s ffi tg \ilc>1JqJ '3'1TITT t I ~ JITT.
-cfr.xfr. (RPC) al {era 3)vf ata qr mar ? I
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tw11.--£Ja: -~ • 11 ~ ~ c:n'T 3T'1aTT ~ ~ (<o.s%), q?1=f m

(8-10%) ~ ~ clltil~fl&l ~ (Volatiles 8-10%) 1TTcl t, Cf5C'lf<lfiY ~ '3-cilc;g..:i
e:r:TTTT/ cr5ctl~J.JH 8000 ~ cr5cfl~ /IDd' fcoctl~ IJ.l M ~ I '<ill-Jl.--llc'llll ~ cBT
~ if ~ ~ c5t 1=fT?IT o.s ~ 1.0% M t. 1lc ffi 11 ~ 1=fl?IT 6-7.5% (1Cp

lTT<fr"Gfffitt1
€ta rqgur fir ate Rec# #l ga Rule (iaf: ya.#an fer

qzffasfta rqgv (£arur ya fziru) qf@rat) # orgar sra ura aie i atzra
cBT 3=fCTaTT 1lc ffi cf '3 q ll7 'I "B '3 ff!uf ..:i clfr 1=ff5l1 5 ~ 6 "T1Tf ~M t ~
15-40 C'1 -qfc, tier ~ '3 c=q I c; '"1 afJTTTT ~ 3f) sll fr, q? 6/1 lj C'!'< B ~ 3 "B 6 :fTT
~~ t I

mBc '3"Wr cf R!PJ1-1fo1 \.lfmlll if (-{tl4 cf ~ if ~ ) 1lc q5lq> '34lll'fi t
cfl!Tfcn xi&lf5'( ct5f'MillJ..I xi&lbc (caSO4)if qRc1fc-h-1 ~. ~ ftllfl'i qfr '111cJ~llcfdl cf>l"
~ cfRcTT t I ~ ~ cf ~ LlS:lR:illJ.l ffi cf cr5C"fll~..)~H (Calcination) "B
cr5fHl~ ...'5 Lls;;lfc;Jl!J.J q;1q) (m.lTt.m.) m ~ t I cr5&-Hl~ ...'5 tls;;'1f°cillJ.J ffi 'PT
\i4lll'I q~PlllJ.J, ~ 3fR c1$2PlllJ.J Tf&1R ~ B"Wr cF ~~ GAR cf ~
fcnm"G1TTTTt1 .

Wtf4 c@ (Fuel Oil) ~~~~ 'P6T ~ t,~ c@ cfi W'tR cBT
\.lfihlll if ~ tfccf) (heavier Component) cfi ~ if ~ fcITTTT °G1TTTT t I ·~ 3Wwf
B ~ '<icv<-h-< "$1 l=ff5TT ~ (3.5% <1CP) M t I 3TT,: ~ ~ ~ ~

GT<3nTqaIgg (0,) al Un# zt &)
JiH ..fl l! '{i ct1i;q .--£j Ill IC'! ll ITTxT m lllRi cfi, ~ (R-iRia) ian 13029/ 19ss *

~ if ~;:ii¢ 24.10.2017 "cfil" Tflfu, ~ &RT -c;-,.°ffr.3TR at:, cfi '3trP1\ if qc ffi
3ftx· ufa 3jfua # uzj u ,Riel nrn Tfm t I :ff: J.lH'17ll flcITW '"X.jllJl&ill ~
Hgq an fa a ala 3h a#a 3ifua # q)RUT m clTc'fT ~1_tjOJ cficR1 -c;-,o.m.o.
3170. rd gt R)fa at 2, afa g amn ft rs#i/#a nfra magi a fu
st ga wan ?l mrfta #gr+a ft f2are (Gr) a ta rqrv fzirur ate,
~ cf>1' frt~ fcl>m t Fl> az wafera ii at zu viir i 3r4a ?lg sfra
fr Gt al agar, #€tu uzgu friau ate arr uzfau (irv) 3rferfu,
1986 ctt mxr s * cIBCT ~ ~ ~- 33014/07 ;2019/~.trt.m.-11/s741-sna
~1icfi 23.08.2019 rt at vii at dz ala ah s#a 3iua '34ll7JI cfi 6fR B
va 4hf haa kg frffaa fan sat fcl>m -rrm ~:-

1. 1-1,r141ll flcJ1i;q .--£J1l1101l1 mxr m ll1Ricp1 (R-1Rl&1) ~ 13029; 19ss 11 1lc
ala va u#a 3fra # suit vier # ufa ff@r 372vii a 3ala j
ru wvl/a zRra zua 3ru43mu 2hjj ) ala/u#a 3ifua *
'34ll1JI raer a va 'gr f)fa tua za ar cJRTT I
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2. «TRI war/#a gRna gaa iifera t vzgur frirv at&/usu
f;ilj-5lOI '<i~RI cfi ~ "xf 'Tc ffi/~~ cf) '3441JI 1R "~tFf -;frfa-"
cnT '3&dt.FI ~ 1fm '1lR crfr ft~ it 4llT<:lx0nll chli.-fl cfi c1ITTi ~ ~lfcrall'i
cnT '34<TIJI ~~ f$m 'lif ~ cf) ~&lllh chl~cll~ cnx ~ I

S-JI.-J•·flll xicTTi3q .-llllll&lll IDxT ~--~-~ cfTI1l 1imi ~ (~ lll.
~-13029/1985) it "CTTfur 3irnT cf)~ it 4<.Jfq;;:01, cfrf ~ \JJC'lcll~ YR<:l-ct1
tj-::ll&lll, 1m xNchl-< IDxT 'qffif it 3illl1Rlci 'Tc cITTq> cf> fclP!<.JS-J'i ~ ~~~
$114ich 18011 /54/2018 CPA R.:iich 10.09.2018 6RT ~l<Wllch ~-~ '1ITTT
~ ~ -g I '34-<lcfci cfi ~ it ~~ cfi ~ it 'Tc':-cITTcn 'PT '3441'1 ~ ITT]
3TT4Tcf cITT~ fcn?TT TJ<TT t I g Id I fch 1Tc cITTq> 'PT '3 44P I c61-sx-cl$ cfi ~ it
3r2ra v#tie, gar-Tc1, #afrm arafzg sit )taw ha aw sit at
fclPls:ii01 WRhlll it~~ 3ITTITT'f ct3T ~ cfl .n:ft -g I

1:tc-cITT<n" it xic4>-< crfr fl ~ m * ~ ~ ~3i14fl1~-s (so2) *
'3c'flvf.-J cITT ~ ~ ~ -g I ~ cpNOT t fcn" ~ '3441JI ~~ cfi ~ it
~ fcnm 7TlIT t 1 3llll1Rla -c)c: ffi ~ ~ ffiX "CR B0-t1Ra 'Tc-cf>Tq) ci>
~~ 1fG-~ -.,gt fcnm \ifT ~ t 1 ~=<1fc;J~ ~ ffiX ~ '30-t1Ra lR-~
cf)l ~ cfi ~ it '34£17'1 cnT ~ ~ 3iR ~, ~-~, ct5fctlllS-J
rafigs, 38tau, )urge zgdrztg, pf@fr 3it acnrga sit zr#
4'>1..s«:1ch cB" ~ -q '3441'1 cBT ~ ~ ~~/3fxr ~ "$1 ~1q~llcne11
?

'34x~cfci cf> ~ it, ~~~ ~<-i-51°1 ~ IDxT ~1icb 23.01.2020 ~
g fain 30.03.2020 cBT "Q"'c:fR ~. 4lllclx□1, q,=r ~ \JJ&lcll~ 4Rc1-ct-1 fcMT-rr.
~ xi -<ch I-< cITT ~a=rITT it ~ 3il1TR cf) ~ ~ ch R;q ch ~~ cITT~ cf)
~ ~ 'qzj ~ ~~~cITT ~ ~ "lf4T -~ I ~~ll--i 3TT<.fR
cbl-<47~~11 fc;Jf'ie-s cfi Qfc,~~1 cfi~~~ it 3fldlr'!ch ~cnl~lll. it '3441'1
tg ~ 2orn-19 cB" ahra @d 26,6so 81f?a ca u#a 3ifra #1 3raff an .n:ft
~ m1R ~ (31%), "CTTcR (24%), hfi fa (12%), ezut (06%), m
<rgda (12%), pre +{[kn a5I Igu (FMCG) (09%), era (o1%) ~~
(05%) flfAifc;Ja -g I Te qRra fur mu fa rs; a#a 3ifaa jta sq#tr

"CA.tt.lfi.~.. cf>t:&1J1ic1 (6529 #lf2a ), src«cf vie fifes(7oo4 #f2a
c-l), f;lc1~lll ~--s~1"1 ~f?le-s, 61\Jllgx ( 1933 #4lf2a z), cit eut ( 1361

Jil~ch crf), ITC :fR" (1131 ~"l~ch c'1") 3il'< "Cfc:1"T~~~ (2646

ff2a ea) r
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(

~f-s<H 3TTlfc1 <Pl-<41~~1-, f{1f11e-s (IOCL) ~ it "Cfc1.~-~ (LNG) '$1 ~ tcj
~cc'.lcfi fc1cbRk1 mz.?t ctr ~Rblll it t ~ ~ 3-r'lfr cfRl6r 3 cT1f 3fTx ~ 1

aft 3ifua furzat gen ht a de-a st u#a 3riua ar uaa rt
fcpm vfTTTT t I ~cpfcxlcp ~~ '$1 ~ it ~ 3TT<Tc1 cf> ~ M cf> cpNOT

iaf@ra Gitt u ata 33 ufza a nf@fa w a±mi zufrg air iii Tr
~ xNcblx ~ ~ ~/{H51llcil cnT ~ fcnm 7Tm t mfcp ~ ~
~ cf>I' ~ ~ cf>fcx1 cf> ~ <PT '3 q lll 'I cf)x ~ I

'3Y-<lcfci c;~ cITT UfR it ~ ~ ~ l-tl-1-illl {lcl1'6il rllllllC'lll cf> ~ cf>
31j4l&F112.f ~ fi-<cf>I'< u:c-m ~ ~ 3TTlfc1 cf> '34lll'I -gg ~ ~
f.ikiclc'l ct<:JR ~ t:-
(i) 11c <f>l<r> (3l1ll1Rrn m~~ lTx '30ll~a) cpT '34ll)J1 ITTR ~ -4·

fcfRfl 1=ft' ETT~ m ~cft m f<ITTfi 1=ft' Ycf>R ~ ~ cf,r (Heating

system) -4· 311t1)f1'tcf) itFr ~ 'f>Cl 1l ~ f<pm Gll~'II I
(ii) llc qTiq) (311lli~a m ~~ tR '30lt~a) <PT '3qm,, tt>"i~tc.'f<f> ~
a zu as ffaa uf a zit] fafu qfhu zn-faera
'30llG"1 ~ ~-c '3El)'I ll, 'q_~-~ol, <fi~llil cf)14H{6,

141f)a, ucfr Uitr vls surer ga rvu ?
#aarz==g dz ala urt ? an4t aceurza suhri } uafaU,
cf-l -qcf Gl<.>itjl?J, 4Rct-ct"1 #~ c6 ~~ ~'MT-Q-18011/54/2018-CPA

~-=ti<f> 10.09_201a &m 'le qTiq) ~ fclP!llJ.J-1 ~ 31:1m ~
~~-frR~ cpT ~ cffi'f ~ f<f>m "Gil ti<f>ctl t I

(iii) fcfRft 1=ft' i41llcl-< 3T~ 11);:f~ 3T~ fcfRft 11cfffi ~ lffGlcn -q'""""R-=q....+1R:>....cl-a

'3al ,ff (Existing operational industries) # as ia }s 3ITlfN <ITT
'3 4m 'I q ll fq '{ 0 I, cf-l -qcf Gt C'1 ell q, qRqii--t #?ffcll.T. mxff tt-<<fj I-< &RT
NOx gd so a fr; 3rfrq- iI GR96 (E) ~..-ijcf) 29.01.2018 &Rf
31RHlf~ct <:rm "fflfll-~ tTx "llm ~ '3Rtuf-;, 1-il.-l<f>T <PT
31-j,41cFI <fml g ao {r # a ? LNG/PNG clfr 3IBtftf ";f~
~cf)~d ~ cfcf> fct>'m W~lfT I

(iv) rvu # u, urg vi +Tm ~~ J.f 1"1cf))" cf>T 1I,.xl ....-iff ~ q@
~ (Non-attainment cities) om ~IG11CJ,'< 3t'hi1Pl<f> ITT ~~ 3Tftfll~a
la/3rral qaRau surf r wfa 3ju al sujlnr zr-
~ ~ 1l -qift fct>m \ifflllfl I

(v) af 3ijua anaRa weir at 3r-; as {a aafta i uRaf­
ITTJ, 3r7arr ft cm} a iir sen 'I fcli:i I , fer rT 3R-flf 'fl
frruf& ~ W~lfl I

*******
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Background:

The Air (Prevention and Control of Pollution) Act, 1981 and the
Environment (Protection) Act, 1986, enacted by the Parliament are
comprehensive legislations for prevention and control of air pollution &
environmental protection in the country.

In exercise of the powers conferred under sub-section (1) of section 19
of the Air (Prevention & Control of Pollution) Act, 1981 and after consultation
with Bihar State Pollution Control Board, State Govt. has declared entire
State of Bihar as 'Air Pollution Control Area' vide Gazette Notification no.
135, dated-08.03.1988.

Ministry of Environment and Forest Govt. of India has notified National
Ambient Air Quality Standards under the Environment (Protection) Rules,
1986 on 16.11.2009. Central Pollution Control Board has also notified the
revised National Ambient Air Quality Standards under the provisions of the
Air (Prevention and Control of Pollution) Act, 1981 on 18.11.2009.

Bihar State Pollution Control Board is mandated for maintaining
ambient air quality standards in the State of Bihar and to advise the State
Govt. on any matter concerning prevention, control and abatement of air
pollution.

The level of air pollution in non-attainment cities (Patna, Muzaffarpur &
Gaya) and Severely Polluted Area (Hajipur Industrial Area) has been a matter
of serious concern particularly in winter season. Action plan has been
prepared for prevention and control of air pollution in the non-attainment
cities and also to maintain environmental quality in the Hajipur Industrial
Area and to bring down Comprehensive Environmental Pollution Index
(CEPI). Industrial units use Coal, Pet Coke, HSD, Fuel oil (furnace oil), LPG,
Agro based fuel (bagasse, Rice husk) etc. The action plan includes control of
industrial pollution.

Raw Petroleum Coke: RPC (often termed as Pet coke) is a
carbonaceous solid derived from oil refinery coke (coker) units or other
cracking process. While Petroleum coke is a byproduct in the refining of the
crude oil, other coke has traditionally been derived from coal. Raw Petroleum
coke is an economic, domestic & industrial fuel. It can be used as fuel (i.e.
fuel grade coke generally called as Pet coke), or for the manufacture of dry
cells, electrodes, etc. (i.e. anode grade coke). RPC with low metal content is
referred to as Anode grade coke. The coke with too high metal content can
be calcined and is used for burning. This RPC is called fuel grade coke.
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Pet coke in general is having lower Ash ( <0.5%), lower Moisture
(8-10%) and lower Volatiles (8-10%) compared to steam coal, resulting in
much higher heating/calorific value (8000 kcal/kg). Pet coke is generally
having higher sulphur, ranging from about 6 to 7.5% compared to typical
levels of 0.5 to 1.0 % in case of coal.

Emission from Pet coke usage are 5 to 6 times higher than coal in
Thermal Power Plants and 3-6 times higher in industrial boilers (15-40 tones
per hours steam generation capacity) as per CPCB report (Ref. Environmental
Pollution (Prevention and Control) Authority for NCR).

The utilization of pet coke in the cement industries as a feedstock in
the manufacturing process (not as a fuel) is useful as sulphur is converted to
calcium sulphate (CaSO,), which reduces the Gypsum requirement. Calcined
Petroleum Coke (CPC) is made from calcination of anode grade Raw
Petroleum Coke. The calcined petroleum coke is used to make anodes for the
aluminium, steel and titanium smelting industry.

Fuel oil (FO), also called Furnace Oil is obtained as heavier component
from crude oil refining process. Sulphur content in the furnace oil is also high
(up to 3.5%) and hence also releases high sulphur dioxide (SO,) emission.

The Hon'ble Supreme Court of India in its order dated-24.10.2017 in
Writ Petition (Civil) 13029/1985, banned use of Pet Coke and Furnace Oil in
industries in the NCR region. Further Hon'ble Supreme Court felt that the
pollution caused by pet coke and furnace oil is not a problem confined only to
NCR but appears to be a problem faced by almost all the States/Union
Territories of the country. The Hon'ble NGT has also directed CPCB to issue
appropriate directions in this regard to the concerned States to comply with.
Accordingly, CPCB has issued direction to all the States under section 5 of
the Environment (Protection) act, 1986 regarding preparing a policy on use
of Pet Coke and Furnace Oil vide its letter no. B-33014/07/2019/IPC­
1I/5747-5778, dated-23.08.2019 as hereunder:­
1. State Government/Union Territories Administration shall formulate and

enforce fuel policy regarding use of pet coke and FO in the State/UT in
light of various orders passed by Supreme Court regarding use of pet coke
and FO in Writ Petition (C) 13029/1985.

2. State Government/Union Territories Administration through respective
SPCB/PCC shall take strict action against any industry if found violating
the fuel policy on use of pet coke and FO that will be enforced as above,
using the powers conferred under environmental laws.

t
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In pursuance to the order of Hon'ble Supreme Court of India in the
matter of M.C. Mehta Vs. Union of India (WP no. 13029/1985), MoEF&CC,
Govt. of India has issued guidelines for regulation and monitoring of
imported pet coke in India vide office memorandum 18011/54/2018 CPA
dated 10.09.2018. In light of the above, import of pet coke for use as a fuel
is prohibited. However, import of pet coke is allowed for use as feedstock or
in the manufacturing process in certain category of industries namely
cement, lime kiln, calcium carbide and gasification.

Pet coke contains higher range of sulphur content and hence having
high potential of SO, emission. There cannot be any discrimination between
imported pet coke and domestically produced pet coke. Therefore, there is a
need to bring out legislative/other measures to prohibit domestically
produced pet coke for being used as fuel and to restrict its use for Cement,
Lime Kiln, Calcium Carbide, Gasification, Graphite Electrode, Aluminium and
Calciner Industries.

In light of the above, stakeholders meetings were convened by Bihar
State Pollution Control Board on 23.01.2020 and further on 03.03.2020
under the chairmanship of the Principal Secretary, Department of
Environment, Forest & Climate Change, Govt. of Bihar for discussing the
issues of availability of alternative fuels against furnace oil. As per IOCL
reports a total of 26660 MT per annum furnace oil was used by industrial
units in the State of Bihar during 2018-19 which includes Cement Industries
(31%), Power (24%), Rolling Mill (12%), Dairy (06%), Road Infrastructure
(12%), Fast Moving Consumer Goods (FMCG) (09%), Railway (01%) and
others (05%). Bulk consumers of furnace oil are NTPC, Kahalgaon (5529 MT
during 2018-19), UItratech Cement Ltd. (7094 MT during 2018-19), Britannia
Industries Ltd., Hajipur (1933 MT during 2018-19), Nalanda Dairy (1361 MT
during 2018-19), ITC, Munger (1131 MT during 2018-19) and Rolling Mills of
Patna (2646 MT during 2018-19) etc.

IOCL is in process of development of LNG supply network in the State
of Bihar but it will take approx. 03 years. Fuel grade pet-coke and furnace oil
are not produced at the Barauni Oil Refinery. Furnace oil being cheaper than
alternative fuels, shifting to cleaner fuels may add an additional financial
burden of 33% approximately. Industry associations have therefore
requested fiscal support from State Govt. for switching over from furnace oil.

In view of the above and in compliance with the orders of the Hon'ble
Supreme Court of India, State Govt. formulates State Policy on use of pet
coke and furnace oil as hereunder:­

I
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(i) Pet coke (imported or domestically produced) shall not be used as
industrial fuel in any boiler or furnace or any kind of heating system in

the State of Bihar.
(ii) Pet coke (imported or domestically produced) can be used as feedstock or

in the manufacturing process in certain category of industries namely
Cement for clinker production, Lime Kiln, Calcium Carbide, Gasification,
Anode making in Aluminium Industry and Calciner Industries producing
Calcined Pet Coke in the State of Bihar by following the guidelines for
regulation and monitoring of pet coke notified by the MoEF&CC, Govt. of
India vide ref. no. Q-18011/54/2018-CPA, dated-10.09.2018.

(iii) Furnace oil can be used as industrial fuel in any boiler or furnace or any
kind of heating system of existing operational industries in the State of
Bihar till development of supply network and availability of LNG/PNG as
cleaner fuel, subject to the condition that such industries shall comply
with emission standards for SO and NO notified by MOEF&CC, GoL, vide
notification no. GSR 96 (E) dated 29.01.2018 as amended time to time.

(iv) New/ proposed industries in the non-attainment cities of Bihar (Patna,
Muzaffarpur & Gaya) and Severely Polluted Area (Hajipur industrial area)
shall not use furnace oil as fuel.

(v) Decision regarding giving grant to the Furnace Oil based enterprises for
switching over to other clean fuel technology may be taken separately by
the Industry Department, Bihar.

********
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CHHATTISGARH ENVIRONMENT CONSERVATION BOARD
Paryavas Bhawan, North Block, Sector - 19,

Naya Raipur (C.G.)
Email - hocecb@gmail.com

-: Office Ordei:__;_:

Naya Raipur, dated: 17/7 /2017
No2c fr{, /H.0./CECB//017: In pursuance to the Hon'ble National Green
Tribunal, Principal Bench, New Delhi order dated 16.05.2017 in the matter of
Original Application No. 471 of 20·;G_ F·eople for Education and Research
Scolarship ani Outward Nutriion, New Del'i Vs Union of India & Ce,,
Polution Control Board: Chhattisgarh Environment Conservation Board has
examired th matter and facts it, record and therefore, in exercise of the oow·:rs
conferred by clause (d) c Section, Z or the Air (Prevention a,,o Control oi
ollution) Ac, 1981 ( 14 ot 1981 ), the Chhattisgarh Environment Conservatio,:

Pnarct hereby approves the 'Pet Coke' as 'an approved fuel' for use in the.
cement kin onl. for manufacturing of clinker subject ti, fulfillment of the followinr,conditions.­

1 That 'Pet Coke' shall be an approved fuel ir cement kiln for manufacturing
of clinker where consent under section 21 of the Air (Prevention and
Con tro i of Poilution) Act, 1981 has been specifi ca II y obtained from
Chhattisgarh Environment Conservation Board.

2. That cement kiln units shall be required to install all the requisite air
pollution c·ontrol measures so as to 1chieve an emission standard of so,
as p, ascribed in Schedule-I of the Ccnvironraent (Protection) Rules, 1986for cement piants.

o. That the height of stack(s) connected to cement kiln units shall be of a
minimum of 30 metres or, as per the formula H= 14(01)%° and H= 74
(02)

0

·

2

' whichever is more, where 'H' is the height of stack in metres and
Q1 is the maximum quantity of so, expected to be emitted in kg/hr and
02 is the maximum quantity of particulate matter expected to be emitted
in tonnes/hr through the stack at 100 percent rated capacity of the plant
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2. CE / ACt:: I SE I SSO I EE / CC / AE, Head Office, Chhattisgarh
Environmern Conservati011 Board, Naya Raipur.

Naya Raipur, dated: )7/1 7 /2017

st­• Member Secretary (\)
Chhattisgarh Environment Conservation Board
~ Naya Raipur (C.G.)

Chhattisgarh Environment Conservation Board
Naya Raipur (C.G.)

c

Regional Officer, Regional Office, Chhattisqarh Environmert Conservation
Board, Raipur/Biiaspur/Bhilai--Durg/Korba/RGigarh/Ambikapur/Jagdalpur.

#=»- A
Member Secretary

4. That the cement plants shall comply with all the conditions as laid down in
the consent under section 21 of the Air (Prevention and Control of

I •Pollution) Act, 1981.

5. That the 'Pet Coke' shall not be 'an approved fuel' if used in any industry/
plant other than cement kiln for manufacturing of clinker, failing which;
inter-alia will attract the provisions of the Air (Prevention and Control of
Pollution) Act, 1981 for punitive action.

6. That the Board reserves the right to amend/cancel any of the above
conditions, add new conditions and further stringent the emission limit as
and when deemed necessary.

Endt. No. 2Dq- ~- /TS/CF.CB/2() 17
Copy to: ­

1. Secretary, Department of Housing and Environment, Government of
Chhattisga.h, Mantraiaya, Miahanadi bawan, Naya Raipur (C.G.)

3.

y
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NOrlFIC·\TION

Nn f "'· 7(J 2(1 I 732 Whereas. the State 10\ .:n lllll'l"ll , 1d.: 1 Iii, ck p.111n11..'111 \ '\:111 i firn1 inn ~n I -!f: I - I ..l 7 ~--
X XX 11-88. J,1ll'Li 'lll1 i\,farcll. \()X8 ha~ 1wtifit•d polluti,,n l'onu,,l area ru, th,· 11!,,)it; ~t.1112' t)i' C\11l.it1i,g..1rh und:.:r
'-1! \1-,eCI iPII ( I ) n f ",,•cl ion I q ,,r the- A Ir· { Pr-,·vc111 iun ,rnd CPI 1tr,>I of Pollut 111) '\ct I '18 ! to I ..j {l r I I/}; I ):

\nd Whereas i the matter ot People for Education and Research enot@rship and t Outward ttion 'le
r )t; lh I V, I ln1un ,,r I nJi,1 ,,nd ( ,lllr,tl p, ,I lt1tf [)fl ( ·,,ntl"t)I I l11.11tl. rigmal \pplie1ton o 474 l) r ::',(! 11,, I h, I '1; lil' ip;ii fk-1 ,1. I I

ul ;-;.1ri,n1<1l(in:t.:n 1"1ihunal '\1,:-,.\ D,·lhiha,,,d:,1•,kr,bt,·cl lhth\\.t, ~c,1-·,:11<:r,1!,,.- 1:,11111,i11"di•,',_1i,.,,,[,111w·,1.11•:
( JCl'd 'l'Jlll) ('Jl\ •

· 1111.· 1e,pl·i.:ti1,.: <:;1:1!c' (;,,, <:rnrnent -,h,,11 take a deistat as to whether the Pet col' is .111 ;1ppru,,:,I tuel or nol
111 1c111h (1\°~uh-•,ect 11)111:; I ,,t <:.,,:l'lll>ll I (J pf 1l1.: ,\ ir f l'rc'h:111 ion and 1111 rol ul l'nll11t ion i .-\ct. I 98 I I N,i 1-1 0f 1081 land
not ii~ tlici1 dt:ci,i1m 11,1111111 .i p,:riod ot 111r1 llll'llih~ ..

;\nd \Vh-:1·t:as. afler e,.1mini11b! th'-' 111a1te1 ,1nd fac1 l\11 r.·,1,rd ,,ml .1Jtt:r Ll!lhlllti11g th,· ('hlw111•,~ar!1
Fm iro11rnent Cnn,,'.rv<11in11 f1t•:m.l. till· ~tatc: <..inYl:rn111t:nt i, Pr tit,· "pinil'n ihnt the use ofPet coke' is like! to cause air
p111!111i,1n if used as a fuel in any industry plant other than ihl! c•:111<:nt kiln r,)1 m;111td;inun11;:'. 1>1 clinkc-r:

Nu II' therefore. in ,·,en: i ,e nf the powers con ferrcd unckr ,11h-,,c1 !(•II 3o r '-;cell 1>1\ I ,J M. l h,· . \ i r ( Pre, eill i, ,n
,tnd Co11t1·,11 of Pollution l ,\.:t. \ lJ8 I ( N,, 1-1 uf \ l)~ I l. 1h,: State iovernment hereby prolbts use ur Pct,·, ;h(•. ,1, cl I u:.:f
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manufacturing of imnker under clause td of Section' ot le aid At

I\, ,>rckr.111d 111111,· 11,1111c- nl.lht: (,.,,,·rnp; , ,1 ('!ih;11lh,:!:ffh.
RI GIN A lPPo \hhitin:al Secretar
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Government of Goa
Department ofEnvironment

1Floor, Pandit Deendayal Upadhay Bhavan,
Behind Pundalik Devasthan, Near Sanjay School,

Porvorim, Bardez Goa

Phone Nos.: 0832-2416581 /2416583 /2416584

e-mail: dir-env.goa@gov.in

No.5/2/2017/ENVT/DIR/58 6

To,
The Member Secretary,
Goa State Pollution Control Board,
Saligao-Goa.

Date: 4- /10/ 2019

Sub: Direction under section 5 of the Environment (Protection) Act, 1986
regarding preparing a policy on use of Pet coke & Furnace oil - reg...

Madam,

I am to forward herewith a copy of letter No.B-33014/7/2019/IPC-II/TPP dated 19"

September 2019 received via email elated 19/09/2019 from the Divisional Head-IPC-II,

Central Pollution Control Board, Ministry of Environment, Forest and Climate Change,

Parivesh Bhawan, East Arjun Nagar, Delhi regarding preparing a policy on use of Pet coke &

Furnace oil. In this regards, you are requested to examine the same and submit the action

taken report on the above to CPCB under intimation to this office.

Encl: As above.

edy Fernandes)
Environment)

Coy o

fte Divisional Head-IPC-II, Central Pollution Control Board, Ministry of Environment,
Forest and Climate Change. Parivesh Bhawan. East Arjun Nagar, Delhi
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Government of Goa
Department of Environment

1Foor, Pandit Deendayal Upadhay Bhavan,
Behind Pundalik Devasthan, Near Sanjay School,

Porvorim, Bardez Goa

Phone Nos.: 0832-2416581 / 2416583 / 2416584

e-mail: dir-env.goa@gov.in

No.2-13-2018/ENVT/Part/ +-11-

To,
The Member Secretary,
Goa State Pollution Control Board,
Saligao, Bardez-Goa.

Date: 29/10/2019

Sub: Direction under section 5 of the Environment (Protection) Act, 1986 regarding
preparing a policy on use of Pet coke & Furnace Oil.

Madam,

I am to forward herewith a copy of letter dated 19/09/2019 received via email dated

01/10/2019 alongwith enclosures from the Divisional Head, IPC-II, Central Pollution Control

Board (CPCB), MoEFF&CC, Delhi on above cited subject matter. In this regards you are

requested to prepare a policy on use of Pet Coke & Furnace Oil and submit the action taken

report to the CPCB at the earliest with intimation to this office.

Encl: As above.

yJ,¢
[34f

(Johnson ¥edy Fernandes)
Direct::JEnvironment)

Copy to:

v(t&~~~isional Head, !PC-II, Central Pollution Control Board (CPCB), Ministry of Environment,
Forest and Climate Change, Parivesh Bhawan, East Arjun Nagar, Delhi-110032

% KG,
de" %sv
~<~/

-

133



Date: ro I 01 / 202(1

CHAll{i",,-dJ ui-1 ,._ ...
C. P. C. B. l

+/\925
well\@2/

[
j'l. ••

" I
Sis, ]4sa.­

1 1 6 JAN 2:2u 1 I
Goven11n1.:nt of Goa -,

l)cl a t. , 1· E · t ,.fin.1c/ PtJ' ,. ""'.'ar men o _,nvironmcn P-· .. • • 1 Ci) l.. ~-1'"

l
liit Fl I., .,· [ I I U II m1 .{@«ssunapa, ·Col -..,, floor, 'andit )ecndiava pac my 1~n ~.io,,.,r,,r:;,~'A/'""/1,. n, ~- .J/

• • is 5,ll€·1; 1,9

Behind Pundalik Devasthan, Near Sanjay School, i

Porvori111, Bardcz Goa
Phone Nos.: 0832-2416581/2416583 /2416584

e-mai 1: gi r-c11 ~:£,9a@gQY_iD_

No.2-.29-2018/ENVT/ 10 '+~
To.
The Member Secretary,
Goa State Pollution Control Board.
Saligao - Goa.

Sub:- Direction under Section 5 or the Environment (Protection) Act, 1986
regarding preparing a policy on use of Pet coke and Furnace oil.

Ref: - B-33014/07 /2019/IPC-H/5752 dated 23/08/2019.=------
Madam,

Please find enclosed with directiun issued by the Central Pollution Control Board
(CPCB) under Section 5 of the Environment Protection Act. 1986 to the State Government
for preparation of policy on use of pet coke and furnace oil. Jn order to comply with the said
di:·c;(.;lion issued by the ('Pr'B as referred :1bnve., you are kindly requested to provide a copy
of circular/order issued .in terms of Section 2 of the Air Act for ".1-11,proved Fffd' with

approval of the Board.

Further you arc also requested tu convey your opinion on the policy on use of pet
coke and furnace oil as a ruel. in view or the orders passed by the I-lon'ble Supreme Court in
Writ Petition (Civil) 13029/1985 and the nrdc, passed by the 1-lon'blc NGT in O.A. No. 67,
O.A. 138 of 2019 so that tbe State G6vcnrn1C11t can issue a appropriate notification in terms
of Section 19(3) of the Air Acl. This ma be considered on top priority and placed before the

, Hoard for its opinion sc, as to comply with the direction of CPCB under Sectinn 5 or
Environment (Protection) Act. 1986.

(lolusof Bkdy Fernandes)Din•f~.:_j: 11viro11111e11t
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Cop:, to:-

11airman. Central Pollution Control Board. Parivesh Bhawan. East Arjun Nagar.< Delhi - 110032.

2. OSD to 1-lon'ble Minister for El1\ irn11111cnt Secretariat. Porvorim- Goa.

3. P.A to Principal Secretary (Envirn1m1cnt) Secretariat, Porvorim- Goa.
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Date :08/12/2020

....-...
GOA

Speed Post

GOA STATE POLLUTION CONTROL BOARD
7iia urr vavwr firsiza

(An ISO 9001-2015, ISO 14001 :2015. OHSA$ 18001 :2007 Certified Board)

Emall!ds
Chairman, GSPCB: chslrman-gspcb.goa@nlc.il"
Member Secretary GSPCB: ms,gspct.,.goaOnlc-J,1
Environment Engineer, GSPCS; e&-gspeb.gon.n:;: in
Scientist, GSPCB: sclentfst-g11peb.goa@nlc.lra
Office: goapcb@gspcb.in

No. 1/20/20-PCBfee+Jtser2
To,
Shri, Nazimuddin ,

Additional Director, Head, IPC-II, Division,
Central Pollution Control Board,
Parivesh Bhawan, East Arjun Nagar,
Delhi- 110032

Phone Nos. : 0832-2407700
2407701, 2407702
2407703

Tel/Fax No. : 0832-2407700

Sub: Regarding fuel policy to be formulated by states.
Ref: CPCB/IPC-f1/Petcoke/2020i1698 dated 26/06/2020

Sir,

With reference to the subject cited above in letter dated. 26/06/2020, please find enclosed
herewith the Circular dared I 8/06/2020 and 22/06/2020 issued by Department ofEnvironment,
Porvorim, in the matter ofApproved fuel for your infonnation.(copy ofCircular enclosed)

Yours Faithfu!Jy,

L--
(Dr. Shamila Monteiro)

Member Secretary
For Goa State Pollution Control Board.

Copy to,

l . Office file.
2. Guard file.

Near Pilerne Industrial Estate, Opp. Saligao Seminary, Saligao, Bardez, Goa· 403 511
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.At.
Cow:rnment of <ioa

.Department of Environment & Cli1m1te Change
I si Fluor. Pandi1 Deendaya! Upadhay Bhavan,

Behind Pudalik Devasthan. Near anjay School, Porvorim,
Bardez - Goa

Phone nos. OlD2-24 16581, 2416583, 241 h584
e-mail: diren.ggwtni.in wwwdstepo4.gov.in

No: 2-29-20 l ll/ENVT/22'> Dale: l8 /06/2020

NOTlFICATlON

Whereas vide Section 2td) of the Air (Prevention and Control of Pollution) Acl.
[981, "approved f u e l " means anyhe approved by t h e S t a t e H o a r d for t h e purpose
ofthis 4et."

Whereas, Lhe Goa Smtc Pollution Conlrol Board (GSPCB) in its 14211<1 Mt:etin~
has taken a decision with regard to "Approved Fuels" and has recommended a list
or lhe ··Ap11ro\lcd Fuels'", in the State of Goa and conveyed vide their letter
Nu. l /20/Vol.XX Ill/J\dmn/:2J 77 dated 03/06/2020;

Now, then:l'on:, the list of Approved fuels, as recommem.led by the Board is

enlisted as below:

I. 'oal with low sulphur { l .ess th:11'I2 I Cnko/Lignite
0.4%)

- -- - - ---- -- ·- --- ----
J. LDO/LSI IS

4.
--·-·-··--·- ·--··· -Petrol (BS - JV with i0 ppm Sulphur with effect from April, 2010 and BS VI
with I Oppm Sulphur viJ-: Government or India G.S.R. 889 (E) dated I 61

1,

Sept<!1nhcr, 2016 i() he implemented with eflecl from 01/04/2020

-s.
i t

Dit'sel (BS· IV with 50ppm Sulphur with dTecl from April, 2010 and BS VI
with \Oppm Sulphur vide Ciovemme111 of India G.S.R. 889 ( E) dated 16'

11

September, 2016 to the be implemented with effect from Ol/04/2020

Firewood/ Dung cake
---------··

Liquid Petroleum Gas (LPG)

Kerosene

11.

7.

Natural

Naptha

. .,--- ·--- --· -.------------
Aviation turbine Fuel

Compressed
(CNG)/1.NU

10.

6.

8.
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('harcoal

Agro waste/bio foel/briqueues13.

Hydrogen/Methane

RDF, as per the provision of 15.
Solid Waste Management Rules,
2016

16.

1-i.

12. Bio-gas

l l No other fuel with the excepLion of the ones listtd in the table shall be used in the

State of ioa.

2J This is issued with the approval of the Government vide Uo, 297 dated

28/05/2020.

Uy order and in the name of the
Govern rof Gou

(Johns,m Be y Fernandes)
Director (Enviro ment & Climate

C ange)

fo,
The Government Printing Press, with a request to publish the above notification Ht
official Gazette. Government ofGoa and intimate this office. The matter is cheeked
and fouud fit for publication.

f) 'The Secretary (Environment), Ministry of Environment, Forests and climate

( hange, New Delhi.

Copy to :

2) The Chief Secretary, Governmt·nt ofGoa, Secretariat - Porvorim, Goa.

3) The Pr Secy.(Environment), Secretarial, Porvorim.
+_H'The Chairman, Goa State Pollution Control Board, Saligao.

5) The Additional Secretary, Industries, Trade and Commerce, Secretariat,

Porvorim.
6) The Member Secretary, Goa State Pollution Control Board, Saligao.
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Date:2'2/06i'20:20·
e-mail: du-vn.go@nig.in

1/
(;overn111tnt otGoa

Department of Environment & Climate Change
I'' floor, Pundit lkendayal Upadhay Bhavan,

Behind Pundalik Dcvasthan, Near Sanjuy School, Porvorim,
Barde?. - Cioa

Phone nos. 0832-241658 I, 241658], 241 li584

NOTlFICATION

Whereas, '.'Scuinn 19 sub-section (3) of the Air (Prevcnlion and Control of Pollution)
Act, 198 J :stah:s that .. i/1/w ,\'tale Uovernmrnt,q/ier consu/fllli,m wilh /he State Hoard, is
of1he opi11ion that the use of ,myjiu:l. other tlwn an approvedji1el, /11 any air pol/111/on
control area or part thereof may vase or is likely to cause air pollution. it mm·. hl', _
1101ifh·uti1111 m the J//idal i io:::elte, prnhihil tile 11st' 11/ s11ch ,lite! in such tirt'II or pr
1her,·u( with c/}i'c/ ,ti-0111 .wd1 date {being 1101 less than Jlrrei' momhs ji-mn the date 1;/

publication ofthe Notification» as may be specified in the notification;'

Whereas, lhc Goa Stale Pollution Control Board IGSPCH) vide its letter
No.l!:20/Vnl.XXlll//\dmn/2177 dated OV06/20'.W recommended to prohibit 1he ust' ·,>f'
certain fuels in tht:: State of C.0<1;

N()\~. tlierl!fon:. in exercise or the powers ronfi:rrcd by sub-section (3) of Hect ion I()
of the ,'\11 ( Pr,·, t:niion aml Control or l'ollutinn) /\d, I 1)81. the State Government in
consul1Mio11 with lht: lina St:Hc l'ollution Control Board {GSPCB) issues dirci:tio11:-. to
''Prohibit" the use of following fuels, in the State ofGoa:-

( I ) l'ctcoke;

(2) Furnace Oil:

/\II units utilising Pet l',1ke as fud & t'urnace oil as fud shall discontinue the H$C ,,!' "'
lht· ahow ii.1eb on or before 31/12/2020.-I his is issued with the approval of the Government vide HU0., 297 dated 28/05/2020.

lly order and in be name of ihe
(;over or ofGoa

(Johnson mantles)
Director (Env· tent & ('limatc

e)
To,

The Gover11111e11t Pri11ti11,:: l'res.1-, with a request to puhlish the above noti/h·c11io11 in
O(ticial iazene, Government ofGoa and intimate this office. The nrnttcr is checked
and found fit for publkution.

Copy to :

l) Tht· Sc,·reh11J' (E1wironmcnt), Ministry of Environment, Forests and rlimah:
t hanee, New Delhi.
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I
2) The Chief Secretary, ioveminent of Goa , Secretariat - Porvorim, Goa.

J) The l'r Sccy.(F.nvirn1111u·11t), Secrc1;1riat. l'orvurim.

4rThe Chairman,ioa State P,,ll11tion (.'1111trol Board. Saligan.

:'i) The Ad11itiom1I S1·n-clary, lndw,tric::;, Trad.: and Commeru:\ Sccrett1ria1, Pm\'orilll.

oJ Tlw Member Scrrdi.11'}', Goa State Pollution ( 'ontrol BoarJ, Saligao.

(

.,
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GPCB

GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-10-A, Gandhinagar 382 010
Phone (079)23222425

(079) 23232152
Fax (079)23232156

Website : www.gpcb.gov.in

tShri Nazimuddin
Divisional Head - IPC-II,
Central Pollution Control Board
'Parivesh Bhavan'. East Arjun Nagar,

Deihi -- 110032

Date: 22.06.2020

2 2 JUN 2020
No. GPCB/P-1/218/ SC '2-6~;

\t%e
Sub: Directions under Section 5 of the Environment {Protection) Act, 1986 regarding

preparing a policy on use of Pet coke & Furnace Oil -- reg.
Ref: (1) CPCB letter no. B-33014/07/2019/IPC-ll/5753, dated 23.08.2019

(2} CPCP letter no. £-33014 7/29194PC-41//, date 19.09.2019

Sir,

With reference to the above subject, I am instructed to submit compiiance status of Direction

issued on 23.08.2019 by Central Pollution Control Board under Section 5 of the Environment

(Protection) Act, 1986 regarding preparing a policy on use of Pet coke & Furnace Oil - reg.

Poir:twise compliance is as foiiows:

1. State Government I Union Territory Administration shall formulate and enforcs [
fuel policy regarding use of pet coke and FO in the State/UT in light of various i
orders passed by Supreme Court regarding use of pet coke and FO in Writ :
Petition (C) 13029/1985. __j

Compliance In order to comply with the Direction issued by Central Pollution Control Board on

23.08.2019 under section 5 of the Environment (Protection) Act, 1986 regarding

preparing a policy on use of Pet coke & Furnace Oil -- reg., Gujarat Pollution Controt ;

Board has constituted a committee in ;is regard uncer t:; Chairmanship f Han'bie !. I'-------'--------------·------------------------

Clean Gujarat Green Gujarat
ISO-9001-2008 & ISO-14001 - 2004 Certified Organisation
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For & on behalf of

Gujarat Pollution Control Board

3
(G. V. Patel)

Environmental Engineer

State Government / Union Territory Administration through respective I
{ gpCBIPCC shall take strict action against any industry if found violatin9 "°
fuel policy on use of pet coke and FO that will be enforced as above, sin9

powers conferred under environmental laws. J
The closure direction has been issued to 8 units, Notice of Direction is issued to 5 \
units and Show Cause Notice issued to 1 unit !or the use of FO in Gujarat. Now,

Gujarat Pollution Control Board has not issued new permission / project for the use of
pet coke I furnace oil (FO). Also not allowed the use of pet coke and FO in non­

attainment cities of Gujarat as amended from time-to-time by higher authorities.

As per the discussion took place in the meeting and decision taken in the meeting,

the committee strongly recommended that the use of Pet Coke as fuel may be
permitted only in Glass and Cement Sectors- On the basis of this meeting, the
amendment in the notification published by Gujarat Pollution Control Board in the

Gujarat Government Gazette n 26.10.2017 and 06.02.2018, was done and
amended notification is published on 12.12.2019. copy of all no@cations is annexed

herewith as Annexure - C

The meeting of the committee was held on 0411.2019. Minutes of the meeting is

annexed herewith as Annexure - B

Member Secretary, Gujaia/Pollution Control Board vide ttliSOffice letter no. GPCB/Pl. (

q343/525787, dated 25.10.2019 comprising experts from various Educa"0" [
Institutions, Central Pollution Control Board, federation of Industrial Association,

representatives from various industrial sectors etc. (Annexure - B)

The letter is issued on approval of higher authority.

Thanking you,

Compliance

2

Encl: As above
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nexUxe- ?

GUJARAT POLLUTION CONTROL BOARD ~
PARYAVARAN BHAVAN

Sector-10-A, Gandhinagar 382 010
Phone (079) 23222425

(079) 23232152
Fax (079) 23232156

Website : www.gpcb.gov.inGPCB

GPCB/P-1/218(~2- ~ \-bl
To,

(

Shi Seetharamalu Ch, Joint
President .

Power Plant Representative from M/s. Essar
Sector Power Ltd., Jamnagar

1. Member Secretary, Gujarat Pollution Control Board

2. Prof. J.N. Joshi
16/182, Parlshram Apartments
(Takarshi Charitable Trust),
Near ShlvranJani Char Rasta,
Satellite, Ahmedabad

3. Dr. P.A. Joshi
Dharmsinh Desai Institute of Technology
Nadiad

. 4. Regional Directorate,
Central Pollution Control Board
''Parivesh Bhavan" Opp. Ward,
Office No.10, Subhanpura,
Vadodara

5. Shrl B. R. Naidu, Ex. Regional Directorate, CPCB

6. President, Federation of Industries Association (FIA)
Prakashbhai Varmora

7. Representative of Respective Industrial sectors:

I,
I

I
I

Representative from Mis. Ultratech
Cement

Cement
Industries
Sector

Glass Sector

Shri Pratik Mehta, Head - Health
Safety and Environment

Representative from Mis. SISECAM

Clean Gujarat Green Gujarat
ISO-9001-2008 & ISO-14001 - 2004 Certified Organisation
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Refractory
Sector

FLAT GLASS, HaloI, Vadodara

Shri Jatin Patel, Manager EHS

Shri Nirmalindu Ghosh, Genral
Manager operation
Shri Shailesh D. Kadchhud,
President, Vankaner Association
(Petcoke Committee Member)

)

8. Unit Head of concern region.

9. snriG. H. Trivedi, Unit Head -P-2 Branch

Sub: For formulated the fuel policy of Petcoke / Furnace Oil in the State.

Respected Sir,

The Pet Coke Committee Meeting is scheduled on 01/11/2019 at 15:00 hrs. in
the Committee Room, Room no. 106, First Floor. Gujarat Pollution Control Board,
Gandhinagar under the chairmanship of Shri N.M. Tabhani, Member Secretary, Gujarat
Pollution Control Board; Kindly make it convenient to attend the Petcoke Committee
meeting to revised the fuel Policy.

This is for your information and kind perusal.

klst.
Member Secretary

all,,
i

'i

I;
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MINUTES OF MEETING OF STATE LEVEL COMMITTEE TO PREPARE POLICY ON
USE OF PET COKE AND FURNACE OIL AS PER HON'BLE NGT ORDER O.A.
NO.67/2019 & O.A. NO.138/2019, DATED 04.07.2019.

1

State Level Committee Meeting to prepare policy on use of Pet Coke and

Furnace Oil as per Hon'bJe NGT Order regarding O.A. No.67/2019 & O.A.

No.138/2019, dated 04.07.2019 was convened on 01.11.2019 under the

Chairmanship of Hon'ble Member Secretary, Gujarat Pollution Control Board at

room no. I 06 at 03.00 p.m. Experts and representatives from various sectors like

Academia, Cement, Ceramics & refractories, Officials from Central Pollution

Control Board as well as Gujarat Pollution Control Board remained present in the

meeting. Attendance sheet is annexed herewith as Annexure.

Shri G. V. Patel, Environment Engineer, GPCB welcomed Hon'ble Member

Secretary, Committee Members and other attendees. He then explained the purpose

of the meeting through briefing the agenda.

Hon'ble Member Secretary, Gujarat Pollution Control Board explained about the

Direction under section 5 of Environment (Protection) Act, 1986 issued by Central

Pollution Control Board regarding preparing a policy on use of Pet Coke &

Furnace Oil, dated 23.08.2019. He also mentioned that as per various Judgments of

Hon'ble Supreme Court and Hon'ble NGT in this regard, use of Pet Coke and FO

shall be diminished.

Shri B. R. Naidu, Ex. Regional Directorate, CPCB added that as per Hon'ble

Supreme Court Judgment, Pet coke and FO can be permitted as a fuel, either as

feed stock (Calcined Pet Coke (CPC) units, aluminum industries) or where they get

absorbed along with product in manufacturing process (cement, lime kiln, calcium

carbide industries). In CPC units, use of Raw Petroleum Coke (RPC) has been

allowed with condition of 90 % recovery of SO2 emission.

Page 1 of 4
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Shri A. V. Shah, Senior Environment Engineer, GPCB opined that wherever lime

is used as a raw material and direct firing of pet coke takes place, in such case use

ofpet coke may be permitted.

Other committee members opined that such conditions of absorbance of pet coke

in product or its use as a feed stock, take place only in Glass and Cement

industries, where, in case of Refractories industries, pet coke does not get absorbed

along with the product and hence SO generation takes place in such industries and

for the existing Thermal Power Plant, this may be reviewed and then decided.

Committee strongly recommended that use of Pet Coke as fuel may be

permitted only in Glass and Cement Sectors.

President of Vankaner Association, Shri Shailesh D. Kadchhud strongly

represented his views that refractory industries currently use Pet Coke as a fuel, as

it contains High Calorific Values and economically viable .to even small scale

ceramics and refractory units. He urged for the study to be carried out to find

alternate fuel for such units prior to coming to any decision regarding depriving

them from use of Pet Coke as fuel.

Committee members suggested him to submit his techno-economical

representation for use of Pet Coke as fuel to Central Pollution Control Board under

intimation to Gujarat Pollution Control Board.

Committee discussed that as per Hon'ble NGT Order, the same principle may also

be followed in industrial processes where use of Furnace Oil (FO) as feed stock is

considered and hence, same guidelines as may be prepared for the use of Pet Coke

shall be adopted for use ofFurnace Oil (FO).

Page 2 of4
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Committee opined that use of FO and Petcock shall not be allowed as per

following:

- In Non- attainment cities.

- At least 5 km from the limit ofMunicipal Corporations.

At least 2.5 km from the limit ofMunicipalities.

- At least 1 km from the limit ofGamtal of a Village.

Committee also discussed that the approved fuels as published by the State of

Gujarat vide The Gujarat Government Gazette (Vol LVIll, Part IV-C, Friday,

October 27, 2017/KARTIKA 5, 1939) and amendment (Vol. LDC, part IV-C,

•) Tuesday, February 6, 2018/MAGHA 17,1939) is required to be updated as per the

Judgment of Hon'ble NGT dated 04.07.2019.

The meeting ended with vote ofthanks.

Page 3 of4
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ANNEXURE

l"_MeetingofState LevelCouitteeon the Uage of
PetcokeadFae!QlL,Dated01.11.2219±3:00PM

AttendanceSheet

2. ll
12
13
14
:1$
16
11
If
lt
21

Page4 of4
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ExtraNo. 455

© I

TBlJRSDAY, OCTOBll:R 26, 2fll7

PART IV-C
StatutoryRu.la and Orden (Other than thotepublished in Parts I, I-Aad
(-L) ntade by Stahttory Authorities other than the Gove.nuntnt ofGujarat
including those made by the Government ofndla, theHigh Courts, the
Direc:cor ofMunicipalities, the Commissioner ofPolice, theDirector of

Prohibition and Excise, the District Magistrates and the Election·
Commission, Election Tribunals, Returning Ofieers and other

authorities under the Election Commission.

THE GUJARAT GOVERNMENT GAZETTE
EXTRAORDINARY

PUBLISHEDBYAUTIIORITY

Separate paging is given to this Part in order that it may be filed as a Separate Compilation.

va aka}

@leujarat obernmenta3ette
EXTRAORDINARY
PUBLISHEDBYAUTHORITY

yot_Ly FRID,ocrorR27, zoiraRriK s, isss

[

,,,
A.°

T

PARTIV--C
GUJARAT POLLUTION CONTROL BOARD

NOTIFICATION
SECTOR -l0A, :NEAR.AIR FORCE STATION;

GANDHINAGAR.

The OujaratPollution Control Board in exercise of tbe powers conferred under clause (d) of
Section (2) oftheAir {Prevention and ComtoJ of Pollution)Act 1981, here by notifies the following
fuels as the .. APPROVED FUELS" in the state.
(I) List of" APPROVED FUELS"

l. Coal
2. Lignite
3. FumaceOillLDO!LsHS
4. Motor Gasoline
5. Diesel
6. Liquid PetroleumGas (LPG)
7. Compressed Natural Gas(CNG)LNG
8. Kerosene
9. Naphtha
IO. Firewood
11. Bio-gas

I IV-C-Ex.4$5
455-1
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I
4)5-l GUJARAT GUVEINMENI GAZETTE EX..27 10.2017 [ PART TV.C

_ 2\/
;

le>«
12. Agro waste/bio t'm,1/briquettcs
13. RDF, llS pr provisions ofSolid Waste Management Rules-2016.
14. :retcoke
15. Charcoal

(2) Petcokc is hereby notified as "APPROVED FUELS "subject to the following oonditions:-
a) The Sulphur content :mall not bemore than 7% in any case/circumstance.

b) Perwke lbalJ \,epeaniticd in ibc followiEgpmjec:ls only:-
i. Cement manufacturing in kilns
ii.. Thermal Power Plant/Captive Power Phml of capacity above 25 MW

(wi1b a condition to mix lime granules in required quantitywith~e)
ini. Glass manufacturing- up to 25%oftc;nal fuel comumptian
iv. Refractories manufacturing

(3) Forutilizationofthe above approved f\u:h, adequate AFCM shall be provided byme UDit.
(4) CTEICCA[EC. as the casemay be. shall 'have to be obbiincdfor utilization of these fuels.
(5) The use ofPetooko aball not be pmmitffll in Eco.Sensitive Zone.

K.c.Ml8TRY,
MEMBER SECRE1'ARY,

GU.JARATP0LLtTl'l0N CONTROL BOARD
GANDHINAGAR

Govtttima,tC'.adra]Preas, Gmclllinlpr .
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PART IV-C
Statutory Rules aod Orders (Other than those published in Pam I. I-A and
I-L) made by Statutory Authorities other than the Government ofGujarat
including those made by the Government of Iadis, the High Conrts, the
Director ofMunicipalities, the CommiMloner ofPolice, tile Director of

Prohibition and Excise, the District Magistratsnd thElection
Commission, Election Tribunals, Retraig Offers ad other

sud:horities under tbe ElectionComission.

GUJARAT POLLUTION CONTROL BOARD
NOTIF{CATION

SECTOR ~IOA, NEARAIRFORCE STATION, GANDffiNAG.AR. ~February,; l01S.
No! GPCB/LCL-GEN-19{2)/44l'721 :- Whereas the Gujarat Pollution Control Board, in exercise
of the powers conferred under clause (d) of Section (2) of the Air (Prevention and Control of
Pollution) Act 1981, hereby makes the following amendments in The Gujarat Government Gazeue
aotificationin Vol LVIII on Friday, October 27, 2017.
A. In serial number (1 ), after number l 5, the following mDDbershall be inserted;

16. Saw dust
B. Stti.al number (2)(b)(ii) shall be replaced and read ss undet;

ii. Thermal Pov,;ri· Pliw.t/Captive Power Plant of capacity nbove 25 MW, Co-generiou
plnt As cotnbined flC31 and l)OWet (CHP) where boiler ssea.m gemntion capacity should
be 80 T/ltr or mote.

(Withacondition tomix lime granules in rcquired quantity withPet.coke)
C. Srtial number (6) shall bo inserted after serial number () and shall be read as under;

(6)• The new projccts in thc sectors mentioned 111 serial number (2)(b), ming Petcokc as fuel,
shall abide: by the siting criteria as under:
a) At least 5 km .from the limn of a Municipal Corporation;
b) At le~ 2, S kn,. fwxn the limit of a Municipality;
c) Atlea3t 1 km-from the limit ofOamtal ofaVillage.

K, C. MISTRY,
MEMBER SECRETARY

GUJARAT POLLUTION CONTROL BOARD
GANDHINAGAR.

lV-C- \06"" e:r. . 106-1
Govermenut Central Press, Gandhinagar
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PART IV­

Statutory Rules and Orders (Other than thosl: puhlishcd in Paris I,IA and
I-L) made by Statutory Authorities other than the Government of Gujarat
including those made by the Governnent of India, the High Courts, the
Director ofMunicipalities, the Commissioner of Police, the Director of

Prohibition and Excise, the District Magistrates and the Election
Commission, Election Tribunals, Returning Officers and other

authorities under the Election Commission.

GUJARAT POLLUTION CONTROL BOARD

NOTIFICATION

Gandhinagar, 12th December. 20 l 9.

No: GPCBP-1/218(A)/530582: The Gujarat Pollution Control Board in exercise of the powers
conferred underclause (d) of Section (2) of the Air (Prevention and Control of Pollution) Act 1981,
hereby makes the following amendments in the Gujarat Government Gazette notification in
Vol. LVIII on Friday October 27, 2017 and Vol. LIX, Tuesday February 6, 2018.
(A) In the serial no. (1) of (3) list of approved fuels, "Furnace oil (FO) is deleted for new

Project/Permission.

(B) The serial no. (2) of notification dated 27.10.2017 and serial no. (B) of notification dated
06.02.2018 shall be replaced and read as under for new Project/Pennission:
(l) Petcoke is hereby notified as "APPROVED FUEL" subject to the following conditions:­

a) The Sulphur content shall not be more than 7% in any case/ circumstance.
b) Petcoke shall be permitted in the following projects only:-

1. Cement manufacturing in kilns.
u. Glass manufacturing- up to 25 % oftotal fuel consumption.

(C) The new project in the sector mentioned above in serial number (1)(b), using Petcoke or Furnace
Oil (FO) as a fuel shall not be permitted in Non-attainment cities declared by the Central
Pollution Control Board, New Delhi.

N. M. TABHANI,
Member Secretary,

Gujarat Pollution Control Board,
Gandhinagar.

GOVERNMENTCENTRAL PRESS, GANIJHJNAGAR

I
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C~ntral Pollution Control Bo0ard
Panveeti Bhavan E t A .,:ast rjun Nagar, Demh 2+'-5,

Dated: Shimla-2, the

No. STE-F(1)-1/2019
Government ofHimachal Pradesh
Department ofEnv., Sci. & Technology

Addi. Chief Secretary (Env. Sci.&T) to the
Government ofH imachal Pradesh

,HeMember Secretary,
Central Pollution Control Board,
Parivesh Bhawan, Esst Arjun Nagar,
Delhi-110032.

To

From

Subject:- Regarding Hon'ble NGT Order passed on 28.03.2019 in OA No.67/2019
with OA No.138/2019 titled Sumit Kumar Vs State of HP and Amarjeet
Kumar Vs Union of India regarding formulation of fuel policy for
industries.

Sir,
I am directed to refer to your letter No.B-33014/7/2019/IPC-II/TPP dated

19" September, 2019 received from Shri Nazimuddin, Divisional Head-IPC-II, CPCB, New
Delhi addressed to State Pollution Control Board and copy endorsed to the ChiefSecretaries
of all the States/Administrators of the UTs on the subject cited above and to inform that in
compliance of the Hon'ble NGT order dated 28.03.2019 and Hon'ble Supreme Court of
India mder dated 24.10.2017, the State Govt. ofHimachal Pradesh has formulated the Draft
Fuel Policy in consultation with the H.P. State Pollution Control Board and this policy will
be finalized immediately after the Bye-Election Model fude of€onduct on getting approval
ofthe Council ofMinisters.

Yours faithfully,

»a
(sat PafDiinan)> -+·1

Joint Secretary (En. S&T) to the
Government ofHimachal Pradesh

Phone No. 0177-2621874
Copy forwarded to Shri Nazimuddin, Divisional Head-IPC-11, CPCB, New Delhi-

110032 for information and further necessary action please.

(Sat Pal Dhiman)
Joint Secretary (Env. S&T) to the
Government ofHimachal Pradesh

Phone No. 0177-2621874
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Jt,.l' State Pollution Control Board
Ne "Him Parivesh" Phase-III

O. PCB/ EI ,, New Shimla-09
Notification/CTo -onsent Branch/2016-22672 -79 Dated: 7.-0)-2o2)

Subject:

The Principal Secretary,
Envuonm t 8 •G ent icience & Technology Department,
overnment of the Himachal Pradesh.

In reference to compliance of Hon'ble NGT order dated 7.01.2020 in OA. No 67
/2019 with OA. No. 138/2019 order dated 14.07.2020.

Sir,
b . This is in reference to email dated 22.12.2020 received from CPCB on the subject cited

a ove vide which action taken report have been sought on the compliance of directions issued for
prepanng policy on pet coke and furnace oil. (Copy enclosed)

In this context, it is submitted that the concerned matter is with regard to the finalization
of State Fuel Policy, which shall regulate the use of Pet coke and Furnace oil among all the industries
in Himachal Pradesh. A letter from State Board bearing No. PCB/EIA Notification/Consent
Branch/2016-18174 was forwarded to State Government on 26-08-2019 (copy enclosed) informing
that draft fuel policy have been finalised by the State Board after due consideration of the views of
Industries associations as well as the stakeholders and was submitted for further action, but the
HPSPCB has not received any approval/correspondence in this regard.

Therefore, it is once again requested that State Board may be informed about the present
status of State Fuel Policy, so that the quarter concerned may be apprised accordingly within stipulated
time period.

).
Yours Faithfully

I
Dr. [ip

Member Secretary
HPSPCB

o] v

Copy forwarded to Mr. Nazimuddin, Head -IPC-II Division, CPCB, New Delhi w.r.t. e-mail dated 22­
12-2020 for information please.

st(2+
Dr. Ni Jindal

Member Secretary
HPSPCB
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J&I
Winter Office: November-April
Parivesh Bhawan, Gladni
Transport Nagar, Narwal,
Jammu (J&K) 180006
Ph/Fax 0I91-2476925

Government of Jammu and Kashmir
J&K STATE POLLUTION CONTROL BOARD

Summer Office· May - October
Sheikh UI Alam Campus
Behind Govt Silk Factory.
Rajbagh Srinagar (I&K) 190008
Ph/Fa 0194-2311165

Email: membersecretaryjkspcb@gamil.com.

Principal Secretary to Govt.,
Industries & Commerce Department,
Civil Secretariat
Srinagar.

No.: SPCBNGT352o1/122£0-122 Dt.: 11 -10-2019

Subject : Directions under Section 5 of the Environment (Protection) Act, 1986 regarding
preparing a policy on use of Pet Coke and Fu mace Oil.

Ref Central Pollution Control Board binding instruction conveyed vide No. B-33014/ 07
/2019 /IPC-I 5755 dt. August 23, 2019

Pursuant to different orders issued by Hon 'ble Supreme Court of India at tandem,
regarding regulation of use of Pet Coke and Furnace Oil, Ministry of Environment, Forests
and Climate Change (MoEFCC) has issued an Office Memorandum on 10th of Sept.,2018.
containing Guidelines for Regulation and Monitoring of imported Pet Coke in India . This
has been followed by binding instructions of Central Pollution Control Board under
reference, issued under Section 5 of Environment (Protection) Act 1986 in the mater,
wherein it is enjoined :­

i. State Government/Union Territory Administration shall formulate and enforce fuel
policy regarding use ofper coke and FO in the Stare/UT in Iiihr of various orders
passed by Supreme Court regarding use ofpet coke and Furnace Oil in Writ Petirion
( C) 13029/1985,

11. State Governrnent/Union Territory Administration through respective SPCBIPCC
shall take strict action against any industry iffound violating. the fuel policy on use
of pet coke and furnace oil that will be enforced as above, using the powers
conferred under environmental laws.

It is therefore requested to kindly frame a policy in the matter, as pet coke and
furnace oil are used as main soured of energy/fuel in different industries. Policy needs to
emphasize and focus on minimizing the use of Pet Coke and even prohibiting the use of
Furnace Oil by Industries in the State of Jammu and Kashmir. Copy of binding instructions
is enclosed.

Kindly post this end informed about the action taken in the matter.Jar Yours faithfully

" $ EA
\

1,o Member Secretary+8' 1&K sPCB
Copy t he:- S

Member Secretary, Central Pollution Control Board, Parivesh Bhawan East Arjun Nagar
Delhi- 1 I 0032. This is in reference to his communication No. B-33014/07 /2019 I I PC -11/
575 5 dt. August 23, 20 I 9. (@

Sir,
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SPEED POST
B-33014/ 07 / 2019 / IPC-II/ S·'::/S'(

The Chief S¢cretary,
Government of Jammu & Kashmir
R. No. 3O7,3rd Floor, Civil Secretariat,
Srinagar - 190 001,
Jamm Kashmir

Directions under Section 5 of the Environment (Protection) Act, 1986 regarding
Preparinga policyon use of Pet coke & Furnace oil.

To,

Sub:

-\• ,_., ----
-,,,.,-c>r'··,~;.(?:·

WHEREAS, rising pollution is a matter of serious concern, especially high levels of
particulate matter exceeding National ambient air quality standards, 2009; and

WHEREAS, pet coke and furnace oil/ fuel oil (FO) emit more S82 as compared lo other
conventional fuels due to high sulphur content and also contribute to forming of finer secondary
particulate matter in ambient air, which form a significant fractions of PM (PM10 & PM2s); and

. .

WHEREAS, Hon'ble Supreme Court of India passed vide dated 2410.2017 in Writ
Petition (Civil) 13029 / 1985, banned use of Pet coke and furnace oil in industries in the NCR
state of Haryana, Uttar Pradesh and Rajasthan. Accordingly, Central Pollution Control Board al
the behest of Government of India issued directions under Section 5 of the Environment
(Protection) Act, 1986 to NCR state; and

WHEREAS, subsequently, Supreme Court passed Order dated 17.Jl.2017 in the above
mentioned writ petition, noting that pollution caused by pet coke and furnace oil is not a
problem confined only to the NCR but appears to be a problem faced by almost all the States and
Union Territories in the country. Hon'ble Supreme Court requested all the State Governments
and Union Territories to consider taking sinilar measures as have been laken by lhe
Government of India and the Chairman of the Central Pollution Control Board (thereby referring
to the above mentioned Directions issued by CPCB to state governments of NCR states for
compliance of Supreme Court order dated 24.10.2017); and

# WHEREAS, Hon'ble Supreme Court passed subsequent orders dated 13.12.2017,/JP ~ rt\
,,,.- j;-\~f Jl\.,.05.02.2018, 26.07.2018, 09.10.2018 in the above writ petition, andrid"
I{~~ . WHEREAS, Hon'ble Supreme Court in above mentioned order dated 09.10,2018 notedas6" cre s report regarding use of pet coke as feed stock in CPC uni ts wherein it was recommendeda that due to emission of SO2 in high concentrations the emissions need to be treated in FGD
' · ,l1» systems having removal efficiency more than 90% and also noted that the views expressed by ·
cj,P~· CPCB have been considered by MoEF&CC which is in agreement with the CPCB; and
f./,"

" WHEREAS, for filling response in cases 0.A. No. 67 of 2019 Sumit Kumar Vs Slale of
-=2, imcha Pratesi Ors. and 0.A. No. 138 of 2019 Amarjeet Kumar Vs Union of India & Ors in/,;;_')a !l!~n'ble National .Green fobunal, CPCB requested all states govemments v;de ema;J dated
L/ 01.02.2019 to provide details of measures taken for banning use of pet coke and furnace oil in

their state as suggested by the Hon'ble Supreme Court vide its order dated 17.11.2017; and
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WHEREAS, Hon'ble National Green Tribunal passed Order dated 28.03.2019 in O.A. No.
670f 2019 and O.A. No. 138 of 2019, noling the brief on the above Supreme Court orders
regarding pet coke and furnace oil provided by CPCB, and directing CPCB o issue appropriate
directions in this regard lo the concerned States and Union Territories indicating coercive
measures against those who fail lo comply with the directions; and

WHEREAS, Hon'ble National Green Tribunal passed further CGrder dated 04.07.2019 in
above cases, directing CPCB again to proceed to take further action in the matter (as already
directed by Order dated 28.03.2019); and

WHEREAS, the matter was discussed by CPCB with oil refinery representalive on
20.05.2019 wherein it was informed that it is technically possible to produce low sulphur oil like
slurry oil, LSHS, LDO by refineries and that if demand of FO is reduced, the refineries will have
to convert it either into pet coke by installing cocker, or into bitumen by enhancing capacity of
VBU which may require minimum one-year time, orwill have to export it; and

'
WHEREAS, as per notification no. S.O. 844 (E) dated 19th November 1986 under sub

rule 3 of rule 3, the standards for emission or discharge of environmental pollutants specified
under sub-rule (1) or sub-rule (2) shall be complied with by an industry, operation or process
within a period of one year of being so specified; and

WHEREAS, Ministry of Environment & Forests, Government of India, vide Notifications
No. S. 0. 157 (E) of 27.02.1996 and S. 0. 730 (E) dated 10.07.2002, has delegated the powers
vested under Section 5 of the Environment (Protection) Act, 1986 (29 0f 1986) to the Chairman,
Central Pollution Control Board, to issue directions to any industry or any lorn! body or any
other authoritv for violations of the standards and rules notified under the Environment

NOW, THEREFORE, in view the above. and in exercise of the powers vested under
Section 5 of the Environment (Protection) Act, 1986, following directions are issued:

1.. State Government / Union Territory Administration shall formulate and enforce fuel
policy regarding use of pet coke and FO in the State/ UT in light of various orders passed
by Supreme Court regarding use of pet coke and FO in Writ Petition (C) 13029/ 1985.

2. State Government / Union Territory Administration through respective SPCB/PCC shall
take strict action against any industry if found violating the fuel policy on use of pel coke
and FO that will be enforced as above, using the powers conferred under environmental
laws.

Action taken report shall be submitted through SPCB/PCC by State/ UT within one month i.e.
by 23.09.2019.

(S.PS. Parihar)
Chairman

\
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Copy to:

1.Ffe Chairman
- J&K State Pollution Control Board,

Parivesh Bhawan, Shiekh-ul- Campus,
Behind Govt. Silk Factory,
Raj Bagh, Srinagar (J&K)

2. The Joint Secretary (CP Division)
Ministry of Environment, Forests and Climate Change
Prithvi Wing, 2nd Floor, Room No. 216
Indira Paryavaran Bhawan,
Aliganj, Jor Bagh Road, New Delhi •·· 110003

3. The Regional Director
Central Pollution Control Board
PICUP Bhawan, Ground Floor
Vibhuti Khand, Gomti Nagar
Lucknow-226010

4. The Divisional Head - IT, CPCB

,·.

+

-t%(Prashart Gargava)
Member Secretary
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I
Government of Jammu and Kashmir
Industries & Commerce Department
Civil Secretariat,Jnllll­

e4rrr "e±so zs,
fgf mt • %mi.,»!

The Member Secretary,
J&K Pollution Control Board, (PCB)
Gladini, Narwal,
Jammu.

No.IND/Legal-30/2020

r
I

Ce/al PP2en .ntrR>
,+sh , ,, I4+ Mir': ?).. +'7?5 "van, ta>' j +.-41ted15.05.2020

r

Subject;- J&K Pet Coke and Furnace Oil Policy.

Sir,

Kindly refer your communications No.JK

PCB/NGT/2017/35/05 dated o5.05.2020 issued on the captioned subject.
In this connection, I am directed to enclose the draft J&K Pet Coke and

Furnace Oil Policy drafted in consultation with JK PCB and request to

kindly take further necessary action in the matter.\

Yours faithfully,

..±
1~Under ecretai;'.';\; the Government

· 15,S ,l.ol.o

Copy to the;-
\'

1. Additional Director & Head-IPC-II Division Central Pollution Control
Board (CPCB) Parivesh Bhawan, East Arjun Nagar Delhi 110032 for
information.

2. Managing Director J&K SIDCO (Nodal Officer) Jammu for information.

3. Director Industries and Cmnmerce .Jammu/Kashmir for information.
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No. FEE 168 EPC 2017
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GOVERNMENT OF KARNATAKA < \
Karnataka Government Secretariat $'ff

M.S. Building
Bangalore, dated:31.12.2019

1

1 {g1Fli ii, 4@vilr ii

From,
Principal Secretary to Government
(Ecology and Environment),
Forest, Ecology and Environment Department,
Bengaluru.

To,
The Member Secretary,
Central Pollution Control Board,
Parivesh Bhavan, East Arjun Nagar,
Delhi- 110032.

Sir,
Sub: Policy on use of pet coke and furnace oil for the State

of Karnataka.

Ref: Letter of Central Pollution Control Board No. B­
33014/07/2019/IPC-II/5747-5778, dated 23.08.2019.

*****
Please fifo:l herewith a copy of the draft Poiicy regarding the subject and

reference supra. Karnataka State Pollution Control Board has submitted the above said
draft policy after adopting a necessary resolution in their 226 Board Meeting to
Government of Karnataka to finalize the same and transmit it to Central Pollution
Control Board. The process of finalization of the policy is underway and the draft
policy as submitted by KSPCB is being shared with CPCB for further needful action.
Soon after notifying the draft policy, the notified policy document will be once again
shared with CPCB.

This is for your kind information and needful action.

Yours faithfully,

---fa.11-.01%
(Vijayakumar Gogi)

Principal Secretary to Government,
(Ecology and Environment)

Forest, Ecology and Environment Dept.
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1]Page

Draft

State Fuel Policy

For
Karnataka

(Pet Coke and Furnace Oil)

Department of Forest, Ecology and Environment.
Government of Karnataka

Prepared in
Consultation with

KARNATAKA STATE POLLUTION CONTROL BOARD
Parisara Bhavan", No. 49, Church Street, Bangalore - 560 001.
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BACKGROUND

Preamble : Hon'ble National Green Tribunal , Principal Bench, New Delhi while disposing
off the Original application No. 471 of2016 has passed orders on 16.05.2017 regarding use
of pet coke as fuel by industries. In the said order, following directions were issued for
compliance by MoEF & CC, Government of India, Central Pollution Control Board, State
Pollution Control Boards and State Governments.

I. The respective State Government shall take a decision as to whether the pet coke is an
approved fuel or not in tenns of Section 19(3) of the Air (Prevention and Control of
Pollution) Act, 1981 and notify their decision within a period of two months.

2. MoEF & CC shall take a decision on classification of pet coke, whether it is a
hazardous waste or not in view of the provisions of the Hazardous Waste
Management Rules and necessary notification/clarification in this regard shall be
issued within a period of 2 months.

3. The industries which are having necessary consent for use of pet coke as an industrial
fuel or for energy generation can continue to use the same for a period of 2 months.
Thereafter, they shall abide by the decisions taken by the State Governments and
MoEF & CC, in furtherance of the aforesaid directions No.I & 2 respectively. But,
the industries that do not have any consent for use of pet coke, the State Pollution
Control Boards shall take immediate action against them. Such industries are to be
closed down forthwith.

In the said Order "the Hon'ble NGT has taken note of the submission made by CPCB
and MoEF & CC that a similar issue on use of pet coke in the industry in NCR area and its
contribution to the air pollution in the NCR area is under consideration of the Hon'ble
Supreme Court in IA No. 345 in WPC No. 13029 of 1985. The Hon'ble NGT in para 21 of
the Order has noted that, the Apex Court in that matter where the order of the Apex Court
there is no specific direction in the matter or stay to the present proceedings. The Apex court
is comprehensively hearing the ambient air pollution problem in Delhi and NCR area; and
particularly the issue of illegal use of pet coke and furnace oil was brought before the apex
court by EPCA and was not part of action plan prepared by CPCB. The present application is
specifically regarding use of pet coke as industrial fuel across the country and therefore do
not find any merit in the arguments advance by MoEF & CC and CPCB regarding the
consideration of issue by the Apex Court and disposed the application by issuing directions
as stated above".

As per the Order of the Hon 'ble NGT & keeping in view of the clarification issued
MoEF & CC on 14.07.2017 regarding considering pet coke as hazardous waste or not, the
Kamataka State Pollution Control Board has deliberated the issue of permitting pet coke as
approved fuel as per Section 2(d) of the Air (Prevention and Control of Pollution) Act, 1981
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in industries in the Technical Committee meeting held on 05.07.2017 & declared pet coke as
approved fuel only in cement units for clinker production in Kilns and captive power plat
in cement units vide Office Memorandum dated: 22.07.2017. The recommendations of the
Technical Committee was communicated to Department of Ecology and Environment.
Government of Karataka on 06.07.2017 to issue notification prohibiting the use of pet coke
as fuel as per Section I 9(3) of the Air (Prevention and Control of Pollution) Act, I 981 other
than the industries stated above. The Department of Ecology and Environment, Government
ofKarnataka has issued notification on 11.08.2017 under Section 19(3) of the Air (prevention
and Control of Pollution) Act, 1981, prohibiting the use of pet coke as fuel in all the
industries except in the following;

1) The Cement Kilns.
2) Captive Power plants within the Cement units having facility of Circulating

Fluidized Bed Combustion (CFBC) boilers, where in SO2 emissions are controlled
by use of lime Stone.

In the mean time, the Hon'ble Supreme Court in the matter titled as M.C. Mehta Versus Union
of India & Ors. in Writ Petition (s) (Civil) No. 13029/1985 passed an order on 24.10.2017 and
banned use of pet coke and furnace as fuel in the NCR state ofHarayana, Uttar Pradesh and Rajastan.
Hon'ble Supreme Court in its order dated: 17.11.2017 in the above mentioned writ petition noted
that, pollution caused by pet coke and furnace oil is not a problem confined to NCR states , but
appears to be a problem faced by almost all the states and Union Territories in the country &
suggested all the State Governments and Union Territories to consider taking measures as have been
taken by Government of India and Chainnan, Central Pollution Control Board in case ofNCR states.

Further, the Hon'ble National Green Tribunal observed in OA No. 67/2019 titled as Sumit
Kumar Versus State of HP & Ors. And Amarjeet Kumar Versus Union of India & Ors., that,
"Considering the various directions and orders of Hon'ble Supreme Court regarding use of Pet-Coke.
and Furnace Oil (FO) containing higher sulphur, it is required that States and UTs, formulate fuel
policies regarding use of Pet-Coke and FO in light ofHon'ble Supreme Court order dated 24.10.2017
(banning use of Pet-Coke and FO in NCR States) and observing vide order dated 17.11.2017 that
States/UTs are suggested to take similar measures. Also further Hon'ble Supreme Court order dated
13.12.2017, 05.02.2018 and 26.07.2019 allowing use of Pet-Coke in industries/processes which use
Pet-Coke and FO either as feed stock such as Calcined Pet Coke (CPC) units, Aluminum industries or
where they get absorbed along with product in manufacturing process such as Cement, Lime Kiln,
Calcium Carbide Industries. lt is relevant to mention that use of Raw Petroleum Coke (RPC) in CPC
units has been allowed with condition of 90% recovery of SO2 emission. The same principle may be
followed in industrial processes where use ofFO as feed stock is considered by States/UTs."

The reason for the above conclusion is due to presence of higher concentration of Sulphur and
huge emission ofSO and other pollutants due to use of Pet-Coke and FO by the industries which has
been banned in several States but continuing in some ofthe States.

Hon'ble NGT further observed that " on consideration of the matter, we find that in view of
established adverse impact of use of Pet-Coke and FO by the industries, prohibition of its use may
need consideration on 'Precautionary' principle as well as 'Sustainable Development' principle
statutorily recognized under the National Green Tribunal Act, 2010, the industries may have to switch
over to alternatives and cleaner fuels. We may note that air quality in many of the locations in India is
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not of prescribed quality and as many as 102 cities have been identified as "Non-attainment Cities"
The said cities are spread over almost in all the States, including the State of Himachal Pradesh. 100
industrial clusters are declared critically polluted throughout India. This makes it imperative that any
measure which is helpful in controlling air pollution must be preferred to the extent viable. These
aspects have been considered by the Tribunal in order dated 08.10.2018 in O.A No. 681 0f 2018 in
News Item published in "The Times of India" authored by Shri Vishwa Mohan titled "NCAP with
multiple timelines to clean air in 102 cities to be released around August 15" and order dated
13.12.2018 in Original Application No. 1038/2018 in News Item published in "The Asian Age"
Authored by Sanjay Kaw Titled "CPCB to rank industrial units on pollution levels" respectively."

The Hon'ble National Green Tribunal passed Order on 28.03.2019 in OA NO. 67 of20!9 and
OA No. 138 of 2019, noting the brief of the above of the Hon'ble Supreme Court Orders regarding
pet coke and furnace oil provided by CPCB, and directing CPCB to issue appropriate directions in this
regard to the concerned state and Union territories. Accordingly, the CPCB has issued direction
under Section (5) of the Environment (Protection) Act, 1986 on 23.08.20 I 9 to fonnulate and enforce
the fuel policy regarding use of pet coke and FO in the state in light of various orders Passed by
Hon'ble Supreme Court regarding use of pet coke and FO in WP No. 13029/1985.

In this background, fuel policy for use Pet Coke and Furnace Oil is the State ofKarnataka is
fonnulated.

1.1 CLIMATE OF KARNATAKA

Karnatak.a witnesses three types of climate. The State has a dynamic and erratic weather that
changes from place to place within its territory. Due to its varying geographic and physio­
graphic conditions, Kamataka experiences climatic variations that range from arid to semi­
arid in the plateau region, sub-humid to humid tropical in the Western Ghats and humid
tropical monsoon in the coastal plains.

More than 75 percent of the entire geographical area of Karnataka, including interior
Karnataka, witnesses arid or semi-arid climate. Kamataka has about 15 percent of the total
semi-arid or 3 percent of the total arid areas marked in India.

Due to the climatic difference Karnataka is divided into three meteorological regions:

• Coastal Karnataka: This region stretches over the districts of Udupi. Uttara Kannada
and Dakshina Kannada. The entire coastal belt and the adjoining areas have tropical
monsoon. The area receives heavy rainfall. The average annual rainfall in Coastal
Kamatak.a is about 3456 mm, which is much more than the rainfall received in the
other parts of the state.

• North Interior Karnataka: This region extends over the districts of Bagalkot,
Belgaum, Bijapur, Bidar, Bellary, Dharwad, Haveri, Gadag, Gulbarga, Koppal and
Raichur. This area is an arid zone. North Interior Karnataka receives the least amount
of rainfall in the state and the average annual rainfall is just 731 mm.
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• South Interior Karnataka: This region spreads over the districts of Bangalore Rural,
Bangalore Urban, Chitradurga. Chamrajnagar. Chikmagalur, Hassan, Kodagu. Kolar.
Mysore, Shimoga and Tumkur. This zone experiences semi-arid type of climate.
South Interior Kamataka receives an annual average of 1286 mm rainfall.

Seasons in Karnataka

Kamataka experiences the following four seasons in a year:

• Summer: The summer season starts from March and extends till May. April and May
are the hottest months in Kamataka. During these two months the weather turns very
dry and uncomfortable in the state.

• Monsoon: The monsoon season begins in June and lasts until September. During the
month of June humidity and temperature soars in the state. It is also the month when
the South West monsoon winds bring rainfall to the southern part of the state. From
July to September the heat reduces to an extent due to the rainfall but the humidity
stays high. The district of Udupi receives the highest average rainfall while the
districts of Chitradurga, Bijapur and Koppal receive the lowest average rainfall.

'

• Post-Monsoon: The post-monsoon season begins from October and continues until
December. This period brings about a pleasant change in the weather. The state
receives a few spells of rain associated with the north-eastern monsoon which affects
the south-eastern parts of Karna taka. The humidity reduces considerably during this
period of the year.

• Winter: The winter season extends from January to February. These are the coldest­
months in most parts of Kamataka and the temperature dips low. The weather remains
pleasant as the humidity reduces considerably.

Temperature in Karnataka

Karnataka experiences lowest temperature during the month of January and then the
temperature gradually increases. The temperature begins to soar rapidly during the month of
March. The southern parts of the state generally experience the highest temperature during the
month of April while in the coastal plains the temperature reaches its maximwn during the
month of May. Post monsoon, during the months of October and November the temperature
decreases in the state and comes down further during the month of December.

The average high temperature during summer is 34 degrees Celsius across the state. The
average day temperature is 29 degrees Celsius in the monsoon season. During winter
temperatures range from 32 degrees Celsius to below 20 degrees Celsius.
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AIR QUALITY SCENARIO OF THE STATE:

The Board is monitoring air quality at various locations of Bangalore City and other major
cities of the State under National Air Quality Monitoring programme (NAMP) covering
industrial areas, mixed urban areas and Sensitive areas as per the frequency stipulated in the
National Ambient Air Quality standards for parameters namely PM,, PM3, SO3and NOx.
The ambient air quality is being carried out using Continuous Ambient Air Quality Monitory
System and manual stations. Annual average of ambient air quality for the years 2016-17
(prior to ban on use of pet coke as fuel other than Cement units), 2018-19 and 2018-19 for
Bangalore City and major cities of the state is given in Annexure-I. As per the Ambient Air
Quality monitoring before and after the ban on use of pet coke, annual average concentration
of Sulphur Dioxide is well within limits specified in National Ambient Air Quality Standards.

FULE POLCIY FOR USE OF PET COKE AND FURNACE OIL IN THE STATE OF
KARNATAKA

PET COKE (PC):

Petroleum coke, abbreviated coke or petcoke, is a final carbon rich solid material produced
during refining of crude oil in petroleum refineries. Pet Coke Pet coke can either be fuel
grade (high in sulfur and metals) or anode grade (low in sulfur and metals). Pet Coke has
high calorific value (around 8,000 Kcal/kg) compared to Indian coal 3,500-4,500 kcal/kg. In
other properties like ash content and volatile matter it has been found to be superior. The
negative point is the sulphur content, which goes up to 7 per cent. The sulphur content varies
depending on the source of crude oil. Pet-Coke contains over 80% Carbon and emits 5% to
10% more Carbon Dioxide (CO2) than Coal on a per unit-of-energy basis when it is used as·
fuel. Due to higher calorific value, pet coke has become a popular substitute to coal for use
in boilers and Clinker production in Cement units.

Mls Mangalore Refinery and Petrochemicals Limited, Mangalore is the only Petroleum
refinery operating in the State of Kamataka and producing pet coke with production capacity
of 3 .0 MMTPA. The average production of pet coke during the period January 2019 to June
2019 is about 63,933 MT /Month. The characteristic of fuel grade pet coke produced by
MRPL is given in Table No. I.

PRODUCTION OF PET COKE IN KARNATAKA:

Month Jan. Feb. March April May June July
2019

Quantity 89,662 84,391 96,810 58,618 57 24,524 93,892
in MT
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TABEL No. I

SI. No. Parameter Unit Typical Value

I Moisture Content (As Received) % Mass 8 Max
2 Volatile Content (After initial drying) % Mass 13.5 Max
3 Fixed Carbon (Calculated) % Mass 85 Min.
4 Ash Content (After initial drying) %Mass 0.45 Max.
5 Total Sulphur (After initial drying), About () % Mass 7.5
6 Gross Calorific Value Cal/ gm 8000 Min.

USAGE OF PET COKE IN THE STATE OF KARNATKA:

As per the orders of the Hon'ble NGT, the Board has approved pet coke as approved fuel
under Section 2(d) of the Air ( Prevention and Control of Pollution) Act, 1981 vide Office
Memorandum dated: 22.07.2017 only for Clinker production and CFBC boilers operating in
power plants located within in Cement Plants. Department of Ecology and Environment,
Government of Karnataka in its Government Order dated:11.08.2017 has prohibited use of
pet coke as fuel under Section 193) of the Air Act, 1981 except for use in Cement Kilns and
Captive power plant located in within the premises of Cement unit. Further, the KSPCB
has amended the Consent Orders issued to Cement industries indicating the quantity of pet
coke permitted per month/ year to be used as feed stock as per MoEF & CC Office
Memorandum No. Q-18011/54/2018-CPA dated: 10.09.2018. The list of Cement units
permitted for use of pet coke as feed Stock in the state of Kamataka is given in Table No.2

TABLE NO.2

Quantity of pet Quantity of
SI. pet coke
No. Name and address ofthe Cement unit coke permitted

permitted in
in MT /month

MT /year
1. Kalaburgi Cement private Limited, Chatrasala 32,136 3,85,639

Village, Chincholi taluk, Kalaburgi district-585 320
2. Chettinad Cement Corporation Limited, Sangam K 16,667 2,00,000

Vilalge, Kalaburgi district
3. ACC Limited, Unit-I, Wadi Post, Kalaburgi district. 13,265 1,59,176
4. ACC Limited, Unit-II, Wadi Post, Kalaburgi District 37,055 4,44,667
5. Dalmia Cement (Bharath) Ltd, Yadwad village, 18,333 2,20,000

Belgum.
6. Shir Keshav Cement and Infra Limited, Naganapur, 21,000 2,50,000

Mudhol taluk, Bagalkot District
7. UltraTech Cement Limited, (Unit: Rajashree Cement 59,167 7,10,000

Works) Adityanagar, Malkhed Road,- 585 292
8. JK Cement Works, Muddapur Post, Bagalkot District 18,334 2,20,000
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9. Shree Cement Limited, Unit: Karnataka Cement 20,000 2,40,000
Project. Benkanhalli and Kodla Village, Sedam
taluk, Kalaburgi District

10. Kesoram Industries Limited, Cement Division. 52,586 6,31.028
(Unit: Vasavadatta Cement Works) Sedam taluk,
Kalaburgi District

11. Orient Cement Limited, Itaga Post, Malkhed Road, 12,500 1,50,000
Chittapur taluk, Kalaburgi District

FURNACE OIL (FO)

Fuel oil, also called furn.ace oil, consisting mainly of residues from crude-oil distillation. It is
used primarily for steam boilers in power plants, ships, and in industrial plants. Commercial
fuel oils usually are blended with other petroleum fractions to produce the desired viscosity
and flash point. Normally the gross calorific value is of the order of 10000 cal/g with
Sulphur content varying from 3.5 to 4.5%.

USAGE OF FURNACE OIL IN THE STATE OFKARNATAKA.

Oil Companies namely IOCL, HPCL and BPCL are the major suppliers of Furnace Oil in the
State ofKamataka. The annual sale of Furnace Oil in the State of Karnataka is reported to be
3.0 Lakh TPM. Major industries operating in the state of Kamataka are using furn.ace oil as
fuel in boilers, furnaces etc., List of major industries using furnace as fuel is given in
Annexure- II.

RECOMMENDATION OF KSPCB ON USE OF PET COKE AND
FURNCEOIL

Considering various Order passed by the Hon'ble Supreme Court and National Green Tribunal,
ambient air quality for last three years, the Government of Karnataka proposes to adopt the
following fuel policy in respect ofpet coke and furnace oil.

PET COKE:

a) Use of pet coke as fuel in industries is prohibited in the State ofKamataka.
b) Use of pet coke as feed stock be permitted for clinker production, lime kiln, gasification

plant, Calcined pet coke (domestic as well as imported) for anode making in Aluminum
industry as permitted by Hon'ble Supreme Court.

c) Use ofpet coke as feed stock to require prior consent of KSPCB.
d) Other Industries (other than those permitted by Hon'ble Supreme Court) which intend to use

pet coke as feed stock shall submit a proposal for KSPCB for evaluation and for a decision
at MoEF & CC, Government ofIndia.

g
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POLICY FOR FURNACE OIL

I) Use of Furnace Oil as fuel by industries within Outer Ring road limits of Bangalore city
prohibited.

2) Use of Fumace Oil as fuel in the industries other than SI. No. (I) above is permitted in the
State of Karnataka. Such industry are required to comply with emission norms for SO, and
NO, notified by MoEF &. CC in its notification dated: 29.01.2018.
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ANNEXURE-I

Annual average values of air pollutants at 16 locations in Bangalore City during the
2016-17

(Before imposing use of pet coke as fuel in cement units)

SI.
Name of the Station SO, NO, PM PM 3, NH, lead coNo g/m' g/m ug/m' ug/m' g/m 3 g/m' mg/m'1 Export pro Park ITPL 2.0 33.l 130.9 54.8 29.3 0.1 #

2 KH.B Industrial Area 2.0 28.5 110.8 53.8 25.4 0.1 x#
3 Peenya Industrial

Area- RO 2.0 37.0 108.9 51.7 36.6 0.1 #

4 Swan Silk Peenya Indl
Area 2.3 37.9 98.9 50.2 35.0 0.1 *5 Yeshwanthpura Police
Station 2.0 39.6 93.3 45.9 36.0 0.1 *6 Amco Batteries 2.0 38.0 106.8 51.0 36.1 0.2 *7 Central Silk Board 2.3 39.4 131.9 58.0 37.8 0.1 *8 DTDCHouse 2.0 33.7 127.0 0.0 23.9 0.1 k

9 Banswadi police
station 2.0 26.8 80.3 41.2 22.0 0.3 *10 CAAQM. City
Railway Stn. 6.5 45.8 101.9 0.0 0.0 0.0 0.9

11 CAAQM S.G.Halli 3.7 30.3 45.9 0.0 0.0 0.0 0.5
12 Kajisonnenahalli 2.0 24.3 83.2 40.3 22.0 0.1 *
13 TEERI Office,Domlur 2.0 32.0 120.1 55.4 39.3 0.2 ±
14 UVCE, K.R Circle 2.0 26.3 86.2 38.2 22.9 0.2 *
15 Victoria Hospital 2.0 36.3 79.9 39.7 32.4 0.1 * -
16 Indira Gandhi

Children Care 2.0 31.0 77.6 35.9 28.0 0.1 *Standards 50.0 40.0 60.0 40.0 100.0 0.5 2.0

Annual average values of Air Pollutants in other districts of Karnataka during the year
2016-17

(Before imposing use of pet coke as fuel in cement units)

SI
Location So, NO, PM R PM3, NH, Pb

No ug/M' ue/M g/M' ng/ g/M' 1g/M
l Ro Kolar 2.0 30.7 80.0 38.1 30.6 0.17
2 RO Tumkur 2.0 34.0 146.l 34.6 32.0 0.09
3 ROMandya 2.1 19.2 43.4 # 12.6 0.00
4 K,R.Circle, Mysore 2.2 18.8 48.7 * 14.5 0.01
5 KSPCB, Mysore 2.1 19.8 47.0 ¥ 13.1 0.01
6 RO. Chamrajnagar 2.2 20.6 51.2 23.3 13.8 0.01
7 RO Hassan. 5.8 19.4 28.0 25.0 1.6 0.03
8 RO Mangalore Indl Area 8.8 10.8 61.0 38.0 0.0 0.10
9 RO Chitradurga 2.0 4.0 47.0 18.0 5.8 0.03
10 VISL Bhadravathi 2.0 4.0 32.0 18.0 6.6 0.03

·
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(

11 HPF Intake Point, Dvg 2.0 4.0 52.0 14.0 9.0 0.02
12 Mothi Talkies 5.1 9.8 145.0 0.0 8.8 0.04
13 RO Davangere 2.0 4.0 48.0 23.0 7.0 0.03
14 Dharwad 5.5 22.1 76.0 33.0 15.5 0.00
15 Gokul Road- Hubli 5.6 22.0 89.0 35.0 16.1 0.00
16 RO Belguam 2.0 16.6 80.0 52.4 35.8 0.00
17 Gulbarga Govt.Hospital ¥ ¥ 57.0 ¥ k¥ ¥

18 RO Raichur 4.5 12.6 88.0 40.0 ¥ #

19 RO Bellary 4.0 10.0 57.0 24.0 k ¥

20 CMC Bellary 4.0 10.0 65.0 26.0 ¥ #

21 RO Bidar ¥ k 133.0 k # ¥

NAAQ Standards 50.0 40.0 60.0 40.0 100.0 0.50

Annual average values of Air Pollutants at Bengaluru city during the year 2017-18
(After ban on use of pet coke as fuel in industries other than Cement Kiln)

SI. Name of the Station S02 NO2 PM1, PM2.S NH3 Lead co AQI
No g/m' us/m" us/m' us/m us/m' ue/m' mg/ m"
I Bangalore University 3.7 10.7 25.0 4 • • * 25 Good
2 CAAQMS'at S.G.Halli 2.2 24.0 50.4 $ ¥ t 0.5 50 Good
3 Urban Ecopark Peenya 2.0 31.9 95.2 44.2 31.0 0.150 ¥ 95 Satisfactory
4 Swan Silk Pvt. Ltd 2.0 32.0 96.6 44.8 32.1 0.133 t 97 Satisfactory

,Peenya
5 Yeshwanthpura Police 2.0 33.0 95.0 44.5 32.7 0.101 t 95 Satisfactory

Station
6 AMCO Batteries, 2.0 32.7 86.l 39.9 33.6 0.202 • 86 Satisfactory

' Mysore Road
7 Banaswadi police 2.0 24.3 68.7 32.0 20.7 0.145 $ 69 Satisfactory

station
8 Madavachari house, 2.0 30.6 69.0 * 29.8 0.196 t 69 Satisfactory

Kai isonnenahal li
9 UVCE, K.R Circle 2.0 23.8 70.9 34.5 21.8 0.132 $ 71 Satisfactory
10 Victoria Hospital 2.0 31.7 65.3 40.0 32.l 0.083 • 67 Satisfactory
11 lndira Gandhi Child 2.0 3 l.9 65.6 30.4 32.0 0.085 ¥ 66 Satisfactory

Health Care Centre
2 Export promotional 2.0 31.7 103.9 50.8 30.9 0.148 • 103 Moderate

Park, ITPL Whitefield
Indl. Area

13 Rail Wheel Factory, 2.0 29.7 101.9 65.8 30.3 0.118 ¥ 119 Moderate
Yelahanka

14 Central Silk Board, 2.0 32.0 118.8 ¥ 33.5 0.104 * 113 Moderate
Hosur Road

15 CAAQM City Railway 7.5 52.0 100.9 ¥ ¥ $ 1.3 101 Moderate
Stn.

16 TERI Office, Domlur 2.0 32.4 118.4 52.1 30.8 0.182 • 112 Moderate
Annual average values 2.3 31.5 87.1 3.1 29.5 0.2 Satisfactory

3.5
Standards, g/m' 0 40 60 l0 00 500 2

Note : • Monitoring not carried out
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Annual average values of Air Pollutants in other districts of Karnataka during 2017-18
(After ban on use of pet coke as fuel in industries other than Cement Kiln)

SI Location SO: NO PM, PM.s NH Lead AQI
No g/m' g/m" g/m' g/m' g/m' g/m'

1 RO Mandya 2.1 14.5 42.8 24.0 10.4 0.002 43 Good
2 KSPCB, Mysuru 2.3 16.6 46.4 25.0 11.2 0.002 46 Good
3 KSPCB Building, 2.1 I 3.1 35.4 18.5 7.1 0.001 35 Good

Madikeri
4 RO Chitradurga 2.3 4.5 47.5 17. l 4.9 0.030 48 Good
5 VISL Bhadravathi 2.4 4.5 36.3 18.2 6.6 0.027 36 Good
6 RO Davangere 2.6 4.5 47.5 21.2 4.7 0.030 48 Good
7 K,R. Circle, 2.2 16.8 53.3 28.0 13.3 0.004 53 Satisfactory

Mysuru
8 RO, Kolar 2.0 31.0 72.3 36.6 31.9 0.138 72 Satisfactory
9 RO, Chamraj 2.1 17.3 59.1 30.2 12.3 0.004 59 Satisfactory

nagar
10 RO Hassan. 5.1 19.4 33.1 31.3 2.0 BDL 52 Satisfactory
11 Baikampady 8.3 10.3 69.8 45.6 BDL 0.173 76 Satisfactory

Industrial Area
Mangaluru

12 HPF Intake Point, 2.5 4.5 46.I 19.3 7.7 0.020 87 Satisfactory
Ranebennur

13 RO- Dharwad 5.2 21.4 67.2 27.8 23.7 • 67 Satisfactory
14 Gokul Road, 5.6 26.4 89.2 34.2 25.8 ¥ 89 Satisfactory

Hubballi
15 RO Belguam 2.0 15.4 79.3 40.2 # # 79 Satisfactory
16 Govt.Hospital, 2.3 24.0 65.6 42.0 # * 70 Satisfactory

Kalburgi
17 RO-Raichur 2.6 12.3 98.3 38.6 19.1 # 98 Satisfactory
18 RO Bellary 4.8 11.5 51.8 20.5 * * 52 Satisfactory
19 CMC Bellary 4.9 11.6 57.9 25.3 • # 58 Satisfactory
20 RO Bidar 2.0 19.7 101.9 54.7 • # IOI Moderate
21 RO Tumakuru 2.0 31.3 118.1 56.0 31.9 0.114 112 Moderate
22 Mothi Talkies, 5.3 10.0 164.6 t 9.4 0.040 143 Moderate

Davangere
NAAQ 50 40 60 40 100 0.500
Standards

12
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Annual average values of Air Pollutants at Bengaluru city during the year 2018-19
(After ban on use of pet coke as fuel in industries other than Cement Kiln)

SI. Name of the so, NO, PM PM,, NH, Pb 03 co AQI CategoryNo Station ug/m ug/m' ug/m' us/m' ug/m' uelm g/m' mg/m
I Export promotional 2.0 33.J 121.7 49.8 25.2 0.122 ¥ ¥ 114 ModeratePar, ITPL.

Whitefield
Industrial Area

2 Rail Wheel 2.0 32.7 105.9 4 25.2 0.071 .. .. 104 ModerateFactory, Yelahanka
3 Ycshwanthpura 2.0 33.0 102.0 46.5 25.2 0.112 ¢ .. IOI ModeratePolice Station
4 Central Silk Board, 2.1 32.5 124.0 59.5 25.9 0.108 t t 116 ModerateHosur Road
5 City Railway 6.8 39.0 126.0 • • • • 1.6 I 17 ModerateStn(CAAQMS)
6 Central Silk Board 6.9 32.2 103.9 39.6 21.5 $ 29.1 1.0 103 Moderate(CAAQMS)
7 Urban Ecopark 2.0 33.0 96.0 41.5 27.3 0.169 • t 96 SatisfactoryPccnya
8 Swan Silk Pvt. Ltd 2.0 32.9 97.5 44.5 25.5 0.135 • t 98 Satisfactory, Peenya
9 AMCO Batteries, 2.0 33.4 100.5 43.9 26.8 0.186 $ t 100 SatisfactoryMysore Road
10 Banaswadi police 2.0 27.8 67.7 • 24.7 0.035 t t 68 Satisfactorystation
II S.G.Haili 3.9 22.9 58.8 • 12.9 t • 0.9 59 Satisfactory(CAAQMS)
12 Kajisonnenahalli 2.0 32.2 86.5 53.0 24.7 0.143 $ • 88 Satisfactory
13 TERI Office, 2.0 34.7 84.8 40.0 26.4 0.058 • t 85 SatisfactoryDomlur
14 UVCE, K.R Circle 2.0 28.9 75.0 34.0 25.0 0.092 • • 75 Satisfactory
15 Victoria Hospital, 2.0 32.5 65.8 27.5 25.2 0.037 $ t 66 SatisfactoryBangalore
16 Indira Gandhi 2.0 32.7 69.7 37.0 25.1 0.033 $ ¥ 70 SatisfactoryChild Health Care

Centre
17 Vetemary College, 4.7 29.5 70.1 34.9 16.7 $ 33.9 0.9 70 Satisfactory[Jehkal
18 Jayanagara Sth 7.3 35.9 87.2 38.0 24.1 $ 35.7 I.I 87 SatisfactoryBlock (CAAQMS)
19 Kavika, Mysore 8.3 48.5 87.6 40.0 15.3 4 37.3 0.9 88 SatisfactoryRoad(CAAQMS)
20 Rajeev Gandhi 7.0 28.5 68.9 30.6 15.2 t 51.6 0.6 69 SatisfactoryInstitute of Chest

Diseases,
NIMHANS
(CAAQMS)
Standards, g/m3 50.0 40.0 60.0 40.0 100.0 0.500 100.0 2.0

Note : Monitoring not
Annual average 88.7 Satisfactorycarried out

AQI
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Annual average values of Air Pollutants in other districts of Karnataka during the year
2018-19

(After ban on use of pet coke as fuel in industries other than Cement Kiln)

SI Location so, NO, PM , PM,, NH, Pb AQI Category
No g/M' g/M' g/M' g/M' ug/M' g/M'

KSPCB Office Premises, 2 32 90 • 25 0.068 90 Satisfactoryl. Kolar
KSPCB Office Premises, 2 32 79 • 26 0.052 79 Satisfactory2. Tumakuru

3.
KSRTC, Building, K. R. 2 15 52 28 10 0.038 52 Satisfactory
Circle, Mysuru
KSPCB Office Premises, 2 13 46 • 10 0.002 46 Good4. Mandya

5.
KSPCB Office Premises, 2 12 35 19 10 0.002 35 Good
Kodagu

6. KSPCB Office 2 15 54 28 IO 0.003 54 Satisfactory
Premises,Chamarajanagar

7.
KSPCB Office Premises, 2 18 30 24 10 0.006 40 Good
Hassan

8.
Baikampady Ind. Area, 7 10 54 38 10 0.129 63 Satisfactory
Mangaluru

9.
Gokul Rd. Opp. to New 2 24 82 25 23 0.001 82 Satisfactory
Bustand, Hubbli

IO. Lakkamanahalli 2 20 65 22 22 0.001 65 Satisfactory
ind.area,Dharwad
Karwar Port, Director's 2 27 57 36 * * 60 Satisfactory11. Office, Karwar
KSPCB Office Premises, 7 IO 49 20 IO 0.017 49 Good12. Davangere
Mothi Theatre, Gandhi 5 11 135 $ IO 0.04 123 Moderate13. Circle, Davangere
HPF Intake Well, 6 4.5 40 17 10 0.016 40 Good14. Ranibennur

16 10 0.023 43 Good -
15. VISL, Bhadravathi, ll 4.5 43

KSPCB Office Premises, 9 4.5 57 • 10 0.020 57 Satisfactory
16. Chitradurga

KSPCB Office Premises, 2 16 106 50 10 0.001 104 Moderate
17. Belagavi

KSPCB Office Premises, 2 15 79 33 10 0.001 79 Satisfactory
18. Vijyapura

KSPCB Office Premises, 2 14 57 33 10 0.001 57 Satisfactory
19. Bagalkote

Government Hospital, 2 12 50 36 * 4 60 Satisfactory
20. Kalaburagi

KSPCB Office Premises, 2 10 79 29 31 ¥ 79 Satisfactory
2 l. Raichur

KSPCB Office Premises, 2 12 85 44 * * 85 Satisfactory
22. Bidar

NAAQ Standards 50 40 60 40 100 0.500 65.5 Satisfactory

Note : Monitoring not Annual 88.7 Satisfactory
carried out average
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ANNEXURE-II

Capacity of Remarks (details
Furnace ofAir pollutionSI. Name & address of the furnace/boiler/ other
Oil (in control equipmentNo. Industries source where FO or
KLPM) provided shall bepet coke is used.

indicated)
l Cipla Limited, Sy. No. 30/1, Steam Boiler 2TPH 10.31

302, 30/3, 34, 31/1, 31/2, 391, Common 42.530
9/1 & 401, V irgonagar Post, Thermax Steam Boiler

71.80 mts AGL chimney.
Old Madras Road, Bengaluru 3TPH
560 049 Thermax Steam Boiler

37.51 31 mts ARL
3TPH chimney

Oil Fired Thennic
Fluid Heater 10 L

Common 32 mtsKcal/hr X 03 Nos
AGL chimney.Steam Boiler-I 600 kg

/ Hr
Oil Fired Thermic Common 32 mts
Fluid Heater 6 L

88 AGL chimney.
Kcal/hr X 03 Nos

Steam Boiler- I 850 kg
/Hr

Steam Boiler-2 400 kg Common 32 mts
/Hr AGL chimney.

Steam Boiler-3 600 kg
/ Hr

Oil Fired Thennic
32 mts AGLFluid Heater 25 L 66 chimney.Kcal/hr X O 1 No

2 Bio- Plus Life Sciences Private Steam Boiler 850 30 mts AGL
Limited, Pharmed Garden, Kg/hr

12 chimney.
Whitefield Road, Bengaluru Hot Water Boiler 04 30 mts AGL
560 048 Lakh K Cal/hr chimney.

3 Mother Dairy Fruits and
Vegetables Private Limited, Sy.

Boiler 03 Tonne K 20 mts AGLNo. 99, Whitefield - Hoskote
Cal/hr 13.00 chimney.Highway, Khajisonnenahalli

Village, Bengaluru
4 H.AL­ Helicopter Division, Boiler in Mechanical 17 mts AGLP.B.No.1790, Yimanapura Post, maintenance No. [ 771

08 chimney.Marathalli, Bengaluru-560 0 l 7
Boiler in Mechanical 17 mts AGL
maintenance No. 1286 chimney.

5 H.A.L.- Foundry And Forge
Division, Sy No. 93 to 102,

Magnesium Melting 20 mts AGLHAL (BC), P.B.No.1791
Furnace 0.60

chimney.Vimanapura (PO), Old Airport
Road Bangalore East Taluk

6 H.A.L­ Aircraft Division, 18 mts ARL
P.B.No.1788, Air Port Road, Steam Boiler 2 TPH chimney
Bangalore East Taluk

14
18 mts ARL

Steam Boiler 3 TPH chimney
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7 The Mandya District Co-op 5 TPH Boiler 0.15 T/hr. Cyclone Dust
Milk Producers Societies Union Collector
Ltd, (Product Dairy),
Gejjalagere Village, Maddur
Tq, Mandya Dist-571428.

8 Bhoruka Extrusions Private Reverbaratory Melting 30.67 KL Dust Collector
Ltd, No. I, KRS Road, Furnace (3.1 MT)
Metagalli Industrial area,
Mysore

9 Bank Note Paper Mill India Pvt Boiler 10 TPH (3 390 KL --

Ltd(A JV ofSPMCIL- A Govt. Nos.)
of India Enterprise &
BRBNMPL- A Subsidary of
RBI) Note Mudran Nagar,
Metagalli, Mysore

IO TVS Motor Co. Ltd., P.B.No.1, DG set 33KL Acoustic enclosure
Byathanahalli Village, (1.5 MW)- 3Nos. provided chimney
Kadakola Post, Mysore height of38mAGL

DGset Acoustic enclosure
(3MW)-I Nos. provided chimney

height of 64m AGL
11 Mysore Steels Limited, Reheating Furnace ( 19 45 KL for Recuperate for

(Formerly Known as : Shimoga TPH) September recovery of waste
Steels Ld.,) KIADB lndusrial 2018. From heat
Area, KRS Road, Metagalli, 1"October
Mysore - 570016 2018

production
was
suspends
till date

12 Mysore Paint And Varnish Fusion Kettle(500 0.025 KL Chimney height 3m
Limited, New Bannimantap Kg)I Nos. ARL& Scrubber
Extension, Mysuru - 570 015

13 Rajeshwari Metal Industries, B­ Crucible furnace of 3KL Chimney of 10m
128, Industrial Estate, capacity of 1 SO AGL
Yadavagiri, Mysore kg/batch

14 Hindustan Unilever Ltd., Plot Boiler-8 TPH 148.91 KL Chimney height
No.424, KIADB Industrial area, 40m AGL
Hebbal, Mysore Boiler-12 TPH Chimney height 50

m AGL
15 GRS Engineering Pvt. Ltd., Forging Furnace-2 16 KL Chimney height of

Plant-II, Plot No. 3, Belagola Nos. 9mARL
Industrial Area, Mysore-
570002

16 Rare Material Plant at Sy. Nos Boilers(S TPH)-2 Nos. 14 KL Chimney height of
ofChikkadanahalli, Yelawala 36mAGL
Village, Ratnahally, Mysore Hot water generator- Chimney height of
Taluk& Dist I5 Lakh K Cal/hr-2 30 m AGL

Nos.
17 S iderforgerossi India Pvt. Forging Furnace 31.9KL Provided chimney

Ltd.,Plant-II Formerly AMW capacity 0.5 T-2Nos. of20mAGL
MGMForging Pvt Ltd., Plot
No.82 & 84, KIADB ldl. Area,
Belagola,KRS Road, Metagalli,
Mysore - 570016,
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I 8 J.K.Industries Ltd.,Tyres Plant- DG set(4 MW)-2 Nos. 2.82 KL Chimney height
I, (Formerly Vikrant tyre Ltd.. Provided 51 m.
(Main Plant)), KRS Road, AGL
Metagalli, Mysore'

19 J.K.lndustries Ltd, Truck DG set(6 MW) 2.99 KL Chimney height
Radial Plant-II (Formerly provided 60 m
Vikranth Tyre Ltd.,) .(Radial AGL
Tyre Unit), No.437, Mysore,
Hebbal Industrial Area, Mysore

20 Millennium Chemi Phanna Boiler (600 kg/hr)-1 20KL Connected to
(Mysore) Pvt. Ltd., No. 49, Nos. ex1stung chimney
Belagola Industrial Area, height of 20m AGL
Mysore, Belagola Industrial
Area, Mysore

21 HLL Life Sciences, Belgaum 3 TPH & 4 TPH boiler 3.0 KL/day
22 M/s.Tarun Industries, Furnace Oil - 500 1.0 KL Hood and chimney

No.114/11, DG Halli, Patel Kgs/hr ofht. 20AGL.
Puttaih Indl. Estate,
Deepanjalinagar, Bengaluru

23 Mis.The Golden Metal Rolling Crucible-200 KG/hr 1.5KL Common chimney
Mills, Plot No. I 5, New Timber Crucible - 300 KG/hr of ht. 14ft AGL
Yard Layout, Mysore Road, with scrubber
Bangalore-560026

24 Kerns Forgings (Sree Lakshmi I0 kI 20 KL --
Industrial Forging and
Engineers Ltd.,), No.35/B,
KlADB lndl. Area, Hoskote
Taluk, BRD

25 Evershine Smelting Alloy Rotary furnace (For I0 Ltr/Hr Bag Filter and
Private Ltd., Plot No.15-C, [I Melting ofOld Lead Cyclone Dust
Zone, Attibele Indl. Area, Acid Batteries/Lead Collector
Anekal Taluk, Bangalore Urban Scrap)
District - 562 107 .

26 MIs.Reid & Taylor (India) 2 Nos. ofBoilers 69.52 Chimney attached
Limited, Thandya lndl.Area, 4 TPHeach
Nanjangud Taluk, Mysore 6 Lakh K.Cal/hr 23.84 Chimney attached
District- 571301 Thermic Fluid Heater

2.5 MW DG Set-2 0.35 Chimney attached
Nos.

I0 Lakh K.Cal/hr 37.44 Chimney attached
Thennic Fluid Heater
20 Lakh K.Cal/hr 81.12 Chimney attached

Thennic Fluid Heater
27 Mis.Zenith Textiles (A unit of 1.5 TPH Boiler 3.6 Chimney attached

Zenith Exports Ltd.,), No.13, KL/Annum (presently not using
ABC,Nanjangud Indl. Area, this boiler)
Nanjangud-571302, Mysore
District.

28 Mis. ABB India Ltd., Boiler ofcapacity 6 36.8] 38 mtr. Chimney
Sy.No.410/417, Thandavapura PH
village, Mysore OOty Road,
Thandavapura 571325,
Nanjangud Ta., Mysore Dist.

29 M/s.SPR Distilleries Pvt. Boiler of IO TPH -- --

17
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30

31

32

Maliyur village, Bannur Hobli,
T.Narasipura Taluk, Mysuru
District
Mis.AT & S India Pvt.Ltd., Plot
No. I 2, 12-A, 12-B & 82,
Industrial Area, Nanjangud-
5713 0 l, Mysore District.
Mls.Solara Active Pharma
Sciences Limited, Formerly:
Mis.Sequent Scientific Limited,
#253, Thandya Industrial Areal,
Thandavapura Toremavu
village, Nanjangud Taluk-
571301, Mysore Dist.
Mis.United Breweries Ltd.,
Limmavu village, Chikkayana
Chatra Hobli, Nanjangud Taluk,
Mysuru Dist.

5 MW DG Set

2 TPH Boiler

6.3 TPH FO Boiler

2
KL/month
(Average)

Avg. 2.5
KL per
month

7

52 mts of Chimney
from ground level
has been provided

Connected to a
common chimney
cum dust collector
of 30 metres height
(AGL)

Stack provided and
monitored once in a
month

33 Mis.Nestle India Limited, Hot Air Generator-
Plot/Phase 900,000Kcal/Hr
No.Sy.No.63,99,100/1,100/2,10 Boiler 5-14TPH 92

1------------+-----t-----------11/1.1 17/3, 121,122/1, 124, Boiler 6-14TPH 192.17
13 l(p), KIADB Industrial Area, Boiler 7-14TPH 335.91

1----------+------+-----------lNanjangud-571302, Mysore Hot Air Generator- 94
District 900,000 Kcal/Hr

Hot Air Generator-
1200,000 Kcal/Hr

6559

74.19

34

35

36

37

38

39

Mis. Bio-Pharma Pvt.ltd., Plot
No.2D1, 3" Phase, KIADB
industrial Area, Obadenahalli,
Doddaballapura taluk,
Bangalore Rural District.
Davangere Dairy, Doddabathi­
Village, Davangere-Tq & Dist

Harihara Poly Fibers, (Unit of
Grasim Industries),
Kumarapattanum, Ranebennur­
Ta, Haveri-Dist.
M/s.JSW Seel Ltd., Vidyanagar
Post, Toranagallu, Ballari,
District
United spirits Ltd., (old Name
Pampasara Distilleries Ltd.,)
Sy.No.1,2,3,4 1 IO & 243b of
Chitwadgi, Hospet Taluk,
Ballari Dist.
Ballari Thermal Power Station)
KPTCL Ltd., Kudutini Village,
Ballari Dist

Boiler -- 3 TPH

Boiler- I TPH

Lime Kiln130 TPD

Boiler-2 x 1500
TPH

Boiler l x 2100
TPH

36KL

0.23

0.195

Not used

586

Provided common
chimney of 30m
AGL. Each boiler is
being, operated for
a period of8 hrs.
Dust collector with
chimney hgt 30
Mtrs (Not in use)
ESP with chimney
hgt of 30 Mtrs

Temporarily not
operating

Used for initial
burning of the
boiler. Haver
Provided ESP and
Low Nox Burners
as APC measures

40 M/s.JSW Energy Ltd., (860
MW Power Plant) Sy No.348,

Boiler-2 x 415
TPH

18

130 Used for initial
burning of the
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352, 353, & 361, JVSL Boiler- 2 x 1015 boiler. Haver>
Premises, Toranagallu, Ballari TPH Provided ESP and
District Low Nox Burners

as APC measures
41 BMM Ispat Ltd (Stage I & JI) Used in Kiln and 90 Used in pellet plant.

Sy.No.190 & 191, travel grate Have provided ESP
Marayammanahalli Hobli, as APC measures
Hospet Taluk, Ballari District

42 M/s.Minera Steel & Power Pvt. Indurating Furnace 50 Earlier used as fuel,
Ltd., (Formerly KMMI Steel with burners now the industry is
Pvt. Ltd.,) taking trials with

Bio fuel known as
Light Blaze Oil
(Biofuel).
Indurating Furnace
IS provided with
ESP

43 Steel Authority of 1 ST/Hour capacity () Chimney
India Limited, Pusher Fumance,
Visvesvaraya Iron Primary Mills.
&Steel Plant, I 2T/Hour capacity 29.980 Chimney
Bhadravathi -- Walking Hearth ()
577301, Furance, Bar Mill.
Shirnoga Dist, 25 Ton Boghi Hearth 46.320 Chimney
Karataka State. Furnace, Forge

Plant.
44 E-Ramamurthy Minerals & Furnace Oil 200 1.45 Mtrs Stack

Metals Pvt. Ltd, Survey No. 61, (Chimney)
Navilebasapura Village, 2. Cyclone
Bhadravati Taluk, Shimoga followed by
District, Pin -577222, scrubber.
Karnataka.

45 JK Cement Works, Village- Clinker KIin-2.2 Approx.23 PReverse aur bag
Muddapur, Taluka-Mudhol, MTPA production KL house
District-Bagalkot, Karataka­ (HSD/Tire Selective non­
587122 Pyrolosis catalytic Reduction

Ooil (SNCR) System.
(TPO)/PPF

oil)
46 KPR Agrochem ltd, Sy lKL/Day 5 Cyclone dust

No: 108, 109 & I10, Halavarthi­ collector attached to
Village Koppal- Taluk chimney of height
and District 30mts

47 Kirloskar Ferrous Industries BF Gas fired Boiler 4 Economizer along
Ltd, Bevinahalli,Koppal 19 TPHX2 and 30 with Chimney
Tq&Dist TPH

DG set ofcapacity 4.5 5 Chimney
MW

48 Mukund limited,Ginigera Boiler ofcapacity 55 150 Chimney
Village,Koppal Tq& Dist TPH
(power Plant)

49 KOMUL Nh.-4, Seesandra Boiler -3 TPH- 2 No's 110 30 m AGL chimney
Village, Belaganahalli Cross, Boiler -2 TPH with dust collector
Huthur Post, Kolar Taluk & Boiler -2 TPH
District.
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50 Chloride Metals Limited Rotary furnace-5 MT­ 200 SettlingSy.No.60/1 &2, 3No's chamber,• Multicyclone, BagSeethanayakanahalli, Malur­
Hosur Road, Lakkur Hobli, filters(200Nos),
Malur Taluk, Kolar District. Venturi Scrubber,

Hygiene Hood
51 Theos Metals Trada Rotary Furnace - 5 10 Cooling duct,

Private Limited, (Electine Am Ton/batch gravity chamber,
Alloys Private Limited) Plot common cyclone
No. 3 18A- & 318-B, 3rd Phase, dust collector, bag
KJADB Industrial Area, Malur filters & scrubber
Taluk, Kolar District. with common

chimney of 30 M
AGL

52 Koeleman India Private Limited Furnace oiI fired boiler 30 36 m chimney
Sy. No. 38, NH-4, Bellur of capacity 3 Tons IHr AGL.
Panchayath, Narasapura Post,
Kolar Taluk and District.

53 Shree Balaji Aluminicast Furnace- 3 No's 30 30 m chimney AGL
Private Limited, Piot No. 176, with hood &
P-2, Sy. No. 82 Part, Scrubber
Karinayakanahalli Village,
Narasapura Industrial Area,
Kasaba Hobli, Kolar Taluk and
District.

54 Sandeep Lead Alloys India Rotary Furnace- I 0 25 30 m AGL with
Private Limited, Plot No. 18, 19 MT/ batch Bag Filter, Bag
& 20, 1st Phase, KIADB House, Dust
Industrial Area, Malur Taluk, collector, multi
Kolar District cyclone, port bole,

scrubber & settling
chamber

55 Enviro Green Alloys Inc. Rotary Furnace 20 30 m AGL chimney
Plot No. 32, KIADB Industrial with Settling
Area, I st Phase, Malur Taluk, chamber, Pre dust
Kolar District. collector, cyclone

separator, tube
coolers, spark
arrestor, bag house
filters & 75wet
scrubber

56 Kandan Alloys Unit-I Rotary Kiln-3 Ton/ 15 3076 m AGL
Plot No. 6-F, 4th Phase, batch com77mon
KIADB Industrial Area, Malur, chimney with
Kolar District. Separate duct with

gravity chamber,
common cyclone
dust collector, bag
filters & alkaline
wet scrubber.

57 H.S. Metals, Plot No. 26-B, RotaryKiln 3 10 30 m AGL chimney
Kurandahalli Road, I st Phase, MT/Batch with
KIADB Industrial Area, Malur gravity chamber
Taluk, Kolar District. common cyclone

dust collector, bag
filters & alkaline
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wet scrubber, bag
house, hood coyer,
settling chamber &
water sprinkler.

58 Krish Auto Power India Private Rotary Furnace- 3 10 450 mm dia with
Limited, Sy.No. 100, Ton/batch gravity chamber,
Choodagondanahalli Village, cyclone, dust
Malur Taluk, Kolar district. collector, bag filters

of 150 no's
(approximately) &
alkaline wet
scrubber and
common chimney
of 30 M AGL

59 Ommi Forge Private Limited Induction Furnace 35 3 m ARL.
(Dhuvish Forge Private Hardening Furnace
Limited), Plot No. 300 ,30 I &
302, KIADB Industrial area,
Malur Taluk, Kolar District

60 Suraj Chemicals, Plot No. 318­ Oil fired furnace 8 5 Common chimney
C, 3rd PQhase, Malur Industrial Nos. ofcapacity 600 of30 m AGL
Area, Malur Taluk, Kolar kg each
District

6l Kalyani Steels,Ginigera Re-Heating furnace 90 Chimney
Village,Koppal Tq&Dist. 35X2 TPH

Re-Heating furnace
30X2 TPH

62 Xindia steels Ltd,sy no.43,44 TG (Travelling Grate) 480 ESP with chimney
and 81,Kunikera and
Hirebaganal Village, Koppa!
Ta&Dist.

63 M S P L Ltd, Pellet Plant, Sy TG (Travelling Grate) 625 ESP with chimney
No: 2,8, 8 and 12, Halvarthi 192 Sq meters
Village, Koppal Taluk and BGS (Bentonite 5 Bag filter
District grinding system)

64 Mangalore Chemicals and IJT Boiler (Steam 1161.3 KL Stack Height of 43
Fertilizers Ltd. Panambur, Generating 15 T/hr per month metres Low Nox
Mangaluru- 575010 Boiler) ­ Burner,
Mangalore Chemicals and 15 T/hr 1161.3 KL Stack Height of 43
Fertilizers Ltd. per month metres Low Nox
Panambur, Mangaluru- 5750 I 0 Burner,

OAP Package Boiler 183.55 KL Stack Height of 34
(Steam Generating per month metres Low Nox
Boiler) - 6 T/hr Burner,

LJT Boiler (Steam 1161.3 KL Stack Height of43
Generating Boiler) ­ per month metres Low Nox

15 T/hr Burner,
65 Solara Active Pharma Sciences Boiler- 2TPH 333.5 KL Common Chimney

Limited, 120 A&B, Industrial of 3 3 meters height
Area, Baikampady, Mangalore Scrubber
575 011.

66 Mis. BASF India Limited Boiler 2 Nos -10 TPH 600KL Chimney of3 3
Surathkal-Bajpe Road meters height
Bala Post. Via Katipalla­
575030
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620 KLVBU- I heater
16.8 MM Kcal/hr

67 Mangalore Refinery & CDU-I Vacuum 1679 KL Amine Treatment
Petrochemicals Ltd, Kuthetoor heater Unit. Sour water
PO, Mangalore, Dakshina 45.23 MM Kcal/hr stripper, Tall stacks
Kannada, 575030 installed as per
(FO with < 1% produced in- stipulation, installed
house is being used @phase I Low Nox burners in
& 2, for phase 3, FO with S%pIymajorityofheaters.y
0.5 is being used)

HCU-I recycle splitter
heater

12.26 MM Kcal/hr

269 KL TaJI stacks installed
as per stipulation,
installed Low Nox
burners in majority
ofheaters.

CDU-2 Atmospheric
heater

44.2 MM Kcal/hr

CDU-2 Vaccum heater
97.31 MM Kcal/hr

VBU-2 heater
33.52 MM Kcal/hr

1216 KL Tall stacks installed
as per stipulation,
installed Low Nox
burners in majority
ofheaters.

3030 KL Amine Treatment
Unit, Sour water
stripper, Tall stacks
installed as per
stipulation, installed
Low Nox burners in
majority ofheaters.

1578 KL Tall stacks installed
as per stipulation,
installed Low Nox
burners in majority
ofheaters.

HCU-2 recycle splitter
heater

12.26 MMKcal/hr

593 KL Tall stacks installed
as per stipulation,
installed Low Nox
burners in majority
of heaters.

GOHDS reactor
charge heater

44.16 MM Kcal/hr

1412 KL Tall stacks installed
as per stipulation,
installed Low Nox
burners in majority
ofheaters.

CPP-1 Boiler- I
90.51 MMKcal/hr

1944 KL Tall stacks installed
as per stipulation,
installed Low Nox
burners in majority
of heaters.

CPP-1 Boiler-2
90.51 MM Kcal/hr

5322 KL Tall stacks installed
as per stipulation,
installed Low Nox
burners in majority
of heaters.

CPP-I Boiler-3
90.51 MM Kcal/hr

4626 KL Tall stacks installed
as per stipulation,
installed Low Nox
burners in majority
of heaters.
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CPP-2 Boiler-4 4227 KL Tall stacks installed 4
90.51 MM Kcal/hr as per stipulatios,

installed Low Nox
burners in majority
ofheaters.

CPP-2 Boiler-5 4476 KL Tall stacks installed
90.51 MM Kcal/hr as per stipulation,

installed Low Nox
burners in majority
ofheaters.

CPP2 Boiler-6 4638 KL Tall stacks installed
90.51 MMKcaJ/hr as per stipulation,

installed Low Nox
burners in majority
ofheaters.

CPP-2 Boiler-7 2535 KL Tall stacks installed
90.51 MM KcaJ/hr as per stipulation,

installed Low Nox
burners in majority
ofheaters.

CDU-3 Atmospheric OKL Amine Treatment
heater Unit, Sour water

45.6 MMKcal/hr stripper, Tall stacks
installed as per
stipulation, installed
LowNox burners in
majority ofheaters.

CDU-3 Vaccum heater 44 KL Amine Treatment
16.53 Unit, Sour water

stripper, Tall stacks
installed as per
stipulation, installed
Low Nox burners in
majority ofheaters .

CPP-3 UtilityBoiler-I 1921 KL Tall stacks instal led
192.74 as per stipulation,

installed Low Nox
burners in majority
ofheaters.

CPP-3 Utility Boiler-2 2810 KL Tall stacks installed
192.74 as per stipulation,

installed Low Nox
burners in majority
ofheaters.

CPP-3 Utility Boiler-3 2510 KL Tall stacks installed
192.74 as per stipulation,

installed Low Nox
burners in majority
ofheaters.

CPP-3 Utility Boiler-4 4670 KL Tall stacks installed
192.74 as per stipulation,

installed Low Nox
burners in majority
ofheaters.
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5@5 coo rvo CTU.Oam me.nmi0,o6 alto6m c61o@u5qg

PCB/HO/LEGAL/O.J\.N0.47 l OF 2016/27/'J.0 l 7 Date: 10/10/2019

From
The Member Secretary

Parivesh Bhavan,
East Arjun Nagar
Delhi- I IO 032

Sri. Nazimuddhin,
Divisional Head- !PC- II
Central Pollution Control Board

To

4@8,.#5.#'-"' Sub: Formulation of fuel policy

Ref: Your c-rnai I dated 23/ l 0/:20 l 9

Sir,

The Kcrala Board hctd informed the State Government regarding formntting

fuel policy as per the NGT directions. ;\ draft notification prepared & submitted to

the Government in this regard for notifying in the Government Gazette is enclosed

for reference. Necessary action will be taken by the Board against industries

violating the fuel pol icy.

Yours faithfully,

-l.
MEMBER SECRETARY
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PCR/HO/l ,egal/NGT/O.A.NO.471 OF 2016/27/2017

From

Date: 01/10/2019

To
The Member Secretary

The Principal Secretary
Environment Department
Govt. Secretariat
Thiruvananthapuram

Sub: O.A.No. 471/2016 before the NGT.

Ref: I. T.O. Letter of even no dated 26/04/2018.
2. Govt. Letter no. Envt-82/157/2017-Envt dated 13/08/2019.

Madam,

The stand of the Board regarding use of Pet coke as fuel and draft notification

were communicated vide reference ( 1 ). Vide reference (2), it· was directed to

revise the notification. Draft of revised notification is submitted herewith for

further necessary action.

Yours faithfully,

•MEMBER SECRETARY
7

185



G.O.No.

Government of Kerala

Draft Notification

Date:

The Government of Kerala is exercise of the powers conferred under section

19(3) of the Air(Prevention and Control of Pollution) Act, 198 I hereby notifies the

following fuels as the "APPROVED FUELS" in the state:

(I) List of"APPROVED FUELS"

I. Coal
2 Lignite
3. Furnace OILDOISHIS
4. Motor Gasoline
5. Diesel
6. Liquid Petroleum Gas (LPG)
7. Compressed Natural Gas (CNG)/LNG
8. Kerosene
9. Naphtha
IO.Firewood
I I .Bio-gas
12.J\gro waste/bio fuel/briquettes
13.RDF, as per provisions of Solid Waste Management Rules, 2016
14.Petcoke
15.Charcoal

(2) Petcoke is hereby notified as "APPROVED FUELS" subject to the following
conditions:

jl~
1. Petcoke shall be permitted in the following projects only:-

a) Cement manufacturing in kilns
b) Thermal Power Plant/Captive Power Plant of capacity above 25

MW (with a condition to mix lime granules in required quantity
with Petcoke)

c) Glass manufacturing up to 25% of total fuel consumption
d) Refractories manufacturing

4

For utilization of the above approved fuels, adequate Air Pollution
Control Measures shall be provided by the unit.

3. Pet coke shall be used as fuel only with permission/Consent of the
Kerala State Pollution Control Board.186



4. The Sulphur content in the Pet coke being used as fuel in the State
shall not be more than 7% in any case/circumstances.

5. The use of Pet coke shall not be permitted in Ecologically Sensitive
Areas.

6. Import of Pet coke shall not be permitted.

(3) For using furnace Oil adequate Air Pollution Control Measures shall be
provided by the unit.

The fuels to be used by automobiles shall be as specified in Section 52 of Central
Motor Vehicle /\ct, 1988 and Amendments thereafter.
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No.Envt-B2/157/2017-Envt
Environment Department

22/11/2019,Thi ruvananthapuram

From
The Principal Secretary to Government

To

SPS Parihar

Chairman

CENTRAL POLLUTION CONTROL BOARD

Of Ir~JfJ-stry of Environment, Forest & Climate Change Govt.

Parivesh Bhaan, East Arjun Nagar, Delhi 11003

+ ­.J ..1... I I

Sub: Directions under Section 5 of the EP Act, 1986
regarding preparing a policy on the use of petcoke
and furnace oil-reg

Ref: Your letter no B-33014/07/2019/IPC-II/5753 cJt
23.8.2019

attention to the
following:

reference
I am to invite your

cited and to inform you the

It is submitted that Petcoke
is a fuel with high sulphur content. So it is desirable to
limit the use of Pet coke as a fuel only for Cement kilns
and in Heavy or Large Industries/establishments where
adequate air pollution control measures including Alkali
Media Wet Scrubber are being installed. The operation and
maintenance of the entire system shall ensure that the
emission parameters are well within the standards. To
ensure proper quality of Petcoke for maintaining the
desirable emission standards, it is suitable to impose ban
on imported Petcoke. State Government is about to notify
petcoke as an approved fuel on the basis of above
consideration. In the draft notification the sulphur
content in the Petcoke being used as fuel in the State has
been limited to 7%. In any case/circumstances the import of
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Petcoke shall not be permitted.

This is for kind information

Yours Faithfullv,

t.
VALSA.V

Additional Secretary
For Principal Secretary to Government

(
(
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PCB/HO/LEGAL/O.A.NO.471 of 2016/27/2017 Date: 30 /11/2020

From
,/he Member Secretary

J Sri. Nazimuddhin,
Additional Director &Divisional Head- IPC- II Division
Central Pollution Control Board
Parivesh Bhavan,
East ArjunNagar
Delhi- 110 032

Sub: 0. A. No. 471/16, O.A. 67/19, O.A. 138/19 regarding banning use of petcoke
and furnace oil

Ref: 1) CPCB letter No. CPCB/IPC-II/Petcoke/2020/1706 dated 26/06/2020
2) This office letter of even no. dated 18/11/2020 to Government.

Sir,
We are in receipt of the letter under reference (1 ). The Hon'ble NGT has

rejected the report of the States that have not banned use of Petcoke & furnace oil

except as feed stock vide order dated 04/07/2019. In this circumstance Government

have been addressed for taking necessary action to ban the use of Petcoke and

furnace oil by industries as fuel in the State except using it as feed stock.

The request from IOCL to consider the use of LSHS as industrial fuel while

formulating fuel policy was also intimated to Government vide letter under reference

(2).Copy of the letter is enclosed herewith for kind information and further

necessary action.

Yours faithfully,

MEMBEJtc::RETARY
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KERALA STATE POLLUTION CONTROL BOARD
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also fl.., otojou0conj , -Rook,FA>

APURAM,

PCB/HO/LEGAL/O.A.NO.471 of2016/27/201
From

The Chairman
To

The Principal Secretal·y
Environment Department
Govt. Secretariat
Thiruvananthapuram

I
1 8 NQi, Pate: 18/11,/2020

f. t.U'-4)

DESar-4 /,
------- i

Sub: O.A. No.471/2016, O.A. 67/2019 and O.A. 138/19 regarding banning use of
petcoke and furnace oi I

Ref: I) This office letter of even no. dated 29/11/2017
2) This office letter of even no. dated 06/03/2018
3) Direction no.B-33014/07/2019/IPC-II/5747-5778 dated 23/08/2019

from CPCB
4) This office letter of even no dated O 1/10/2019
5) Letter No. CPCB/lPC-II/Petcoke/2020/1706 dated 26/06/2020 from CPCB 1

Madam,

The Hon'ble Supreme Court of !ndie had vide order dated 24.10.2017 in

Writ Pettion (Civil) 13029/1985 banned use of pet coke and furnace oil in National

Capital Region states as these fuels emit more sulphur dioxide compared to

conventional fuels. Subsequently, the Supreme Court vide order dated 17. I 1.2017

in the said writ petition requested all State Governments to consider taking similar
measures.
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Meanwhile, the Hon'ble NGT had vide order dated 16.05.2017 in O.A

471/16 directed all State Governments to take decision as to whether pet coke is an

approved fuel or not. The Board got a study conducted through BPCL-Kochi

Refinery regarding change in emission quality due to use of pet coke. Based on

the study it was informed vide reference (1) that, it was desirable to limit the use of

pet coke in the State to cement kilns and large industries in which alkali media wet

scrubber system was provided in addition to conventional air pollution control

systems. A draft notification in this regard was also submitted therewith. Vide

reference (2) it was submitted that pet coke may be classified as an approved fuel

only for use in cement kilns and in heavy or large industries/establishments where

adequate air pollution control measures are installed.
Vide direction under reference (3), the CPCB directed the State to formulate

and enforce fuel policy regarding use ofpet coke and furnace oil in the State.

It may kindly be noted that, vide Order dated 04.07.2019 ofHon'ble NOT in
t

O.A.67/2019 it was directed as follows:
"The Pet-coke and furnace oil may not be allowed except in terms of the Report of

the CPCB dated 15.02.2019 as follows:
"Considering the various directions and orders of Hon 'ble Supreme

Court regarding use Pet-coke andfurnace oil containing higher sulphur, it

is required that States and UTs, including Himachal Pradesh, formulate fuel

policies regarding use of Pet-coke and FO in light of Hon'ble Supreme

Court order dated 24.10.2017 (bcnning use of Pet-ccke and FO in NCR

States) and 17.11.2017 (suggesting States/UTs to take similar measures) and

further Hon'ble Supreme Court order dated 13.12.2017, 05.02.2018 and

26.07.2017 allowing use of Pet-coke in industries/processes whch use Pet­

coke andfurnace oil either as feed stock (Calcined Pet Coke (CPC) units,

Aluminium industries) or where they get absorbed along with product in

manufacturingprocess (cement, Lime Kiln, calcium carbide industries). It is

( .
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relevant to mention that use ofRaw Petroleum Coke (RPC) in CPC units has

been allowed with condition of 90% recovery of S02 emission. The same

principle may be followed in industrial processes where use of FO as feed

stock is considered by States/UTs. "

Vide reference (4), draft notification regarding use of pet coke & furnace oil

in the State was submitted wherein it was stated that both fuels could be used as

fuel in the State subject to implementation of air pollution control measures.

The matter was informed to CPCB also. CPCB had filed consolidated report of all

States before the NGT in O.A. No. 67/2019. The NGT has rejected the report of

the States tha have not banned us of Pet coke & furnace oil except as feed

stock. Hence urgent necssary action may kindly be taken to ban the use of pet

coke and furnace oil by industries as fuel in the State except using it as feed stock.

Meanwhile CPCB vide letter under reference (5), on the basis of IOCL

representation, had requested to consider the use of LSHS as industrial fuel while

formulating fuel policy. Industries that are already using furnace oil as fuel may be

given time to switch over to alternative fuels.

Yours faithfully,

l
CHAIRMAN

%
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go]T 7' Government of Madhya Pradesh . f>.\.>\£..... !
"l! .:,:i Department of Environment ·t,~ t-0 ll , ,t,,JBoar)' Mantralaya, Bhopal ' ! · .... ·

-s+gs8yPy""__ +]
-~~~{'378 /2019/32-3 ,r) ~VBhopal, Dated l.'8 (.3 /j h
To. pus! l

seer, ale Mtx, 1
Central Pollution Control Board, 0 cA r
Parivesh Bhawan, CBD cum Office Complex l 1/ .... ' \
East Arjun Nagar, ~X\\~
Delhi - 110 032. ~C\\\O

'7

Sub: Directions under Section 5 of the Environment (protection) Act, S\7'7tl
1986, regarding preparing a policy on use of Pet Coke and furnace
oil.

Ref: Your letter No B-33014/07/2019/IPC-II/5759, Dated 23/08/2019

*****
In pursuance to the Hon'ble NGT, Principal Bench, New Delhi, order

issued on dated 16/5/2017 in reference to original Application No. 471 of

2016 in the matter of People for Education Research Scholarship &

Outward Nutrition V/S Union of India & others, the State Government has

taken a policy decision regarding the use of pet coke as a fuel in the

industries vide order no 2196/2116/2017/18-5, dated 17/07/2017, the

copy of the same is attached for information. The same policy will be
adopted in case of use of furnace oil also.

•Deputy Seretary
Government of Madhya Pradesh
Department of Environment

Endt No. /378 /2019/32-3 Bhopal, Dated
PY to;

The Member Secretary, MP Pollution Control Board, Bhopal for
, information and directions to comply with the above policy.

I
Deputy Seretary

Government of Madhya Pradesh
Department of Environment

Encl: As above
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Bhbpat Dated: y-;J:..Jo~l~
·. Otd:er

..RT.sh5.
; ,t>":: '1.Ql~ JJt the m.atterofJ,)co·ple for.Jtch1cation ~ese.a.i•th Scholaishtp & Outward

•e.- NutritionV/8 Union of India & others, theStat6 Government has examined
i##ate#i on sofa6oncthe iiPPoladiancontrolBoard.

As rnehtiorted by th.e MPP6I,tai:fon (;brttiol Board, the·>Slllphur content
in th<;: Pct Coke is higher "than Coal and hence there. might be a problem of

:>;' Jn•cre!;l,Se in the 'Sulphur Dioxide Emission in the a,trriosphere due to the US()

.: : , ·'.: •• of Pet coke as a fuel in the industries, but the same can be contro1Jed by
:.: f+,,,++le pH1+56 O,++ -4ass ,, • + <sf a;},. s:bl ration Conicmeasures a source Gt e,..,.,_,.:,101,.

In light of the above facts, the State Government is of the opinion that

. ,, · the industdes can us the Pet Coke ¢.s a. ·ruel only after obtaining the
• , ..... • . ,. • . • 't; •• . • '

" consent fromthe M P Pollution ControlBoard. TheM P Pollution.Control
. : .. ,. . . . ' .. _..-,,..,--·. •.r;', :.. _ .... - __• ;...: ...•/•. ·, -~ . ·. · . :·- •' •;: .•. ·,; . :· .

. , '·; ·, 3oard mayall6w the pct coke asfuel inthe iridustries on Qf,l:Sft. tCi cas·e basis·.. .. . . .

through~ C6n$Cht .aJtbf:,1,ropcr'\6r6~~irt~troh of control equi,pments installed
. . . . ... ·. " . ,..

by the proponents for the: con1'.rol of the Emission of SU[phur Dioxide and
other 11ollutants. ~i \

"'-\.
. \) .h \. · {Raji1':S' · a1',ma, .. ,.,,.,~

' 1 Additional ~c:tetary. ·
cert.- €ks.».±.

L. The Cbairr.r.ta.xi, MP :Pollution Cortttor Board, Bhopal, for information
and necessary acfron. . .

2. Gourd 'File..
' 'I '
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Central Pollution Control Board,

East Arjun Nagar,
Parivesh Bhawan, CBD cum Office Complex

Delhi - 110 032.

The Member Secretary, I, 110€1 zro
/39-340

r~tral Pollution Control Board 1

wee,,,
21\

Sub: The Directions under Section 5 of the Environment (protection) Act, 1986, regarding

MADRYA PRADESH POLLUTION CONTROL BOARD
zIJ?gr vqgvr fiavr ate

Paryawaran Parisar, E-5, Arera Colony, Bhopal - 462 016 (M.P.)
uufaur ufa, {-s, 3r ara)), situ1ea 462 016 (7.I.)

Phone : (0755) 2466 095/ 2464 428 Fax : (0755) 2463 742 E-mail : hsmd117@gmail.com ­

No. 2..7-i'2__!MPPCB/TS/Petcoke/2019 Bhopal, Dated: q~ l-1v/2019
l si, j«i sipi'{f/a'

lTo,

(
(

preparing a policy on use of Pet Coke and furnace oil - reg.
Ref: 1. Your Jetter no B33014/7/2019/IPC-II/TPP Dated 19/09/2019.

2. Your letter no B-33014/7/2019/1PC-II/5747-5778 Dated 23/08/2019

In reference to the above subject, it is to be intimated that the Government of

Madhya Pradesh has taken policy decision regarding the use of pet coke in the

industries vide order no 2196/2116/2017/18-5, dated 17/07/2017 according to

which the industries can use the petcoke as a fuel only after obtaining the consent

from the Madhya Pradesh Pollution Control Board. The MP Pollution Control Board

may allow the petcoke as a fuel in the industries on case to case basis through

consent after proper examination of contrnl equipments installed by the proponents

for the control of the emission or Sulphur Dioxide & other pollutants.

The Stale Government has taken a policy decision vide letter no.

438/378/2019/32 3 dt. 28.09.2019 regarding the use of furnace oil stating that the

policy adopted in case of petcoke will also be adopted in case of furnace oil. The policy

26CPCB/letter

Encl: As above
decisions taken by the State Government are attached herewith for reference.

kw'<
(R.S. Kori)

MEMBER SECRETARY
4
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(
( MADHYA PRADESH POLLUTION CONTROL BOARD

nznq?gr yqgvr friarur at
Paryawaran Parisar, E-5, Arera Colony, Bhopal - 462 016(M.P.)

uufaur ufn, { - 5 , 3r a1cal , au1a 4 6 2 0 1 6 ( 1. 7 )

Phone: (0755) 2466 095/ 2464 428 Fax: (0755) 2463 742 E-mail: hsmd117@gmail.com

/2019Bhopal, Dated:/ MPPCB/TS/Petcoke /2019Endt. No.

Copy to;

1. The Zonal officer, Central Pollution Control Board, 3d floor, Sahakar Bhawan,

North TT Nagar, Bhopal-462003, for information and necessary action a copy of

the same is attached herewith.

2. The Regional Officer, MP Pollution Control Board Bhopal/Indore/Dewas/Dahr/

Pithampur /Ujjain/ Guna/Gwalior / Sagar/Satna/Rewa/Singrauli/Shahdol/

Katni/Jabalpur/Chhindwara for information and necessary compliance.

I
(R.S. Kori)

MEMBER SECRETARY

CPCB/letter
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Order

Bhopal Dated: \':J-Jo'"f-/i,o
> 2et?

the matter in consultation with the M P Pollution Control Board.

In pursuance to· the Hon'ble NGT, Principal Bench, New Delhi, order

Nutrition V /S Union of India & others, the State Government has examined

2016 in the matter 9f People for Education Research Scholarship & Outward

issued on dated 16/5/2017 in reference to original Application No. 471 of

,•.:

As mentioned by the M P Pollution Control Board, the sulphur content.

in the Pct Coke is higher th'an Coal and hence there might be a problem of

increase in the Sulphur Dioxide Emission in the atmosphere due to the use

of Pct Coke as a fuci in the industries, but the same can be controlled by

M

suitable Pollution Control measures at source of emission.

~ \_J V ln light of the above facts, the State Government is of the opinion that

~\~ \ \ the industries car: use the Pet Coke as a fuel only after obtaining the

"' I·,,;,

d
consent from the M P Pollution Control Board. The M P Pollution Control

Board rn~.Y allow the pct coke as fuel in the industries on case to case basis
.. l)yy mot consort after proper cxamination of control equipments installed

f;Jf(, V by the proponents for the control of the Emission of Sulphur Dioxide and

. · otter pollutants. ~-._, .

'' ' \(RajivSharma)'
Additional secretary

copy to:' g. [/l4

/2
'v"'.., \ --< o "'._ e,,aT \ 't[\>'it"'

e Chairman, M P Pollution Control Board, Bhopal, for information

d necessary action.
2. Gourd File.
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f
Government of Madhya Pradesh
Department of Environment

Mantralaya, Bhopal

-,~ Chairman,
Central Pollution Control Board,
Parivesh Bhawan, CBD cum Office Complex
East Arjun Nagar,
Delhi - 110 032.

No.

To,

/378 /2019/32-3 Bhopal, Dated

Sub: Directions under Section 5 of the Environment (protection) Act,

1986, regarding preparing a policy on use of Pet Coke and furnace

oil.
Ref: Your letter No B-33014/07/2019/1PC-II/5759, Dated 23/08/2019

kkkk

I,Encl: As above

In pursuance to the Hon'ble NGT, Principal Bench, New Delhi, order

issued on dated 16/5/2017 in reference to original Application No. 471 of

2016 in the matter of People for Education Research Scholarship &

Outward Nutrition V/S Union of India & others, the State Government has

taken a policy decision regarding the use of pet coke as a fuel in the

industries vide order no 2196/2116/2017/18-5, dated 17/07/2017, the

copy of the same is attached for information. The same policy will be

adopted in case of use of furnace oil also.

(N.A.Khan)
Deputy Seretary

Government of Madhya Pradesh
Department of Environment

Bhopal, Dated 2/9/19Endt Nol439 /378 /2019/32-3
Copy to;
The Member Secretary, MP Pollution Control Board, Bhopal

information and directions to comply with the above policy.

for

Dep~ Seretary
Government of Madhya Pradesh

Department of Environment
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Madhya Pradesh Pollution Control Board
arerg?er vqsrur friarur ale

Paryawaran Parisar, E-5, Arera Colony, Bhopal - 462 016 (M.P.)
refazwr ufrz, {-s, sf@zr acitl, surer-- 462 016 (@.I.)

Phone: (0755) 2466 095/ 2464 428 Fax: (0755) 2463 742 E-mail : it_mppcb@rediffmail.com

(

Endt. No. / /MPPCB/TS/Petcoke/2020 Bhopal, Dated: 72,-o] /2021
Copy to;

1. The Zonal officer, Central Pollution Control Board, E-5, Paryavaran Parisar, Arera
Colony, Bhopal-462016, for information and necessary action a copy of the s
attached herewith in continuation to this office letter no 2713 dated 03/10/2019.

2. The Regional Officer, MP Pollution Control Board

Indore/Dewas/Dahr/ Pithampur/ Ujjain/ Guna/ Gwalior/ Sagar/ Satna/
Singrauli/ Shahdol/ Katni/Jabalpur/Chhindwara for information
compliance.

3. Legal Section, MP Pollution Control Board Bhopal for information

reference to your letter no1 134 dated30/12/2020

CPCB letter 68
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Madhya Pradesh Pollution Control Board
aaru?er uzgsrur feeirur ale

Paryawaran Parisar, E-5, Arera Colony, Bhopal - 462 016 (M.P.)
rfavr ufrz, {-s, sr a»ital, surer- 462 016 (nr.u.)

Phone,: (0755) 2466 095/ 2464 428 Fax: (0755) 2463 742 E-mail : it_mppcb@rediffmail.com

No.

To,

/MPPCB/TS/Petcoke/2020 Bhopal, Dated: 02al /2021

The 'Member Secretary,
Central Pollution Control Board,
Parivesh Bhawan, CBD cum Office Complex

East Arjun Nagar,
Delhi - 110 032.

Sub: Compliance of the order dated 16/07/2020 of Hon'ble NGT, in case of OA no 67/2019

(Sumit Kumar Versus State of Himachal Pradesh and Ors) regarding preparing a policy

on use of Pet Coke and Furnace oil - reg.
Ref: This office letter no 2712 dated 03/10/2019

*****

In reference to the above' subject, it is to be intimated that the Government of adhya

Pradesh has taken policy decision regarding the use of pet coke in the industries vide o Ider no

2196/2116/2017/18-5, dated 17/07/2017 according to which the industries can use the pet
coke as a fuel only after obtaining the consent from the Madhya Pradesh Pollution I ontrol
Board. The MP Pollution Control Board may allow the pet coke as a fuel in the indus ies on
case to case basis through consent after proper examination of control equipments inst

the proponents for the control of the emission of Sulphur Dioxide other pollutants.
The State Government has also taken a policy decision vide lett r no.

438/378/2019/32-3 dt. 28.09.2019 regarding use of furnace oil stating that, the policy
adopted in case of pet coke will be adopted in case of furnace oil. The above policy de isions

were intimated vide this office letter no 2712 dated 03/10/2019. The s a tached

herewith for reference.

Encl: As above

CPCB letter 67
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MAHARASHTRA POLLUTION CONTROL BOARD
( Tel.: 24010437/24020781/24014701

Fax : 24024068 / 24044531
Website: www.mpcb.gov.in
E-mail: jdair@mpcb.gov.in

NO.MPCBIJD(APC)/TB-2/B-0]

±Nazimuddin,
Divisional Head-IPC-II,
Central Pollution Control Board,
Parivesh Bhawan, East Arjun Nagar,
Delhi-110032

Kalpataru Point, 2nd - 4th Floor,
Opp. PVR Cinema,
Near Sion Circle, Sion (E),
Mumbai - 400 022.

Date: G5/02/2020

Sub: Policy for use of Pet Coke and Furnace Oil as a Fuel in the State of
Maharashtra.

Ref: 1. Order passed by Hon'ble National Green Tribunal in OA No.67/2019 filed
by sumit kumar v/s State of Himachal Pradesh.

2. CPCB direction No. B-33014/07/2019/IPC-ll/5747-5778 dtd. 23/08/2019.
3. Policy for use of pet coke & furnace oil in State of Maharashtra dtd.

05/02/2020.

In compliance to Hon'ble National Green Tribunal in OA No.67/2019 filed by sumit
kumar v/s State of Himachal Pradesh and CPCB direction dtd. 23/08/2019, M.P.C.Board vide
circular No. MPCB/JD(APC)/Fuel Policy/TB-2/B-489 dtd.05/02/2020 formulating Policy for use
of Pet Coke and Furnace Oil as a Fuel in the State of Maharashtra. Copy of circular submitted
for information & further submission to Hon'ble National Green Tribunal.

D.A. Circular dtd.05/02/2020.

Copy Submitted for information to:
1. Chairman, M.P.C.Board, Sion, Mumbai.
2. Chairman, C.P.C.Board, Delhi.
3. Principal Secretary, Environment, Govt. of Maharashtra, Mantralaya, Mumbai
4. Member Secretary, C.P.C.Board, Delhi

Copy to:
1. PSO / JD-APC I JD-WPC I RO-HQ/Law Officer-1/2, for information.
2. All RO / All SRO, MPCB for information & Necessary Action. They are directed to

circulate the said circular to all concerned industries/Industries Association and District
Magistrates as per your jurisdiction.

3. ASO /EIC-For uploading on MPCB Website

D.A. Circular dtd.05/02/2020.
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MAHARASHTRA POLLUTION CONTROL BOARD
Tel.: 24010437/24020781/24014701
Fax : 24024068 / 24044531•
Website : www.mpcb.gov.in
E-mail : jdair@mpcb.gov.in

No. MPCB/JD(APC)/Fuel Policy/TB-2/B- 489
CIRCULAR

Kalpataru Point, 2nd - 4th Floor,
Opp. PVR Cinema,
Near Sion Circle, Sion (E),
Mumbai - 400 022.

Date: os[0]02a­

Sub : Policy for use of Pet Coke and Furnace Oil as a fuel in
the State of Maharashtra

Ref : Orders passed by Hon'ble National Green Tribunal in Original
Application No.67/2019 filed by Sumit Kumar vls State of
Himachal Pradesh.

Shri M.C. Mehta had filed a Writ Petition (s) (Civil) No. 13029/1985 before the

Hon'ble Supreme Court of India against the Union of India & Ors., regarding prohibition on

use of pet coke and Furnace oil in industries in the NCR state of Haryana, Uttar Pradesh

and Rajasthan, wherein, the Hon'ble Supreme Court of India vide order dated 17/11/2017

directed all the State Government and Union Territories to consider similar measures.

Subsequently, the Hon'ble Supreme Court has passed various orders dated

13/12/2017, 05/02/2018,26/07/2018,09/10/2018 and in its order dated 09/10/2018, taken

on record the Report of Central Pollution Control Board regarding use of pet coke as feed

stock in Calcined Petroleum Coke (CPC) units wherein it was recommended that due to

emission of S02 in high concentration the emission needs to be treated in Flue-gas

desulfurization (FGD) systems having removal efficiency more than 90%.

Sumit Kumar has filed an Original Application bearing No.67/2019 against State of

Himachal Pradesh & Ors. with clubbed matter before the Hon'ble National Green Tribunal,

Principal Bench, New Delhi, for prohibition on use of pet coke and furnace oil as a fuel.

In the aforesaid matter, the Hon'bl NGT vide order dated 26/03/2019 has accepted

Report of the Central Pollution Control Board and directed the CPCB to issue appropriate

directions in this regard to the concerned States indicating corrective measures against
those who failed to comply with the directions.

In compliance of the aforesaid directions, the Central Pollution Control Board has

issued directions u/s ·5 of the Environment (Protection) Act, 1986 vide letter dated

23/08/2019 directed to all States and Union Territories for preparation of policy on use of
Pet Coke and Furnace Oil as follows,

(i) State Government I Union Territory Administration shall formulate and enforce fuel

policy regarding use ofpet coke and furnace oilin the State/~niloiy in light

(J{ Page 1 of3
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9

of various orders passed by Supreme Court regarding use ofpet coke and furnace
oil in Writ Petition (C) No.13029/1985.

8

(ii) State Government I Union TerritoryAdministration through respective SPCB IPCC
shall take strict action against any industry, if found violation ofthe fuelpolicy on use
ofpet coke and furnace oil that will be enforced as above, using thepowers conferred
under environmental laws.

1. Policy:
Accordingly, the following policy is framed for use of Pet Coke & Furnace Oil as
Fuel:

(i) PET COKE (PC):
Petroleum coke, abbreviated coke or petcoke, is a final carbon-rich solid

material which is derived from oil refining and is one type of the group of

fuels referred to as cokes. This coke can either be fuel grade (high in
sulphur and metals) or anode grade (low in sulphur and metals). Pet-Coke

is over 80% Carbon and emits 5% to 10% more Carbon Dioxide (CO2) than

Coal on a per unit-of-energy basis when it is burned.

(ii) FURNACE OIL (FO):
Fuel oil (also known as heavy oil, marine fuel or furnace oil) is a fraction

obtained from petroleum distillation, either as a distillate or a residue. Fuel

oil is made of long hydrocarbon chains, particularly alkanes, cycloalkanes

and aromatics.

2. The following fuel will be allowed subject to Conditions mentioned
further:

A. Liquefied Petroleum Gas (LPG)

B. Liquefied Natural Gas (LNG)

C. Piped Natural Gas (PNG)
D. High Speed Diesel (HSD)

E. Bio Gas 1

F. Bio-fuel (Bio-Ethanol etc.)

G. Refuse Derived Fuel (RDF): To be used in Cement kiln & Waste to Energy

plant or any other unit allowed by the Central Government/State

Government.

H. Biomass as fuel (like Bagasse, Briquettes/Pellets etc.)/ Agriculture

refuse/dung cake.

I. Low Sulphur Heavy Stock (LSHS)

J. Light Diesel Oil (LOO)

K. Coal/lignite

Page 2 of3
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L. Firewood/wood charcoal

M. Naptha/Propane/ gasoline/Hydrogen/Methane

N. Pet Coke subject to Specific Conditions: In units such as Cement Plant or

Lime kiln, Calcium carbide and Gasification for use as feed stock or in the

manufacturing process only on actual user basis or in process where

Sulphur is completely absorbed as per Office Memorandum issued by

Ministry of Environment Forest & Climate Change (MoEF &CC) vide no. Q-
18011/54/2018-CPA dated-10-09-2018.

0. Units having furnaces based upon Furnace Oil as fuel may be allowed with

a condition that Unit(s) shall install the system for 90% scrubbing and

removal of SO2 emission and Large scale & Medium Scale unit shall install

continuous online emission monitoring system and online data transfer to

Maharashtra Poilution Control Board & Central Pollution Control Board.

3. IMPLEMENTATION PERIOD:
i. Units planning to use Furnace Oil shall follow the timeline given below for

compliance with installation of system for 90% scrubbing of SO2 emission

and Large Scale & Medium Scale unit shall install the continuous online
emission monitoring system.

Table
Category Timeline for compliance from the

date of Notification.
Unit(s) irrespective of category falling in
Critical Polluted Area (CPAs)/ Severely
Polluted Area (SPAs)/Other Polluted Areas

One Year(OPAs) based on the Comprehensive
Environmental Pollution Index (CEPI)
developed by CPCB.
Rest of Areas Red Category

in Orange Category Two YearsMaharashtra Green Category

ii. In case any units failed to achieve the compliance within the timeline
mentioned above, they shall be prohibited for using Furnace Oil.

( E. iran, IAS)
M ecretary

Copy submitted for favour of information to:
1. Hon'ble Chairman, MPCB, Sion, Mumbai.
2. Principal Secretary, Environment, Govt. of Maharashtra, Mantralaya, Mumbai

Copy to:
1. PSO / JD-APC I JD-WPC I RO-HQ/Law Officer-1/2, for information. .
2. All RO/ All SRO, MPCB for information & Necessary Action. They are directed to

circulate the said circular to all concerned industries/Industries Association and
District Magistrates as per yourjurisdiction.

3. ASO /EIC-For uploading on MPCB Website

Page 3 of3
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel.: 24010437/24020781/24014701
Fax: 24024068 I 24044531
Website : www.mpcb.gov.in
E-mail : jdair@mpcb.gov.in

NO.MPCBIJD(APC)/TB-2/B- ]

To,
Nazimuddin,
Divisional Head-IPC-II,
Central Pollution Control Board,
Parivesh Bhawan, East Arjun Nagar,
Delhi-110032

Kalpataru Point, 2nd - 4th Floor,
Opp. PVR Cinema,
Near Sion Circle, Sion (E),
Mumbai - 400 022.

Date: 05/02/2020

Sub: Policy for use of Pet Coke and Furnace Oil as a Fuel in the State of
Maharashtra.

Ref: 1. Order passed by Hon'ble National Green Tribunal in OA No.67/2019 filed
by sumit kumar vis State of Himachal Pradesh.

2. CPCB direction No. B-33014/07/2019/IPC-ll/5747-5778 dtd. 23/08/2019.
3. Policy for use of pet coke & furnace oil in State of Maharashtra dtd.

05/02/2020.

In compliance to Hon'ble National Green Tribunal in OA No.67/2019 filed by sumit
kumar v/s State of Himachal Pradesh and CPCB direction dtd. 23/08/2019, M.P.C.Board vide
circular No. MPCB/JD(APC)/Fuel Policy/TB-2/8-489 dtd.05/02/2020 formulating Policy for use
of Pet Coke and Furnace Oil as a Fuel in the State of Maharashtra. Copy of circular submitted
for information & further submission to Hon'ble National Green Tribunal.

D.A. Circular dtd.05/02/2020.

Copy Submitted for information to:
1. Chairman, M.P.C.Board, Sion, Mumbai.
2. Chairman, C.P.C.Board, Delhi.
3. Principal Secretary, Environment, Govt. of Maharashtra, Mantralaya, Mumbai
4. Member Secretary, C.P.C.Board, Delhi

Copy to:
1. PSO I JD-APC I JD-WPC I RO-HQ/Law Officer-1/2, for information.
2. All RO I All SRO, MPCB for information & Necessary Action. They are directed to

circulate the said circular to all concerned industries/Industries Association and District
Magistrates as per your jurisdiction.

3. ASO I EIC-For uploading on MPCB Website

D.A. Circular dtd.05/02/2020.
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MAHARASHTRA POLLUTION CONTROL BOAI.D
Tel.: 24010437/24020781/24014701
Fax: 24024068 / 24044531 •
Website : www.mpcb.gov.in
E-mail : jdair@mpcb.gov.in

No. MPCB/JD(APC)/Fuel Policy/TB-2/- 489
CIRCULAR

Kalpataru Point, 2nd - 4th Floor,
Opp. PVR Cinema,
Near Sion Circle, Sion (E),
Mumbai - 400 022.

Date: os [0]00

Sub : Policy for use of Pet Coke and Furnace Oil as a fuel in
the State of Maharashtra

Ref: Orders passed by Hon'ble National Green Tribunal in Original
Application No.67/2019 filed by Sumit Kumar v/s State of
Himachal Pradesh.

Shri M.C. Mehta had filed a Writ Petition (s) (Civil) No. 13029/1985 before the

Hon'ble Supreme Court of India against the Union of India & Ors., regarding prohibition on

use of pet coke and Furnace oil in industries in the NCR state of Haryana, Uttar Pradesh

and Rajasthan, wherein, the Hon'ble Supreme Court of India vide order dated 17/11/2017

directed all the State Government and Union Territories to consider similar measures.

Subsequently, the Hon'ble Supreme Court has passed various orders dated

13/12/2017, 05/02/2018,26/07/2018,09/10/2018 and in its order dated 09/10/2018, taken

on record the Report of Central Pollution Control Board regarding use of pet coke as feed

stock in Calcined Petroleum Coke (CPC) units wherein it was recommended that due to

emission of S02 in high concentration the emission needs to be treated in Flue-gas

desulfurization (FGD) systems having removal efficiency more than 90%.

Sumit Kumar has filed an Original Application bearing No.67/2019 against State of

Himachal Pradesh & Ors. with clubbed matter before the Hon'ble National Green Tribunal,

Principal Bench, New Delhi, for prohibition on use of pet coke and furnace oil as a fuel.

In the aforesaid matter, the Hon'ble NGT vide order dated 28/03/2019 has accepted

Report of the Central Pollution Control Board and directed the CPCB to issue appropriate

directions in this regard to the concerned States indicating corrective measures against

those who failed to comply with the directions.

In compliance of the aforesaid directions, the Central Pollution Control Board has

issued directions u/s 5 of the Environment (Protection) Act, 1986 vide letter dated

23/08/2019 directed to all States and Union Territories for preparation of policy on use of
Pet Coke and Furnace Oil as follows,

(i) State Government I Union Territory Administration shall formulate and enforce fuel

policy regarding use ofpet coke and fumace oil in the State/~tritory in light(Jf Page1of3
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t
of various orders passed by Supreme Court regarding use of pet coke and furnace

oil in Writ Petition (C) No. 13029/1985.

(ii) State Government I Union Territory Administration through respective SPCB I PCC

shall take strict action against any industry, if found violation of the fuel policy on use

ofpet coke and furnace oil that will be enforced as above, using the powers conferred

under environmental laws.

1. Policy:
Accordingly, the following policy is framed for use of Pet Coke & Furnace Oil as
Fuel:

(i) PET COKE (PC):
Petroleum coke, abbreviated coke or petcoke, is a final carbon-rich solid

material which is derived from oil refining and is one type of the group of

fuels referred to as cokes. This coke can either be fuel grade (high in

sulphur and metals) or anode grade (low in sulphur and metals). Pet-Coke

is over 80% Carbon and emits 5% to 10% more Carbon Dioxide (CO2) than

Coal on a per unit-of-energy basis when it is burned.

(ii) FURNACE OIL (FO):
Fuel oil (also known as heavy oil, marine fuel or furnace oil) is a fraction

obtained from petroleum distillation, either as a distillate or a residue. Fuel

oil is made of long hydrocarbon chains, particularly alkanes, cycloalkanes

and aromatics.

2. The following fuel will be allowed subject to Conditions mentioned
further:

A. Liquefied Petroleum Gas (LPG)

B. Liquefied Natural Gas (LNG)

C. Piped Natural Gas (PNG)

D. High Speed Diesel (HSD)
E. Bio Gas

F. Bio-fuel (Bio-Ethanol etc.)

G. Refuse Derived Fuel (RDF): To be used in Cement kiln & Waste to Energy

plant or any other unit allowed by the Central Government/State

Government.

H. Biomass as fuel (like Bagasse, Briquettes/Pellets etc.)/ Agriculture

refuse/dung cake.

I. Low Sulphur Heavy Stock (LSHS)

J. Light Diesel Oil (LOO)

K. Coal/lignite

Page 2 of3
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L. Firewood/wood charcoal

M. Naptha/Propane/ gasoline/Hydrogen/Methane

N. Pet Coke subject to Specific Conditions: In units such as Cement Plant or

Lime kiln, Calcium carbide and Gasification for use as feed stock or in the

manufacturing process only on actual user basis or in process where

Sulphur is completely absorbed as per Office Memorandum issued by

Ministry of Environment Forest & Climate Change (MoEF &CC) vide no. Q­

18011/54/2018-CPA dated-10-09-2018.

0. Units having furnaces based upon Furnace Oil as fuel may be allowed with

a condition that Unit(s) shall install the system for 90% scrubbing and

removal of SO2 emission and Large scale & Medium Scale unit shall install

continuous online emission monitoring system and online data transfer to

Maharashtra Pollution Control Board & Central Pollution Control Board.

3. IMPLEMENTATION PERIOD:
i. Units planning to use Furnace Oil shall follow the timeline given below for

compliance with installation of system for 90% scrubbing of SO2 emission

and Large Scale & Medium Scale unit shall install the continuous online

emission monitoring system.

Table

Category Timeline for compliance from the
date of Notification.

Unit(s) irrespective of category falling in
Critical Polluted Area (CPAs)/ Severely
Polluted Area (SPAs)/Other Polluted Areas

One Year(OPAs) based on the Comprehensive
Environmental Pollution Index (CEPI)
developed by CPCB.
Rest of Areas Red Category

in Orange Category Two Years
Maharashtra Green Category

ii. In case any units failed to achieve the compliance within the timeline
mentioned above, they shall be prohibited for using Furnace Oil.

(E. ta liran, 1As)
Mer iecretary

Copy submitted for favour of information to:
1. Hon'ble Chairman, MPCB, Sion, Mumbai.
2. Principal Secretary, Environment, Govt. of Maharashtra, Mantralaya, Mumbai

Copy to:
1. PSO I JD-APC I JD-WPC I RO-HQ/Law Officer-1/2, for information.
2. All RO / All SRO, MPCB for information & Necessary Action. They are directed to

circulate the said circular to all concerned industries/Industries Association and
District Magistrates as per your jurisdiction.

3. ASO / EIC-For uploading on MPCBWebsite

Page 3 of3
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f
MANIPUR POLLUTION CONTROL BOARD

IMPHAL WEST DC OFFICE COMPLEX
LAMPHELPAT-795004

Sir,

I~~~Q~St}~!1mber, 2019~
[.re! resw [jsrvr @'
t 2»-1 • f!sat

" we "o
son ft.«e

r l0tn1 Po\\\1tion Con\ IOI Boartl \ ~
,a Arin lrgr. Delhi-}i.«m havan, +6s! 'r» '?-­

Subject: Directions under Section 5 of the Environment (Protection) Act, 1986 regarding a
policy on use of pet coke and furnace oil

eke

No. PCB/488/2018-19/

The Member Secretary,
Central Pollution Control Board,
Parivesh Bhavan, CBD Cum Office Complex,
East Arjun Nagar, Delhi-110032

In inviting a reference to your letter no. B-33014/07/20 l 9/IPC-11/5761 dated 23rd August,

2019 on the above subject, I am directed to inform you that there is no industry in the state

using pet coke or furnace oil as fuels.

The policy regarding use of pet coke and furnace oil may not be required in the state at

present.

Yours faithfully,

Memo No. PCB/488/2018-19/

\ .., ( \

<Goto(9
(T. Mangi Singh)
Member Secretary

Manipur Pollution Control Board
Imphal, the 20th September, 2019

J

Copy to:
1. The P.A. to the Hon'ble Chairman, MPCB for kind information
2. The StaffOfficer to the Chief Secretary, Manipur for kind information
3. Guard file

/
(T. Mangi Singh)
Mernber Secretary

Manipur Pollution Control Board

kkkkk
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No. PCB/488/2018-19/

MANIPUR POLLUTION CONTROL BOARD
IMPIIAL WfST DC Off!CI. cn:v1Pl f \

LAMPHHI PAI-795004

l1;nphal. the 20th ScplL'rnhcr. 20 I lJ

»
The Member Secretar).
Central Pollution Control Board.
Parivcsh Bhavan. CBD Cum Office Complc:--.
East Arjun Nagar. Ddhi-110032

Subject: Directions under Section 5 of the Envirunrnenl (Protectiun) /\ct. I <)Xt, n.:l'.ardin~"
policy on use of pet coke and furnace oil

Sir.

In inviting a referencc!oyourletlcrno.13-3:Hll-t07'2019/IPC-l!/576l d:ncd ~,11 \li~l;'-L

2019 on the above subject.lam directed Lo inform \(\LI that there is nu indu-,I''- in tl1l ' c,1:11••

using pet coke or furnace oil as fuels.
The poliq regardi11!:!, use of pet coke ::ind turn,a;e uil ll13.) not he required :n t!w -,1:.ilL at

present.
Y,)urs l't1ithfull,.

Memo No. PCB488/2018-19/

\ ~ I '
__e,,:&("-. ' I

2101
!I'. Mangi Singh
Member Seecretar

Vlanipur Pollutiun Clifll'"lii l3l 1:1rd
Imphal. the ?i" September 20io

Copy to:
I. The P.A. lo the Hnn"blc Chainnan'- MPCB fo kind infonm1tiun
2. The Staff Otlicer to the Chief Secretary. Manipur tor kind informati,)n
3. Guard fil.e

(I. :vlangi Singh1
Member Secretary

:\fanipur Pollution Con tr, 11 R1 inrd
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Meghalaya State Pollution Control Board
Forests & Environment Department, Government of Meghalaya a

'ARDEN' Lumpyngngad, Shillong-793014 llie=s"@DP:IT%P·&%-!mnspcb

No. MS PCB/ TB-957/2019/20 I 9-2020/

To,
The Secretary to the Government of Meghalaya,
Forests & Environment Department

Dtd. Shillong the November, 2019

Ref: No. FOR/CC/25/2017/217 dated 21October, 2019

Sub: Directions under Section 5 of the Environment (Protection) Act, 1986 regarding
preparing a policy on use of Pet Coke and Furnace Oil - regarding

Sir,

With reference· to the above, please find enclosed herewith the 'Draft State Fuel Policy

Regarding Use of Pet Coke & Furnace Oil' as desired for your kind information and necessary

action.

Enclosed:
1. Draft State Fuel Policy Regarding Use of Pet Coke & Furnace Oil

Yours Faithfully

I
Member Secretary

Meghalaya State Pollution Control Board
Shillong

Memo No. MSPCB/ TB-957/2019/2019-2020/- Dtd. Shillong the qllsNovember, 2019
Copy to:

~Divisional Head-[PC-fl, Central Pollution Control Board, Parivesh Bhawan, East

Arjun Nagar, Delhi- I I 0032 for kind information. This has a reference to his letter No.

B-33014/7/2019/IPC-II/TPP Dtd I9" September 2019.

Membe~fi.ry

Contact details: Email:megspcb@rediffmail.com; Telephone Numbers : Chairman-0364-2521217; Member Secretary-2522802; Scientific-2521514;
Engineering-2521533; Laboratory-2521726; Administration-2520073; Telefax-2521764212



(
No.H.88088/Polt/32 (6)/17-MPCB /
To,

Dated 18"October 2019

MIZORAM STATE POLLUTION CONTROL BOARD

Reference,

Shri. Nazimuddin,

Divisional Head- IPC-II,

Central Pollution Control Board,
"Parivesh Bhawan"

East Arjun Nagar,

Delhi- I 10032

Directions under Section 5 of the Environment (Protection) Act, 1986 regarding
preparing a policy on use of Pet coke & furnace oil

Your Email Dated 23.10.2019

Sir,

With reference to the subject and in pursuance to the e-mail cited above, may I

inform you that neither furnace oil nor pet coke is in use in the State of Mizoram as per the Board's

record. The only Thermal Power Plant in the State of Mizoram at Bairabi belonging to the State's

Power & Electricity Department of the State Government has been closed down while there are no

Cement Plants, lime kilns or calcium carbide manufacturing units. Ni! Report was also submitted to

your good office vide this Office letter No. H.88088/Poltn/32(6)/17-MPCB Dt 19/07/2019.

The matter is referred to the State Government for formulation of policy and the

Government is collecting relevant information. It may be noted that there is no such industrial units

using pet coke and furnace oil in Mizoram, and the State Government has not framed any policy as
yet.

Yours faithfully

gllaua­
(C. LALDUHAWMA)

e[Member Secretary
Mizoram Pollution Control Board

Memo. No.H.88O88/Poltn/32 (6)/17-MPCB]8 Dated 28"October 2019
Copy to, I) The Principal Secretary, EF & CC Department, G.O.M, MINECO for information

2) The Regional Director, Regional Directorate North East, Central Pollution Control Board,

TUMSIR", Near Fire Brigade HQ, Motinagar, Shillong-793014, Meghal3ya for information

(C. LALDUHAWMA)
Member Secretary

Mizoram Pollution Control Board

Mizoram State Pollution Control Board, New Secretariat Complex, Thlanmual Peng., Khatla, AizawI, Mizoram-7900j

Ph.N0.2336173/2336590 Fax.2336591 Email.mpcb@mizoram.gov.in Website.http//www.mizenvis.nic.in
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NAGALAND POLLUTION CONTROL BOARD

Dated 11/10/2019

a...1fc/,Lfa%
0l,

1 3 NOV 2019
/-?/4 I:(

Central Pc!ution Control Bo3rI
Paiva Navan, East Ajun Nu._.sr, Delhi. '

!!ra qu ta
«fd7+, jfs i, fa

Signal Point, Dimapur - 797112, Nagaland
Tel.: 03862-245727, TeleFax; 03862-245726

Website: www.npcb.naqaland.gov.in e-mail: npcb2@yahoo.com
NPCB/NGT-OA-471/~q_'f- - tf<('

~a.)
~ember Secretary \\A. '1\ ~
Central Pollution Control Board
Parivesh Bhawan, East Arjun Nagar
Delhi-I I 0032

To

Sub: Direction under Section 5 of the Environment (P) Act, 1986 regarding preparing a policy
on use of Pet coke & Furnace oil.

Ref: Your letter No. B-33014/7/2019/IPC-II/TPP Dated 19/09/2019

Sir,

With reference to your letter cited above, I am submitting herewith Action Taken Report as
requested from CPCB.

1. As per Govt. of Nagaland letter No. FOR.COURT-5/4/2018/322 dated 22" May 2018
addressed to the Secretary, MoEF & CC, Govt of India. Nagaland does not have any plants or
industries where fuel grade pet coke is used. However, Department of Industries & Commerce,
govt. Of Nagaland has been asked to prepare a policy on the same vide letter No.
NPCB/NGT/OA-471 dated 11/10/2019.

2. As mentioned above, Nagaland does not have any plants or industries where fuel grade pet coke
is used.

Thank you

NPCB/NGT-OA-471/

Copy to:

The Regional Director, CPCB, Shillong, for kind information.

Yours Sincerely,

Dr. Ke~ieo, IFS
Member Secretary
Dated 11/10/2019

•••
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Dated 11/10/2019

Signal Point, Dimapur - 797112, Nagaland
Tel.: 03862-245727, TeleFax; 03862-24572

Website: www.npcb.naqaland.gov.in e-mail: npcb2@yahoo.com

NAGALAND POLLUTION CONTROL BOARD

·~ommissioner & Secretary
Department of Industries & Commerce
Nagaland, Kohima.

NPCBNGT-0a47il9(04--- qA
To

Sub: Direction under Section 5 of the Environment (P) Aet, 1986 regarding preparing a policy
on use ofPet coke & Furnace oil.

Ref: (i)
CPCB letter No. B-33014/07/2019/1PC-IV5747-5778 dated 23/08/2019

Sir,

I am enclosing herewith a letter address to the Chief Secretary Govt. of India Nagaland
regarding preparing a policy on use ofPet Coke & Furnace oil.

The directions given under section (5) ofthe Environment (Protection) Act 1986 are as follows:

l. State Government/Union Territory Administration shall formulate and enforce fuel policy
regarding use of pet coke and FO in the State/UT in light of various order passed by
Supreme Court regarding use ofpet coke and FO in Writ Petition (C) 13029/1985.

I would therefore, request you to take necessary action to formulate fuel policy regarding use of
pet coke and furnace oil in Nagaland (even if the above fuel are not in use as of now) and submit
Action Taken to the NPCB at the earliest.

Thank you

Yours Sincerely

Dr. Ken~hieo, IFS
Member Secretary
Dated 11/10/2019

Encl: reference letter No. I

NPCB/NGT-OA-471/

Copy to:­

i) The OSD to the ChiefSecretary, Nagaland for kind information.
ii) The OSD , Department ofEnvironment, Forests & Climate Change for kind information

l
Men-/sray
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ODIS HA

6@ki,..,.,.
EPABX : 2561909/2562847

Tel : 2562822/2560955
E-mail: paribeshl@ospcboard.org /

cto17category@ospcboard.org
Website: www.ospcboard.org

STATE POLLUTION CONTROL BOARD, ODISHA

Central Pollution Control Boar,
. '1

jar
Central Poll(ionControl oar'
Faireshi &has:, Eas:j.1 1lg2, DA6Mi-110452

[DEPARTMENT OF FOREST & ENVIRONMENT, GOVERNMENT OF ODISHA]
Paribesh Bhawan, A/118, NilakanthaNagar, Unit - VIII

Bhubaneswar- 751012,INDIA>­· 4. -.882020IND-I-CON(M)11844 • .ii, Date-- 1
aa. ±-BySpeed Post/ Email
i i 81, '{«d 'i Tit, el'TIS

Parivesh Bhawan,
East Arjun Nagar,
Delhi -110032

The Member Secretary,

No. "7'8 3/

Sub : Direction of CPCB on Policy regarding use of Pet coke and Furnace Oil.

Sir,
With reference to the above subject, this is to inform you that in

pursuance of the direction issued by Hon'ble National Green Tribunal, Principal

Bench, New Delhi in O.A No. 471/2016, dtd. 16.05.2017 and in consultation

with the State Pollution Control Board, Odisha, the State Government had

issued a notification vide No. 22737, dtd. 07.11.2017 in Forest and Environment

Department allowed pet coke as an "approved fuel" subject to the condition

that the industry / processers interested to use pet coke as fuel shall obtain

prior consent of SPCB, Odisha and install required air pollution control system

to achieve the emission standards as prescribed from time to time and comply

with the conditions stipulated by the competent authorities. Copy of the

notification of F & E Dept., Govt. of Odisha was forwarded to MoEF & CC and

Member Secretary, Central Pollution Control Board, New Delhi. Further, the

policy adopted by the Odisha Govt. on use of pet coke as approved fuel was

communicated to the Divisional Head (IPC-II), CPCB, New Delhi along with the

list of industries permitted for use of pet coke vide Board's letter No. 11654,

dtd. 01.11.2019.

P.T.0
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It may be mentioned that the ambient air quality data of last few years

reveals that the concentration level of SO-, is well within the prescribed limit of

National Ambient Air Quality Standard; However, keep in view of the directions

of Hon'ble Supreme Court of India and order of Hon'ble National Green

Tribunal emphasizing on switch over to alternative and cleaner fuels, a draft-fuel policy regarding use of pet coke and furnace oil in the State of Odisha have

been submitted to the State Government for approval and issue of a

notification.

MEMBER SECRETARY

Memo No /32
Copy forwarded to the Director (Env)-cum- Special Secretary to Govt.,

Forest and Environment Department, Govt. of Odisha, Kharvel Bha
Bhubaneswar for kind information.
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( lO!SHA
\
6@ki«D

EPABX : 2561909/2562847
E-mail: paribesh1@ospcboard.org

Website: www.ospcboard.org
STATE POLLUTION CONTROL BOARD, ODISHA
[DEPARTMENT OF FOREST & ENVIRONMENT, GOVERNMENT OF ODISHA]

Paribesh Bhawan, A/118, Nilakantha Nagar, Unit - VIII
Bhubaneswar - 751012, INDIA

·,if r

/IND-I-CON-1516(M)

From
Dr. Akhila Kumar Swar
Chief Env. Engineer

Dt O \ \ \ \ C'\ /
By Speed Post I Email

The Divisional Head (IPC-II),
Central Pollution Control Board,
Parivesh Bhawan, East Arjun Nagar,
Delhi -110 032

Sub : Guidelines for regulations and monitoring of imported petcoke in India --Reg.

Ref: CPCB letter vide No. 5748, dtd. 22.08.2019.

Sir,
With reference to the above, it is to inform you that as per Notification of j

Forest and Environment Department, Govt. of Odisha vide letter No. 22737., dtd.

207.11.2017 permission for use of pet coke as approved fuel is being granted by

this Board with strict compliance to conditions stipulated in the permission order

since, December, 2018. Board has not granted any permission for use of pet

coke in the period of September, October and November, 2018. For the month

of December, 2018 this Board has granted 6 nos. of permission order for use of

pet coke in different units. (List of such industries is enclosed).

This is for your reference and necessary action.

Yours faithfully,,a4
( / \ \ \ \Chief Env.E igineer
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LIST OF INDUSTRIES GRANTED WITH CONSENT TO OPERATE FOR USE OF PET COKE-
2018-19 (as on 31.12.2018)

·,

SI.No. Name of the Industries Quantity Validity of CTO Letter No. & Date.

1 M/s Amritesh Industries (P) Import of raw Pet 31.03.2019 14269/03.12.2018

Ltd, Coke@2700Tonne/
IDCO Industrial Estate, month as raw-

Dist-Angul materials for
manufacturing of
Calcined petroleum
coke.

2 M/s Goa Carbon Limited, Import of raw Pet 31.03.2019 14272/03.12.2018

At-Udayabata, Paradeep, Coke@18,900 Tonne/
Dist-Jagatsingh pur. month as raw-

materials for
manufacturing of
Calcined petroleum
coke.

3 M/s OCL India Ltd (Cement Raw Petroleum coke:- 31.03.2019 14574/07.12.2018

Division), Domestic-11, 700TPM,
At/Po- Rajgangpur, lmport-12,500TPM
Dist- Sundargarh.

4 M/s Vedanta Calcined Petroleum 31.03.2019 14572/07.12.2018

Limited,(Smelter& CPP), coke:­
At- Bhukamunda, Dist- Domestic-712TPD,
J ha rsuguda. lmport-1068TPD

5 M/s Aditya Aluminium( A Unit Calcined Petroleum 31.03.2019 14576/07 .12.2018

of Hindalco Industries coke:-
Ltd),At/Po- Lapanga, Domestic-310 TPD,

Dist- Sambalpur. lmport-207 TPD.

6 M/S ACC Ltd, Bargarh Cement Raw Petroleum coke- 31.03.2019 15540/31.12.2018

Works, 9000
At- Cement Nagar, TPM(l,08,000TPA)
Po- Bardol.Dist- Bargarh.
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\ ~ 9'f7'1 PU JAB POLLUTION CONTROL BOARD

24 FERA

To

Subject:

The Member Secretary,
Central Pollution Control Board,
New Delhi-110032.

Directions under Section 5 of the Environment {Protection)
Act, 1986 for formulating and enforcing fuel policy regarding
use of Pet coke & Furnace oil in the State of Punjab - in the
matter of OA No. 67 of 2019 and 138 of 2019.

CPCB letter no. B-33014/07/2019/IPC-II/5766 dated
23.08.2019

In pursuance of the subject cited directions, the matter regarding

formulation of the fuel policy for use of pet-coke and furnace oil in the State of

Punjab, was referred to the State Govt. vide letter no. 32986 dated 25.10.2019. The

Govt. has considered the matter and directed the Punjab Pollution Control Board

(PPCB) to prepare a draft policy in the matter.

As directed, this office has framed a draft policy for regulating the use

of pet coke and furnace oil as fuel in the State of Punjab and sent to the Govt. of

Punjab, Department of Science, Technology and Environment vide letter no. 4657­

dated 06.02.2020 for issuance of appropriate notification after seeking objections /

suggestions from the public and other stakeholders.

This is for your information, please.

Endst. No.

'%a..
_Member Secretary
Date: _

A copy of the above is forwarded to the Principal Secretary to Govt. of
Punjab, Deptt. of Science, Technology & Environment, Chandigarh for his kind
information, please.

s/ ­
Member Secretary
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Dated: ----

The Principal Secretary to Govt. of Punjab,
Deptt. of Science, Technology & Environment,
Chandigarh.

Subject: · Directions under Section 5 of the Environment (Protection)
Act, 1986 for formulating and enforcing fuel policy regarding
use of Pet coke & Furnace oil in the State of Punjab.

Reference: Govt. Memo No. 10/260/2019-STE(5)/542 dated 18.12.2019

In the furtherance of Hon'ble Supreme Court orders passed in Writ
Petition (Civil) No. 13029/1985 and subsequent orders of National Green Tribunal in
OA no. 67 of 2019 & 138 of 2019, Central Pollution Control Board (CPCB) vide letter
no. B-33014/07/2019/1PC-II/5766 dated 23.08.2019 has issued following directions
u/s 5 of the Environment (Protection) Act, 1986 to the State Govt. through Hon'ble
Chief Secretary, Punjab for formulating a fuel policy on use of pet-coke and furnace
oil in the State of Punjab:-

1. State Government/Union Territory administration shall formulate and enforce
fuel policy regarding use of pet coke and FO in the State/UT in light of various
orders passed by Supreme Court regarding use of pet coke and FO in Writ
Petition (C) 13029/1985.

2. State Government/Union Territory administration through respective
SPCB/PCC shall take strict action against any industry if found violating the
fuel policy on use of Pet coke and FO that will be enforced above, using the
powers conferred under environmental laws.

CPCB has desired that the action taken report shall be submitted
through SPCB/PCC by State/UT at the earliest and issued reminders for providing the
action taken report (ATR) in the matter at the earliest, so as to enable CPCB to
compile and submit compliance report to the Hon'ble NGT.

Accordingly, the matter was referred to the State Govt. vide letter no.
32986 dated 25.10.2019 with comments of the Board and with request for the
formulation of fuel policy on use of pet coke and furnace oil after consulting all the
concerned stakeholders.

The Govt. has taken up meetings with the PPCB and PSCST and upon
deliberating, has advised the Board vide letter under reference to prepare a draft
policy in the matter.
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Now, the matter was again come up for hearing before the Hon'ble'
National Green Tribunal on 07.01.2020. The Tribunal observed that the 13 states
including the State of Punjab are yet to submit the action taken report w.r.t. the
above directions. The Hon'ble Tribunal has issued certain directions that includes:

(0) 13 States which have still not furnished their respective ATRs in pursuance of
direction of the CPCB dated 23.08.2019 may do so positively within one
month. If there is non-compliance afer 31.03.2020, the defaulting States will
be liable to pay compensation at the rate Rs. 1 lakh per month from
01.04.2020 till compliance.

(ii) It is made clear that this Tribunal has vide order dated 22.11.2019 directed
that if furnace oil was being used, the same must be stopped. Alternative fuel
have least pollution potential, which may be approved by the State PCB, can
be used accordance with law.

A copy of the above orders of the Hon'ble Tribunal is annexed herewith
for the perusal and ready reference of the Government.

As directed, this office has framed a comprehensive draft policy for
regulating the use of pet coke and furnace oil as fuel. A copy of the draft policy is
appended herewith as Annexure-1. A background note giving chorological details of
the matter is appended as Annexure-2.

Such a policy can be formulated by the State Government being
empowered under section 19(3) of the Air (Prevention & Control of Pollution) Act,

Accordingly, the draft fuel policy for regulating the use of pet-coke and
furnace oil is added herewith for issuance of appropriate notification after seeking
objections / suggestions from the public and other stakeholders and for sending the
action taken report (ATR) to the CPCB as directed by the Hon'ble NGT in the present
orders dated 07.01.2020, please.
DA/as above

Endst. lo.

Member Secretary

Dated:

A copy of the above is forwarded to the Director, Directorate of
Environment & Climate Change, Chandigarh for information & further necessary
action.
DA/as above

Endst. No..'5]

s] ­
Member Secret ry
Date: o 2 99

A copy of the above is forwarded to the Member Secretary, Central
Pollution Control Board, New Delhi for information & further necessary action.

'%..wane}ln,
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", /27s° __L Dated:

To -,.,.,m,,., n,h A •• ..... r._. · . /~/..) ~))r"
The Principal Secretary to Govt. of Punja( ~
Deptt. of Science, Technology & Environment, -----=:-} 9cA}
Chandigarh. " •er
Directions under Section 5 of the Environment (Protection) \S:f;r,J
Act, 1986 for formulating and enforcing fuel policy regarding (h~
use of Pet coke & Furnace oil in the State of Punjab. 1.rn(IJ

°
Subject:

Reference: Govt. Memo No. 10/260/2019-STE(S)/346 dated 12.03.2020.

(

In regard to subject matter, it is intimated that a draft fuel policy for
regulating the use of petcoke & furnace oil was forwarded to the Government vide
Board's letter no. 4657 dated 06.02.2020 for issuance of appropriate notification
after seeking objections/ suggestions from the public and other stakeholders.

Now, Government vide under letter reference has advised the Board to
send the revised draft notification by mentioning the lay down standards without
referring to the other documents.

Accordingly, the recasted draft notification for regulating the use of
petcoke & furnace oil is added herewith for issuance of appropriate notification after
seeking objections / suggestions from the public and other stakeholders, please.
DA/as above

lMember Secretary

Dated: _Endst. No. _

A copy of the above is forwarded to the Director, Directorate of
Environment & Climate Change, Chandigarh for information & further necessary
action.
DA/as above

Gl

"Endst. a._ ?)72 Date: j0

A copy of the above is forwarded to the Member Secretary, Central
Pollution Control Board, New Delhi for information & further necessary action,
lease. aa

) m-[jeo
Member Secretarya,,
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Government of Punjab
Department of Science, Technology & Environment

(STE Branch)

No.-------------------------

Dated:---------------------
DRAFT NOTIFICATION
The March, 2020

In order to control and abate the pollution of air in the State of Punjab in
accordance with the provisions of the Air (Prevention & Control of Pollution) Act,
1981, the Govt. of Punjab in consultation with PPCB has declared the whole of the
State as 'air pollution control area' under section 19(1) of the Air (Prevention &
Control of Pollution) Act, 1981 vide notification no. SO21/C.A.14/81/S.19/88 dated
02.03.1988;

And whereas, the Govt. of Punjab, vide notification No.4/46/92-3ST/2839
dated 29.12.1993 has banned the use and burning of rubber scrap, tyres, oil sludge
acid sludge and loose rice husk as fuel, in the State of Punjab, as detailed below:

i) Rubber in any form with effect from 1.4.1994;
ii) Process waste containing sulphur and toxic substances with

effect from 1.4.1994;
iii) Rice Husk (except in the form of fuel briquettes and use of rice

husk in fluidized bed combustion) as fuel in the air pollution
control area with effect from 1.4.1994.

And whereas, the Govt. of Punjab & Punjab Pollution Control Board, from time
to time, are taking all such measures which are required for the abatement and
control of air pollution in the State of Punjab including the regulation and use of such
fuels which may or may have an adverse affect on the quality of environment in the
State;

And whereas, the usage of pet coke and furnace oil / fuel oil as fuel in the
boilers / furnaces or in any other form by the industry, needs to be regulated due to
presence of higher sulphur content leading to Sulphur Dioxide (S0) emissions in the
ambient air, which may effect the environment;

And whereas, the Hon'ble Supreme Court of India and the Hon'ble National
Green Tribunal had also considered the matter relating to the use of pet coke and
furnace oil and issued certain directions for compliance, whereupon the Central
Pollution Control Board had issued directions dated 23.8.2019 to all the States and
Union Tertiaries including the State of Punjab for formulating and enforcing fuel
policy regarding use of pet coke and furnace oil;

And whereas, the State Government is empowered under section 19(3) of the
Air (Prevention & Control of Pollution) Act, 1981 to prohibit the use of such fuel in
such area or part thereof by notification in the official gazatee, if the State
Government after consultation with the State Board is of the opinion that the use of
any fuel, other than an approved fuel in any air pollution control area or part thereof,
may cause or is likely to cause air pollution;
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And whereas, the State Government has considered the matter in the above
background of the case in consultation with the Punjab Pollution Control Board and is
satisfied that the use of pet coke and furnace oil is required to be regulated, so as to
ensure that its use beyond the permissible limits and guidelines shall have no adverse
impact on the natural environment;

Therefore, the Government of Punjab, in exercise of the powers conferred
under section 19(3) of the Air (Prevention & Control of Pollution) Act, 1981 and after
consultation with the Punjab Pollution Control Board, hereby, issue the draft policy
and guidelines for the use of pet coke and furnace oil in the State of Punjab:

Guidelines for use of domestic pet coke in boilers/ furnaces

a) The industry shall provide well designed two stages desulphurization i.e. at
combustion stage and of flue gas emissions.

b) The industry shall install dry type air pollution control device, such as,
cyclone/multi-cyclone followed by spray type alkali scrubber and packed bed
alkali scrubber. The packed bed scrubber to be installed should conform to the
guide parameters as mentioned below and the industry shall use only caustic
soda as scrubbing media:

i) Velocity of gas through the tower is recommended to be 1.5-2.5 m/s.

ii) Liquid gas ratio is recommended to be 3.5-4.0 liter/m3 of gas flow or
80-325 lpm/m3 of lower cross sectional area.

iii) Pressure drop is recommended to 15-150 mm W.G./m of packed bed
height.

iv) Maximum inlet concentration - 5000 ppm by volume.

c) The industry shall install on line monitor for SO, with the stack of the boiler.

d) The industry shall provide interlocking of online SO, monitor with the feeding
system of the boiler, so as to ensure that the feeding system of fuel in the
boiler furnace should become in shut down condition, in case, the conc. of SO,
increases beyond the prescribed standard of 400 mg/Nm' at any time.

e) The industry shall provide online pH meter on the recirculation tank of
scrubbing liquor, from where the said liquor is fed to the air pollution control
device and ensure that the pH of the feed scrubbing liquor should remain
within the range of 10-12.

f) The industry shall provide flow meter and pressure gauge at the outlet of the
pump used to supply the scrubbing liquor to the alkali scrubber, so as to
ensure that the scrubbing liquor is fed to the air pollution control device at the
desired rate and pressure.

g) The industry shall provide a stack of height calculated by using the formula
H=14Q", where Q is the emission rate of SO, in kg/hr and should be
calculated by using the volume of flue gas emissions and the standards for SO,
(400 mg/Nm') or 30 m, whichever is higher.

h) The sludge produced in the recirculation tank of the scrubbing liquor shall be
disposed of in an environmentally sound manner.
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Guidelines for regulation and monitoring of Imported Pet Coke (IPC}

The Government of India, Ministry of Environment, Forest & Climate Change
in compliance to the directions of the Hon'ble Supreme Court of India in Writ Petition
(Civil) No. 13029 of 1985 in the matter of M.C Mehta v/s Union of India and Others
and in the exercise of the powers conferred under the Environment (Protection} Act,
1986 vide office memorandum No. Q-18011/54/2018-CPA dated 10.9.2018 had
issued guidelines for regulation and monitoring of imported pet coke in India. As per
the said OM, the import of petcoke for use as fuel is prohibited. owever, import of
petcoke is allowed to be used by the industries namely cement, lime kiln, calcium
carbide and gasification for use as feedstock or in the manufacturing process only on
actual user basis as per the conditions stipulated below:

a) Petcoke importing industries namely, cement, lime kiln, calcium carbide and
gasification shall obtain the consent of and registration with the State
Pollution Control Board (SPCB}.

b) Consent issued by the State Pollution Control Board shall clearly specify the
quantity permitted for import and its use on a per month and per annum
basis.

c) Only registered industrial units with valid consent from State Pollution Control
Board as per clause (a) shall be permitted to directly import pet coke and
consignment shall be in the name of user industrial units for their own use
only.

d) Import of pet coke for the purpose of trading shall not be permitted.

e) Authorised importers of Petcoke shall furnish opening and closing stock of
imported petcoke to the State Pollution Control Board on quarterly basis.

f} The State Pollution Control Board shall develop an electronic record system for
uploading of consents, registration and record of use of imported Petcoke by
industrial units, as mentioned above and the Board shall share this data with
the Central Pollution Control Board on quarterly basis.

The above mentioned guidelines for regulation of IPC shall also be applicable
in the State of Punjab.

Emission standards of sulphur dioxide(SO,) in respect of Thermal Power Plants (TPP)

The emission standards in respect of Thermal Power Plants as notified by the
Ministry of Environment, Forest & Climate Change vide notification no. S.O 3305 (E)
dated 07.12.2015 as amended from time to time, which are given as under, shall be
applicable in the State of Punjab:

S.No. Industry Parameter Standards
1 2 3 4
25 Thermal TPPs (units) installed before 31" December, 2003

Power
Plant Particulate Matter 100 mg/Nm'

Sulphur Dioxide (SO,) 600 mg/Nm3 (Units smaller than
500 MW capacity units)
200 mg/Nm (for units having
capacity of 500 MW and above)
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Oxides of Nitrogen (NOx) 600 mg/Nm'
Mercury ( Hg) 0.03 mg/Nm (for units having

capacity of 500 MW and above)

TPPs (units) installed after 1" January, 2004, upto 31"
December, 2016

Particulate Matter 50 mg/Nm3

Sulphur Dioxide (SO,) 600 mg/Nm' (Units smaller than
500 MW capacity units)
200 mg/Nm (for units having
capacity of 500 MW and above)

Oxides of Nitrogen 300 mg/Nm'
Mercury (Hg) 0.03 mg/Nm3

TPPs (units) installed from 1" January, 2017

Particulate Matter 30 mg/Nm'
Sulphur Dioxide (SO,) 100 mg/Nm'
Oxides of Nitrogen 100 mg/Nm'
Mercury (Hg) 0.03 mg/Nm'

Furnace Oil

a) The use of furnace oil or any other liquid oil containing high sulphur contents
shall not be allowed to be used as fuel;

b) Only Low Sulphur Heavy Stock (LSHS) having higher pour point and low sulphur
contents (not exceeding 1% by weight) and Light Diesel Oil (LOO) having
sulphur content (not exceeding 1.8% by weight) shall be allowed as fuel;

c) The industries using LSHS and LOO as fuel shall switch over to CNG / PNG as
and when the supply of the same is available in the towns and cities and as per
the time lines prescribed in the Action Plans prepared for non-attainment
cities/ critically, severely and other polluted areas by the State;

d) For the areas not covered in clause-c above, the industries / other
establishments shall switch over to natural gas (CNG / PNG) within six months
from the date of availability of such fuel.

And whereas, the use of pet coke and furnace oil and other liquid oil shall only
be allowed in the regulated conditions as mentioned above subject to stringent
emission standards for Sulphur Dioxide (S0,) @ 400 mg/Nm' at 6% dry 0 for solid
fuel and 3% dry O, for liquid fuel (in case of thermal power plants the standards of
emissions will be as per MOEF&CC notification dated 7.12.2015 as amended from
time to time) and with the consent to operate of the Punjab State Pollution Control
Board;

And whereas, the State of Punjab intends to regulate the use of pet coke and
furnace oil with conditions aforementioned and hereby publish the draft fuel policy
for inviting objections and suggestions from all the stakeholders and general public
within sixty days from the date of the publication of the policy. The policy is also
available on the website of the Directorate of Environment and Climate Change
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(DECC) at www.pbdecc.gov.in as well as the Punjab Pollution Control Board (PPCB) at
www.ppcb.gov.in;

And whereas, any person interested in making any objections and suggestions
on the proposal contained in the draft notification may forward the same to the
office of Directorate of Environment and Climate Change, MGSIPA Complex, adjacent
to Strawberry Fields High School, Sector 26, Chandigarh, 160019 in person or in
writing within the stipulated period of sixty days for consideration of the State
Government;

The State Government will notify the policy for the use of pet coke and
furnace oil or any other liquid oil in the State after considering all the objections and
suggestions received in the case and it is made clear that objections and suggestions
received after the stipulated period of sixty days shall not be entertained.

Dated .
Chandigarh

Principal Secretary to Govt. of Punjab,
Department of Science, Technology & Environment

Endst. No . Dated .

A copy of the above is forwarded to the Chief Principal Secretary to the
Chief Minister, Punjab for information.

Deputy Secretary

Endst. No . Dated .

A copy of the above is forwarded to the following for information and
necessary action:

1. The Principal Secretary, Department of Food, Civil Supplies and Consumers
Affairs, Govt. of Punjab, Chandigarh.

2. The Principal Secretary, Department of Industries & Commerce, Govt. of
Punjab, Chandigarh.

3. The Principal Secretary, Department of Power, Govt. of Punjab, Chandigarh
4. The Chairman, Punjab Pollution Control Board, Patiala.
5. The Director, Directorate of Environment & Climate Change, Punjab

Endst. No .

Deputy Secretary

Dated .

A copy of the above is forwarded to all the Deputy Commissioners,
Punjab for information and necessary action.

Deputy Secretary
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Subject:

Reference:

Dated .

ass2..w75¢
+%Directions u/s 5 of the Environment (Protection) Act, 1986 regarding preparing

of policy on use of Pet Coke and Furnace Oil.

Govt. Memo No. eoffice-10/64/2020-STE(5)/43973 dated 8.7.2020

'r to

The Principal Secretary to Govt. of Punjab,
Deptt. of Science, Technology & Environment,
Chandigarh.

The draft fuel policy for regulating the use of pet-coke and furnace oil was earlier

forwarded to the Govt. vide Board's letter no. 4657 dated 06.02.2020 for issuance of

appropriate notification after seeking objections from the public and other stakeholders. In

compliance of the advise received from the Govt. vide letter dated 12.03.2020, a recasted draft

for issuance of notification was sent to the Govt. vide Board's letter no. 8770 dated 19.03.2020.

2. The Govt. vide letter under reference, quoting the discussions held in a meeting

taken by the Hon'ble Principal Secretary, Department of Science, Technology & Environment

with the Member Secretary of the Board has directed this office to make further amendments

and send the revised policy document. It was also desired to prepare a policy document giving

background, technical inputs and justification for the notification to be issued for the regulation

of the use of pet coke and furnace oil in the State.

3. Meanwhile, the Hon'ble NGT vide orders dated 16.07.2020 in the matter of OA

No. 67/2019 has passed following directions:

"The compliance report has been filed by the CPCB on 14.07.2020 with summary
of action taken reports from 27 States/UTs. Some of the reports of the States/UTs are contrary
to the orders of the Tribunal referred to above. Reports which are non-compliant with the
orders of this Tribunal based on order of the Hon 'ble Supreme Court will stand rejected to that
extent. Orders of the Tribunal be given effect and CPCB may ensure compliance by issuing such
further direction as may be necessary in exercise of its statutory power".

A copy of the above orders is attached herewith for the ready reference and

perusal of the Government.

Contd.

z3TU sz, r is, ufen - 147001
Vatavaran Bhawan, Nabha Road, Patiala - 147001

Phone : Chairman. : 0175-2215793, Member Secretary : 0175-2215802 (0), 2215636 (FAX)
Website : www.ppcb.gov.in I E-Mail : chairmanppcb@yahoo.in I msppcb@gmail.com I229



4. M/s Guru Gobind Singh Refinery (a unit of HPCL-Mittal Energy Ltd.), Bathinda

vide its representation dated 31.7.2020 has submitted that being a major stakeholder of fuel

policy of the State, any decision of the order contrary to the interests of the refinery may

adversely affect the operation of the refinery. Therefore, the view and comments of the

company may be given due consideration and may be given personal hearing before finalizing

the policy (copy attached).

5. Central Pollution Control Board, while forwarding the representation received

from M/s Indian Oil Corporation Ltd. (IOCL) has requested the Board to consider the use of

LSHS as industrial fuel while formulating the fuel policy (copy attached).

Accordingly, a policy document alongwith revised draft notification for regulating

the use of pet coke and furnace oil in the State has been prepared and is added for issuance of

appropriate notification after seeking objections/suggestions from the public and other

stakeholders, please.

DA/As above

Endst. lo.

C
Member Secretary

Dated:---
A copy of the above is forwarded to the Director, Directorate of Environment &

Climate Change, Chandigarh for information & further necessary action.

Ka......s..

C-

"3ERDated: a I 'J-<J
A copy of the above is forwarded to the Member Secretary, Central Pollution

Control Board, New Delhi in reference to his office letter no. CPCB/IPC-II/Petcoke/ 2020/ 1714
dated 26.06.2020 for information, please.

Endst. No.
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Phone: 03592-281913
Email id: spcbsikkim@gmail.com

STATE POLLUTION CONTROL BOARD
DEPARTMENT OF FOREST & ENVIRONMENT

GOVERNMENT OF SIKKIM
DEORALI- 737102

F. No.YS8/$PCB//596­

To,
Shri Gaurav Gehlot,
Scientist B, IPC-II Divison,
Central Pollution Control Board,
Parivesh Bhawan, East Arjun Nagar,
Delhi-I I 0032.

Dated:s/ /020

Sub: In refence to compliance ofHon'ble NGT order dated 07/01/2020 in OA No. 67/2019 with
OA No. 138/2019 order dt.-14/07/2020-reo.

Sir,

Kindly refer to your email dated 21/12/2020 on the subject cited above. Reference above,
I have been directed to inform you that the practice of using pet coke and furnace oil is not
prevalent in the State of Sikkim. There are no industries in the state utilising pet coke or furnace
oil. There are also no enterprises dealing with the sale as well and till date no
complaint/information regarding the utilisation of the said fuels has been received by the Board
as well. However, in compliance to the order of Hon'ble NGT, the Government of Sikkim has
issued notification on ban in sale and use Pet Coke and Furnace Oil in all industrial units in the
year 2018(Copy enclosed).

Submitted for kind information please.

Thanking you,

Yours faithfully. +°a
(Kusum Gurung,SFS)

Joint Director
State Pollution Control Board-Sikkim
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SIKKIM

GOVERNMENT
GAZETTE

GANGTOK

EXTRA ORDINARY
PUBLISHED BY AUTHORITY

DATED: NO.
GOVERNMENT OF SIKKIM

DEPARTMENT OF FOREST, ENVIRONMENT & WILDLIFE MANAGEMENT
GANGTOK

NOTIFICATION
'I
/

O.GO/FEwMD/PR.SECY-in-Pcc.e/_,
sr 22l3/e

- ·-..

ln exercise of the Powers conferred by section 5 read with

section 23 of the Environment Protection Act, 1986 (29 of 1986),

the State Government hereby prohibits the sale and use of 'Pet

Coke' and 'Furnace Oil' as fuel by any industry in the State of
Sikkim with immediate effect.

DR, THOMAS CHANDY,IFS,
Principal Secretary-cum-PCCF,

Forest, Env. & Wildlife Management Department,
Government of Sikkim,

Deorali - Gangtok
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Subject: Directions under Section 5 of the Environment (Protection) Act, 1986 regarding

To

The Chairman

Central Pollution Control Board

Ministry ofEnv. Forest & Climate Change

Parivesh Bhawan, East Arjun Nagar

Delhi - 110032

Phone: 03592-281913
Tele-fax: 03592 -281913
Email:spcbsikkim@gmail.com

tat Pot#iCs'r'TEPOLLUTION CONTROL BOARD SIKKIM
e shavan, East Au ")!""FOREST & ENVIRONMENT DEPARTMENT

GOVERNMENT OF SIKKIM
gy , DEORALI, GANGTOK 737102

F. No. 7/sPCB '3/

preparing a policy on use of Pet coke & Furnace oil - reg.
Sir,

With reference to letter no. B-33014/07/2019/IPC-II/5767 dated August 23, 2019
citing the above subject this is to kindly inform you that the use of pet coke and furnace oil
has been banned in the State of Sikkim vide notification no.GOS/FEWMD/PR.SECY-CUM­
PCCF 234 DATED 22/03/2018. A copy of the notification has been enclosed, {(

Thanking you,

(Dr. Gopal Pradhan)
Member Secretary
SPCB-Sikkim

Dr. Gopal Pr1dh;-in
Member Secret y

State Po!lu'0n Cr z±E

Forest Erv. & WIL Man.' Dy.

Govt. of S,ki;ir;l, (;, ·,r· .·,

233



/

(

( SIKKIM

GOVERNMENT
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NO.DATED:

EXTRA ORDINARY
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GANGTOK
-----------·-·--·-----------

GOVERNMENT OF SIKKIM
DEPARTMENT OF FOREST, ENVIRONMENT & WILDLIFE MANAGEMENT

GANGTOK

NOTIFICATION

O.GOS/FEwMD/PR.SE-en.Pc>/_,
st.2/3/

In exercise of the Powers conferred by section 5 read with

section 23 of the Environment: Protection Aet, 1986 (29 0f 1986,

the State Government hereby prohibits the sale and use of 'Pet

Coke' and Furnace Oi I' as fuel by any industry in the State of
Sikkim with immediate effect.

DR, THOMAS CHANDY,fFS,
Principal Secretary-cum-PC'CF,

Forest, Lnv. & Wildlife Management Department,
Government of Sikkim,

Deorali - Gangtok

''
t
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Phone: 03592-281913
Tele-fax: 03592 -281913
Email:spcbsikkim@gmail.com

Subject: Directions under Section 5 of the Environment (Protection) Act, 1986 regarding
preparing a policy on use of Pet coke & Furnace oil - reg.

Sir,
With reference to letter vide no. B-33014/07/2019/IPC-Il/5767 dated August 23,

2019 citing the above sub,iect this is to kindly inform you that the use of pet coke and furnace
oil has been banned in the State of Sikkim vide notification no.GOS/FEWMD/PR.SECY -
CUM-PCCF 234 DATED 22/03/2018. A copy of the notification has been enclosed, please.

Further, a letter in this regard has already been sent vide letter no. 788/SPCB/2311
dated 29/09/2019.

. lL:-IAi,.{!•1;:,i,i Ur-Fh,L
The Chairman 2 5 a CT Z019 j·l f. C. B..
Central Pollution Control "tu#
Ministry of Env. Forest & Climate Change·!Pollution Control ,,, 2oh.p......
Panvesh Bhawan, East Arjun Nagar ['sf1hoveEastAn "0aid}--go-s
Delhi - 110032 _,,

1
le)

To

STATE POLLUTION CONTROL BOARD SIKKIM
FOREST & ENVIRONMENT DEPARTMENT

GOVERNMENT OF SIKKlM
/0 DEORALI, GANGTOK- 737102

r.A123sc /75 #. _ Ao,La/

Thanking you,

(Dr. Gopal Pradhan)
Member Secretary

State Pollntiou rontrol Board-SikkimDr. Gopa1 Pfaonan
Member Secretary

State Pollutk>n Control Bl •
Forest Env. & WIL Mangt. '·

Govt. of Sikkim, Ganot

6SY
/6?

l\V)
·*

\
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Phone: 03592-281913
Tele-fax: 03592 -281913
Email: spcbsikkim@gmail.com

STATE POLLUTION CONTROL BOARD SIKKIM
FOREST & ENVIRONMENT DEPARTMENT

GOVERNMENT OF SIKKIM
O' DEORALI, GANGTOK- 737102

EA6 78 sPcB 237

Shri Nazimuddin,
Divisional Head-IPC-11
Central Pollution Control Board
Ministry of Env. Forest & Climate Change
Parivesh Bhawan, East Arjun Nagar
Delhi 110032

Subject: Directions under Section 5 of the Environment (Protection) Act, 1986 regarding
preparing a policy on use of Pet coke & Furnace oil - reg.

Sir,
With reference to letter vide no. B-33014/07/2019/IPC-II/5767 dated August 23, 2019

citing the above subject this is to kindly inform you that the use of pet coke and furnace oil has
been banned in the State of Sikkim vide notification no.GOS/FEWMD/PR.SECY-CUM-PCCF
234 DATED 22/03/2018. A copy of the notification has been enclosed, please.

Further, a letter in this regard has already been sent vide letter no. 788/SPCB/2311 dated
29/09/2019 to Chairman, CPCB, MOEF &CC.

Thanking you,

"om"»
A
(Dr.Gopal Pradhan)
Member Secretary

State Pollution Conrol Board-Sikkim
Dr. Gopal Pradhan
Memb(;lr Secretary

State Polluilon Control Board
Forest Env. & WIL Mangt. Dept

Govt. of Sikkim, Ganatok

Datu/02019
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-----
P/IOIIC: ()359'2-2t-;1 C) I 3
Email id: spcbsikkim@gmail.co

DEPARTMENT OF FOREST & ENVlltONMENT
GOVERNMENT OF SiKKlM

osoRALl- 737102

STATE POLLlJTION CONTROL BOARD

Shri Gaurav Gehlot­
s~ientist B. \PC-1\ Divison.
Central Poliution Control Board,
Par\vesh Bhawan, East Arjun Naga­
Delhi-\\ OO}'.?..

§!!]!i.. In refcu« to enm ,l\uncc r1Lt NGT order dated _7/Q12! \o OANo. 6112019 "ith

Q_A No, 13].i201lJ order dt.-:1!1.9712010-r~

submitted for kind 1nformation p\t!JSI;'..

Kind\y refer to your email dated 2 \ I \212020 on the subj eel cited above. Reference oho,c.
l haw been directed to infonn you that the practice of using pet coke and fornaec ,,il is nul
prevalent in the State of Sikki,u;fl,ere arc no industries in the state utilising pet coke or fornoce
oil. There are also no enterprises dealing with the sale as we\\ and till date no
eompl.UotlintUrnwtion regarding the utilisation of the said fuels has been received by the \lour<l
as well. However, in compliance to the order of Hon'ble NG r, the Government of Sikkim ha>
issued notification on ban in sale anJ use per Coke and Furnace Oil in oll inc\n,tri:>1 units in the

year 2018(Copy enclosed),

Sir.

Thunh.ing. you.

,,...
Vt

}-.""re

Yours faithfol\y,

fa, u"U}@
(Kusum Gurung,SFS)

Joint Dir--:cwr
State Pollution Control Bonrd-Sikkim
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SIKKIM

GOVERNMENT
GAZETTE

-·----. ,110.DATED:

EXTRA ORDINARY
PUBLISHED BY AUTHORITY

- ....-··--

GOVERNMENT OF SIKKlM
DEPARTMENT OF FOREST, ENVIRONMENT&. W1LDLIFe; MANAGEMENT

GANGTOK

GANGTOK

NOTIFICATION---.....;. __,_, _
/
I

YO.GosFEwMD/PR.st-en.,>]

ln exercise of the Powers conferred by section 5 read nn}

econ 23 of the Environment Protection Act, 1986 (29 of 19%

the State Govcrnrncrn hereby prohibits the sale and use of 'Pet

Coke' and Furnace Oil' as fuel by any industry mn the State 6f
Sikkim with immediate effect.

DR, THOMAS CHANDY.IRS,
Prin-.:ipal Sccretary-cum-PCCF,

Forest, Env & Wildlife Management Department
Government of Sikkim,

Deorali - Gangtok
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Thiru. D. Sekar, M. Tech
Member Secretary
Tamil Nadu Pollution control Board,
76, Mount Salai, Guindy,
Chennai - 600 032

P&u51y;>n,OT(B

To

The Member Secretary, 12 (q o5
Central Pollution Control Board 7 AUG 7016
"Parivesh Bhavan"
East Arjun Nagar,
Delhi - 110 032 Central Pollution Control Board]

, Panvesh havan, Et Ajun Ngar, De!hu-3I
Letter No. TNPCB/ 018031/2017 Dated:_2008.2019 ­

=«@@! \g#
wees.soo! coke as approved fuel- Notification to be 1,'tf"J,,
issued as per the order of the Hon'ble National Green Tribunal dated
16.05.2017- Status of petcoke in Tamilnadu - Reg.

1. TNPCB Lr. No. TNPCB/P&D/F 018031/2017, Dated: 11.02.2019
2. Board Proceeding No.48 Dated 09.08.2019 (copy enclosed)

TAMILNADU POLLUTION CONTRO~OARD

2+, 4« + g
H \ 1\J 1l\ 1, (." .. ,

Sub:

Ref:

Sir,

From

With reference to the letter cited above, I am to inform that the Hon'ble NGT
(PB) of India in its order dated 16.05.2017 in O.A.No.471 of 2016, issued orders

interalia that the respective State Governments shall take a decision as to whether

the Petcoke is an approved fuel or not in terms of Section 19(3) of the Air

(Prevention and control of Pollution) Act, 1981 and notify their decision within a
period of two months.

In this connection, the subject for notifications of petcoke as approved fuel

was placed before the Board and the Board is of the view that it is not desirable to
restrict the powers of the State Government under section 19 (3) for any kind of fuel.

For this reason, TNPCB, has desisted from notifying any fuel under section 2 (d) and

the present circumstances do not warrant any change in this policy. Therefore the
Board decided to not to notify Petcoke as 'approved fuel' under section 19(3). A

' ·copy of BP No.489 dated 09.08.2019 is enclosed.
Encl: as above.

)// ~e,ice"
For Member Secretary

~(

No. 76, MOUNT SALAI, GUINDY, CHENNAI - 600 032.
Tel: 22353134, 22353135, 22353136, 22353137,22353138, 22353139,22343140, 22353141

Fax: 044 - 22353068
Email : tnpcb@md3.vsnl.net.in Web : www.tnpcb.gov.in
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Abstract

TNPCB- P&D- Notification on approved fuel by the Tamilnadu Pollution Control

Board In .Exercise of the powers conferred under Section 2 (D) of the Air

(Prevention And Control Of Pollution) Act 1981- Orders- Issued.

B.P. No. 48

Read: Board Resolution No.278-1-19 Dated: 30.07.2019

Dated: 10.08.2019

The Hon'ble NGT (PB) of India in its order dated 16.05.2017 in O.A.No.471 of

2016, issued orders interalia that the respective State Governments shall take a

decision as to whether the Petcoke is an approved fuel or not in terms of Section 19(3)

of the Air (Prevention and control of Pollution) Act, 1981 and notify their decision within
a period of two months.

In this connection, the subject for notifications on approved fuels was placed

before the Board in the meeting held on 22.07.2019. The Board vide Resolution No.

278-1-18 dated 30.07.2019, read the Hon'ble NGT (PB) order dated: 16.05.2017 in O.A.

No. 471 of 2016, wherein the Hon'ble NGT ordered interalia that the respective State

Governments shall take a decision as to whether the Petcoke is an approved fuel of not

in terms of Section 19 (3) of the Air (Prevention and Control of Pollution) Act, 1981.

The Board noted that the only place other than definitions in Section 2 (d) that

the terms "approved fuel" appears in the ct is in Section 19 (3) which reads as follows:

'If the State Government, after consultation with the State Board, is of opinion that the

use of any fuel, other than an approve fuel, in any air pollution control area or part

thereof, may cause or is likely to cause air pollution, it may, by notification in the Official

Gazette, prohibit the use of such fuel in such area or part thereof with effect from such

date (being not less than three months from the date of publication of the notification) as
may be specified in the notification.'

Thus, the only consequence of Board approving a particular fuel as an "approved

fuel" is that the State Government loses its power to prohibit the same under section 19

(3) iii any area. The Board is of the view that it is not desirable to restrict the powers of

the State Government under section 19 (3) for any kind of fuel. For this reason,

TNPCB, has desisted from notifying any fuel under section 2 (d).The present

76, MOUNT SALAI, GGUINDY, CHENNA - 600 032.
Tel .22353134, 22353135, 22353136, 22353137, 22353138, 22353139, 22353140, 22353141

Fax : 044-22353068
Email : tnpcb@md3.vsnl.net.in www.tnpcb.gov.in240



circumstances do not warrant any change: in this policy. The Board therefore decided to

not to notify Petcoke as 'approved fuel' under-section 19(3).

Sd/xxxxx
Member Secretary

L-.
( ''\ Ir.

To

The Joint Chief Environmental Engineer (F'&D)

Cc;y to

1. Financial Advisor
2. PS to Chairman
3. PA to Member Secretary
4. File copy

·

' I
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